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LOK SABHA

et

Friday, July 28, 1978/Sravana 6, 1900
(Saka).

——

The Lok Sabha met at Eleven of the
Clock.

{MRr. SPEAKER in the Chairl
ORAL ANSWERS TO QUESTIONS
Tty i waTfay v ¥ WIS 9T
v Feard i & < o Fearr ot e

* 183, oft geifag wif 92w ;W
few st 77 TR W PO AR O

(%) wrr wrefiw food @5 &
T ¥ i, 1978 § wgAIWE
graT &7 4 ST T I o A qrev
% 2R Ut d7 Pwifer &w
% v ¥ 3 Q& wro faar ww@w av;

Statement

2

(@) afx g, & 3% o & W
war A Y 7 § i g § fer wi
%1 T T ot war & ey W A
wY wEwT £ F | wreor §; W

() v AR ¥ & St oy A
fraroefie § qur 3 w7 av o\x few
w1 e fwar srar 7

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) and (c). The memorandum and
“Additional Notes” presented to the
Governor of the Reserve Bank of India
contained notes and suggestions on 19
subjects relating to different aspects
of cooperative credit and the policies
of the Reserve Bank etc. The issues
raised and the action taken by the
Reserve Bank is indicated in the states
ment laid on the Table of the House.

Serial Issues raised

No.

Action taken

1 Concessions in marketing finance in cotton On mnrketing finance, the Reserve Bank

and kapas. relaxations in the margins

for advances against cotton and kapas
and provision of marketing credit to non-
borrower members of primary Agricul
tural Credit Societics.

Cooperative
S ed as a
of short-term loan for obtaining refinance
from Reserve Bank of India district
central cooperative banks,

2 §:n5.g_e of iknpu'xgl bfy Prim_grv

has reduced rate of interest from 3%,
above the bank rate to the bank rate
(i.e. 9 per cent) with cffect from 1-6.98,

State Cooperative Banks have been ad-
vised by the Reserve Bank of India
that a uniform margin of 25% may be
maintained by the marketing societies
instead of 459, for long staple varicties

609, for other varieties
provided State Government guarantee
is available,

Under consideration,

1846 LS—1.
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Serial Issues raised Action taken

3 District banks should be permitted to chan-
nelise finance for milch cattle through
primary milk societies,

Problems faced by the atives in res-
4 pect of consumption Creg't.

5 Problems of urban banks in financing of the
production and marketing activities of the
22 groups of cottage and small scale in-
dustries,

6 Relayation of the conditions governing the
credit limits sanctioned by the Reserve
Bank of India to State Cooperative Banks
on behalf of the district Cooperative Banks.

4 Limits for conversion of sl'~ri-term agricul-
tural loans into medium-term loans,

8 Rcimbursement of short-term and medium-
term agricultural loans provided by the
District Cooperative Banks to small far-
mers at a special concessional rate by
the Reserve Bank of India.

Under consideration,

Under consideration,

Reserve Bank of India has agreed to sane-
tion credit Jimits <n the basis of the
consolidated lending programme of the
urban cooperative banks instead of on
the basis of individual units pioposed
to be financed from the year 1978-70.

For financing approved small scale and
cottage industries the rate of interest
has been reduced to 23 9, below the bank
rate instead of the carlier 139, below
the bank rate as from 1st Macch, 1978,

Under consideration,

Accepted. To cenable Re:ove Rank of
India to grant loans te¢ State Coopera-
tive Banks by way of reimbursement of
medivm-term conversion loans, an
amendment of the Reseive Bank of
India Act will be necessary,

Under consideration,

g and Need to review the present policv of not finan-  Accepred. Re:eave Bank  of India has

19 cing defaulting members of the coopera-
tive credit socicties in arcas affected by
successive scarcity conditions.

Concession in the rates of interest on reime
bursement finance to the Central Co-
operative Banks who borrow only small
amounts from the Reserve Bank.

10

1+ Reduction in rate of ad
essential commodities such as sugar, oil
sceds, cotton, etc.

12 Rediscount facilities from the R.B.1. against

time bills of marketing socicties.

13 Marketing problems connected with short
staple varietiey of cotton.

14

declared yearly in the season.

agreed to the provicion of relief by way
of conversion of past ducs into rebabis
liation loans in case of non-
wilful  defaulters in villages  affec.
ted by successive scarcities into rehabi-
litation loans repayable in a pericd of
g~—10 years. Rehabilitated borrowers will
be eligible for fresh finance.

Under consideration.

es for financing  Under considen tion.

Under consideration.

Under consideration.

E)ﬁrt policy with regard to cumin should Under consideration,



§  Oral Answers _ SRAVANA 6, 1900 (SAKA)  Oral Amswers 6

Serial Issues raised
No,

Action taken

15 Problems faced by short-term and long-term Under consideration.
credit institutions in previdiug credit

needs in tribal areas.

16 Loans for construction of godowns to indi-
viduals by district Central Cooperative

Ranks,

17 Extension of regulated market for Tobacco.

Reserve Bank has no objection to grant
of such advances subject to certain con-
ditions prescribed by them.

Under consideration,

18 General relaxati in ‘Se lity Disci- Under consideraticn.

in
pline” prescribed by R.B.I.

sft weifag wif 2w ; foocw &
w-wenr 7 ¥ wermfow $fw ol W
Rewsreita ol & afcrdw s o fafed
& ae # gt ur § i v i 5 =i
*< faar mar § WY W & fag W
frad &% wfufraw & qeig wmaas
g | A Al AP ¥ 3 e A
g § fewren faddsoe dag
'R w9 R firar s R W
Lol il i

SHRI H. M. PATEL: The question
that was asked was: “limits for con-
version of short-term  agricultural
loans into medium-term loans” and the
reply given was: “Accepted.” That is
that the demand made in the memoran-
dum is accepted. But, ‘to enable the
Reserve Bank of India to grant loans
to State Co-operative Banks by way of
reimbursement of medium-term con~
version loans, an amendment of the
Reserve Bank of India Act will be
necessary’. So, an amendment of the
Reserve Bank of India Act iz necessary
and that will take a little time. But we
are certainly trying to do it as soon
as possible.

ot wifeg m 9E ;. ow wrhw
g &% & wix s, 1978 &
HEASTATE MY §, &Y TITT €T Fww-
oz 3%, wguzmae ¥ 59 & w99 19
wi @ dY 157 19 A A Y 139 H
T & Faray ot § 5 § aowr & frara-
v § 1 & fay e & ag wre oA
g g fgT 130t & R ¥ ww
&% furg fiear e | faite = 3 fore
FEErd &} gra OR frgel A fady
Framae 22 a2 st w1 weawifas
st =l N vl g @w
gra wiagfa, Y & we-ver s § &y af
g ww-amyr 11 ¥ fewfaw s,
fererge, waTe wf S wmawes aegul
# faauvoor & fag =o & sor-aT
¥ = Wi w-ET 13 ¥ & € s
& B2 Wt arey it § arfrae faqor
greaTst & Rk ¥ 57 a5 g fear
3T ?

SHRI H. M. PATEL: These are de~
mands of a very far reaching charac-
ter. They need to be studied. Therefore,
they will take time. Since he him.
self mentioned a thing like this—re-
duction in the rate of advances for
financing essential commodities is
under  consideration—that does not
mean it will take a great deal of time
It has to be considered because it is
of general application. It will not only
be applicable to co-operatives who
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submitted s Memorandum frofi Guja-
rat, but it is an gll-India thing. Simi.
larly, marketing problems connected
with short staple varieties of cotton,
it does not effect only Gujarat, it
effects other parts. We have to con-
sider carefully.

SHRI PRASANNBHAI MEHTA: 1
refer to item No, 5 of the statement—
“Problems of urban banks in financing
of the production and marketing activi-
ties of the 22 groups of cottage and
small scale industries’. Ample em.
phasis is given on gmall and cottage
industries and small scale sector.

The decision in the Action taken
is—"“Reserve Bank of India has agreed
to sanction credit limits on the basis
of the consolidated lending programme
of the urban cooperative banks instead
of on the basis of individual units
proposed to be financed from the year
1978-79."

I would like to know from the hon.
Minister why they have not accepted
the original proposal—financing pro.
gramme of production and marketing
1o individual cottage and small scale
units. This decision of consolidating
will cause considerable delay and it
will not allow small gcale units to
grow. Therefore, I would liké to know
the reasons for not accepting the origi-~
nal proposals.

SHRI H. M. PATEL: 1 think the
nature of the question ig clear. This
is the only practical way in which the
Reserve Bank- could possibly assist.
The Reserve Bank of India cannot
work out individual limits for small
scale units. It has therefore, raised
consolidated limits of the Co-operative
Banks, increased the total lending
limits of the Consolidated Bank.

It has gone on to say—*For financ-
ing approved small scale and cottage
Industries the rate of interest has been
reduced.”

The point is the Reserve Bank ot
India cannot go on saying what should
be the limil for each small scale unit,

JULY 28, 1976
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It has to fix Limit for the Co-operative
Banks to which the small scale units
would go. Their margin has increased
and, therefore, they would be able to
meet the demands.

SHRI PRASANNBHAI MEHTA:
Reduction in the rate of interest is all
right. My question is why they have
not accepted the original proposal.
Was it to finance the individual units?
It so, they should give due considera-
tion to the original proposal of the
State Bank.

SHRI H. M. PATEL: I have already
explained that. If their demand was
that the Reserve Bank should fix the
limits for each small scale unit, that
is not practicable. Co-operative Banks -
are the banks to which the small scale
units would go. Their ability to lend,
to meet this demand has been increas~
ed. Hence their limits are being em
hanced.

MR. SPEAKER: In fact I was very
doubtful whether I should admit this
question. because the Reserve Bank
Governor goes to a number of places,
So many demands are made. And this
question i raised in the House, Any-

SHRI RAM GOPAL REDDY: Minis.

ter said that this question is of a
general nature and not confined to
one State.

PROF. P. G. MAVALANKAR: 1
appreciate the hon. Minister's state-
ment, particularly when he says that
some of the more important demands
have already been accepted and many
others are under consideration. He
says that he will consider the points
but it will take some time.

For instance Item No. 3 says—Dis-
trict banks should be permitted to
channelise finance for milk cattle
through primary milk societies.

My question ig that since the Co-
operatice Banks are to assist the far-
mers and small scale industries, and
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in view of the Janata Government's
own policy of rural development and
of help to the farmers, will the Govern-
ment assure us that through the Co-
operative Banks, the farmers and not
so much the merchants and the
tradesmen will be assisted in a larger
way?

MR. SPEAKER: It is a suggestion for
aclion.

SHRI H. M. PATEL: The answer is.
‘Of course, that is the intention.’

MR. SPEAKER: We pass on to the
next question. Qn. No, 184. We shall
take this up along with Question No.
190. Both these gquestions will be taken
up together. Shri Yuvraj.

i food d% gror @7 W Jre
*184. oY quew : wyy faw g
ag T W ¥ B R
(%) v vy fod &6 &
Hremdt & arenw & T a4 @ W] Afx
i, O feaedy st &,

(w) ¥o¥ ¥ ferlt wrr & @
o § dwr

(7) wm 2w ¥ €9 ® g sf
T A 100 T9¥ wigw § W aerd
dafaw g d; .

(w) afx g, & wr ag gffer
o & fady vt w3 o fac ) f
AT aewd F g A A ;W

(¥) afx g, f s st
war § wit< afy 7Y o v w wrow §7

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a)‘ Yes, Sir.

SRAVANA 6, 1900 (SAKA)
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A quantity of about 7.92 tonnes of
gold for the price of about Rs. 50.73
crores has been sold in the six auctions
8o far held by the Reserve Bank of
India.

(b) All the quantity has been sold
to licensed dealers and certified gold-
smiths for conversion into ornaments.

(¢) The price of gold in the country
is ranging around Rs. 680/- per ten
grammes while the international price
is near about Rs 500/- per ten gram-
mes. This is not an indication of in-
crease in smuggling. If smuggling of
gold had continued on any significant
scale with regular supplies of gold
from Government stock, the gold
prices in India would have steeply
fallen from the price level of Rs. 690/-
prevailing before the announcement
of gold sales policy by *the Govern-
ment.

(d) and (e). The gold sold in the
Reserve Bank of India auctions is
strictly within the ambit of the Gold
(Control) Act and is subject to proper
accounting control.

Evaluation of Gold Auction Policy
+
#190. DR. MURL] MANOHAR
JOSHI;

SHRI K. MAYATHEVAR:

Will the Minister of FINANCE be
pleased to state:

(a) the quantity of gold sold in each
of the auctions by Government in
1978;

(b) whether Government have eva-
luated the policy of the auction of
g0ld in the light of the experience
gained; ang

(c) if so, what are the findinges of
Government and to what extent the
policy of auction has been able to
check the smuggling of gold and what
has been its impact on the domestic
prices? . :
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THE MINISTER OF FINANCE(SHRI H. M. PATEL): (a) The infor-

mation is given below.

S. No. Date Quantity sold
I auction . . . . 3-5-78) 492°6 Kgs.

II  auction 16-5-78 1559° 4 Kge.
III auction 31-5-78 1220° 4 Kge.
IV  auction . . . . . 14-6-78 1504°9 Kgs.

V  auction 28.6-78 1618:9 Kgs.
VI auction . . . 12-7-78 1520 ¢ Kgu.

(b) and (c). It is too early to make
an evaluation of the impact of gold
sales policy. Sale of goid by the
Government has been conceived of as
an economic measure in addition to
preventive measures to tackle the evil
of smuggling of gold. The sale has
discouraged large scale smuggling of
gold into the country. The gold prices
in the country have shown some ten-
dency to fall since the commencement
of the gold sale operations,

On the basis of review of results of
the auctions and experience gained,
changes are being made from time to
time.

=Y gaow - geaw wgEd, @ N
Ay & grag ¥ awH N AN 7-
ifieg Afs § 2z & 72 & T9z W Q@
&< ¥ Hag ¥, a% $Ary ax o) gl
&Y T & IIET AT ST HA B oy e
g @ ¥ ARy | @Ay HErd
w7 oY FY FAATAT HY-37AqT 97 FY
o ag o ff IO R I ¥ Y
T ¥ I ¥ FWRA AT ¢ W T
g ax ¥ forad odm WY Ay Wy €
iR A e e W fear A &
T wefy o & o wrge f v ar
ag atx afr & i amf & sl &

T Tz Aomht & gk @ & greny
Y HTE T wTE A wYorer v § Fored
fr fod &% w9 T g a1 o falt
& ¥ foag amem § 7 wwE mamE
Aot & goaar o afeffms
FH JAW FH HIT F AT WY q97
FT AT AT §—AAT 7E AT Y WHY &
AT o A F e gt A A o2
st ¥ @ e wed § A
gt A A W E g F 9 @
etpTe ¥t ey # S0 g AT Ay
TRy TT AT T A T | Fw
TE A ¥ OF AT ST @Ar
aled ot for 3 g AT F qE
sarer @y 9T TET §

oY ToteTe & W A ST aar 7T
¥ § w3 1 @ & o wraE ger
3? Hagqo W g s A o el
w7 % g€ § o\ qgelt franh 3w,
1978 #1 g N, 37 § wrf avw gov
g Crwr g ag § v 67071680
o wfr 10 s AN wTqRA g, Mo §

g Nrerfaai gE §. .
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MR. SPEAKER: Mr. Yuvraj, you are
making a statement. It is not correct.
Put the question.

SHRI YUVRAJ: I am putting my
supplementary.

& ag e wigan § 5 3-5-78
¥ o @ o Aanh ge gl ok 12
T 1978 W N @ e @ gl
AT F R F & feeelt gfa gl
it 8 #E, 1978 W W Y Nard
TA% 10 ¥ &Y fira ax g wiw 12
arf, 1978 w1 @1 A v wiw
10 %1 Y fieay av gf ?

SHRI H, M. PATEL: Sir, I have al-
ready stated the objective-~the hon.
Member also spelt it out. The objec-
tive of this policy was to supplement
the preventive efforts for controlling
the smuggling of gold. That is the
main objective, Certainly it was inci-
dental that it might have an effect of
bringing down the price. But, that
will be a slow process having regard
to the fact that the quantity of gold
that should be auctioned was very
small compared to the quantity avail-
able in the country itself.

MR. SPEAKER: He was talking of
some big business.

SHRI H. M, PATEL: I am answer-
ing this. Naturally big businessmen
may have it. But, we are selling gold
to gold dealers. If you will see, I have
a statement here from which I would
read out. In the Sixth auction, for
instance, the number of bidders whase
bids were accepted including the bid-
ders from Bombay were:

Bombay 301,
Pune 134,
Ahmedabad 88,
Madura 98,
Madras 93,
Bangalore 34,
Hyderabad 76,
Calcutta 386,
Allahabad 8,
Baroda 50,
Delhi 35,
Chandigarh 48,

SRAVANA 6, 1800 (SAKA)
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Madhya Pradesh (Indore) 6,
Bhubaneswar 1,

Kanpur 9,

Cochin 39,

Nagpur 20,

Patna 95,

Guntur 6,

Jaipur and so on.

oY quoqets qEArY 1 TW & sTETH BT

s ag &

MR. SPEAKER: For Assam, Patwary
is here.

SHRI H. M. PATEL: Shillong 1 and
Goa 2. The point in saying this is
this, The hon. Member's impression i8
that these gold bids are made only by
those in Bombay is not correct.

Another important point to note is
that last time, if you remember, when
the guestion was put, there were two
largest bidders. If you add all of the
six auctions, one of the two largest
bidders was awarded 22.5 kg In the
six auctions both of them had the same
quantity. You will realise that this
is not as if big people are getting a
large quantity or a large quantity is
being given to any dealer. I think it
is very clear that the policy is such
that the largest possible number of peo-
ple are getting now. But, as I said
before, it is our intention to introduce
an arrangement whereby the gold-
smiths will be able to purchase gold
in smaller bars direct from selective
banks or selective centres. When this
is done, you will find more people com-
ing into it. Even now it is not correct
to say that few people are there.

sft garerw : s wgEA, § ATy
st oft & wreraT w1gET E e war wrlta
food &% gra ® ot 89 ¥ A
# gdura g & fawrs &€ el
w3 Y gt r P afe gt &
SRERY T 7T HiT ATFR F ATy @
§ 7 mraw R g WY ] Fr e R
e wY @A fyer d7 €Y 791 W7
% a¥ arariEt § ST e T A
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fear § 7wt eacierdl ® AW A aTh
F goeTT N grRn Gt abr )l ady
¥ fr wdmar qorrelY o &V w e
Y 3, J9¥ warla w07 ey
arr Y fer qrar & 7 A @ewTORY
AT ST AT A g N
9 a1 famre femr O wEdany
0?

SHRI H. M. PATEL: Sir, I have
already stated that at no time were
the goldsmiths debarred from bidding
at the auctions. In order to facilitate
their bidding at the auctions it was
arranged that five of them could bid
jointly., The minimum quantity one
could bid was 100 gmg and the maxi~
mum was 2,500 gms. It is no¢ as if
poor goldsmiths cannot gpply for this.
One of the request of the goldsmiths
wag that gold may be made available
to them at large number of places in
India. There are certain limitations
in spreading too wide. Nevertheless it
is the direction in which we are mov-
ing and we shall try to see that larg-
est number of goldsmiths could got
it,

DR. MURLI MANOHAR JOSHI: In
view of the answer given by the hon-
ble Minister 1 agree that it is too early
to evaluate the impact of this policy
on prevention of smuggling. But,
Sir, it has been repeated many a time
that the scheme of distribution of
gold to goldsmiths directly is being
prepared and about to come. May I
know how long will it take for the
Government to ensure that the mid-
dlemen in the trade of gold are eli-
minated and the poor goldsmiths get
gold at a reasonable price in the small
towng where they are working? Whe-~
there there is any proposal to have
these biddings at a large number of
centres in the country where these
ordinary goldsmiths could get gold?

JULY 28, 1978

Oral Answers - (6

SHRY H. M. PATEL: Sir, the bid-
ding part will have to bg confined at
one place but the bidg ara accepted by
post. It is easy for people to bid and
people from outstations are bidding
and a large number of applications
are coming from outstations, Further, .
Sir, gold is being s0lq under the Gold
Control Order and only those who are
licensed can bid. One more restric-
tion has been put on gold dealers.
They shall not sell to other gold dea-
lers.

As regards the other point as to
when we shall finalise the scheme for
making available gold directly to
goldsmiths that, we hope, will be pos-
sible within three weeks or so at the
maximum.

DR. MURLI MANOHAR JOSHI:
There was a proposal in which im-
ported gold could be converted into
jwellery for export purposes. In
view of this auction policy whether
this scheme of importing gold and giv-
ing it to goldsmiths for manifacturing
jwellery and exporting it been finalised
by the Government. If g0, what are
the details of the scheme?

Secondly, you have said from time
to time that Government has made
certain changes in the auction policy.
May I request you to elaborate the
changes which Government has made?

MR. SPEAKER: He has already ex-
plained about the changeg that have
been made.

DR. MURLI MANOHTR JOSHI:
‘What about the first part of my
question.

SHRI H. M. PATEL; The first part
is not strictly a question which arises
from this. But I will give an answer
although I think later the Commerce
Minister will do that. That scheme
hag definitely come in and we hope
within next two to three weeks, at
the outset, the scheme will be announ-
ced and put into operation. I was
saying about the changes. When we
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began, it was gold dealers and co-op-
erative societies of gold-smiths who
were operating. We changed it soon
atterwards to five goldsmiths who
jointly could apply and later we de-
vised further changes. Now gas 1
have said we are trying to have them
sold in smaller bars at different
centres. The ceilings were also re-
duced.

ofY ot : wav el oft ag ey
# gar w6 i fredr fawt oY gt
a% wrearaa fear a7 fr aT g9 A
& A9y wraar faw & @ & dyvw
&9 ®T IET & Wew f ar ¥, fady
w1 fafeqder 5w & wer w7 oY
gl aga s Y & 1 gw ¥ wfE
& ST 4 ATRT R, A TAANZ GTE gfeeat
& $% ¥ 797 gY 9T WX 9w § vavar
AT R ATFT 1 EF I & T2 CF
faafaar av s, fag & sarer ST
& araw, wrd frddy o e
wr% Lfear w) wragr 9T | g & AR
¥ Ay oY $® TaATd

SHRI H. M. PATEL: That is what
1 said.

MR. SPEAKER: This question was
discusesd last week.

SHR] H. M. PATEL: I would only
like to say that a scheme for enabling
goldsmiths to make jewellery and ex-
port them is being worked out be-
cause an ordinary goldsmith himself
may not be able to export. There
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will have' to be an organisation of
people like export houses, etc, whe
could do this job. Gold will be made
available to them at international
price. Precise machinery for arrang-
ing that gold to be imported from
abroad for making available to gold-
smithg at international price ijs being
organised and as I said a little
while ago we hope to announce the
scheme within the next three weeks
at the outset,

Capital Gaing Tax

*186. SHRI R. VENKATARAMAN:
Will the Minister of FINANCE be
pleased to state:

(a) the amount collected as Capital

Gaing tax during 1974-75, 1975-76 and
1976-77;

(b) the amount collected as Capital
Gaing tax during the year 1877-78;
and

(c) the amount invested in approv-
ed savings in lieu of payment of capi-
ta] gains tax during 1977-78?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL). (a) and (b).
The Income-tax Department does not
maintain any records to show collec-
tion of taxes under different heads of
income. However, head-wise break-
up in respect of gross income and gross
demand raised is maintained. In
respect of financial yearg 1974-75, 1975-
768 and 1976-77, the position of gross
income assessed and gross tax de-
mand raised in respect of capital
gains is as under:—

(Tn crores of rupees)

1974-75 1975°76  1976-77

1. Gross income .

2. Gross demand .

. . 406 371 308
. . 214 130 18- 4
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The data in respect of financial
-year 1877-78 is under compilation.

(¢) Section 54E which provideg for
-exemption for capital gains tax if
the sale proceeds of the capital as-
gets are invested in specified assets
wwithin gix months was jntroduced in
the Income-tax Act by Finance Act,
1977 and is applicable for the first
time in respect of assessmeni year
1978-79. The amount invested in ap-
-proved savings in lieu of payment of
capital gains tax during 1977-78 will
become known only after the returns
for the assessment year 1978-78 have
been flled in all the cases and the as-
sessments completed.

SHRI R. VENKATARAMAN: Sir,
the Finance Minister has stateq that
the Income-tax Department does not
maintain recordg to show calculations
-under different heads of revenue. May
I ask then how does the Finance Mi-
nister assesg the impact of his taxation
on the various heads of revenue? For
instance, last year, he practically gave
up capital gains tax by saying that
of the gross consideration is invested
in approved securities, then it will be
exemption tax. Does the Finance Mi-
nister know what is the loss to the
revenue, to the government as a re-
sult of foregoing this revenue on the
capital gaing tax? Wag it calculated
-or was it done without any conside-
ration of the impact of the surrender
-of certain taxes on the revenue of the
country?

SHRI H. M. PATEL: So far as the
first part is cencerned. gbviously there
could be no question of knowing what
was the position. The capital gains
relaxation did not apply to the past.
1t applies to the future. When deciding,
when we decided the policy, on what
data did we proceed—is the question,
1 do not think there was any question
of any basic data available with us.
But we make assessment, calciilation
ag to the effect it has on larger eco-
nomic policy, approach. -This parti~
.cular decision was taken to make im-
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mobile assets mobile. More of the as-
sets which will remain unsold now
can be sold because they can avoid
paying capital gains tax by putting it
into certain specified inv.stmoants.
When they do that it does not maan
total loss to the revenues because
those thingg will be earning interest
and when they earp interest, that in-
terest is taxable. Exact calculations
cannot be made. It is only on the
basis of a general evaluation, assess-
ment as to what would be the effect
of such a thing on the economy.

SHR] R. VENKATARAMAN: I am
really surprised at this. If the capital
gain in g particular case ig about a
lakh of rupees and that amount is in-
vested it gets a return of Rs. 600 and
the Finance Minister wil get only
tax on Rs. 600 but what he would
have lost is capital gains tax on a lakh
of rupees. That is why I gsk: is there
any provision in the tax department
for calculation og the consequenceg of
the impact of tax levied and tax sur-
rendered in order to know what will
be the consequences on the Consoli-
dated Fund of India.

SHRI H. M, PATEL: This research
will be undertaken after this parti-
cular thing hag been in gperation for
some time. I can assure vou this.
When you say capital gains tax on
one lakh would have been lost; how
much of the capital gain would have
been there? It would not have been
wholly one lakh. For three years
they have to keep this money inves-
ted. It may not be that the whole of
the capital gains tax will be lost. In
addition that one lakh becomes mo-
bile and becomes available for further
use as a capital resource and that is
worth something which is incalcul-
able in terms; it cannot be quantified.

oft crawolt ¢ Wi WS W ot
wwifew fogté wream & ang o1 R
¢ 9% sam § TR g dvew dax @
sraatal & T wYE dunw WA W
seaTa wrew & fosrodty 7
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SHR] H. M. PATEL: I do not see
any connection between the Choksi
Committee and the capital gains tax.
That Committee has been set up to
simplify direct taxes, income-tax Act
and all its provisions. They will be
making certain suggestions and they
will be given full consideration,

Synthetics and Chemicals Limited

*187. SHRI SURENDRA BIKRAM:
Will the Minister of FINANCE be
pleased to state:

(a) when the Government financial
institutiong have a large shareholding
and have given substantial loans to
Synthetics ang Chemicals, a mono-
poly industry, why Government have
so far failed in placing two nomi-
nees on its board; and

(b) whether Government are conti-
nuously keeping a strict watch over
the affairs of Synthetics and Chemi-
cals Limited to ensure that the affairs
are proper?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a)y While
Government financial institutions do
not have large shareholding in this
company, two of the financial institu-
tiong have sanctioned loans amounting
to Rs. 76.52 lakhs during the last 8
years. IFCI hag recently appointeq a
nominee director on the Board of the
Company.

(b) Yes, Sir.

st gt fww : fadfer de ffascy
frm2z adal § Mt et &
W H P ey § 1 5w aF g §
o33 § qrerat & fawy ¥ ga) sy
®7 sar AiEiy e o qFT & 0 Wy
Aot a@zg wamd fs @ & a7 dedy
wifmgtt aa & axaw feaar woar
worrd fedreqgw Farargaa fear war
& srewar qu ¥t & wifefer owrdze
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WY oY Y o A rf 8, noar w8
W

SHRI H. M. PATEL: This i3 a new
question, since the company was es-
tablished what assistance was given?
I cannot give you the answer now.
He asked about loans which have been
given by the flnancial institutions. I
can give him this information. The
IFCI has given a loan. The loans that
are today existing are these. The
IFCI has given g loan of Rs. 30 lakhs
under the scheme under which it was
proposed to be flnanced; against
which they have drawn actually Rs.
20 lakhs. ICICI has also given—this
is also for expansion scheme that was
sanctioned—Rs. 30 lakhs, against
which they have qrawn Rs. 20 lakhs;
then another ICICI loan of Rs. 8.80
lakhs against which they have drawn
Rs. 7.62 lakhs. The internal resources
of that company for this new project
have been Rs. 75.20 lakhs in a total
new investment, additional investment
for new projects, Rs. 1,22 crores, the
company has put in Rs. 75.20 lakhs of
its own money,

ot qsx faww : weam wEET, 9

74 aafe § fomd foW om qamg &
4 TG 40 AT EeF ¥ qeaefrade oi-
dg R Y fed, dfea Nds gar
& 1+ g awr ¥ 97 At qar
A= w7 afy Ireey TG 2 1 ¥ G
ot & s wgen # v % faug
3 fafiere forsrae o fafres wserare
afz & sk Afeq § @13 &Y 391 Ag
gaay frsagar & drodromro ¥ wiw
g 7

SHRI H. M. PATEL: If informa-
tion is furnished to us which shows
that something wrong is there we
will certainly go into it. There are
company laws; there are other insti-
tutions through which we shall go in~
to it. I may say that so far ag this
company is concerned, the company
hag been given regular dividends, so
far as I know, each year in the last
three years.
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SHRI VAYALAR RAVI : This
question relates to financial institu-
tiong giving assistance to companies.
May I know from the hon. Minister
whether it is & fact that certain finan-
cial institutions like the IDBI are
financing certain companies, about 200
companies which are running at a loss
and yet you have not been able to re-
gulate or take action against them
or make the sick units become profi-
table, If go, what steps would be
taken to control IDBI to make their
investment in a proper form, proper
way?

MR. SPEAKER: You have enlarged
the scope of this question.

SHRI H, M. PATEL: How does
this question arise?
SHRI VAYALAR RAVI: 1 know

you cannot answer that question.

SHRI H. M. PATEL: I can give you
an answer all right; the IDBI is con-
ducting its operations in the most
careful manner possible.

MR. SPEAKER: Even it both of
you agree, I do not agree.

sy sniw fag watfear @ S@ woAy
& faea wrmedY dw 8, fafiem ®w
¥ 5 @ T A fgeat ¥ gy erfost
& fait fgar war § oYT gaET waT A
fear v a7 & fir emrforr odt =Y &4
friz g ara A F1f oy FOX AT IF@
a#Y §, o= g For ag T ET fw
wiig ardf & 1§ wrfeer aff ot &4
o #YE enrfosT A gAY KT REAT 9T
ag ¥ wdt § &Y gaaT T woAT F owy
g wifgd 1 srre ag &9AT IaT A
frar & oY ¥7 g7 AT AT IR
&fwa fargr ey anfigd

MR, SPEAKER; It is a suggestion
feor action,
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SHRI H. M. PATEL: Really 1 can-
not say what the position is; I have
no knowledge about it. '

ot i Ty Wty ; e v
o ureate 1Y frerr wrfed [

MR. SPEAKER: He hag no infor-
mation; he will look into it. Next
question.

Export of Gold Jewellery to Gunlf
Aresg

*188. SHRI KANWAR LAL GUPTA:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) is it a fact that Gulf area is a
potential market for Indian jewellery;

(b) it so, how much gold jewellery
has been exported to thege countries
in the last three years;

(¢) whether Government propase
to import golq against the export of
gold jewellery; and

(d) what specific steps Government
propose to take to increase the export
of gold jewellery to gulf areas and
other parts of the world?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
Yes, Sir.

(b) The exports of gold jewellery
to the countries in Gulf area during
the vears 1875-76, 1976-77 and 1977-78
have been of the order of Rs. 34.00
lakhs, Rs. 204.00 lakhs and Rs. 361.23
lakhs (provisional) respectively.

(c) and (d). As a result of various
Exhibitions held in the Gulf Region by
the Gem and Jewellery Export Pro-
motion Council and the individual
participants, it was found that there
wag an increasing demand for the
Indian gold jewellery. However,
gold jewellery exports under the exis-
ting Scheme had a limiteg possibili-
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" ty. -Government, therefore, decided
to consider 5 Scheme to import gold
for making ornaments for export. The
proposal will be finalised soon.

oif uT W e Rl AT A
s faggama ¥ o W
foag & wraiter wYew geO)E Fsar S o
wsft 9y AT qgd fae walY ¥ aaron &
fr oz &a 1 @17 79 ¥ wrgAATESY
g ooy 1 & ag s A E
L@ ora & qgy WY {7 eAqrE fwar
AT, 4 qWodrodTo HUWY T Wi
Zud % T0 o\ ag {11 Fet &1 AT

gt gere ¥ s @faw fafrae
Frgfd 5 vo¥ ommer &1 F AT
ATgT A |/F A ;AT g Oy A
#fer framy # 7

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): As my colleague, the hon.
Finance Minister hag already stated,
the scheme will be finalised within
the next two or three weeks. When
the scheme is in the stage of finalisa-
tion it will not be fair on my part to
say what are the ingredients or sa-
lient features of the scheme. The
whole endeavour is to simplify the
procedure to make gold available at
international prices so that our orna-
ments become competitive in the
world market, because exports of our
gems and jewellery last year have
gone up to Rs. 436 croreg as against
Rs. 218 crores in 1976-77. Here again,
so far as gold is concerned, the poten-
tial is unlimited. But we shall have
to plan for design and give some
more additional help for the home-
skilled artisans. The scheme should
be simple so that the operation does
not take more time. In days to come
it should be possible for us to diversi-
fy the markets and have geveral items
for exports whereby we can earn
more foreign exchange and we could
provide jobs to hundreds of our gold-
smiths in the country. All the care
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is being taken about the scheme and
1 can assure the Houge that the scheme
wgi'}la be announced by 15th August,
1978.

SHRI KANWAR LAL GUPTA: I
am thankful to the minister. May 1
know whether the government has
made a study of the demand for gold
ornament in the varioug countries and
to what extent you will be able to
employ people? If so, what are the
figures? You have sold gold worth
about Rs. 50 crores. Will you re-
commend to the Finance Minister to
scrap the Gold Control Act comple-
tely because the economics of goid
are now no more the same?

SHR! MOHAN DHARIA: The two
schemes gre quite different, but at the
same time both the Ministries are
working in unison, So far as the pre-
sent scheme is concerned, as the Fin-
ance Minister stated it is a different
scheme. The scheme of exporting
ornaments ig different. For the
scheme of exporting ornaments, we
woulqg like to import gold at interna-
tional prices and add value to it and
then export it outside.

MR. SPEAKER: He asked how
much the demand was.

SHRI MOHAN DHARIA: I am
coming to that. He suggested scrap-
ping of the Act and I felt I should
not forget that important aspect.

MR. SPEAKER: That is not to be
answered. Only questions are to be
answered. Otherwise, it will become
lengthy.

SHRI MOHAN DHARIA: So far
as study is concerned. we have already
constituted a task force to assess what
are the areas where we can export
gems and jewellery and gold orna-
ments, how much manpower would
be required, how we can give all
possible strength to it, etc. It is very
difficult to make an assessment be-
cause in the case of diamonds, all our
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ussesaments proved wrong, in the in-
terest of the country. In one year
this House may not believe that it
was possible for us to generate emp-
loymen¢ for nearly 1 lakh workers in
the country. The areas round about
Surat and Rajasthan are buzzing with
that new industry coming up. In the
circumstances, it is for us to see that
we give all possible encouragement
and provide more and more opportu-
nities for these artisans in the coun-
try. 1 am sure thig will be a new
era. In the current year exports of
gems and jewellery will be the high-
est. I have no doubt the exports will
be of the order of Rs. 600 crores.

i gen WX wgEA . AEAT
Wt it A wgw gwr § v fw
7 T3 W A g FR g 9%
frx s W@ &1 wT ag IR fw
farasr QAT aTRT ¥ HAMT TR A7 6k
et a7 &7 § WiT ¥ AT A9 R A
=T AT §19E § aeardr woerdi §
ag i 9 gy ? gAT ag WY
SavTa w7 AT GXTT Y § 4y Tew
sITOTT o F wIETH & AT W@
§ a1 sredz wwafadl F memw & we
|q1gd § av THT ¥ grT AT argy E ?
gfe €1 5 wregw § KA1 AEA E A
Fraar-fradr S ¥ qsaw FGEE OF
$7 % wrg & a7 T AT AP g
Qg % fag ArvE AYEIT KT N7 X
foa faw IFIT & WATE W E AT
fg fom IFIT &7 TETIT AW AT
fear w1 w1 & forr ¥ F ofuw & wfesw
wET H W ® & g sINavii #Y
gy ?

wft Wigw avfear : sar #3 Fenar,
gr e TN W ARSI W ¥
G e FaaH @ &, S &
gaz e wigh e gF I § wgAr
g g f o g7 Ay AR ST
gy & ag NE’ HAT H HATTH AR
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=i it g & fn Y i
Y EWR g ¥ woreyerr & fag i
g 1 Ay Vaw g faqr wrdr
o Ik o 93 e deq Y Tx
an fwar svgr i I9F I samEr
T &) wrw fagr wridar

o gww o W ; d T A
Ty Frgwrar ...
MR. SPEAKER: All your sugges-
tions are under consideration.

I gww wiT wRWT : IX AT AR
ARG wg sATAfET FIT NG qT AT
g w7
MR. SPEAKER: That is also under
consideration.

Wudt vty fag : A Ry
Fared fr g8 AT A7 TN LI FA
& 3a %Y fem 2 § ATy #9917 foeg-
F § AT IR ¥ fmdn & 37 W
fogmar fadm ? @ur #€ wwET
g1 a4 :1€ A7 @ 39 F Frem
& far o war A g & A ey
T & T8 T &1 AT 47 firt gF ufvar
¥y a7 & darg wr fegmn ¢
agi g9 TATH & orfEEarw ¥ ST /@
qTe §, 9T FT TET § ITF qA(T AT
e 37 1 feqregT 5 q6q FT AT
fs ¥z famr g & oo oee w77 §
& I o oAy A Fag A ¥ g9 &
i 61T 99 gaama ¥ g Fr &t w
a4 fx ¥ ag &0 slara sy, fam w1
ag & fear md fea oy fegrond 7

st sigw sfear @ seo nElEd
A1 a7 gL qoF & forg fear e wte
% § 7% IR gw s § @ e O
o g ferse arw § forr & grar dwie
frg gq wre W1 @ oUW & AT E 0w
qeA § o oy o ferart & ag go &Y
a1 Frerrdw & wre gq §f, 37 & fag iy
wET TET |
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. Paymient of income fax by Shrimati
Indira Gandhi on amount paid to ber
fop her lectures at Brandies Univer-

sity, Waltham

*189. SHRI NIRMAL CHANDRA
JAIN: Will the Minister of FINANCE
be pleased to refer to the reply given
to Unstarred Question No. 10265 on 12
May, 1078 regarding payment of in-
come tax by Shrimati Indira Gandhi
on $3,8000 paid to her for her lecture
at Brandies University, Waltham and
state: —

(a) whether the enquiry in regard
to the amount received by Shrimati
Indira Gandhi for the lectures deli-
vered by her in Brandies University,
Waltham and the amount, out of it,
brought to India and shown in in-
come tax has since been started;

(b) if so, the time by which it will
be completeq and if completed, the

* results thereof; and

(¢) it it has not been started, the
time by which it will be started?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (o).
Enquiries have been started and are
expected to be completed within a
period of three months.

it firster wix otw : woaw W,
¥ qw oA e # qet Tar ar fow
Freav 12 i A faerar) saFane
fa g AF & ag A @
f§ 36 gT BT AT sfe Y
A 1964 HoTO T IERE
g wown Euw feed § e 5 g
yFT FAT § | AN @ W A
9T Fvag & W1 T, Qur wrofaw 8
X ity @ @ & 59 & WY 7g Arifee
t oA g fs gRR A Oty
oIt gaR qig T, qE W w@r o@e
&, W g oo AT ¢ gAL ST & am
et e = gfew o ¥ a9
aoh, gty ? &
w N Wit g T w5907
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SHRI H. M. PATEL: Sir, the facts.
that have to be looked into were not
facts which could be ascertained in
this country. They have to be ascer--
tained from another country and,
therefore, it takes time. Acocrding to-
the speed with which they give re-
plies to our letters, we get informa-
tion. But the mater is being follow-
ed up and we have received certain.
information. ....

SHRI KANWARLAL GUPTA: What.
is that?

MR. SPEAKER: Not at this stage.

SHRI H. M. PATEL: We have not
got complete information. So 1 would
not like to say, but certainly some of
it....

(Interruptions)
MR. SPEAKER: The matter is under
investigation, -

(Interruptions)

MR. SPEAKER: He will not be right
in disclosing it, if it comes in the way"
of investigation.

SHRI KANWAR LAL GUPTA: I
asked the same question in the 4th.
Lok Sabha. It is a clear case of tax

- evasion.

MR. SPEAKER: You have heard the-
Finance Minister at that time.

SHRI H. M. PATEL: Shrimati
Indira Gandhi is shown to have re-
ceived a sum of $5000 and has
been taxed on that amount. The ques-
tion which has arisen as a result of the
reply from the Ministry of External
Affairs is, as to how Shrimati Indira
Gandhi has disclosed an income  of
$5,000 as having been received
from the University on 2nd April 1865,
when neither the University, nor the:
Carnegie Foundation have admitted
any payment to her. This is a clear
discrepancy, because the institutions
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which, according to her refurn, were
suposed to have paid her this, say
that they have not paid. We have to
find out further as to what exactly is
the position. (Interruptions)

oft forsit wor oty © srener AR,
K IO ¥ O ATy A Iy oz
3% gfrafadt o sl sfa aidy
& frv fRely v 9w o o wifE
W wHE faw & el § fr orw

wfrsrd & gro feEd 9w & ¢ ar
FIW W HIT R IV FRAEAY AW B Y
fr & v qR war <Y f5 wgf faar o
Ty wdY foar 7

SHRI H. M. PATEL: I am sorry
that my hon. friends keep on thinking
that I would be interested in (Inter-
ruptions) doing certain things, I am
not. I am only trying to make it
quite clear. (Interruptions) I would
like to say that the hon. Member him-

self has put a question on the 12th
May.

MR. SPEAKER: It was answered on
‘12th May.

SHRI H. M. PATEL: Yes; it was
-answered on 12th of May; and that
.question was this;

“Whether Shrimati Indira Gandhi
when she was Information &
Broadcasting Minister, had visited
the United States of America and
-given a lecture on Mr. Nehru's
-foreign policy at Brandies Univer-
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- sity, V.Wulthnm".md was plld WM

by the Carnegie Foundation” -

The question further asked whether
this money was ever brought to
India and had been subjected to in-
come-tax. The hon. Member also desi-

red to know the Government's reac-

tion to this. In reply to that question,
it was stated that Shrimati Indira
Gandhi had disclosed an income of
5,000 dollars in the income~tax re-
turn for the asessment year, 1966-67
under the head ‘Income from other
Sources (Royalty)’, as having been
received from the Brandies University
on 2nd April 1985, It was also con-
veyed in our reply that the assessment
records did not throw any light
whether the amount had been brought
to India. The Reserve Bank of
India also did not throw any light in
the matter. It was, however, men-
tioned that enquiries would be made -
further. Accordingly, by a letter dated
the 31st May, the Miinstry of Exter-
nal Affairs was asked by us to make
engiuries through our embassy in the
United States.

In the present Question, which has
been admitted as a Starred Question,
the MP had enquired whether the en-
quiries which were promised to be
made, have been started; and if so,
the results. The hon. Member also re-
quested to be informed of the approxi-
mate time by when the enquiries will
be completed. Unfortunately, it is not
in my hands to give any definite re-
ply. We gave reminders subsequent-
ly. (Interruptions) Ministry of Ex-
ternal Affairs have forwarded to us
a reply which they have received
trom the Consul General in New York.

In that letter it is stated by the Con-
sul-General, let me make it clear,
that he hag made enquiries from the
Brandies University as well as the
Carnegie organisation and, he has
been informed that none of these insti-
tutions made any payment to Shrimati
Indira Gandhl...(Interruptions) Why
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don’t you hear me? In an earlier let-
ter, which wag in the form of an in-
terim report. the Consul-General had
stated that the Chancellor of the Bran-
dies University thad stated that! he
was the personal host of Shrimati
TGandhi. being the Chancelor of the
University, and he felt that nothing
has been paid to Shrimati Indira Gan-
dhi, since the University never paid
any honorarium to the speakerg who
came to address the students, This has
been confirmed now in a letter dated
21st July, 1978. This is all I have at
present, As 1 said, there are certain
discrepancies which have come to our
notice and we shall now pursue them.

SHRI M. RAM GOPAL REDDY:
The Minister should be thankful to
Shrimati Indira Gandhi that she has
paid tax on some amount which she
has earned outside. ... (Interruptions)
I want to know whether any Minis-
ter of the Cabinet, any Janata Minis-
ter. has visited any foreign country
within the last one year and made
any speech for which he was paid
any amount.

MR. SPEAKER: He need not ans-
wer that guestion.

Y 7ra Py v gt o &
T g ok § AR A ¥ o R
¥R 1 UF A 5 g
T FT A% v FET AR @Y aTH
forw gefrafady =1 gaven faar o g,
ugt ¥ dur 7 fsmr 1 & g ¥
S¥ YBAT WigaT §—WT QR 3,
ag 99 T THT ¥F 6,
gy ¥ sy afea andr & ger
t

A A AT T
g §—Sar A aeer & goT w—
firer o=t & T WA ST A
ot W TEer SRRV e ge T,
. g few arber ®y q= gwr ar ?
SHRI H. M. PATEL: I am sorry,
my friend did nog listen to- what I
1846 LS. .2
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have read out. We made enquiries
through the External Affairs Minis~
try, who made enquiries through the
Consul-General, in so far as Mrs.
Gandhi is concerned. Those 5,000
dollars were declared in 1865.

A RATAT TWE AT A | *
T 1 GATALL G, T8N T & qower Ay
grwe e s € iwaw 5 AR
T 7% |
SHRI H. M. PATEL: I am giving

reply to the question that is put. This
reply was received, as I said, on the
21st July. We will now gg into this
question and see how the discrepan-

cy can be reconciled by asking the
persons concerned,

+ft RIT TR A ag R
TEN %Y WE F 9t ik | A
sfweft g it & qeT & fr ag %
I & ovy vyl & wrar ?

MR. SPEAKER: It is under inves-
tigation. They gre making enquiries.

st 4 waw frardy ;s AT
Helt off qaEiEit—5 FA T ¥
0 fo’ g7 oy fegrddee &Y oY
€ &, 37 ¥ ag wews gar & 5 oW
& fa efefpde foagr o ¢ =@
sy gfw wid ¥ w0 & owEw §
Y glefrve afaw fiar & 7

WET A% 65 GATT TTAE FT ATHAT
AR T da &
TG AT W] | W wer ofr
qTF AT X G W7 qqEE ¥ oFar
3 fr g i & g7 w7 Fafew
wafly w7 R0 AT Ay AT AR O
wrf, FifF a8 W w1 wwar g,
[T T 9T W & W a7 feww
&, a1 o mrfo To S firelt sl
wftwr A= gra, o 3w & T T
w9 T Wi F § W A
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Atk s §, &
™ A wwandy § 7

ot q®o Qe wH : ¥ ag I
w3 v § 6 v % R s
o T Wy ?

But it will take some time. I cannot
say definitely how much time it will
take, But we will try ang do it as
speedily as possible.

WRITTEN ANSWERS TO
QUESTIONS

Joint ventures in Thailand

*185. SHRI JANARDHANA PO-
OJARY: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whethey the possibility of set-
ting up of joint ventureg in Thailand
was discussed with Thai delegation

- which visited India during June, 1878:
and .

(b) if so, the results thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
and (b). Deputy Prime Minister of
Thailand, H, E. Mr. Sunthorn Hongla-
darom visited India from June 15-17,
1978 and had informal discussions
with the Minister of Commerce, Civil
Supplies and Cooperation on 15-6-78.
The discussions covered various as-~
pects of trade and economic coopera-
tion between the two countries and
it was noted that there was gcope for
establishing Indian industrial joint
venturegs in Thailand. Both the
countries have decided to make all
possible efforts to enhance their
mutual trade and economic relations.
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wmwuﬂﬁbﬁh
Nationalised Banks

*181. SHRI R. X. MHALGI: will
the Minister of FINANCE be pleas-
ed to lay a statement showing:

(a) the amount written off as bad *
debts by the nationaliseq banks dur«
ing 1977 and .

i—

(b) the names of the individuals
and corporate bodies in whose case
the amount is over Rs. 5 lakhs?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Public Sector banks are enjoined upon
by the statutes not to disclose informa-
tion regarding the provision for bad
and doubtful gebts or about the affairs
of their constituents. In view of this
legal position, information relating ta
the amounts written off or the names
of the individuals or corporate bodies
concerned cannot be divulged.

Review of the prices of raw cashew-
nuts fixed by Kerala Government

*192, SHRI K. A, RAJAN: Will the
Ministe v+ of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether he has requested the
Keralg State Government to review
the prices of raw cashewnuts fixed at
Rs. 7000 per tonne by the State autho-
ritles;

(b) if so, the details and reasons
therefor; and

(c) the State Government's reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
Yes, Sir.

(b) Since the demand and prices
of cashew kernels has gone down in
the international market, the allocation
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price of raw cashewnuts fixed by the
Kerala Government may require
downward revision,

(¢) Reply from the State Govern-
ment is still awaited.

Construction of Cheap Janata Hotels

*193. SHRI SUKHENDRA SINGH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:.

(a) what steps Central Government
have taken to encourage cheapest
Janata hotels in the counfry:

(b) whether Government have also
asked the States to extend facilities
regarding land etc.; and

(c) if so, the names of such hotels
as have been constructed or are under
construction in various States?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). The Sixth Five Year Plan
(1978-83) envisages theconstruction of
Janata Hotels at the 4 metropolitan
cities namely Delhi, Bombay. Cal-
cutta and Madras and at other select-
ed centres which will be identified
after a survey is undertaken and
depending upon the availability of
funds. The Government is in  the
process of evolving comprehensive
guidelines for giving incentives to
public and private entrepreneurs for
setting up Janata Hotels.

Arrangements have been made
for the preparation of modular de-
gigns of Janata hotels which will be
available for use by State Govern-
ments and private entrepreneurs.
The State Governments have been
requested to identify sites for the
construction of Janata hotels,

(¢) The Government has approved
a 1250-bed Janata hotel (Ashoka
Yatri Niwas) at New Delhi at an es-
timated cost of Rs. 300 lakhs, The
hotel is expected to be commissioned
in phases during 1980-81.

38

sitwifre gl st wogd weda
URATHT 9T THWT WLE.T

*194. St gAY SEW et :
w7 ey weft ag Ay Fr mor w8 e
W # 20 3 wfrr 1F W ad
1971 ¥ qf oF W@ w7 wiw af ar
g wiaw & fasht dfai s s
A q9qd ATET TIHT 9T ATAN,
gawT W 9w w0 W feadr wfir
TwTar & W1 AT 9w O A agEr
31 9+, 1979 & qd FT &t FrEAr ?

faer dorem & wvw W (st
wiewre 3eeg ) ¢ wEfuEY qur
g =moTe v wfafy,
1969 ¥ g7 26 ¥ wiftw, 30 S
1978 &% FRT 7Q GNFCIT T wraTe
qz, A ¥ 20 FE WEFrE TOA ¥
AR FEA-TET 9T @ v favag
HREwn 1 T AWy TRl S FEfay
# T UTTFT, 7 L AT 577 TeqE-
FO & TETAT @W F gEw § q@
T T O gt & 1 Sfer
T 20 I W& 15 TOAT FHT Feafagy
# aw 1 Gy, 1977 B WAFT
& FT TFA KL GF 54T & T
¥ AT e ¥ I GTAAET 9 W
iy Frgoor-ag F drard 2

awrar #Y KT aGAT 4T FE
# fro grafas sraes sfawfa)
g SeaE aTRdy £y aeg-feafr oe fnik
e gu, faters seaer FTFTAT F IT-
9 wAIC THT-ay 9T I s
firg i & | afiw ¥ sfas ol o
TarewE AS agEy O & fag Y
g waed fedr amgR

1971 & wgd, 102 Wi ¥
¥ o shrad s SO waET ek
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i w1 el & 72 4 1 v aafier wewT ey i 0w ol
Y AT, HIAET, UTRT W TR yerT frar ot <@ & e agr dwx ofvey &
FU FF eI Y T 9 W gEan wr-gEe 9T oy fear s o
qetfrerQt aaqr frawrerdt smare sat wfafvawe o are 26 & vl 30-6~78 Ww
find 7 Gofweer W T TR Wit WY & 20 #F Wi weet o gt wie
% woAt WY weafndl Wt weE 1-12-77 A wrawe ot T e o

L1 wefrs gTdi 1~12-77 *% foufy & nygre smaw<
Ho I A | & AR W qE aEaT
T LS
(arg Tw@t  #)
(1) (2) (3) (4
1. =rer ) T 118. 27 21.09
2. fazmr . . . 381.21  156.69
3. THEIATA** . 5.27 ..
4. o Ho fautfrar . . 376.79 24.25
5. 9rI¢ . . . 86.92 43.34
6. faf . . . ..
7. g gfeet . . Fae AEY
8. wrfoHTonrfo . . 172.35 11.15
9. Tt . . . 64.89 12,27
10. =row 70.27 24.79
11. Todro &Yoo , ‘ 11.70 11.70
12. feafewt . , 2.26
13, ATTET QU ZH) . 5.60 5.60
14.  aTa¥T . . 14. 06 0.61
15. &=T3 . . 141.23 83. 31
16. fwardfrarar . . . Y
17.  "rfododflo . : et
18. &Y . : . e
15. #fgmrorafem | . a9yqfT
20. W . : 272.88 53.909

1723.70 464 24

**eEd oo qu frare twees, fodlt  (wmee qo) me P
ez o e sTotvw fao (wi qu) & wafaw gwer mifver o & o
wndY Saweg 7 ¥
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faequly : g@1aT ‘wAw @A AR ‘qQF
aFTaT’ & w7 F sqww O omfy
gt ‘gmew gwmE fedt oWy
g Faafaa sofrafor or
¢ A & vk FT a7 afr ¥y
Iq W F amiEr § W I
wRT 7% war 7 #r 7f gy
b ‘wE Twrar, oo faaree,
fardt ot s FEY @t g%
ager #Y AT I W v §
qT AT FFTAT R R X &
frefafas 9T O A @
gt & fasrelt avdy § . —
(i) &7 & a4y ¥
(ii) (wfum v, cafawtior
T g HiF 0¥ FE
A &tk ag
w1 fies wk g, frad
graey § war v fag
ST w1 FT4ar T Tar
& frer forat wearaw/
grrarta frar st
e
(iii) 4 =¥, foa% graw
# gt oty fafew
grfro g A
g A fear aqan
g .
(iv) s # wr fewi
T &Y 5T qreft

Export ot Handloom Cloth to USSR

*198. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of COMMERCE,
CIVIL, SUPPLIES AND COOPERA-
TION be pleaseq to state:

(a) whether Government have made
an agreement with USSR to export
handloom cloth during the current
year; .

(b) if so, the amount of cloth tp be
exported; and

(c) the other countriey to which we
are exporting handloom cloth?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI ARIF BEG): (a) and
(b). The Indo-Soviet Trade Protocol,
1978 provides for export of 60 mijllion
metres of printed cotton cloty and
other cotton piece goods against which
both mill made and handloom cotton
cloth can be exported.

(c) Handloom cloth is being ex~-
ported to almost all destinations in the
world. The major importers of our
handloom fabrics are Republic of Be-
nin (Dehomey), USA, UK, Singapore,
Malaysia, Japan, France, Sweden and
‘West Germany.

Scheme for Production, Prncurament
and Distribution of Essential Commo-
ditieg

*196. SHRIMATI PARVATHI '
KRISHNAN:

SHRI CHITTA BASU:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND CORPORA-
TION be pleased to refer to the ans-
wer given to Starred Question No.
721 on 14th April, 1978 regarding
scheme for production. procurement
and distribution of essential commodi-
ties and state;

(a) whether Government have re-
ceived the views and recommenda-
tiong from the State Governments on
the scheme for increased production
and distribution of essential commo-
dities: and

(b) if so, the details and steps being
taken on its impiementation?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI K. K. GOYAL):
{a) Yes, Sir,
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(b) The Ministry has finalised a sche-
me for the production and distribution
of essential articles of mass consump-
tion in consultations with the State
Governments, the concerned Central
Ministries and the Planning Commis-
sion for the consideration of the Cabi-
net. Further details will be made
available after the finalisation by the
Cabinet.

Disposal of Smuggled Goods

*197. SHRI SHYAM SUNDAR GUP.
TA: Will the Minister of FINANCE
be pleased to state: :

(a) the value of smuggled goods
which are lying in the godowns of the
Customs Department at various places
in the country at present;

(b) whepn these goods are likely to
be disposed of; and

(¢) the reasons for
disposal?

the delay in

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL}: (a) The value
of seized and confiscated smuggled
goods lying in the godowns at various.
places in the country, as on 31st March,
1978, was Rs. 57 crores (approximate-
ly).

(b) Action for disposal of goods
which are confiscated can be initiated
only after the remedies available to
the owners under the Customs Act,
1962 by way of appeal and revision
are exhausted. By their very nature
these proceedings toke time. In the
case of perishables, however, action
for disposal is initiateg soon after the
seizure.

(¢) Sale of conflscated goods was
discontinued with eflect from 27th
August. 1977 with a view to review-
ing the manner of disposal of differ-
ent types of goods, more particularly
of thos: sensitive to smuggling. After
this review, instructions were issued
in November, 1977 for disposal of
confiscated goods other than thoge sen~

JULY 28, 1978
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sitive to  smuggling ih sccordunce
with earlier instructions. As regards
confiscated goods sensitive to smug-
gling, instructions indicating the
manner of their disposal were issued
in May, 1978, After issue of these
instructions, the Collectors have also
been instructed to take all possible
steps to expedite the disposal of all
goods which are ripe for such action.

et ot nfafafivat

*198. *it v fag  wiger :
a1 farer 5efY g FATY &Y gar w37

(%) =7 7F Fd T WIR-
gude fxi a7 F g ¥ § ool §
afafafadt § arg ot 5t feafr 7 @
aft gt ¥ ;

(4) sa1 37 & & @ AFT 7
afsr @ 17 §; =

() afe g, & gawr afafafadf
Y qFa F fa g wr s
FLErE?

ey woaTer § TR SAY (o7 WAt
wew) @ (%) & (7). ®IEIT
#1 foett Fra 2l § war wevar & fr wowd
# nfysin quha fatig e ot § o
saret afwr 98 <% & 1 ey, gvwe
i e &1 Trem & forg 7 g fam
&, fomit & 3o oY orrfee § ¢

frar® WiT @ g¥aT R A
qag aFIAn;

gz a2 W drarat a7 wrAry
¥ qTT fopg ST TEA AU GET
T T

sqw ArT0E} ST e ag-
qad} 9T wfgs gadar g,
ot wew faarew wiarfal ®
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frer g wrfy sravaw  STwor
SUHE FLAT |

drames wiafrra § e Y ¥ qwaw
w0k g0 fafirsz fireg & aroa) ¥ =y
qar Y T ATY Ky eqFeqAT B FIIFY
% ad wcfgaraqrd ) W F aesd
FY g w1 Qw7 a5y 2fez § @90 )
i A & qoer ¥ ¥ Frar d9ar A
ww wT fear § 1 za% mear, fag
Fegel &7 ¥w § fadw wiw & Ay
FERD T 97} BT wrAdoy T w7H ¥ A
=t mfgy 3o A frg oo 20 g@
Sfiear wmat # dufsq wowd & feed
¥ fag faaelr ozr doam AT AEFd
Bt fraroor wfafros By sxmanad
w1 wgra W1 frar o ¥

Statement

Growth Rates of Money Supply

*199. SHRI K. RAMAMURTHY:
Will the Minister of FINANCE be
pleased fo state:

(a) whether during April, 1977 to
March, 1978 growth rates of money
supply anq Bank credit witnessed
sharp falls; and

(b) if so, the details thereof?

THE MINISTER OF ;E-‘INANCE

(SHRI H, M. PATEL): (a) Yes Sir.
During April 1977 to March 1978 (i.e,
March 31, 1977 to March 31, 1978), the
growth rate of money supply with the
public showed a marked decline from
20.3 per cent in 1976-77 to 12.4 per cenl.
Likewise, scheduled commercial oanks’
credit registered a smaller rate ©of
growth of 9.0 per cent in 1877-78 as
against an increase of 21.9 per cent in
the previous year.

(by A statement is placed on ihe
Table of the House.

Analysis of Variations in Meny Supply

(Rs. crores)

Viraitions dwring the
Financiul Year

— -

A. M ary supply with the public (a4-b)
(ay Cucrency with the public
(b) D-posit money

B. Sources of change in money supply :
1. Net bank credit to Govt. (a-+-b)

(a) Net RBI credit to Govt.
(b) Other banks' credit to Govt.

1976-77 1977-78
(Mar, 31 to  (Mar. 31 to
Mar. 31) Mar. 31)
--2699 + 1095
(+20°3)  (+r12°4)
. . +1168 788
i1 g) (:]'10°0)
+ 1531 + 1207
(+23"1) (+14:8)
. . . . +4-640 -+ 170
(6-0) (+15'ﬂg
« e e e +303 +169
296 + 1838
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Vlﬂnion during the
Financial Year

1977-78

1976-77
(Mgr',.s,;z"to Mar. g1 to
Mar. g1)  Mar. g1)

2, Bapk credit to commercial sector (a-b)

(a) RBI's credit to commercial sector .

{b) Other banks’® credit to commercial sector .
3. Net foreign exchange assets of banking sector

4 Govt.'s currency liabilities to the public .

Minus .
5. Non-monctary liabilitics of banking sector (a+b+c)
(a) Time deposits with banks ,
(b) Net non-m>netary liabilities of RBI

(c) Other net non-monetary liabilities of banks

Scheduled Commercial Bank’s Credit

+3z$ +a119

(+20° (411°9) .
+164 +57
+3077 + 2062
+167, +191
(+178- 4, (+73°2

+1 419
(+2°3 (+3°3)

-} 2868 +3%6
(+19°9) (+2r'8§

~4-2604 -+ 259,
(+28:4) (4221
" +564
-+ 604

Bank credit . . . .

Variations dur;
Financial Yea.

1976-77 19777+
(Lgnr. g1 to (N Zr.?am-
Mar. 31) Mar. 31)

+2423 41218
(21°9) (9°0)

Note : Figures in brackets are percentage variations,

Ban on Import of Raw Sflk through
Private Agencies

+200, SHRI C. K. JAFFER
SHARIEF,

SHRI K. MALLANNA:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that the
Chiet Minister of Karnataka made a
strong plea to the Central Govern-
ment to stop immediately the import
of raw silk through private agencies
ar it affected adversely the indigen-
ous silk production; and

(b) if mo, the reaction of Central
Government thereon?

THE MINISTER OF STATE IN THE .
MINISTRY OF COMMERCE, AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Yes,
Sir,

(b) The matter iy under considera-
tion,

Year-round Air Service between Sri-
nagar and Leh (Ladakh)

*201. SHRIMATI PARVATI DEVI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased fo stater



49 Written Answers SRAVANA 8, 1000 (SAKA) Writien Answers 50

- ¢a) whether structures for the stafl;
cargo, security, etc. have been comp-
leted at the Leh sgir-fleld for a year-
round air service between Srinagar
and Leh, the capital town of moun-
tain-lockeq Ladakh;

(b) if so, the details thereof; and
v

(c) whether it is proposed to start
year-round air service between the

two towns?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) No, Sir.

i{b) Does not arise.

(c) Indian Airlines are considering
a proposal for a twice weekly service
linking Leh with Srinagar on a season-
al basis during summer. There is no
demand for air cervices to Leh 1n
winter.

Proposeg strike by officials of
Nationalised Banks

*202. DR. BAPU KALDATE;
SHRI SIVAJI PATNAIK,

Will the Minisier of FINANCE be
pleased to state:

(a) whether the Bank officials of
the Nationalised banks have threaten-
ed to go on indefinite strike during
July 1978,

(b) if so, whether the organisation
of these officials has submitted any
demands;

(¢) detalls of the demands; and
(d) action taken on them?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) No, Sir.
There is no threat of strike at present.

(b) 'The Confederation of bank
officers have raised certain demands,

(¢) and (d). The main demand is
for a discussion on the recommenda-

tions of the Pillai Commitiee Scheme
of standardisation of pay scales, allow-
anceg and perquisites of officers of
nationalised banks. Other demands.
include consideration of the D.A.
Scheme, house rent allowance formula.
protection of city compensatory allow-
ance on transfer from higher to a
lower area, promotion policy, catego-:
risation etc. The Indian Banks Asso-
ciation (IBA) are holding talks with
the representativeg of Officers’ Con-
federation on the specific demands
submitted by them to the Indian
Banks Association. '

Rainfall Recording by Karnataka
Government

1769. SHRI OM PRAKASH TYAGL
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased o refer
to the news item at page of the Sun-
day Standard, New Delhi Edition of
11th June, 1978 angd siate:

(a. is it a fact that the Karnataka
Government officials had deelineg to
pass on the rainfall recording in and
around Meriara since 28th May, 1978;

(b) the 1easons given by the State
Government for not sending the re-
cording; and

{c) what steps have been taken by
the Centra]l Government to remove
this bottleneck?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) to (¢). No, Sir,
The rainfall observatories in and

around Mercara belong to India Met-
eorological Department. The rainfall
observations are taken with the help
of State Government officialy by pay-
ing a part-time allowance. Due to
some grievances relating to the inade-
quacy of this allowance, the rainfall
observationg were not taken by these
officials for the period from 4th March,
1978 to 11th May, 1978. Since 12th
May, 1978, however, the officials are
taking observations and they are being:
received in the India Meteorological
Department,
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Earnings from Export of Fish

1770. SHRI F. P. GAEKWAD: will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) the total earnings from export
of fish during the last three years;

(b) names of countrie; with value
of fish exported to each of them;

(c) percentiage of earnings from ex-
port of fish that accounts in the coun-
try’s tota] export of commodities dur-
ing the last three years; and

Statement

JULY. 28, 1978
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(d) whether Government propose
to evolve a long term plan to step up
export of fish introducing modern
fishing means in view of its great po-
teniialities?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIFf BEG): (a) to {(c).
The information ig furnished in the
attacheq statement,

(d) The Government has proposals
for intensifying and diversitying the
fishing programme which will bring
in more ang different products to feed
the domestic as well ag export market.

Earnings from export of Marine Products

Value in Rs. crores

*Countries 1975-76  1976-77  1977-78
- (Provisional)

Japan . . . . . 80- 8o 11967 11077
U.S.A. 379 48:84 47" 94
Australia . 2 42 2° 72 1° 857
‘West European countries 698 10° 54 12° 25
Others 274 7°35 842
Total earnings from export of marine products 124753 18g° 12 180 g5
Percantage of carnings from export of marine products that

ascaunts in the country’s total export of commodities . 3'09°, 3+ 689/, 245

PRI

Display of Price List

1771. SHRI MADHAVRAO SCIN-
‘DIA: Will the Minister of COMMER.-
CE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether to check the malprac-
tices by dealers and retailers in the
prices of essential commodities, the
details of prices list to be displayed
by the traders are not being enforced
throughout the country, particularly
in Dellii and as a result the prices are
‘being increased by the traders; and

(b) if so, what steps are proposed
to be taken to check this unhealthy
practice by traders?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) and (b). All the State
Governments/U.T. Administrations
have issued Display of Prices and
Stocks Orders in exercigse of the pow~
ers delegated to them under the Es-
sential Commodities Act, 1955 to
check unfair and unethical trade prac-
tices. The State Governments/U.T.
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Administrations, why are executing
agencies, have been, from time to
time, asked to check hoarding, profite-
ering and other malpractices by mak-
ing use of measures like the Essential
Commodities Act, 1955 and orders
issued thereunder. The detection of
cases of violation and consequent pro-
secution js the responsibility of the
enforcement machinery of the State
Government.

The Delhi Administration have issued
an Order called the ‘Delhi (Display of
Price; and Stocks of Tchicduled Essuni-
tial Commodities) Order, 1977’ on 22-
9-1977. The Delhi Administration
have, since the promulgation of this
‘Order, lodged sixty F.I.Rs. for violation
of this Order.

Discussion on Accountability in
Public Sector

1772. SHRI C, K. CHANDRAFPPAN:
Wil] the Minister of FINANCE Ve
pleased to siate:

(a) whether there was a discussion
on the accountability in the publie
sector recently in Bombay;

(b) if so, what was the outcome ot
that discussion; and

(¢) what Iy Government’s reaction
thereon? :

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) No such
official meeting was held, according o
information available,

(b) and (c). Do not arise.

News-Item Captioned ‘Investment
Strike Feared’

1773. SHRI S. G. MURUGAIYAN:
Wil the Minister of FINANCE be
pleased to state:

(a) whether Government's attnn—l
tion has been drawn to the news item
appeared in Business Stdndard dated

80th June, 1978 under the heading
“Investment strike feared”; and

.
(b) if so, the details thereof and
Government's reaction thereto?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) and b)-
Yes, Sir, the Newspaper in question
hag reported some of the observations
made by the Chairman, IFCI, anq the
industrialists who participated in the
meeting of the Indian Merchants
Chamber held at Bombay on 29th June,
1978. The Chuirman of the IFCI is
reported to have referred to a decline
in the rafe of flow of applications for
finncial assistance for worthwhile pro-
jects. He is also reported to have out-
Lined the policy of financial institu~
tions for projects in the “priority in-
dustry” list, and to have indicated
measures to sireamline the procedure
for sanctioning loans and speeding up
disbursementg ag well as giving en-
couragement to small scale umits
through promotion of technical consul-
tancy organisation of the Siates. The
paper has also reported the
major issues listed by the industria-
lists, including paucity of rupee finance
and increasing sickness in industries
because of high excise quties,

Government do not view the pros-
pects of the economy with any pessi~
mism. The cconomy as a whole is
continuing to enjoy good heaith. Pro-
duction, both agricultural and indust-
rial, is showing an upwarqd trend, there
is relative stability in prices: the de-
mand for sleel and cement is rising
and boitlenecks in the way of step~
ping up the tempo of industrial acti-
vity, such as shortage of power and
coal, are being removed. The muin
indicatorg of investment trends, such
as assistance sanctioned by All India
financial intitutions, approvals accord=-
e¢ by the Capital Goods Main Com-
mittee, consents/acknowledgements foy
issue of capital granted by the Control-
ler of Capital Issues to non-Govern-
ment companies, imports of capital
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goods ete., all point to an improvement
in 1977-78 ag compared to 1976-77,

It is expected that these trends will
continue because of the fiscal incen-
tives provided in the
foreign exchange 10an facility for .m-
port of capital goods announced re-
cently by the IDBI, the liberalisation
of imports and simplification of licens-
ing procedures, coupled with the size-
able step up in public investment.

Fixation of Prices of Industriali Com-
modities of Mass Consumption

1774, SHRI D, AMAT: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that Gov-
ernment have prepared gny guide-
liney for the fixation of prices of in-
dustrial commodities of mass com
sumption; and

(b if so, the getails thereof?

THE MINISTER OF FINANCE
(SHRI H, M. PATHL): (a) and (b). In
matters of price fixation, Government

has, for long, been seeking advice
from various bodies get up for the
purpose. At one stage it was consi-
dered desirable that such bodies
should adopt, to the extent possible, a
common approach towards the pro-
blem of determination of fair prices.
Accordingly a set of guidelines was
formulated and circulated to the vari-

ous Ministries/Departments about two

Yyears ago.

JULY 28, 1978. .

Budget, the

Wﬁum Amcfa Ly '5'}.5
lnport of GoM at htarm
- Prices

1775. SHRI MOHINDER SINGH
SAIYANWALA:

SHR1 OM PRAKASH TYAGI:

SHRI RAJ KESHAR SINGH:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether a package scheme for
imports of gold at international prices
fs under the active consideration of
the Government:

(b) if so, when a decision is likely ¢
to be taken wand announced in the
matter;

(c) the objective of the

scheme;
and ¥

(d) whether the effect of the gold
sale policy from its reserves has been
taken into account before reaching at
any decision?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to (d).
The scheme to provide gold at inter-
nationa] price for export of gold orne-
ments Is under consideration, Its ob-
jective i to promote exports of gold
ornaments. The proposal Is expected
10 be finalised soon. '
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Review mnrdh‘ Ooneeﬂon ‘of
Revenue from Excise

1776. SHRI 8. S. DAS: Will the
Minister of FINANCE be pleased to
state:

-(a) does his Ministry review whe~
ther the revenue collected from each
item of excise i8 equal to the pro-
jected; and

(b) which are the itemg where the
excise collected was below the pro-
jected for the last two years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) Yes, Sir.

(b) Excisable itemg where the reve-
nue collections were found to be below
the sanctioned Budget Estimates in the
years 1976-77 and 1077-78 are given in
the annexed statement,

Statement
1976-77
1. Sugar and .. handsari.
2. Acrated Waters
3. Furnace Oil.

4 Blended or Compounded Lubri-
cating Oils and Greases.

5. Calcined Petroleum Coke.
6. Vegetable Products.
7. Soda Ash.
8. Chemicals
9. Sodium Silicate.
10. Fertilizers,
11. Soap.

12, Artificial or Synthetic Resina "and
Plastic Materials,

13, Organic Surface Active Agents,
14. Cellophane,

13. Tyres and Tubes.

16, Synthetic Rubber,

17. Cotton Yarn,

- 18, Yarn all sorts, N.E.S.

1g. Jute twist, yarm, thread, ropes
and twine, all sorts,

20, Jute Manufactures.

21. Textile Fabrics N.E.S. (Impreg-
nated),

22. Linoleum.

2g8. Iron in’ any crude form.
24. Steel Ingots.

25. Copper and Copper Alloys.
26. Zinc.

25, Tin Plates,

28. 1. C. Engines,

2q. Electric Fans,

go. W. R, Scts.

31. Certain parts of W. R. Sets,
32. Electricity Supply Meter..

83. Fork Lift Trucks.

84. Cinematograph Films.

85. Crown Corks,

86, Slotted Angles or Chanu s

87. Pressure Cookers,

88, Too} Tips.

89. Wire Ropes.

1977-78

. Sugar and Khandsari.

Acrated Waters,

Tea.,

Unmanufactured Tobacco,
Cigarettes.

Smoking Mixtures for Pipes and
Cigarettes.

CIRLIE

7. Biris, Snuff and Chewing Tobacco,
8, Kerosene.

.9 %le_!li.ncd Diesel Oils and Vaporising
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22.

23,

24.
25.
26.
27.
28,

29.

30,

31.
32.

33.

34
35.
36,
37.
38.
39.
40,
41.
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. Furnace Oil,

. Asphalt, Bitumen and Tar.

. Calcined Petroleum Coke.

. Blended and Compounded Lubri.

cating Oils and Greases.

- Paints and Varnishes.

. Chemicals.

. Canstic Soda and Caustic Potash,
. Sodium Silicate.

. Optical Bleaching Agents.

. Comatics and  Toilet Prepara-

tions,

Acids

. Fertilizers,

Soap,

Artificial or Synthetic Resins or
Plastic Materials.

Organic  Surface Active Autits,
Tyres and Tubes,

Rubber Products

Man-made Fibres/Yarns,
Cotton Fabrics,

Woollen Fabrics.

Jute Manufactures.

Textile Fabrics (Impreguated).
Type-writer Ribtons.

Cement.

Glass and Glassware.

Chi ¢ and Porcelain-\iar,

Iron in any crude form.
Steel Ingots.

Copper and Correr Alloys.
Iron and Steel I'rodlucts,
Zinc,

Aluminium,

42. Lead Unwroughi,

43. Tin Plates,

44. Motor starters,

45. Electric Batteries. -

46. Electric Bulbs and Tubes.
47. Electric Wires and Cables.
48. Motor Vehicles,

49. Fork Lift Trucks,

50. Footwear,

o
-

. Cinematograph Fiims,

52. Cinematograph Proicctors.
53. Photographic Goods,

54. Crown Cork,

55. Wool Tops,

56. Safes, Strong Boxes.

57. Rolling Bearings,

58. Welding Electiodes,

. Coated  Abrasive: and.  Grindir,:
Wheels,

o
i~

60. Bolts, Nuts and Screws.
61. Vacuum Flask.

G2. Camphor,

63. Elcetric Lighting Fittings,
64. Wire Ropes,

vrares wegwt o faerem d@iswr W
WAEN N
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Staff in Asian Development Bank

1778, SHRI RAM PRAKASH TRI
‘PATHI: Will the Minister of FINANCE
be pleased io state;

(a) the total staf in the Asian
Development Bank  with  break-up,
country-wise;

(b) the number of Indians on the
staff of the bank; the proportion bet-
ween the stafl of a country and the
amount ol confribution made by it;

(c) the number of Indians in the
senior ca'egory and its comparison
with other countries;

(d) how many Tndians have been
promoted to senior management posts
'since its commencement and how does
it compare with other countries;

(e) whether any definite principles
-are codified in regard to recruitment,
direct appointment provision ete. in
‘the bank; and

(f) if so, whether a copy of the
same will be laid on the Table of the
Sabha?

THE MINISTER OF FINANCE (SHR}
H. M. PATEL): (a) and (b). There are
34 Indiang on the staff of the Bank.
Regarding nationals of other count-
ries, the information is belng obtained
from the Bank. There is no rigiq link
age between the staff of 2 member
country and its contribution to the
Bank's capital, though the Bank en-
deavours to ensure that as many mem-.
‘ber countries a8 possible are repre-
‘sented among professional gtaff in un
appropriate and balanced manner,

(c) and (d), There are six Indians
‘on the senfor staff of the Bank, Apart
from the Indian Vice-President, who
wag directly appointed, other Indian
staff holding senior posts have receiv-

JULY 38, 1078
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ed promotions. The Bank follows a
uniform policy &g concerns promo-
tions, with some regard to maintain-
ing a balance among its member count-
ries. Some senlor posts are, however,
filed through direct appointment.
Comparative data relating to senior
posts occupied by Indiang and those
occupied by other nationalities is being
obtained from the Asian Development
Bank.

(e). Yeg Sir, to a substantial extent.

(f). A copy of the Bank’s Adminis-
trative Order is being obtained and
will be placed on the Table of Lhe
House, .

Construction of Aerodrome at Karipur
Near Calicut

1779. SHRI V. M. SUDHEERAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the steps taken by the Gov-
ernment for the consiruction of an
Aerodrome at Karipur near Calicut;
and

(b) the detailg thereon?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b).
A site for the construction of an air-
strip at Karipur near Calicut hag al-
ready been acquired. It is proposed to
construct an airstrip suitable for third
level air services.
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Tourists visited India from July, 1977
to June, 1978

1781. SHRI AMARSINH V.
RATHAWA.

SHRI AHMAD M. PATEL:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) the number of tourists visited
India during July to December, 1977
and January to June, 1978;

(b) the number of tourists who
availed the Air India and Indian Air-
lingg flight separately during the year
1876-77 and 1977-78; and

(c) the measures taken by the
Government to aitract more tourists
from abroad?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) A total of
857,937 tourists visited India during
July to December 1877 and 327,304
during  January to June 1978,

(b) The statistics of tourists carried
by various Airlines for the year 1978
are under compilation. However, the
number of tourists who availed the
Alr-Indla und Indian Airlines flights
during July 1976 to June 1977 and

1848 L.8.—~3
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July 1977 to December 1977 are given
below: —

Aie-India  Tndiun-

Airlines

July 1976 to June 1977

July 1477 to Decem-
ver 1977

142821 53550
82,024 30,343

(c) A statement giving the various
measures taken by the Government to
attract more {ourists from abroad is
attached.

Statement

Various measures taken to  attract
more tourists from abroad,

1. Extensive advertising publicity
and tourist relations compaign laun-
ched through 18 oversems offices, and
7 tourist promotion officers also based
abroad.

2. Increased production of tourist
publicity literature in foreign langu-
ages including Arabic and Persian
and production of fourist documentary
films in colour.

3. ‘Discover India’ tickets introdu-
ced by Indian Airlines and ‘Travel as
you like’ by Indian Railways.

4. Relaxation of entry formalities
such as issuance of landing permit
on arrival valid for 30 days with mul-
tiple entry.

5. Visit of trave] industry promo-
tiona] teamg consisting of representa-
tives of Department of Tourism, Air
India. Indian Airlines Tirvel  Agents
Association of India, All Tndia Hotel
and Restaurant Federation tn iraport-
ant lourist generating markets,

6. Loans for the construction of
new hotels, and augmenting of tourist
transport fleets.

7. Construction of Janata Hotels at
important centres in the country
to provide inexpensive accommoda-
tion to domestic tourists and budget-
minded foreign tourists.

8. Construction of tourist bunga-
lows youth hostels, to cater to the
needs of low-income group tourists.

9. Development of Cultura]l Tour-
ism, Wild Life Tourism and beach and
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mountain resorts for dxvmuym'

tourist attractions in order to attract
a larger number of tourista.

10. Derestriction of entry into cer-
tain restricted/sensitive areas to en-
able foreign tourists to visit these
areas.

Expert Group on Small Savings
Schemeog

1782. SHRI K. PRADHANI: Will the
Minister of FINANCE be pleased to

state:

(a) whether it is a fact that a six
member expert group was constituted
by the Finance Ministry to make &
comparative study of the small sav-
ings schemes and schemes of the com-
mercial banks and recommend steps
to make them more effective in mobi=
lising savings; and

(b) if so, the details regarding its
composition and functions and the
time by when its report is likely to be
submitted?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.
Government have appointed an Ex-
pert Group under the Chairmanship
of Prof. C. Rangarajan to make &
comparative study of the Small Sav-
ings Schemes and the schemes of com-
‘mercial banks for mobilisation of
savings and to suggest changes, if any,
that may be called for in regard to
the Small Savings Schemes.

(b) Besides the Chwirman, the fol-
lowing are members o_f the Group:—

1, Shri R. B. Chari, Secretary (Ac-
counts), Finance Departinent, Gov-
ermu’_ent of -mm:. -

5. Dr. A, Bageht mmtor Ministry
of Finance, Department of - !conmnle :
Aftairs, New - Delhl. -

3. Shri N. D, Jain, Dep'uty, Chiet
Officer, Department of Banking Ope-
rations and Development, Reserve
Bank of India, New Delhi

4. Shrj T. E. Raman, Director (SB),
P&T Directorate, New Delhi.

5, The Joint Nationa] Savings Com-
missioner.

The terms of reference of the Ex-
pert Group arc as follows:

(i) To examine whether, with a
view to avoiding overlapping acti-
vities, there is gcope for demarcat-
ing the respective areas of opera-
tion of commercial banks and small
savings in the mutter of savings
mobilisation, based on specified cri-
teria.

(ii) To makc a comparative study
of the savings gchemes of the com-
mercial banks and of the small gav-
ings and, in particular, the benefits/
facilities available to the investors
under the various schemes and
suggest improvements, if gny, consi-
dered necessary in the Small Savings
Schemes, keeping in view cost and °
other relevant factor. The Group

may, inter alia, examine the various
suggestions made to the National
Savings Central Advisory Board in
this regard in the past.

(i) To suggest changes called for
in the Small Savings Schemes of Gov-
ernment with a view to making them
a more effective instrument for
mobilising - additional savings.

mlxpertomphaxpecm to
mhmnmuportmthaowmt
by them'lt Ahg\ut ma. . :
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1764, SHR] VASANT SATHE: Will
the Minister of FINANCE be pleased
to state:

(a) whether he had recently dis-
cussed with the Chief Ministers the
problem of overdrafts wnd proposals
to abolish dctroi;

(b) it so, the important details re-
garding the nature of the problem
posed by him to the State Chiet
Ministers and thejr reaction to the
proposals made by the Fmance Minis-
try; and

(c) details of the steps taken pro-
posed for tackling the problemg of
overdrafts by the State und the pro-
posal for abolition of octroi?

THE MINISTER OF FINANCE
(a) Discus-
sions have been held with the Chief
Ministers of the States which were
running overdrafts on the Reserve
Bank of India. Meetings are being
held with the Chief Ministerg of
States and Union Territories in which
octroi duty is levied.

(b) In thege meetings, factors res-
ponsible for the States’ overdrafts and
the corrective measures to be adopted
in this regard were discussed. In the
meetings with the Chief Ministers of
the Stateg and Union Territories which
are levying octroi, the implications of
abolition of octroi duty and the mea-
sureg to be adoped to make good the
resultant loss in revenue are being
discussed.

(¢) Overdrafts of States were.
cleared on the 20th June, 1978 by re-
leasing, in advance, payments due to
the States and ways and means ad-
vances, The Chiey Ministers were
urged so to manage their finances as
to'dVold rFecdurse to overdriiff on the
Restrveé Bank' of Thtfd, ‘Modalitles to |
dm wi‘h the problem of opening de-. .

S s A
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view wil] be taken when the discus-
sions with the State Chiet Ministers
are completed.

Loans given by Nationalised Banks for
purchase of Televisions and the Re-
frigeratory

1785. SHRI AHMED HUSSAIN:
Will the Minister of FINANCE be
pleased to state:

(a) name of nationalised banks with’
break-up of loans given in 1977-78
and proposed to be given in 1978-79
in each State/Union Territory for
purchase of Televisiong and Refrigera.
tors;

(b) whether the funds allocated by
each such bank are inadequate to meet
the number of intenders for this loan,
ang the funds allocated by each branch
of each bank have either been used
1o oblige the near ahd dear ones of
those branches; and

(¢) what getion is being taken to
(i) record the number of aspirants
seeking such loans (iiy to adopt fare
deal to the intenders so that the funds
are not used by the relatives only and
(iii) increamse the funds in accordance
with (i) above?

THE MINISTER OF FINANCE
(SHR1 H. M. PATEL): (a) to (c).
Some banks do have Schemes for fin-
ancing the purchase of consumer
durables, including specifically TV
sets and refrigerators. However, the
present data reporting system of
bankg does not provide for the collec-
tion of statistics with regard to guch
loans.

‘Payment of Service Charges on Cen-
4ral Government Propérties to Local
Bodies .

1788. SHRI R K, MHALGL: Wwill
the Minister of FINANCE be pleased
to state:

(8) whether it is a fact that Minis-
try of Finance by its letter No. 4(T)~
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1/85 dated the 20th March, 1967 fized
the quantum and laid procedure and
intimated to al} local bodies in res-
pect of payment of service-charges ot
central Government properties. in
their jurisdiction;

(b) whether it is also a fact that
the custom department have one
building built after 1st April, 1937 in
the city-limits of Kalyan Municipality
(Dist, Thana, Maharashtra) but its
service charges for a periog of four-
teen years have not been so far paid
to the said Municipality even afler
repeated reminders; and

(c) if so, the reasons thereof and
now when shall that amount be
paid to the said Municipal Council?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) Yes, Sir,
except that the letter bears the num-
ber 4(7)-P/65.

“'(b) and (c) The Customs Depart-
ment is using as an office a house with-
in the area under the Kalyan Munici-
pal Council. The date of construction
of this house is not readily avail-
able. In January 1977 for the
first time the Counci] demanded an
amount of Rs. 1380 ag service charges
on this house for the period from
1-4-1954 to 31-3.1977. Some clarifica.
tion was sought by the Department,
which was subsequently furnished,
and the amount of Rs. 1380 has since
heen paid to the Council.

Take over of Departmental Canteen
useq by Women Employeey in Sardar
Patel Bhawan

1787. SHRI KISHORE LAL: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that hls
Ministry has taken over one portion
of the departmental canteen which -
wag being used by the women em-
ployees working in Sarder Patel
Phavan;
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(b) whether it is aglso a fact that
the employees’ Union/Associationg of
the various offices located in Sardan
Patel Bhavan have strongly protested
against this; and

(c) if so, what action hag been
taken or proposed to be taken to
restore the accommodation o the
canteen?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) The Depart-
mental Canteen in  Sardar Patel
Bhavai js under the control of the
Ministry of Tourism & Civil Aviation.
As the Ministry have al] along been
facing acufe shortage of accommoda-
tion a review of accommodation avail-
able wias undertaken which showed
that a hall measuring about 800 aq. ft.
set apart for women employees for
taking tea and lunch was far in excess
of their requirements, In the eircum-
stances, a little over half of the hall
hag been get apart for accommodating
a Section of the Ministry and the re-
maining portion converted into a cabin
for being used by women employees
for taking tea and lunch as heretofore.

(b) and (c). Employees Unions/
Associations of the offices located in
Sardar Patel Bhavan protested for reg-
toration of that portion to the canteen
authorities, The question of restara-
tion did not arise as the space now
avejlable with the canteen is consi-
dered to be adequate,

Printing of Booklets relating ¢o
Gradation of Jute in Regiona}
Languages

1788. SHRI SUSHIL KUMAR DHA-
RA: Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether the twelve page publi-
cation issued by the Indian Standards
Institution relating to gradation of
Jute was priced at Rs. 12 per copy:

(b) i s, whether Government
intend to bring out cheap booklets in

regional languages so as to put it
within the reach of poor jute growers;
and

(¢) if so. the getails thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIl. SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYALi: (a) to (c). The standard
on grzdation of ute, IS:271-1975
(published in August 1975), is priced
at Rs. 6. The Dircr orate of Jute
Development, Calentts, in collabora-
tion with Directorate of - Extension,
got printed 5,000 copies of the subsi-
diary literature on the new grading
system for distribu’ion free of charge
amongst the officers and field Jlevel
workers of the jute arowing States.
The subsidiary literature was, in turn,
translated and printed into Bengall.
Assamese, Oriya and Hindi languages
by the respective State Governments,
and distributed free of charge in the
jute growing areas. The subsidiary
literature contains, in additio tn ISI
grade standards, additional informa-
tion useful to fleld level workers and
producers.

Realisation of outstanding amount of
. LIC,

1789. SHRI D. N. TIWARI: Wwill
the Minister of FINANCE be pleased
t{o refer to Starred Question No. 353
on 17th March 1978 regarding reali:
gation of outstanding amount of LIC
and state: -

(a) whether the property of Shri
C. R. Bhadani of Jhumaritalaiya,
purchased in auction, hag been taken
possession of by the L.I.C.; and

(b) it not, what are the reasons for
not taking possessinrm nf the property
even after several yearg of purchase?

THE MINISTER OF FINANCE
(SHRI H. M. PATFY.\. (a) and (b).
Since the earlier attempt on the part
of LIC to take posseesion of the pro-
perly wi'h the Police help, as or-
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dered by the Court, had become in-
fructuous, the LIC ‘hes again moved
the Hazuribagh Court for issue of a
fresh warrant for delivery of posses-
sion of the property purchased by it
at auction sale, together with a re-
quest to the Court for making avail-
able additional adequate assistance
from the Police including lady police
for the purpose of taking physicel
possession of the property. The said
application is listed for hearing on
5-8-78. In the meantime, a person
claiming to be Managing Director of
Ashok Mica Private Ltd, who has
claimed tenancy rights in a part of
the premises of the property, has filed
.objectiong to the issue of the fresh
warrant for delivery of possession
and his objections will also be heard
.on 5-8-1978,

Further steps in thig behalf can only
be taken by L.I.C. after the Court
passes final orders.

£ )
Purchase of Cars at depreciated value
by Senfor Managers of S.T.C.

1790. CHODHRY BALBIR SINGH:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION bhe pleased to state: '

(a) whether it is a fact thay some
senior Managers managed to get staff
cars at depreciated value i.e. book
value; if so. why tenders were not
called, whether thig is the first time
that tenders/quotations were not
called by the STC Management for
disposal of the old stocks/cars;

(b) whether it is a fact that these
cars were got dainted, painted and
repaired before giving these carg to
the Sr. Managerg and whether this is
a fact that this fact was not brought
to the notice of the Memberg of the
Committee of Management;

(¢) whether iy is a fact that Head
©f the Finance and Personnel Division
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they got in such a way that others
should not object;

(d) what was the price fetched in -
the past in the gtaff cars, give details
for the last three years; and

(e) what steps Government s
taking about this deal by Sr. Man-
agers?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Staft
cars were sold to the genior Managers
of STC on the basis of the average
realisation of cars sold by tender dur-
ing the year 1975-76. The price
charged was more than the deprecia-
ted value of these cars. The decision .
to sell cars to the Managers of the
Corporation was taken by the Com-
mittee of Management, It was decid-
ed to sell the carg to the senior Mana-
gers of the Corporation not owning
cars to help them get over their trans-
port problems.

(by The cars were repaired as they
continued to be used as staff cars till
the time they were gold. For jncur-
ring expenditure on repairs of cars,
approval of Committee of Manage-
ment was not necessary.

(c) It was 3 decision of the Com-
mittee of Management to sell the cars
to Managers who did not own cars
on the basis of their geniority,

(d) A statement i8 enclosed.

(e) The CBI has already submit-
ted its réport which has been consi-
dered by the Board of Directors in
the case of the concerned Officers.
Further action is being taken in con-
sultation’ with the Central Vigilance!
Commiksion, In the meantime, the
practice of such allotment of cara hag
been discontinued,
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2,10 Year of Sale Car No. Sn!? V?lue
—— [
197374 No sale was made
1974-75
' DHA-521 10,254
2 DHA-527 10,356
3 DHA-524 10,208
1975-76 -
+ DHA-522 10,895
5 DHA-528 11,580
6 DHA-525 10,700
DHA-526 11167
8 DHA-6563 11.100

Malpracticeg followed by Management
of Central Bank of India

1791. SHRI DINEN BHATTACHAR-
YA: Will the Minister of FINANCE
be pleased to state:

(a) whether the Minister has
received Prime Minister’g letter No.
43759 dated 13th May, 1977 regarding
some corrupt and mal-practices
followed by the management of
Central Bank of India, for appropriate
action; and

(b) it so, what action has been
taken in this matter?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and"(b).
The letter under reference is actually
a representation of the case of Shri
D. K, Tlowdhury (an officer of the
Central Bank of India) that he has
been denied promotion without assig-
ning any reason. This has been lock-
ed into in detall. According to the
Bank, Shri Chowdhury's seniority hax
heen protected and he has been given

the position he wag entitled to. The
bank has also mentioned that with-
out affecting the seniority of Shri
Chowdhury, they have given certain
linear promotion to others conaider-
ing the specialised needs of the orga-
nization,

Approval for Cooperative Multi- -
purpose Rural Godown Project,
U.P. .

1792. SHRI YAGYA DATT SHAR-
MA: Will the Minister of COMMERCE,
CIVIL. SUPPLIES AND COOPERA-
TION be pleased tostate:

(a) whether a Rs. 25 crore coopera-
tive multipurpose rural godown pro-
ject in U.P. hag been given approval
by the World Bank Mission; and

(b) if s0, the details thereof?

THE MINISTER OF STATE IN THE.
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES = AND COOPERA-
TION (SHRr KRISHNA EKUMAR
GOYAL): (a) and (b). The coopera-
tive storage projects for U.P,, among
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other States, formulated by the
National Cooperative Development Cor-
poration (NCDC): in consultation with
the concerned State Governments for
World Bank assistance have been ap-
praised by a team of officers of the
World Bank and the decision of the
Board of Dircctors of the World Bank
thercon is awaited.

Gem and Jewellery Industries

1793, SHRI T. A. PAIL Will the
Minijsler of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be pieas.
ed to states

(a) did the Minister of Commerce
make a clai;m that the Government
policies ure creating a boon for the
gem ang jewellery industries; and

(b) has hig notice beey drawn to
the report that the gem industry in
Juipur is in a tottering condition and
hundreds of artisang have been ren-
dered unemployed on account of lack
of appropriate policies?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL. SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Govern-
ment have taken a number of positive
steps in recent months to boost exports
of gems and  jewellery. The export
performance of the items of gem and
jewellery as a whole have also been
very encouraging. Commerce Minis-
ter on some occasions has made re-
ferenceg to the above.

(b) Government are aware of certain
problems of gem industry in Jaipur
arising out of sales tax at multi-point
basis on gems and jewellery by the
State Government etc. A reply given
in this regard to the House by Minis-
ifer of State in the Ministry of Finance
in response to Unstarred Question
No. 9202 replied in the Lok Sabha on
5th May, 1978 may kindly be referred
1o in this connection. Other difficul-
ties, if any, will also be looked into.
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1794. SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) what were the grounds on
which certain foreign drug companies
were black-listed during recent past;

(b) whethey these companies have
indulged in over-invoicing/under-in
voicing, selling of imported raw mate.
rials and other operations against the
<ws of the land;

(¢) whether Government have con-
ducted any study of the raw materials
importeq by these companies during
the last three years vis-a-vis their in-
ternational prices; and

(d) if so, the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to (d).
The information is being collected and
will be laid on the Table of the House.

Import of Poly-styerene by State
Trading Corporation

1785. SHRI M. RAM GOPAL RED-
DY: Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether State Trading Corpo-
ration proposes to import Poly-
styerene chemical; and

(b) it g0, the total demand ang the
name of the countries from which it
is proposed to import the chermjeal
and the total foreign exchange in-
volved tn thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Yes,
Sir. The import s being arranged b_y
the State Chemicals and Pharmaceuti-
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cal Corporation of India ' Ltd., a sub-
sidiary of STC.

(b) The gquantity of polystyerene re-
quired to be imported is estimated
between 1000 and 4000 M. Tons. The
State Chemicals and Pharmaceutical
Corporation has concluded a contract
for import of a firm gquantity of 1000
M. Tons from South Korean supplier
with an option for 3000 M. Tons to be
exercised by 31st  July, 1978. The
value of 1000 M. Tong of firm order
in foreign exchange is Rs. 55 lakhs.

Reguest 10 Commissioner of Income
Tax, Bombay for supply of informa-
tion in respect of Shri Kanti
Morarji Desai

1796. SHRI ARJUN SINGH BHAD-
ORIA: Will the Minister of FINANCE
be pleased to state:

(a) whether Shri R. K. Karaniia,
Editor, Blitz, Bombay had made any
request to the Commissioner of
Income Tax, Bombay, for supply of
information under Section 138/IB in
case of Shri Kanti Morarji Desai; and

(b) if so, the action taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH):  (a) and (b).
Shri R. K. Karanjia, in his letter dated
24th June, 1978 made a request to the
Commissioner of Income-tax, Bombay
City-I for allowing his representative
to inspect the assessment records for
the period 1962 to 1973 of Shri Kanti
Desai under section 138 (1) (b) of the
Income-tax Act, 1961. He was informed
that this request could not be acceded
to since inspection of records does not
fall within the ambit of the sald sec-
tion. In his letter dated 8th July,
1978, he requested for information
whether the fileg in questions are
available or not ang if available, to
allow his representative to inspect the
records.

To this a reply was sent by the Com-
raissioner of Income-tax on 19th July,
1978 reiterating that inspection of the
LT. records of an assessee by any other
person is not permissible under the
Income-tax Act, and that as regards
furnishing information under section
138(1)(b) of the LT. Act, if an appli-
cation in the prescribed form is made,
appropriate action will be taken.

Indian Businessmen setting up Joint
Ventures Abroad

1797. SHRI G. Y. KRISHNAN: will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether Government’s attention
is drawn to ‘Free Presg Journal’ dated
28th June, 1978 that an industrialist
has criticised the Indian Government
for its ‘not-so helpful’, attitude to-
wards Indian businessmen who are
setting up joint venturesg abroad;

(b) whether it is also a fact that in
Ethiopia, one of the Birla’s conceins
had been nationalised by the Local
Government and not a Cent was paid
as compensation; and

(¢) if so, the reaction of Ggvern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA.-
TION (SHRI ARIF BEG): (a) Yes,
Sir. Far from adopting ‘not-so help-
ful’ attitude towards Indian businese-
men who are setting up joint ventures
abroad, Government have in fact
liberalised further the guidelines
governing the setting up of joint ven-
tures abroad.

(b) and (c). Consequent on the an-
nouncement made in  February, 1975
by the Provisional Military Govern-
ment of Ethiopia nationalising some
privately-owned industrial and com-
mercial companies, the only Indian
Joint venture in that country viz., Indo-
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Ethiopian Textiles was also nationalis-
ed. The Provisional Military Govern-
ment in Ethiopia had also announced
its commitment to pay compensation
and had set up a Committee to study
the question of compensation. This is
still in the discussion stage.

Talks held with Head of EE.C.
1798. SHRI M. KALYANASUN.
DARAM:

SHRI OM PRAKASH TYAGI:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether PM. had discussions
with Mr. Roy Jenkins, Head of the
European Economic Commission, in
Brussels recently; and

(b) if so, what are the deliberations
that took place and with what results?

THE MINISTER OPF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES ANDD COOPERA-
TION (SHRI ARIF BEG): (a) Yes,
Sir.

(b) Matters of mutual interest in-
cluding trade relations were discussed.
It was agreed that negotiations for the
renewal of the Commercial Coopera-
tion Agreement beiween India and the
ERC, (due to expire in March, 1979)
should commence soon. It was also
decided to set up appropriate centres
for India and the BEC in Brussels and
New Delhi respectively.

U.8. Peace Corps Volunteers

JYOTIRMOY BOSU:

1799. SHRI
FINANCE be

Will the Minister of
pleased to state:

(a) when the American Peace
Corps volunteers wefe allowed to
start functioning in Indla;

(b) whey they ceased their opera-
tion;

the Peace Corps Volunteers in India; -

(d) what was the nature o opera-
tion of these veolunteers;

(e) whether many of these volun-
teers were directly or indirectly con-
nected with the US C.IA, and if 8o,
the details thereof;

(f) whether the US Government is
now trying ty find out whether these
volunteers can again start functioning
in thig country; ang

(g) if so, the facts thereof and
Government's reaction thereto?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) December,
1961,

(b) 30 September, 1476,

(¢) The strength of the American
Peace Corps volunteers in India varied
from time to time. The programme
began with 26 volunteers; their num-
ber increased to 1256 in March, 1967
but stood at 7 in September, 1976 just
before they ceused functioning in
India.

(d) The volunteers provided train-
ed manpower for projects and pro-
grammes mutually agreed upon bet-
ween the Government of India and the
Government of the United States of
America mainly in the flelds of agri-
cultural extension, health and nutri-
tion, small industries and education.
An objective of the programme was
to promote better understanding bet-
ween the two countries.

(e) There iz no report to connect
the American Peace Corps volunteers
or their activities with the US C.I.A.

(f) and (g). Government of India was
sounded informally on the possibility
of reintroducing the American Peace
Corps into India. Government is of
the view that it is not necessary to
revive the pregramme.
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"' Rebbery in Geueral Ganj Branch of
U.C.0. Bank, Kanpur

1800. SHRIMAT! MOHSINA
KIDWAIL

SHRI D. AMAT:

Will the Minister of FINANCE
be pleased to state;

(a) whether a broad-day robbery
took place in the General Ganj
Branch of the United Commercial
Bank at Kanpur involving a theft of
2,860,000 rupees;

(b) whethey 2 number of bank
employees were killeq in the bank
raig and if so, how many;

(c) whether any arrests have been
made in this connection and investi-
gation set in motion; and

(d) steps taken in the matter?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) There was
a robbery at the General Ganj Kanpur
Branch of the TUnited Commercial
Bank on 29th May, 1978, and a sum of
Rs. 2,61,000/- was taken away by an
armed gang.

(b) 'No one was killed.

(c) and (d). The bank reported the
matter to the local police immediately
who are reported to have arrested 12
persong including the gang leader and
recovered a sum of Rs. 1,89,000/- be-
sides the vehicle used by the culprits.
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Trade with China
1802. SHRI BALASAHEB VIKHE
PATIL:
SHRI AMAR ROYPRADHAN:

Will the Minister of COMMERCE,
CIVIL, SUPPLIES AND COOPERA-
TION be pleased 1o state:

(a) the steps taken by Government
to increase the trade with China;

(b) whether the delegation under
the leadership of Shri T. D. Sinha
brought any concrete proposals from
the Chinese Government or he has
made any suggestions to that Govern-
ment; and

(c) it so, what are the broad out-
lines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE. AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIFF BEG): (a) Trade
between Indla and China was resumed
only last year. In order to promote
trade relaticns with China, contacts at
non-official level and at the level of
pubMe sectur undertakings have al~
ready been established. Further steps
will depend on future development of
bilateral relations,

(b) No, Sir,
(cy Does not arise.

Reorganimtion of Public Sector
Undertakings

1803. SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of
FINANCE be pleale§ to state:

{a) whether Government propose
to restructure public sector undertak-
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ings to enable them to ﬁce xuw
challenges and take advantage of naw -
opportunities; :

(b) whether it is proposed to have
uniform structure for all corporations;
angd

{¢) what are the details of proposed
reorganisation in this respect?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c¢). Cor-
poraiions are dynamic organisations
and no one structure can hold good
over any length of time. They have
to be re-structureq from time to time
in rosponse to the needs and challen-
ges that they face. Similarly histury,
technology, market and other aspects
are likely to require the adoption of
different structures for different cor
purations.

Providing of Armed Police for
checking Robberies in
Nationalised Banks

1304. SHRI R. L. P. VERMA: Wik
the Minister of FINANCE be pleased
to state whether Government propose
to provide armed police for checking
armed robberies in nationalised
banks?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): Although Gow
ernment of India takeg g serious view
of bank rohberies, it is essentially for
the State (overnmenis concerned to
take appropriate measures including
providing armed police to the banks to
ensure that guch robberies are prevent-
ed. All the banks generally have thelr
own internal security arrangements
which are reviewed by them from
time to time in the light of their ex-
perience and in consultation with the
local police.
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_ “Bale of Gold cornered by » Business
Tycoon

1805. SHR1 YADVENDRA DUTT;
SHRI D. B. PATIL,;

SHRI ARJUN SINGH
BHADORIA:

Will the Minister of FINANCE
be pleased to state;

{a) ig it a fact that the gold sold
by Government has been cornered by
a single business tycoon or by a
syndicate; and

(b) if so, what steps Government
propose to take in the matter?

THE MINISTER OF FINANCE
{SHRI H, M, PATEL): (a) No Sir. On
the otber hand no licensed dealer is
now permitted to purchase more than
2500 grammes of gold or to make more
than one bid in an auction,

(b) Doesn’t arise.

Five North Bengal Districts Restricteg
Area for Foreign Tourists

1806. SHRI RAJ KRISHNA DAWN.
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government are aware
that the five North Bengal districts
are still declared as restricted areas
under the Foreigners Order, 1963
which has largely been responsible
for the failure of tourism to flourish
as an indusiry in West Bengal; and

(b) the reasons that force Govern-
ment to continue the restriction in
North Bengal distriets?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) and (b). Gov-
ernment are aware that for reasons of
security the flve northern districts of
West Bengal have been declared as
restricted areas under the Foreigners
(Hestricted Areag) Orders, 1963, How-
ever, {n the interest of promoting

tourism, certain relaxationg have been

made and foreign tourists are now
granted permits liberally for stay upto
7 dayg in Jaldapara and Darjeeling.
These permits are issued by the
Indian Missions abroad or the Foreig-
ners Regional Registration Offices in
Bombay, Calcutta, Delhi and Madras.
In addition foreign tourislts, who tra-
vel to Bagdogra and back by air, sre
allowed to visit Darjeeling town and
nearby places like Tiger Hill, Ghoom,
Kurseong town, Sandakphu, Phalut,
efc, for the purposes of tourism for a
period of 15 days without a permit.
In view of these relaxations, the posi-
tion is likely to improve considerably.
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1808, SBHRI NARENDRA smGn
Will the Minister of FINANCE be
pleased to state:

(a) whether the income of Jaina
Estate Agents and M/s. Black Dia-
mond, two private limited Enterprises
of Delhi collected through interest
free Security Deposit, is being assess-
ed for income tax purposes;

(b) if so, the total income of the
firm on this account assessed during
the last three years by the Income Tax
authorities;

(¢) whether Government are con-
sidering to reassess their income; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): () to (c).
The information is being collected and
will be laid on the Table of the House
ag soon as it is avallable,
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Export of Raw Wool and Import of
Wool Tops

1812. SHRI RAJSHEKHAR KOLUR:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) the quantity of raw wool collec-
ted from ihé Southern States during
the last two years and exported to
other countries; and

(b) the quantity of wool tops im-~
ported and supplied to those States
during the same period?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
and (b). Region-wise gtatistics are not
‘maintained.
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1813. SHRI 8. R DAMANI:

SHR] JANARDHANA
POOJARY:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) what is the target set for coal
exports in the current year, how much
ot it pertains to contracts signed last
year and in the current year;

(b) whether it is a fact that the
present rate of shipments will not
achieve the target and if so the details
thereof;

(c) whether this slow performance
is due to short supplies of coal or for
want of shipping space or for any
other reasons; and

(d) if so, the steps being taken to
remove these drawbacks?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) Export of coal during the current
financial year is likely to be 6 lakh
tonnes, about 1.5 lakh tonnes of which
will pertain to contracts signed last
year and 45 lakh tonnes agamst
contracts to be signed this year.

(b) to (d). There have been diffi~
culties jn making coal available for
export owing to shortfall in indigenous
production, increased local demand,
ect. Exports shall have to be regulated
keeping, inter alia, these constraints
in view,

Barter Tradle between India and
China for purchase of Silk and
Tobacco

1814. SHRI SARAT KAR:
SHRI K. MALLANNA.:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that China
has expressed ity willingness to buy
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Indian Tobacco, if India is prepared.

to Whﬁse ity silk; and

(b) if 50, the responge of Indian
Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL, SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) and (b). A proposal for export
of un-manufactured tobacco from
India to China in exchange for import
o¢ Chinese raw silk is under negotia-
tion petween the State Trading Cor-
poration of India and the concerned
Chinese National Import and Export
Corporation. A final decision in the
matter would be taken only after
assessing whether the quality of the
samples is found satisfactory gnd the
prices are mutually advantageous.

Clearance of Incoming Passengers at
Santa Cruz Intermational Airport

1815. SHRI GOVINDA MUNDA:
Will the Minister of TOURISM AND
CIVIL, AVIATION be pleased to state
what is the average time taken for an
incoming passenger at Santa Cruz
International Afrport to clear
through:

'(1) Health Certificate checking:
(2) Immigraiion checking;

(3) Getting his luggage customs
clearance?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): The
average time taken per passenger for
clearance througn Health, TImmigra-
tion and Customs at Santa Cruz
International airport is ag follows:—

(1) Health Certificate checking:
About 30 seconds, provided the
health certificate is not fake or invalid
or bear any other irregularities.

. (2) Immigration checking: Gener-
1y about 1 to 2 minutes. Occasionally

148 LS—4

when there 18 bunching of flights,
and 500 to 800 passengers arrive st
the same time resulting in conges-
tion, the total time taken may be

longer for that particular group of
arrivals,

(3) Customs clearance: About 31
minutes for those passing through
Red Channel, 13 minutes for those
passing through Green Channel, and

2.5 minutes for those passing through
white Channel,

Raids on Premises of Leading Exporter
of Delhi

1816. SHRI MOHINDER SINGH
SAYIANWALA:

SHRI K. LAXKAPPA:

SHRI ARJUN SINGH
BHADORIA:

Will the Minister of FINANCE be
pleased to state:

(a) whether the premises of a lead~
ing exporter of Delhi were raided re-
cently as reporteq ip ‘Indian Express’
of ?th July, 1978 ang highly incrimi-
nating documents were seized; and

(b) i.f s0, the details thereof toge-
the_r with name of the exporter and
action taken in the matters

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (&) and (b).
On 18-6-1978 and 20-6-1978 the officers
of the Directorate of Enforcement
searched the bLusiness premises of M/s.
Nirula Copper Bazar, New Delhi and
the residential premises of its Manag-
ing partper Shri R. C. Nirula and
recovered certain documents indicating
possible viclation of the different vro-
vigions of Foreign Exchange Regula-
tion Act for different amounts. As the
investigation is in progress, the dis-
closure of further information is mot
desirable in the public interest.
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1817. SHRIMATI MRINAL GORE:
Wwill the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the Alr
Hostesses employed by Air India and
Indian Airlines are not allowed to
marry when they are in gervice;

(b) whether this is one of the con-
ditions of services;

(c) what is the term of service; and

(d) whether other Airlines in the
world have a similar service condition
as given in part (a) above?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TAM KAUSHIK): (a) and (b). No,
Sir, but if they marry, while in service,
they are required to retire from the
service of the Corporation

(c) According to the Employees
Service Regulations of Indian Airlines
and Air-India, the retirement age of
Airhostesses in India Airlines and Air-
India is 30 years and 35 years respec-
tively or when she gets married which-
ever is earlier. Extension by one year
is granted at a time upto the age of 40.

The question of allowing Air Hostes-
ses to continue in  service even after
marriage is under consideration.

(d) It is understood that some air-
lines permit their Air Hostesses to
continue in service even after marriage,
to conform to the provision in Local
Laws.
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Deposity received by Bank of India,
Bank of Baroda and Dena Bank in
Gujarat

1821. SHRI D. D. DESAI: Will the
the Minister of FINANCE be pleased
fo state:

(a) the amount in figures of depo-
sits received by the Bank of India,
Bank of Baroda and Dena Bank in
Gujarat and the amount they have
advanced or invested in Gujarat
State;

(b) the number of applications re-
ceived from QGujarat agriculturists/

>

-TULY 28, 1978
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farmers for loma and thlir unuuntl
ag also the number of applications ap-
proved ang the amounty actuaily dis-
bursed; '

(c) the number of applications re-
ceived from Gujarat indusiries/
industrialists for loans and their
amounts ag also the number of appli-
cations approved and the amounts
actually disbursed; and

(d) the number of applicationg re-
ceived from Gujarat medium, small
and tiny sectors for loang and their
amounts as also the number of appli-
cations approved and the amounts ac-
tually disbursed?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Data re-
lating to deposits, advances and invest~
ments of the Bank of India, Bank of
Baroda and Dena Bank in the State
of Gujarat ag at the end of December,
1977, are set out in the table helow:

(Rs. croves)

Name of Bank

Bank of India

Bank of Baroda
Dena Rank

(b) to (d). Information in the man-
ner asked for is not readily avaflable.
It is being collected to the extent
possible and will laid -on the Table of
the House. However, available data
regarding the outstanding advances of

Depnsite Advances Tavestments
204 67 095° 11t 28- 76
q06° 00 20164 al- g5
106 89 5684 10° 76

these banks as at the end of Decem-
ber 1977 to the neglecfed sectors, which
include agriculture, small industry and
other small  seli-employment sectors

are set out in the attached statement.
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Statement )
. {Amount in Rs. Lakhs)
Bank of India Bank of Baroda Dena Bank
Sector No. of Amount No.of Amount No, of Amount
Afcs. o - Afcs. outstand- Afcs,  oitstand-
ing ing ing
1 2 3 4 5 6
1. Agriculture 18006 1283 504%4 31g2 14925 872
{a) Direct 17952 805 49947 2286 14891 624
(b) Indirect 54 418 467 906 34 248
2. Small-scale Industries . 3248 1094 5882 4487 2391 1055
* ‘(J)V;;:;gﬂko‘ad Tr.a mpo'rt 2280 263 3236 653 1884 295
4 Retail Trade 2563 154 4962 245 2408 126
5. Small Busines 2384 50 10093 18 Gogg 47
6. Professional & self-
cmploygd persons 0233 110 14095 133 12854 98
7. Education 273 17 217 10 191 4
ToraL 37937 2911 88899 8838 40702 2497

Data arc provisional.

Recovery of Amount Written Off by
Bank of Maharashtra standing against
M/s. Masvy and Company

1822. SHRI L. L. KAPOOR: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the
Board of Directors of the Bank of
Maharashtra have written off a sum
of Rs, 32 lakhg standing in the name
of M/s. Masvy & Co;

(b) if so, what are the reasons
thereof; and

(¢) whether any efforts have been
made to recover the amount?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (¢).
Under Section 29 of the Banking Regu-
lation Act, 1949 and the proformae of
the Balance Sheet and Profit and Loss
Account prescribed thereunder, read

with Section 13 of the Banking Com-
panies (Acquisition and Transfer of
Undertakings) Act, 1970, the nationa-
lised banks are enjoined upon by
statute not to divulage any informa-
tion relating to provision of bad and
doubtful debts or about the affairs of
their conslituents. In view of this
legal position information relating to
the names of parties, or amounts in
respect of advances which were writs
ten off as bad debts is not to be divulg-
ed.

It may however be mentioned that
banks normally advance loans against
securities and/or guarantees where
available. The banks review periodj~
cally all their outstanding advances
Where advances prove difficult of re-
covery they take steps to recall such
advances. They take recourse to the
securities and/or invokes guarantees
where available. Suits are also filed
against borrowers/guarantors, if ware
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ranted, to recover the advances, and it

" is only when all possible steps to rea-
lise the dues have failed, and it is con-
sidered not worthwhile to incur any
more expenses in this regard, that the
banks write off the irrecoverable por-
tion of the advances.

Interest Rates on Deposits

1823. SHRI O. V. ALAGESAN: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that interest
rates on deposits have been depressed
recently; and

JULY 28, 1978
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(b) if so, the details thereof and the
rationale for effecting the new rates?

THE MINISTER OF FINANCE
(SHRI H, M. PATEL): (a) Yes, Sir.

(b) The details of the new deposit
rates effective from March 1, 1978 are
set out in the attached statement. The
changes in the deposit rates of the
banks are a part of the overall lower-
ing of the interest rate structure of
the bhanks, including various categor-
ries of their lending rates.

Statement

1. Deposit Rates

Toanuum

Rates prior 1o

—_—— —
Surrent Deposits

Savings Deposits

Fixed Deposits

(a) 15 days to 45 days

(b) 46 days to go days

) g1 days to less than 6 monthy

{d) 6 months to lcxs than gmonths

(¢) g months to less than 1 year

(f) 1 year to 3 years

(g) Over 3 years upto 5 years

(h) above r, years N .
Scheduled commercial banks with de-
posit Mabilities below Rs. 25 crores
will be allowed to pay % per cent
more on savings deposits and on fixed
deposits upto 5 years. Regional Rural
Banks will be allowed to pay 4 per cent

March 1, 1978 New Rates
Nil Nil
3% on  savings 432,

deposits with
cheque  facility
and 5% on save
ings cleposies
withouwt  cheque
facility.

(including recurring depesits, cumulative deposits ote)

3 2}

R ki

4 4

13 4}

) 5

6 6

. 8 71
10 ‘9

more on savings deposits and on fixed
deposits upto 5 years.

2. All the term deposits made prior
to March 1, 1978, will continue to earn
interest at the contracted rate for the
remaining part of the maturity period.
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Promotion gof International’ Tourist
Trafiic through Cheap and Decent
Janata Hotels

1824. SHRI R. MOHANARANGAM:
Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to state:

(ay whether Government are aware
that provision of cheap angq decent
Jannta Hotels will help promotion of
more intehsive internal and inter-
national tourist traffic;

(b} the number of such hotels con-
structed so far and the programme for
more construction; and

(c) the specific progremmes in this
regard in Tamil Nadu?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHRI PURSHOT-
TAM KAUSHIK): (a) and (b). Yes.
Sir. The Government proposes to set
up a chain of Janata Hotels all over
the country including the 4 metropoli-
tan cities namely Delhi, Bombay, Cal-
cutta and Madras. The construction
of such hotels is likely to meet the re-
quiremeni of domestic and low budget
international  tourists. The Govern-
ment has approved a 1250-bed Janata
lotel in New Delhi at an estimated
cost of Rs. 300 lakhs, foundation stone
for which was laid on the 4th May,
1978. The hotel is likely to be com-
pleted in phases during 1980-81.

(¢). The Government of Tamil Nadu
has recommended a site measuring
approximately 3-4 acres for setting up
a Janata Hotel in Madras. A final
decision regarding the suitability of
the site is likely to be taken shortly.

Looking of Amount frem U.Com. Bank
Kanpur and State Bank of India,
Patna

1825. SHRI MUKHTIAR SINGH:
MALIK:
SHRI G. M. BANATWALLA:

Will the Minister of FINANCE be
pleased to state: .

(a) whether Government have seen
the press reports in ‘the Timeg of
India’ dated the 30th May, 1978 where~
in it has been stated that Rs. ¢ lakhs
and Rs. 57,000 were looted from United
Commercial Bank, Kanpur and State
Bank of India, Patna¢

(b) if so, the details thereof; and

(¢) whether any arrest has since
been made and if so, the action taken
in regard thereto?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) 1o (c). On
29th May. 1978, and armed gang enter-
ed the General Ganj, Kanpur Branch
of the United
took away a sum of Rs. 2,61,000. No
one was seriously injured though some

of the employees were physically
assaulted. The bank lodged a com-

plaint with the police who are report-
ed to have arrested 12 persons includ-
ing the gang leader and recovered a
sum of Rs. 1.89,000 and the vehicle
used by the culprits.

Commercial Bank and

On the same day a gang of about 10
persons entered the Dak Bungalow,
Patna Branch of the State Bank of
India., snached a sum of Rs. 55,908.11
from the Cashiers and left the place.
A Field Officer posted at the branch
who had come out of his cabin was
stabbed in the chest and back causing
serious injuries. The official died on
30th May, 1978 in the Patna Medical
College Hospital. The bank lodged a
complaint with the police and it is
undersiood that 11 persons have been
arrested by the police and sum of
Rs. 385,000 recovered from the culprits.
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Cost of Constructing 'Alr Strip at
Hassan (Karnataka State)

1826. SHRI S. NANJESHA GOW-
DA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) what was the estimated cost of

constructing Air Strip
(Karnataka State);

(b) how much money has been
spent so far;

at Hassan

(¢) how much money is required to
complete the project; and

(@) when it is proposed to be com-
pleted?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Cost of
constructing an airstrip at Hassan suit-
able for Dakota operations was esti-
mated at Rs. 11,44,960.

(b) A sum of Rs. 6,78,700 has been
spent go far.

(c) and (d). There are no proposals
at present, to develop further the air-
field as neither the Indian Airlines
nor any non-scheduled operator has
evinced any interest in operating to
Hassan.

fed feaw weet W wEm
1827, =t qitH wu9y : 47 oA

WL ame faqma w4 oy aad =R
g0 w7 fE :
(%) ®ar wowr ¥ draldr famra

ot ¥ w7 & Ay §F wer e
Frar ;s

JULY 28, 1078

Written Avswers . . ‘113
(w) afi i, oY evetaely sty oy
S
wzn Wit A furem Wil
(it gearet wifow) : () W (@)
wieq T g gfeedt & agengd o2
T 7wl Y el a1y dav g
Frgw F ww 9T gORTL FararT W @y
&1 ow srefere afaiorar feae sfegm
THTATER  GTT AA1T Wy oy )
o wfafa w1 7157 foqr war qr  fogd
fafwer &t o srawmeamt w1 gfe
¥ @y gr @M w7 qOwT W,
Fowrer & st ¥, afcaerT s vt oy,
sarafine IR, T G R, Tq Y,
ARl wifs &% fafaw ogesii aur
o weag = &Y wiw w1 "fafa
§ wi fOIE 18-7-78 &1 WEQE
7T Y a9y 3Ew 9ig Y ar @ 2

Banking Assistance to Raral Areas

1828. SHRI C. N. VISVANATHAN:
Will the Minister of FINANCE be
pleased to state:

(a) the comparative figures of pub-
lic sector banking assistance to rural
areas during the last three years as
against the total assistance;

(b) the positive steps taken to
improve assistance to rural areas; and

(c) the concrete impact made as a
result of such steps?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) A state-
ment showing share of rural credit in
the total credit outstanding for pub-
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Le uctor'banks for the last three years is given below:—

(Ras. in lakhs)
As on the last Fridaey of December
1975 1976 1977
Total of which Total of which Total of which
rural rural rural
8604° 21 537°9t 116%0° 61 782: 06 12972° 59 074" 14

(b) The following are some of the
important measures taken to improve
flow of credit to the rural areas
through commercial banking systems:

(i) Increase in the branch net-
work of commercial banks in rural
areas. The percentage of rural
branches has risen to 41.1 of the
total branches.

(ii) 48 Regional Rural Banks with
1332 branches as at the end of April
1978 have been set up for meeting
the requirements of credit in rural
areas.

(iii) The public sector banks have
been advised to increase their lend-

ing to the priority sector, including
agriculture, to the level of 33.3 per
cent of their total advanceg by end
of March, 1879. Simultaneously
banks have been advised to achieve
a credit deployment of 60 per cent
of the deposits mobilised by them in
the rural and semi-urban areas.

(c) Data relating to deposits, ad-
vances and credit deposit ratio of
scheduled commercial banks in rural
seclors as at the end of December,
1975, 1976 and 1977 are gvien below
which indicate the progress achieved
in this direction:—

(Rs. in lakhs)

Deposite Advances Credit:

Deposit

Ratio
December 1975 e e e 17137 Gog- 37 51°0¢
December 1976 . . 158274 88258 5576
December 1977 . . 2048- 66 1139 66 5563

Export Market Development AlloWance
undey Income Tax Act

1829. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of FIN-
ANCE be pleased to state:

(a) which are the top ten compa-
nies exporting inland products who
have claimed and have been allowed
the highest export market develop-
ment allowance under section 85-B,
of the Income-Tax Act;

(b) which items of expenditure do
the income tax -authorities admit
under this section for export market
developments expenditure; and

(c) the details of Export Market
Development Allowance given to the
top five companies in their regard
along with each head of expenditure
allowed?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
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ZULFIQUAR ULLAH): (a) The infor-
mation is being collected and will be
placed on the Table of the House as
soon as it is available.

(b) The items of expenditure in res-
pect of which Export Market Develop-
ment Allowance is admitted, are list-
ed in sub-clause (b) of section 35B(1)
of the Income-tax Act, 1961. These
are as under:—

(i) advertisement of publicity
outside India in respect of the goods,
services or facilities which the as-
sessce deals in or provides in the
course of his business, where such
expenditure is incurred before the
1st day of April, 1978;

(ii) obtaining information regard-
ing markets outside India of such
goods, serviceg or facilities;

(iii) distribution, supply or provi-
sion outside India of such goods,
gservices or facilities, not being ex-
penditure incurred in India in con-
nection therewith or expenditure
(wherever incurred) on the carriage
of such goods to their destination
outside India or on the insurance of
such goods while in transit where
such expenditure is incurred before
the 1st day of April, 1978;

(iv) maintenance outside India of
a branch office, or agency for the
promotion of the sale outside India
of such goods, services or facilities;

(v) preparation and submission
of tenders for the supply or provi-
sions outside India of such goods,
services or facilities, and activities
ineidental thereto;

(vi) furnishing to a person out-
side India samples or technical in-
formation for the promotion of the
sale of such goods services or facili-
ties;

(vii) travelling outside India for
the promotion of the sale outside
India of such goods, services or faci-
lities, including travelling outward
from, wnd return to India;

JULY 28, 1878
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(viil) performance of services
outside India in connection with, or
incidental to, the execution of any
contract for the supply ouiside India
or such goods, serviceg or facilities;

(ix) such other activities for the
promotion of the sale outside India
of such goods, services or facilities
as may be prescribed.

However, no such deduction shall
be allowed in relation to any expendi-
ture incurred after 31-3-1978 wunless
ﬂcllt‘ following conditions are fulfill-
ed:—

(a) The assessee is engaged in the
business of export of goods and is
either a small geale exporter or a
holder of an Export House Certifi-
cate, or is engaged in the business
of providing technical know-how
or the rendering of services in con-
nection with the provision of techni-
cal know-how to persons outside
India; and

(b) the expenditure is wholly and
exclusively incurred for the pur-
rose of the business referred to in
(a) above,

(¢) The information is being col-
lected and will be laid on the Table

of the House as soon as it is avail-

able,

Workshop Organised by STC
1830. SHRI DHARMA VIR VA-
SISHT: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-

OPERATION be pleased to state:

(a) the nature of problems and
constraints in promoting domestic
marketing and exports of products of
small-scale industries, highlighteg . in
the two-day workshop organised by
the State Trading Corporation at
Hyderabad in July, 1978; and

(b) the action proposed by Gov-
ernment to solve such problems with
detailed strategy?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
A statement showing the main prob-
lems and constraints in promoting do-
mestic marketing and exports of pro-
ducts of small-scale industries high-
lighted at the National Work-shop at

Hyderabad is enclosed.

(b) A separate Cell to look after
the specific interests of small scale in-
dustries has been created in the STC.
A Committee has also been constitut~
ed to take necessary follow-up action
and to suggest measures for further
improvement of small scrle ndustries
in the select product groups.

Statement

(i The main preblems and constraints in promoting domestic marketing and exports of
products of small-scale industrics. highlighted at the National Workshop at Hyderabad were :

Lack of motivation in marketing by the small Units.

Lack’ of centralised assistance for the individual units,

Lack of marketing information.

Lack of technical and managerial skills required for planning production for  cxports.
Inadequate supply of raw materials.
Inadequate availability of finance.

Quality controf of products manufactured in the small scale sector and problems of
packaging. .

Non-availability of sufficient quantity of components in the electronic industry,
Organisational efforts required in identifying the products pertaining to processed foods,

Infrastructural facilities needed in the leather industry for converting the semi-pro-
cessed leather into finished leather and leather goods.

Identification of individual units in the light engineering industry which possess teche

nical skills and organisational capabilities.

Import of Essential Commodities

1831, SHRI GANANATH PRA-
DHAN: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) what is the total value of
import made during the period March,
1877 to June, 1978 of essential items
of mass consumption;

(b) the names of such items impor-
ted and their value;

(c) the names of items which were
imported through State Trading Cor-
poration and those through private
organisations; and

(d) what steps are being taken by
Government to make such items avail~
able indigenously to people and save
foreign exchange?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
and (b). A statement is laid on the
Table of the House.

(c) The main items imported
through State Trading Corporation
and its subsidiaries are edible oils,
cement, newsprint, drugs and phar-
maceutical products,

(d) Measures have been taken to
increase the production of such items
and save foreign exchange. Very

‘high priority has been given to in-

creasing the production of essential
articles both agricultural commodities
and manufactureg goods,
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Indit's Imports of Principal Essenticl Commodities
(Value in Rs. lakbs)
51, No. Commodities April-~November 1977
1 Wheat and melllil.; uamiled . . . . 5667
2 Pulses 120
3 Soyabean Oil . . . 15418
4 Groundnut Oil . . . . . 2490
5 Sunflower Sced uil 1184
6 Mustard Qils incl. 1ape colza oil . 14331
7 Palm Qil . . . . 15426
8 Coconut oil .. 881
9 Midlle distillate: {including kerosene oil) 1279
10 Light distillates . . . 474
11 Other distillates . . . 5114
12 Moedicinal and Pharmaceutical Products . 1485
13 Cement . . . . . 10
14 Bakery products . . . . 77
15 Iron and Steel . . . . . 15968
16 Paper and paper hoard 5756
17 Cotton Raw . . . 15044
18 Fertilizers manufactured . . 0118
19 Non-ferrous metals . . . 12226
20 Organic chemicals . . . 8235
21 Inorganic chemicals . . . 3850
22 Textile machinery . 1744
23 Synthetic yarn . . . 549
24 Rahher tyres and tubes for vehicles and alrerafts 03
a5 Parts and accessories n.e.s. of the motor vehicles 2150

ToTAL OF ABOVE

139598
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Bodics to Biate Government Projects

'’ 1832, SHRI A. BALA PAJANOR:
Will the Minister of FINANCE be
pleased to state:

(a) the precige position in respact
of assistance of International finance
bodies to specific State Government
projects;

(b) The modus operandi of routing
such assistance to State Governments;

(c) whether it is a fact that many
State Governments are not receiving
the full quota of agreed assistance
due to Centre withholding part of the
aid; and

(d) the specific measures taken to
streamline the position so that the
projects are not humpered?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (d).
The Government of India receives as~
sistance from several International
Finance Bodieg for a variety of pro-
jects which are executed by the Cen-
tral Government and its agencies, by
State Governments etc. The terms
and conditions of this assistance are
also varied. All such assistance en-
terg the central pool of national re-
sources for the benefit of the national
economy as a whole. From this pool
of central resources, in turn assistance
is rendered by the Central Govern-
meny to the State Governments for
their plan projects,

The projects assisted by the Inter-
national Finance Bodies form part of
the annual plans of the respective
State Governments and budget provi-
sion for svch projects is made by each
State Government in its annual plan.
‘However, with a view to encouraging
the State Governments to undertake
speedy execution of projects, the Gov-
ernment of India have decided to give
for the year 1978-79, 70 per cent of
the financial assistance received from

the International Finance Bodies on
account of the on-going and new pro-
jects executed by the State Govern-
ments ag additional Central assistance
for the State Plans.

Conversioy, of British Loay inty Aid

1833. SHRI NATVERLAL B. PAR-
MAR: Will the Minigter of FINANCE.
be pleased to state:

(a) what is the outstanding debt
from British loans to our country;

. (b) whether the UK, Government
propose to extinguish the debt;

(c¢) whether during the recent talks
of the Prime Minister with British
leaders this question of converting
loans into aid had come up for dis.
cussion; and

(d) if so, the details thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The out~
standing debt under the British Loans
ig Rs. 809.24 crores as on 30~6-78.

(b) The question of providing debt
relief to the developing countries is
under consideration of the U.K. Gov-
ernment.

(c) The issue of debt did nol come
up for discussion with the British lea-
ders during Prime Minister’s recent
visit to U.K. last month.

(d) The question does not arise In
view of (c) above,

Inquiries about Functioning of Nation-
alised Banks

1834. SHRI SAMAR GUHA: Will
the Minister of FINANCE be pleased
to state:

(a) whether inquiries about the

functioning of the nationalised banks
have been completed;

(b) if so, facts about the agency,
including the names of the personnel’
which constituted it, which conducted
such enquiry;



‘Ribg T IEIIRVLIL SANAWSSO.

{c) details about the facts regard-
ing findings and recommendations
made after such enquiry;

(d) other facts about the (i) sticky
loans and (ii) irregular appointments
made by such banks, aos found during
the enquiry;

(e¢) bank-wise break” up of the
number and total amount of sticky
loans remained unpaiq during last
three years;

() the steps taken by the Govern-
ment for improvement of the func-
tioning of such banks, including the
measures taken for implementing the
recommendations made by the inquir-
ing agency; and

(g) whether the report of the
inquiry will be placed before the
House?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a), (b), (¢),
() and (g). The Government of India
have not instituted any inquiry as
such into the functioning of the na-
tionalised banks.

If the Hon'ble Member is referring
to the Committee set up to study the
different aspects of the functioning of
the public sector banks, this Commit-
tee was appointed by the Reserve
Bank under the Chairmanship of Shri
James S. Raj. The other members of
the Committee were S/Shri V. C.
Patel, T. D. Kansara and B. K. Dutt.
Km. N. Ambegaonkar of the Regerve
Bank acted as Secretary of the Com-
mittee,

The James Raj Committee submit-
ted its Final Report to the Reserve
Bank in April 1978. The recommen-
dationg contained in the Report are

under examination of the Bank and it *

is intended to make them public
alongwith the decisions thercon. The
Committee did not go into the func-
tioning of individual banks.

(d) and (e). Information about the
sticky loans of banks, wuppointments

COTVE I T 11 AR
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made’ by them etc. is collected by the
Reserve Bank = during the course - of
inspections of Banks carried out under
section 35 of the Banking Regulation
Act. The Inspection Reports are con-
fidential and the Reserve Bank is pro-
hibited from making these reports(
public.

Loans advanced by Nationalised
Banks to jute Growers

1835, SHRI SAMAR MUKHERJEE:
Will the Minister of FINANCE be
pleased to state:

(a) whether nationalised banks
have udvanced loans to jute growers
under Differential Rates of Interest
Scheme introduced in June, 1872;

(b) if so, the figures,
and State-wise; and

year-wise

(¢) if not, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) to (¢). In
accordance with the present datu re-
porting system, separate figures for
advances to jute growers are not
maintained. However, those jute
growers who satisfy the eligibility cri-
teria under the Differential Rate of
Interest Scheme can avail themselves
of credit under the Scheme.

News-item Captioned “Super Bagar”
Feud Continues” .

1838. SHRI P. K. KODIYAN: Will *
the Minister of COMMERCE, CIVIL.
SUPPLIES AND COOFERATION be
pleased to state:

(a) whether Government's attention
has been drawn to the news-item
appeared in ‘Statesman’ dated the 2nd
June, 1978 under the caption “Super
Bazar Feud Continues”;

(b) if so, whether any enquiry has
been conducted into the allegations
regarding its functioning; and

{c) if so, what are the details und .
action being taken thereon, if any?



THE MINISTER, OF s'm'nr N
THY, MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA KU-
MAR GOYAL): (n) Yes. Sir,

(b) and (c). The Management of
‘the Cooperative Store has been asked
to look intp the allegations contained
in the news ilem and take necessary
action.

Service Rules for Employees of
Regional Rural Banks

1837. SHRI R. P. DAS: Will the Min-
ister of FINANCE be pleased to state:

(a) why the Service Rules for the
employees of the Regional Rural
Banks have not been framed even

- w(ler nearly three years of ils estab-

lishment;

(b) when these
framed: and

are going to be

() the salient feature thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (o).
Government had undertaken the pre-
paration of a set of model ‘Service
Rules* for adoption by all the Regio-
nal Rural Banks, of which, the first
five were established in October, 1975.
However, with the setting up of the
Dantwala Committee, this matter was
kept pending. Meay while the Regio-
nal Rural Banks had been advised to
adopt provisionally the service rules
applicable to the comparable levels of
employees of the Government of the
State iIn which they are located. The
recommendations of the Dantwala
‘Committee are now under examination
in the Reserve Bank of India.

Restoration of Delhi-Chandigarti-Kuin
Flight Service

1888. SHRI DURGA CHAND:; will
the Minister of TOURISM AND
CIVIL AVIATION be pleased t, state:
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(a) whether it is a fact that there
is a pressing demsnd for restoration
of Delhi-Chandigarh-Kulu flight ser-
vice;

(b) if so, what action Government
have taken theveon;

{c) what are the reasons for not
resuming the flight;

(d) whether it is proposed to intro-
duce Airbus at short routes; and

(e) if so, details

thereof?

what are the

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHR1 PU-
RUSHOTTAM KAUSHIK): (a) Yes,
Sir.

(b) and (c). Kulu airfield is being
taken up for repairs by the Civil Avia-
tion Department. Indian Airlines will
consider operation of scheduleq ser-
vices to Kulu when the airfield is dec-
lared operational with the required
runway length suitable for turbo-prop
ajrcraft in the Indian Airlines fleet.

(d) and (e). No. Sir, Airbus air-
craft with a capacity for 278 passen-
gers is suitable for operation only on
trunk routes and on high density re-
gional routes.

Firms Engaged in Export of Human
Skeletons

1839, DR. VASANT KUMAR PAN-
DIT: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO.
OPERATION be pleased to state:

(a) whether it is a fact that some
firms at Calcutta are engaged in the
Export of Human Skeletons;

(b) if so, the number of human
skeletons exported during 1978-T7
and 1976 (upto June), with corres-
ponding foreign exchange earnings
and the names of these firms;

120 -
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(c) whether the Coneetonta
Export and Import st Calcutta mde
any inquiry regarding the source of
skeletons; and

(d) whether there is any settled
policy of Government regarding ex-
port of human skeletons to foreign
countries since the export ban was
lifted in 1976-77?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
Yes, Sir,

(b) The item “Human Skeletons” i3
not separately classified in the Revis-
ed Indian Trade Classification on the
basis of which Trade Statistics are
compiled by the Director General of
Commercial Intelligence and Statis-
tics, Calcutta. However, figures relat-
ing to collections etc. of zoological in-
terest n.e.s. are given under Revised
Indian Trade Classification Code No.
806.0500. Export of human skeletons,
if any, is also included in this entry.
The following are the export figures
of the item:

Q. Value
Yrar Vi ikt Ko Vin lakha RO
tarh-77 164 iR
1977-74 N'A. {401 estd)

As repm'ted by Joint Chief Controuer
of Imports and Exports, Calcutta the
following Calcutta firms are engaged
ir the export of human skeletons:—

1. M/s. Rekhas Lid., Calcutta.

2. M/s, Vista, Calcutta.

3. M/s Hiltop and Co., Calcutia.

4. M's. Sourab, Calcutta,

5. M/s. Fashiono, Caicutta.

6. M/s. Ramkrishna Stores, Cal-
cutta.

7. M/s. The Scientific Equipment
Suppliers, Calcutta.

JULY 33. IWG

wnmm Y
& Mzs m'cmmm un.i.
Calcutta,

nM/-.u.B.nudUo..C-m
10. M. Austeology. Supply, ‘Cal-

11 Mls Smker Enterprises, Cal—

cutta.
12. M/s. Klayton Syndicate, Cal-
cutta. 8$t3

13. M/s. Hospital Supply Co.,
Calcutta,

14. M/s. Arun Enterprises, Cal-
cutta.

Firmswise flgures of export and for-
eign exchange earnings are being col-
lected.

(c) Presumably, the reference is to
the Joint Chief Controller of Imparte
and Exports, Calcutta. His function
is to grant export permits on the basis
of the certificate produced by expor-
ters from their foreign buyers that
skBletons were required for biological
and medical purposes only.

(d) Export of human skeletons is
allowed by the Port Licensing Autho-
rities on merits on production of cer-
tificates from foreign buyers that hu-
man skeletons were required for bio-
logical and medical purposes only.

Implementation of recommendations
of Pillai Committee

1846. PROF. P. G. MAVALAN-
KAR: Will the Minister of FINANCE
be pleased to state:

(a) whether Government have
accepted the reccommendations of the
Pillai Commitiee Report in respect of
pay scales, allowances and other bene-
fits of officers in nationalised banks,

(b) if so, whether Government pro-
pose to implement the said recom-
mendations; ang

(c) if so, when and how?

THE MINISTER OF . FINANCE
(SHRI H. M. PATEL): (a) and (b)
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. GGovernment  have | - - accepied
the recommendations of
the - Pillai Committee Re-
port on standardisation of Pay gcales,
allowances and perquisites of Officers
of the nationalised banks with cer-
tain modifications suggested by the
Group of Bankers who were asked by
the Government to suggest the man-
ner in which recommendations of the
Pillai Committee should be jrcplemen-
ted. Nataionalised banks were ad-
vised to initiate necessary steps for
the implementation of these recom-
mendations as accepted by Govern-
ment, :

All India Confederation of Bank
Officers Organisations, however, pro-
tested against the implementation of
Pillai Committee Scheme. Govern-
ment have held consultations with the
concerned parties and it has been
agreed that Indian Banks’ Association
‘will hold iurther talks with the rep-
resentatives of All India Confedera-
tion of Bank Officers’ Organisations
on the list of gpecific points already
submitted by them to the Indian
Banks Association.

(c) The discussiong between Indian
Banks Association and All India Con-
federation of Bank Officers Organisa-
tiong are under way and the Govern-
ment expects to implement at an carly
date the Scheme with such modifica-
tions as become necessary.
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Review of Tea Export Duty

1844. SHRI K, B. CHETTRI: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether the review of Tea Ex-
port Duty is under the consideration
of Government;

(b) if 80, the details thereof; and
{c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA KU-
MAR GOYAL): (a) to (c). Export
duty on tea was levied with a view
to controlling the price of tea for the
domestic consumer. Ag it is likely
that the price of tea in domestic mar-
ket may Arm up as a result of aboli-
tion or recduction in export duty it has
been decided to continue it.

Enquiry inty the Polyester Filament
Yarn Import Scandal
1845. SHRI VAYALAR RAVI: will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION
be pleased to state:

(2) whether Government have
recoivéd a memorandum signed by
Members of Parliament demanding an
enquiry into the Polyester !‘ﬂlmmt
yarn import scandal; and - :

(b) if 50, the action taken theréon?



THE MINISTER OF STATE IN °

THE - MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
A memorandum from a group of
Members of Parliament was received
by Govermment in respect of import
policy of Polyester Filament Yarn,

(b) After taking various factors in-
to consideratior, Government have
appointed a Committee ynder the
chairmanship of Secretary (Industry)
to look into the import policy of wva-
rious cellulosic and non-cellulosic
fibres/yarns, including polyester fila-
ment yarn, and to advise Government
accordingly. The Committee is ox-
pected to submit itg report shortly.

Jalgarh Fort Treasure

1846. SHRI AGHAN SINGH THA-
KUR: Will the Minister of FINANCE
be pleased to state:

{a) whether he is aware that a Jai-
pur Scientist claims to have found the
right Key to the elusive treasure of
Jaigarh Fort; ang

(b) if so0, the reaction of Govern-
ment in this regard and whether Gov-
ernment
scientist all possible help to enable
him to trace out the treasure?

THE MINISTER OF STATE "IN -
THRE MINISTRY OF FINANCE (SHRI .

(ZULFIQUAR ULLAH): (a) and (b).
A lecturer in physics of the Univer-
sity of Rajasthan has represented that
the treasure believed to be hidden in
Jaigarh Fort can be found it search

for it is renewed on the basis of the -

information which he claims to pos-

propose to provide the -
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‘mess. No proposal is, however, under
consideration for renewal of excava-
tion operations.

Dakota on test Fiight Crashed near
Delhi in May, 1978

1847. SHRI F. VENKATASUB..'
BAIAH:

SHRIMAT] MOHSINA
KIDWALI:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased {o
state:

(a) whether a Dakota of the Civil
Aviation Department crashed near
Delhi on 19th May, 1978, while on the
test flight, as a result of which 8
persons were killed including 3 crew
and 5 constables;

(b) whether according to Civil
Aviation rules only crew ang techni.
cians are allowed on board during
test flights;

(c) it the answer to (a) to (b) be
in affirmative, in which circumstances
5 constable: were allowed in the
plane during test flight; and

(d) what is the estimated mone-
tary loss due to the accident and the
relief work done proposed by the
Government?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHR! PU-
RUSHOTTAM KAUSHIK): (a) and
(b). Yes, Sir.

(c) This aspect was wiso examined
by the Committee of Inquiry appoint-
ed to investigate the accident, The re-
port of the Committee of Inquiry is
under examination. . The circumstan.
ceg leading to the police constables
being taken on board the aircraft will
be known after Government have
examineq the Report. .

(d) A ltatement containing the re-
quisite ‘information is  attached
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Statement showing the details of loss in terms of mongy as & vinll 'luunbt“ MVT {74
n;r Sm:;rl on lg.;b 8y 1078 udqr{hcf "provided to W}r;r‘:lus of thadt?m M

1. LOSS OF EQUIPMENT :

S. No. B.;[uipmcm lost Rook Valuc/replacement Value
1. DC-3 aircraft VT-DEU . . . The aircraft was first rg;nmed in the
name of Civil Aviation Training Centre

(C.A.T.C.), Civil Aviation Drpnmnenl
on 13th October |95!:e. The |.l't
pertaining to cost price o aircs:
acc not traceable, Since the aircraft
has been utilized for more than 27 years
its depreciated value can ely be
assumed as negligible,

2. Costoftools on board the aircrat . . Rs., 4,136'00 d (Reph
cost).
g. Cost of Instruments/Accessories as spares on  Rs, 138,486+ 81 (Book Value)
board the aircraft.
4. Cost of Calibration Equipment on board the The calibration equipment destroyed in the
aircrafe, accident was rmavcd as‘aid* from U.S.A.
under I mission
scheme’. The i d  repl t

cost of this equipmentis Ry, xo,oo,ooo 00,

II. RELIEF PROVIDED TO THE FAMILIES OF THE DECEASED :

A. Crew Membars { Provided by Air Works, India; under terms of contract and the Company
is arranging payment of relief etc.).

1. Shri G.N. Singh, Pilot. . . . . Ras. 75,000 00 (Insurance to be paid to the
legal heirs),
2. Shri S. Bose, Co-Pilot (not a regular employee Emgntu ﬁ: yment which is yet to be decid-
of Air Works, ). Company.
8. Shri P.V. Pobon, Technician . . . Rs. as, ono 00 (Inwrance to be paid to

the legal heims).

B. DELHI SECURITY PERSONNEL (Amount sanctioned) :

Provisional Provisional Insurance
p;n.hti‘nn Gratuity

Rs. Rs. Rs.
1. Const. Anang Pal . B . . . N 8400 2,184 00 5,000+ 00
2. Const, Sher Pal . . . . . . . 84" 00 1,002° 00 $,000° 00
3. Const, Veer Pal . . . . . . 8400 1,092° 00 $,000° 00
4. Conat. Mehtah Singh . . B . . P 8300 1,072° 50 8,000° 00
5. Const. Daya Nand . B . . . . 8000 1,033" 50 5,000° 00
In addition the familics of the deceased constables were also given & !ump-aum aid of Re,
200" 00 each from the Delkj Police Mutual Benefit Fund ‘s re(imm fand),
115. LOSS TO PROPERTY i '
A d by the Deputy Commissioner, Rs, 4,400 00.
Sonepat toward compensation on account of
Tonsf mﬂ by the residents of

village Badhkhalsa for their property and
live stock P‘ v
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Free Pert gt Grest Nicshar
1848, SHRI MANORANJAN BHAK-
TA: Will the Minister of TOM-

MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government are aware
about the voluminous reports regard-
ing construction of q free port at Great
Nicobar in the Union Territory of
Andamen and Nicobar Islands; and

(b) if so, the decision of the Gov-
ernment thereon? 1

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
No, Sir.

(b) Does not arise.

fagar, oo war Mper qOAt ox
w ¥t wwran Tl

1849. ~it fanrgs Y TrEw :
sy few et fafaw owifireTe gAY
& ot frdw ot T Y awrar ofe &
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* g w6t e
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Ot ¥ 105 ITW TX 9w,
T Y aqT AT OFF ¥ Iwmr
af & gag ¥ 797 IF Wy T ¥ of
wrdwrdy % ard & oy qwe s g
¥ ; W

() war goere xE day § awnr
qfir w1 =T AqT YR 0T W
ifir ¥ e v ¥ firg ¥ it wriandy
w1 Tty war gw fercor awr 2w
q¢ vy ?
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¥ o s ¥HEy F gy Sewng

. ¥ fw & s faararers wx frafol &
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afaefal & 9@ @qr  FAAEEE
¥ fasroetT & 1 g7 wrwel § o
N T v@ ¥ fav wrdad, daifi
sl e o At # ufker
MA@ aA T, Tmant

Promotion for the post of Superin-
tendent in Customs and Central
Excise Department

1850. SHRI BHAUSAHEB THO-
RAT: Will the Ministe: of FINANCE
be pleased to state:

" (a) what ig the zone of considera-
tion for promotion fixed for the posat
of Superintendent from the pout-of
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Inspector in Customs and: - Central

Excise Depurtment;

(b) does it affect the intake of the
SC/ST employees; and

(c) it so, stepy being taken by
Government to remove this difficulty?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a) It
is presumed that the reference is to
Inspectors in the Central Excise De-
partment. The zone of consideration
for their promotion as Superinten-
dent Group ‘B’ normally covers offi-
cers in the order of seniority upto
three times the number of actual and
anticipateq vacancies, but in respect of
Scheduled Caste and Scheduled Tribe
officers, it coverg five times this num-
ber.’

. (b) and (c). It doeg not appear to
affect adversely the intake of emp-
loyees belonging to the Scheduled
Castes and Scheduled Tribes. How-
ever, the Parliamentary Committee on
the Welfare of Scheduled Castey and
Scheduled Tribes (Sixth Lok Sabha)
had in ity 23rd Report recommended
extension of the zone of consideration
80 as to include all eligible Scheduled
Caste anq Scheduled Tribe candidates,
subject to the condition that they had
the requisite qualifying service for
promotion prescribed under the Rules.
Thig recommendation is under exami-
nation in consultation with the con-
cerned Department, i

WM Anm

hrvnrb_nﬂ-_. ol A.m .

1851. SHRI K. N. DASGUPTA: Will
the Minister of TOURISM  AND
CIVIL AVIATION be pleased to
state:

(a) is it a fact that in the recent
past two foreign expert teams one
from the General Electric Co., the
other from Rnlls Royce Co. were
brought to India to examine the suita-
bility of places in respect of engineer-
ing facilities and workmanship for
providing additional workload result-
ing from the IL.A’s decision to make
its own arrangements for overhaul of
Boeing 737 engines and airbuses;

(b) have both the teams after visit-
ing all the bases submitted their re-
ports in favour of Calcutta; and

(c) ls it a fact that another foreign
experts team P.&W. has been brought
to India for the same purpose and
Calcutta has been excludeq from thelr
programme?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK): (a) Yes,
Sir. A team from General Electric
Company examined the possibility of
getting up module restoration shop for
CF8-50C engineg fitted on the Airbus
aircraft. The team from Roils Royce
Company covered a proposal for set-
ting up overhaul facilities for Spey
englne. ntted on BAc-m/lr-se alr-
craft, However lndlan Airlines has
not yct taken any decision for setting
up its own jet engine overhaul ‘tichity.




.«(b) The General Electric. tesm had
reported that the Calcutta base could
be developed for CF6-50C engine mo-
. dule pestoration after extensive alte-
rations and additiona] build-up. Rolls
Royce team favoured Calcutta on
the assumption of BAC-111/F-28 air-
craft being acquired and based at
Calcutta.

(¢) The location of the overhaul
facility hag not been dealt with by
this team.
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fax swiwr % wwa st (vt
wfewre weeny) ¢ (%) ¥ (w).
Wit guAr aewTer Suwey @ 4
&R e fear S gt § S aay avvw
wYer oz qew 9 @ faar r o

Foreign Debt

1853, SHRI F. H MOHSIN: will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that
Sweden has written off India’s debts
totalling Rs. 100.70 crores;

(b) whether any request was made
on behalf of the Indian Government
to the Swedish Government in that
connection or was it unilateral;

(c) whether any request has been
made to any other country to write
off Indian debts;

(d) ir so, what is their reaction;
and

(e) what is the present indebtedness
of our country to other countries
(country-wise) and since when?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir,
the amount of Rs. 100.70 crores is ten-
tative. The final amount will be inti-
mated by the Swedish government be-
fore 1st October, 1978.

(b) The decision of the Swedish
Government was unilateral. ;

(c) No, Sir.
(d) Does not arise.
(e) A gtatement is attached.
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Statement

4 of I drht outstanding as am 31-3-1978 in respect of oanc on Covernment uccomt,

Rupee eguivalent in emun

e o oy B Do ST Danit.
Ao M o
raies on 13-7-1978 indebted-

nem.
() (2) (3) (¢)
Austria . . . . . . . . 16427 29° 54 5-468
Belgivm . . . . . . . . . 30°67 51012 24-4-67
Capada « « « ¢ o e =« . 355" 79 37333 4-t12-63
Denmark. . . : . . 15°92 22-36 g-11-64
France o . . . . . 222° 73 q05° 22 3-7-66
Taly . . . . . . . . 3316 27° 63 17-1-67
B . 492- 6o 945° 79 4-2-58
Netherlands . . . . . . 159° 3t a83-71 7-11-63
Sweden . . . . . . 7695 95° 52°* 29-9-04
Switzecland . 20 of8 $9°55 30-9-60
U.K. . . . . . . . . 953°32 819~ g8 20-12.88
US.A. 26787 2694-93 26-2-62
United Arab Emirates 52° 50 57°33° 27-2-7%
Abu Dhabi Fund for Arab Economic Development 525 583 6-7-76
Kuwait Fund for Arab Economic Development 2288 3326 29-1-76
Qatar . . . . . f . . . 094 081 24-3-68
Iraq . . . . . . . 134° 14 146-48 28-3-74
Iran . . . . . . . 674°92 737°01 ab-5-7¢
Czechoslovakia. . . . . . 37°27 37°27 24-11-54
Hungary . . . . . - . . ticat e 15-6-66
Poland . . B 10° 21 1021 7-5+60
USSR . . . . . . . . . 275° 74 275 74 9-11-57
Yugoslavia . 108 198 #1.1-60

6696-52  Bas6 76

*The Government of Sweden has agreed to cancel all debts wmndxwg at on goth June,

1978. which amounted to Rs. 1007 crores, as there was net dra

after 31-3-1978.

of Rs. 5:a crores

TLe debt outstanding as on 31-3-98 in respect of loans from IDA, IRRD and OPEC Fund
amounted to Rs. 2788-96 crores at pre-December, 1971 MF parity rates and Ra.
3;4%:5‘,4 crores at current rates prevalent on 13-7-1978.  The dates of commencement
of in 1{

cdness to IDA, IBRD and OPEC are 21

1, 23-1-52 and 11~1-77 respectively
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Income Tax Arrears

1855. SHRI D. B. PATIL: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that in-
come-tax arrears on 31-12-77 amount-
ed to the extent of Rs. 1008.76 crores;

(b) whether the Government have

made any special effortg to recover
the arrears; and

(c) if so, the nature of these efforts
and what amount was recovered from

the above mentioned arrears upto
30-6-787

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
According to presently available in-
formation, the gross and net arrears of
income-tax (including corporation-
tax) as on 31st December 1977 were
ag under:

Grosg arrears Rs. 1004.01 crores.
Net arrears Rs. 72062 crores.

(b) and (c). The Income-tax Act,
1961 provides for geveral steps for en-
forcing collection and recovery of tax
arrears, such as levy of penalty, atta-
chment of monieg due to defaulter,
distraint and sale of movable pro-
perty, attachment and sale of immov-
able property, etc. Depending upon
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‘the facts ang circumstances of - each
case, suitable steps are taken by ¢he
Income-tax authoritieg concerned for
recovery of tax arrears.

Administratively, the Income-tax
Officers have been asked to pay spe-
cial attention to the work of collec-
tion/reduction of income-tax arrears.
The progress of collection/reduction
in bigger cases is also supervised by
the senior officers in the Depart.
ment.

As regards the amount recovered
upto 30th June, 1978 from the above
mentioned arrears, the information is
being collected and will be laid on
the Table of the House, ~

JULY. .28, ml
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(%) = FTETT AT 1A ERIFIT
Afrta  gorgs R § fime
o AWH MELATT 17X 1978
¥ wrad # fawan soynfreza o dsv
¥ wegn few (397) F Al wd g
it ¥ wix foamy v & fe wfw
a7 wigaifne SwTeA ¥ 1978-70
¥ frowe sy FY wewer §

(') o (Q‘ﬂ) {(e) what the development pro-
~ for 8 ©) what are the pmen
¥ ward nd gl w7 wer L} jects undertaken by each industirial
YT house in each village?

1857. SHRI DURGA CHAND: Will
the Minister of FINANCE be pleased
to state:

(a) the names of the industrial
houseg which have adopted villages
in the country at present;

(b) the names of villages in each
State which have been adopted by
each industrial house; and

(n) afz g & gowIT ¥ @ 9T

wr st & ? THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a) to
(c). A statement giving the names
of companies, States, rural areas and
the broad features of the program-
mes of rural development. spproved
by the prescribed authority under
section 35CC of the Income-tax Act,
p 1:61 is laid on the Table of th;‘ ':!ouu
[Placed in Libra See No 2508/
wmmgmenmm 78], V. See.

furer vivht (ot qwo qwo RW) ¢
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b
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" 1838. . SHRI C. K. CHANDRAP-
PAN: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
refer to the reply given to Unstarred
Question No, 8472 on 28th April, 1978
and state:

(a) whether decision has been taken
to construct Retnagiri-Udaigiri link
road and completion of marine drive
linking Puri and Konarak;

(b) if so, the details thereof; and

(¢) if not, the reason for not doing
so?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHR! PU-
RUSHOTTAM KAUSHIK): (a) to
(¢). Schemes relating to road cons-
truction come within the purview of
State PWD and/or the Roads Wing of
the Union Ministry of Shipping and
Transport depending upon whether
they are State or National Highways.
The expenditure on such schemes is
not chargeable to the tourism sector.

The construction of the Ratnagiri-
Udaigiri link road and the Marine
Drive linking Puri and Konarak fall
within the purview of the State Gov-
ernment,

Income Tax Arrears against Shri
Changdeo Sugar Mills, Bombay

1859, SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to atate:

(8) the yearly bresk-up of the in-
come tax arrearg amounting to more
than Rupees one and half crores
against Shri Changdec Suga; Mills,
Bombsy allowed to be accumulated
for the recovery of whicp Recelver
had to be appointed in January 1974;

(b) the amount actually paid by the
astesses;

HOR the break-up of the amount re..

duced and the reasons therefor;

.{d) the break-up of amount adjust-
od and the nature and details of pay-
ments against which such amount was
adjusted; ang ’

(e) what are the income tax de-
mands raised during 1975-76 and 1976~
77 against the aforesaid millsy

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a) to
to (e). The requisite information is
being collected and will be laid on the
Table of the House ag goon as possi-
ble.

National Award for Tourist Industry

1860. SHRIMATI PARVATI DEVI:
Wil] the Minister of TOURISM AND
CIVIL AVIATION be pleaseq to state:

(a) whether Government propose to
give national award for the tourist
industry; and

(b) it so the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK): (a) and
(b). There is no proposal to give na-
tional awards for tourist industry.
However, since 1976 the Department
of Tourism has been giving Tourism
Awards to the travel agents on their
approved list, on the basis of their
foreign exchange earnings from tour
ism In a calendar year.

Miegal Alr Ticket racket unearthed

1861. SHRI D. AMAT: WwWill " the
Minister of FINANCE be pleased to
state:

(a) whether the attention of Clov-
ernment has been drawn to news-item
appesaring in Hindustan Times dated
28nd June, 1978 that illegal air tickets
racket has been unearthed; and

(b) if so, what are the details?



rsr  Written Anmbers

THE MINISTER OF STATE IN
THE MINISTRY OF TFINANCE
(SHRI SATISH AGRAWAL): (a)
Yes, Sir.

(b) On 26th May 1878 and 16th
June 1978 the Enforcement Directo-
rate had detected cases wherein it
appeared that nine Indian passengers
proceeding abroad who were in pos-
session of tickets issued against pay-
ment abroad had actually paid Indian
rupeesg to local unauthorised Travel
Agents who had arranged the tickets
for them. The Travel Agents connec-
ted with the issuing of such tickets
were also arrested and released on
bail. Six of the passengers were
also found carrying foreign exchange
amounting to U.S. $ 1,489/- This
was seized and had been confiscated
as a result of adjudication proceedings
and penalty aggregating to Rs. 800
bhad been imposed on them. Further
investigations regarding the tickets
are in progress,

Use of Computery in LIC

1862. SHRI D. AMAT: Wil the
Minister of FINANCE be pletsed to
state:

(a) whether it is a fact that a group
of experts has been set up to study
(examine) the use of computers in the
work of Life Insurance Corporation of
India anq General Insurance; and

(by if so, what are the terms of re-
ference and by what time the group
will be gble to submit jts report to
Government?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): Ta) Yes, Sir.

(b) The Expert Group was consti-
tuted to examine the computer re-
quirements of the insurance industry
with the following terms of refe-
rence: —

(i) To study the accounting, ad-
ministrative and management peeds
of the insurance industry at the
Central. level as wall ag at the Re-
’glonnl/Zonll and the Divistonal
avels.

"JULY" 28, 1978

Wt Wﬂ

() (a) to examing za. mwm
and limitations of using mechanised
aidg including computers and unmit
record machines for proper tulﬂl
ment of these needs, and - -

(b) to recommend the emnt. 10
which the use of computers is es-
sential for gperational efficiency and
general public benefit,

(iii) To recommend (a) keeping in
view the jobs already mechanised,
and the need for mechanising addi-
tional jobs (like provident funds
schemes, gratuity schemes, invest-
ment analysis, actuarial valuation
of life insurance business, gtaff ana-
lysizs and research projects) and (b)
taking into ac t the h
ed aids available in the industry at
present, a phased programme for
utilisation of computers by the in-
dustry, indicating separately the
transitional gs well as the final ar-
rangement for installation of com-
puters.

(iv) To suggest guideliney for
selection of hadware, taking into ac-
count all relevant factors such as
cost, foreign exchange requirements
and the availability of indigenous
manufactureq products.

The Group has since submitted a
report relating to computerisation in
the Life Insurance Corporation. As
regards computerisation in the Gene-
ral Insurance Corporation and its sub-
sidiaries, the matter is still under con.
sideration of the Group.

Burden of External Debt Servicing

1863. SHRI MOHINDER SINGH
SAYIANWALA: ‘Will the Minister
of FINANCE be pleased to state:

(a) what is the extent of burden of
external debt servicing as at present;

(b) whether it is likely to increase
by about Rs. 1000 crores during the
current financial year; snd

(c) what is the extent of effect of
this ever incressing burden om our
ccopomy!
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. TRE MINISTER OF  FINANCE
(SHRI H. M.. PATEL): (a) The
.extent of burden of external debt
servicing during 1978-79 (repayment
of principal end payment of interest)
in respect of loang to Government of
India is estimated at Rs., 626.02 crores
at current rates of exchange.

(b) It is estimated that the burden
of external debt to be serviced would
increase by Rs. 98698 crores at
current rates of exchange during the
current financial yemr, after taking
into account the estimated foreign
loan receipts and repayments of ex-

fernal debt during the current finan-
cial year. However, the burden of
external debt gervicing during 1977-78
was Rs. 637,13 crores while for 1978-79
it has been estimated at Rs, 626.02
crores.

(¢) The effect of increasing exter-
nal debt is to augment the burden of
repayment, which is a first charge on
the country’s foreign exchange earn-
ings. The repayment burden is
jusually measured as a proportion
of a country’s export earnings. In
the case of India, this proportion has
been as follows in recent years:—

Debt Exports Debt
Servicing  (Rs.crores}* Servicing
Years charges charges as
(Rs. crores,® percentage
of exports

1973-74 - . . . . . 596 2523 23'6
1974-73 . . . . . N 626 3329 18-8
1975-76 . . . . 687 4043 17°0
197677 . . . . 755 5146 it 7
1977-78@ . . . . . . 842 5253 16'0

*Figures rounded.
@Provisional

Esntate Duty cage of (late) Shri Sant
Lal, Advecate, Sonepat

1864. SHRT] OM PRAKASH TYAGI:
Will the Minister of FINANCE be
plewsed to state;

(a) whether the Assistant Controller
of Estate Duty, Karnal (Haryana) is
dealing with the Estate Duty case of
Jate Shri Sant Lal, an advocate of
Sonepat, who died in October, 1975;

(b) who are his heirs;

(¢) whether they have flled returns
of Eatate Duty within time;

(d) what are the details of the pro-
perties (immovable and movable) dis-
closed in the returns;

(e) whether the returns reveal that
the deceased had to his credit a sub-
stantial amount invested in HIMCO
Laboratories, Sonepat (Haryana) and
was the owner of the building in which
the said Laboratory is situated;

(f) what steps have been taken by
the Estate Duty Controller to ensure
1} at no property of the deceased es-
capes assessment;
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(il whether the said amument has
been finalised, if so, the amount of duty
assessed; and

(h) whether the same has been
recovereg from the heirs, if not, the
1easons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR! ZULFIQUAR ULLAH): (a)
No, Additional Assistant Controller of
Estate Duty, New Delhi, is dealing
with the Eltate Duty case of late Shri
Sant Lal, Advocate of Sonepat.

(b) Shri Gyan Prakash and Shri
Ved Prakash.

(¢) No, the return of estate duty
which was due to be filed by 15-4-1976
was filed on 15-10-1976,

(d)Details of properties disclosed
in the return:—

A. Immovable properties;

(i) Residential house in Mohalia
Rajaan, Sonepat.

(il) Shop in Bazar Ganj (Anand-
wali Shop).

(lii) Advance to Ghaziabad Im-
provement Trust for a plot
No. R/753 in Rejendra Nagar
Scheme (1100 sq. yds.).

(iv) Advance to New Friends
House Building Co-op. Socie-
ty, New Delhi for purchase
of a plot of 500 ¢q. yds. in
aresa.

{v) Advance to Manufacturers’
Co-op. Society for allotment
of a plot of 1000 sq. yds,

(vi) Agricultural land in Sone-
pat,

{vii) Deceased Shri Sant Lal's
1/3rd interest in HUF ssiate
comprising 16 Kacha Bighas
of agricultural jand in viliage
Patti Musaiman and 5 “Xaecha
house in village thana Kalan,

JOLY Ii. ms

w’mﬁn mu

"B Moveablc Wrum‘
. (1) Shares.

{il) Cash in hand.

(iil) Deposit in Bgnk.

(lv) Refund voucher,

(v) Uncashed dividend warrants.
(vi) Fiat Car—1968 Model.

(vii) Personal watch and Ring.
(viii) OQutstanding professional fees.

(ix) Amount due from Ravi
Prakash,

(x) House-hold goods,

(xi) Gun.

(xii) Deceased Shri Sant Lal's 1/3rd
interest in HUF deposit in
Banks and Companies.

(e) There is no indication from the
Estate Duty return to the effect that
the deceased had to  his credit any
amount invested in HIMCO Labora-
tories, Sonepat (Haryana) and was the
‘owner of the building in which the said
Laboratory is situated .

(f) The  Assistant Controller of
Estate Duty did not accept the return
under section 58(1) of the Estate Duty
Act and fixed a hearing when one of
the accountable persons appeared and
the matter was  discussed with him.
As per material produced before the
Assistant Controller of Estate Duty,
prima facig there was no escapement
of any property from the duty. There
is no indication, however, if the Assis-
tant Controller called for the connected
fncome-tax records. From a recent re-
port received from the Commissioner
of Income-tax, Haryana, it appears that
it may be relevant to do so mow and
carry on further enquiries in this re-
gard, Suitable instructions for the
purpose are teirg issued,

{g) Yes, the Estate Duty assess-
ment wag finalised on 31st March, 1877.
Duty of Rs, 30,873 including lmomt
of Rs. 863 was assessed.
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: payable shall be reduced by an amount
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which is equal to the court fees so

paid.]
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. 1m. SHRI GANGA BHAKT
SINGH; Will the Minister of FINANCE
be pleased to state;

(a) the amount of subsidy given by
Government to the people of various
categories and of the weaker sections
in Uttar Pradesh in 1977-78;

(b) the percentage of the people,
particularly the people belonging to
the weaker sections, benefited thereby;
and

(c) whether Government have in-
creased the amount of subsidy for the
financial year 1978-79 and if so, the
details thereof?

THE MINISTER OF FINANCE
(SHRI H .M. PATEL): (a) to (c). In-
formation about subsidies given by the
Central Government is available in the
Annual Budget documents of Central
Government and Railways. Subsidies
are granted for specific purposes and
benefits thereof accrue in general to
the entire country, For example,
subsidies given to Food Corporation of
India to compensate for the excess of
the economic costs over sales realisa-
tions of foodgrains and subsidies in
railway freight for foodgrains help in
keeping the prices of foodgrains low
and the benefits thereof flow to all
consumers of these items. No data
about the subsidies received by people
of various catgories and of weaker sec-
tions U.P. in 1977-78, is, therefore,
available with Government.
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Declsion on Ramatna Commiitee
Report

1869. SHRI R. K. MHALGI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to re-
ply given to Unstarred Question No.
636 on 24th February, 1878 regarding
recommendations of Ramanna Com-
mittee and state:;

(ay whether Government have taken
& decision on the recommendations
made in the report of Ramanng Com-
mittee which hag been submitted to
Government gbout 14-18 months back;

(b) if 30, when and the nature there-

(c) whether Government have taken
into consideration the views of the
Meteorological Workshop Union of
Pune Bratich as per promise; and

(d) it no decision has been taken so
far, the reasons for delay and when
they shall now be taken?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) and (b). Gov-
ernment have taken decision on the
18th July 1578 on the recommendations
concerning the management structure,
organisational set up at the headquar-
ters and personnel recruitment and
promotionsal policies made in the India
Meterological Department = Review
Committee Report.

A statement containing the recom-
mendations and the decision on these
aspects is Maid on the ‘Table. of the
House. [Placed in Library. Sce No.
LT-2807/78]).
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* &) and (d): The view of Meteorolo-
gical Workshop Union of Pune Branch
was: that the functions of production
of instruments as existing now should
not be taken away from India Meteo-
rological  Department. Decision has
been takep not to change the present
practice of manufacturing of instru.
ments in the India Meterological De-
partment Workshops for the present.

Refusal of States to Passengery for
Juipur tn Jo-491 Flight on 12-6-78

1870. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether jt is a fact that most of
the wait listeq and even some unlisted
passengers told to take chance at
Palam airport check-in counters on
Indian Airlines flight are refused seats
while ta fact seats are available in
the aircraft;

(b) whether it is also a fact that on
12th June, 1978 ipn IC-491 Ex Delhi-
Jaipur-Udaipur Aurangabad-Bombay
so many passengers going to Jaipur
were refused seat at the check-in coun-
ter while in fact number of seats were
available upte Jaipur:

(c) if so, the reasons of such treat-
ment to the passengers; and

(d) reaction of the Government in
thig regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) No, Sir, Every
effort is made by the Indian Airlines
to accept all passengers available at
the airport for a particular sector pro-
vided load and seats are available after
accommodating the definitely booked
passengers.

(b) No, Sir. There was no waiting
list on Aight IC-481 on 12th June, 1978.
Even prior booking was low and the
flight remained open until the last.

(c) and (d), Dp not arise.

1871. SHRI ' MADHAVRAO SCIN-
DIA: Will the Minister of FINANCE
be pleased to state:

(8) whether it is a fact that a High
Power Committee to study the work-
ing of Madrag Municipal Corporation
has recommended for introduction of
Octroi levy; and

(b) if so, his reaction thereop in the
light of his budget proposal for 1978-
79?

THE MINISTER OF FINANCE
(SHR] H. M. PATEL): (a) and (b).
The Government of Tamil Nadu have
stated that the High Level Committee
on Madras Municipal Corporation has
recommended the introduction of octroi
in the State. The State Government
have further stated that the question of
introducing octroi was examined by
the State Government previously and
it was then decided not to levy this
duty on account of its manifold dis-
advantages. The State Government
are examining the recommendations
of the High Level Committee on Mad-
ras Municipal Corporation and a final
decision has not yet been taken. It
will, therefore, be premature to indi-
cate the Central Government’s reaction
in this regard.

Transportation of Goods Meant for

Export

1872. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Government consider
that there has been notable increase in
the tramsportation of goods meant for
export to the weighbouring countries
during the last two years;

(by if g0, figures for the last twa
years;

(¢) whether proposal for further
enhancement ip the fleld of export is
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under considerstion of thy Govern-
ment; and

'(d) if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and
(b). Our neighbouring countries with
whom we have common frontiers are
Pakistan, Bangladesh, Nepal, Sri
Lanka, Burma end China. Our trade
with these countries has been ghowing
an upward trend. The figures of our
exports to these countrieg are as fol-
lows.—

(Rw. in lakhv)

Namne of the country 197576 1976-77

Pakivan . . 78 897
Ban sladesh . 6118 5480
Nepal . . 5005 5166
Sri Lanka . 2310 3935
Burma . . By go8

Total . . 14392 16406

Complete figures for 1977-78 are not
available. Trade with China has been
resumed from April 1977 and contracts
for export till the end of June 1978
according to available information
were of the order of Rs. 942 lakhs.

(¢ yand (d). Government is continu-
ously looking for opportunities for in~
creasing exports. However, the fol-
lowing specific development are likely
to help in increasing our exports to
some of the neighbouring countries:

(i) New treaties of trade and of
transit and an agreement on coopera-
tion to control unauthorised trade
between India and Nepal signed in
the month of March, 1978.

(ii) A new trade agreement bet-
ween India and Afghanistan signed
in the month of June, 1978.

TULY 38, 1878 Written As
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" (ili) An  agreement signeéd bet.
ween the Government of India and
Sri Lanka In the month of January,
1978 extending a credit of 100 million.
to Sri Lanka for purchase from
India by Sri Lanka of commercial
vehicles, electric goods, tele-commu--
nication equipment, jndustrial, agri-
cultural, construction and general.
purpose machinery, railway equip-
ment, steel and wire rods etc,

(iv) The Indo—Sri Lanka Joint
Commission met in Sri Lanka to-
wards the end of June, 1878. The
Working Group on trade, set up by
the Commission, agreed that every
possible effort to expand the present
level of trade should take place.

(v) A economic delegation from
Burma is expected to come to India
soon at the invitation of our Foreign
Minister,

Items under Small Scale Industiries
Banned for Import

1873. SHRI MADHAVRAO SCINDIA:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) details of the items under Small
Scale Industries banhed for import in
the new Import and Export Policy for
1978-79;

(b) whether the Policy announced
by the Goverrment has beey hailed by
the small scale sector; and

(c) if so, salient features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIvVIi, SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to (¢).
The legitimate interests of small scale:
industries have been kept in view
while formulating the import policy
and the policy for Registered Expor-
ters for 1978.79. A copy of the Policy’
Book containing the details was placed
on the Table of the House opn -3rd
April, 1978. The palicy has beent
generally welcomed by the trade and
industry  including the small scale
sector.
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1475. SHRI F. P. GAEKWAD: Wwill
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether it is a fact that export
performance in 1977-78 is very
disappointing as compareq to an im-
pressive growth rate of well over 27
per cent achieved in 1976-77;

(by whether it is correct that the
country’s imports on the other hand,
registered @ sharp increase of about
18.8 per cent in 1977-78 ag against 3.4
Pper cent fall in 19768-77;

(c¢) if g0, what are the reasons for
slow growth of exports in 1877-78;

(d) whether India's balance of pay-
ment will oy be adversly affected
due to reverse trend of export-import
in 1977-78; angd

{e) if so, measures taken of propos-
ed to be taken to boost export trade?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL, SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) The
provisional figures of exports during
1977-78 amounied to Rs. 5252.67 crorer
showing an increase of about 5.5 ver
cent over the comparable provisional
figures of Rs. 48980.80 crores in 1976-77.
The growth rate of exports during
1976-77 was high at about 27 per cent.

(b) Yes.

(¢) The slow growth in exparts dur-
ing 1977-78 has been due to various
factors viz. growinz trends towarus
protectionism in the developed coun-
tries. continued recessionary situation
in the world economy, fluctuations in
dollar value and in the case of certain
mass consumption items Government's
deliberate policy to regulate their ex-
ports in the interest of domeslic re-
quirements.

(d) It is difMcult to project precisely
the position of balance of payments

since - favourable or unfavourable
balance of payments is the net outcome
of external transactions of the country
which include import payments, ex-
port receipts, inflows and outflows on
account of invisible, flow of foreign
assistance and other capital transac-
tions.

(e) To promote exports a number
of steps have been taken which i~
clude participation in Trade Fairs and
Exhibitions abroad, identification of
areas and export itemsg with export
potential, visits of trade delegations,
grant of market development ass:si-
ance, drawback of custom and excise
duty, provision of export financs,
quality control and supply of imported
and domestic inputs, establishment ot
joint ventures and industrial coopera-
tion in third countries, etc.

The Export Policy seeks change in
experts from primary commodities to
products with higher value added ex-
port content and also aims at securing
higher export product surplus through
better capacity utilisation, new invest.
ment and modernisation. It also aims
at cultivating and developing new ex-
port markets.

Keeping in view the unfavourable
world trade situalion and the increas-
ing resistance encountered by India's
export on account of recessionary ~on-
ditions in the world economy, eight
Task Forces have been formulated for
the following product groups:

1. Electronics

2. Projects

3. Agriculture

4. Handicrafts

5. Gems & Jewellery

6. Leather & leather manufactures

7. Small Scale Sectors

8. Export Services.
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Immediate follow-up action will be
initiated on the basis of the recom-
mendations of the task forces.

Money Spent on Touriam Development

1876. SHR1 SURENDRA BIKRAM:
SHRI GOVINDA MUNDA!

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) how muth money is being spent
in the last three years for tourism
development;

(b) how much money is being spent
annually to improve the airport facili-
ties; and

(c) how much time and money is
being annually spent to study and
develop methodg to speed up passen-
ger clearance?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TAM KAUSHIK): (a) The Depart-
ment of Tourism and the India Tour-
ism Development Corporation together
have incurred a total expenditure of
Rs. 10,70.09 lakhs during 1975--78 for
tourism development. Out of this
amount Rs. 838 lakhs were spent by
the India Tourism Development Cor-
poration and Rs. 232.09 lakhs by the
Department of* Tourism.

(b) For the year 1978-79. the Gov-
ernment have approved a total plan
expenditure of Ra. 168,39 crores for the
Civil Aviation Department and Rs. 9.83
crores for the International Alirports
Authority of India to improve airport
facilities at domestic and international
airports, respectively.

(JULY 20,1078 . Weitten: Austhers;

() The procedures followad for thie
clearance of passengers are always ket
under: review with & view 16 expedite
them, cousistent with security . and
other req iirements. However, informa-
tion on the time and money spent ex-
clusively for studying and developing
methods for speedy clearance of pas-
sengers is not available.
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Exteosion and Strengthening of Run-

way at Cochin Atrport
1878, SHRI V. M. SUDHEERAN:
Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to state
the steps taken by the Government for

the extension and strengthening of the
runway of Cochin Airport?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUBHIK): The work of

ent, strengthening and exten-
sion of the runway at Cochin aero-
drome was sanctioned on 5th January,
1976. After completing the codal for-
malities etc. the work commenced on
9th March, 1877 and is expected 1o
be completed by December, 1978.

wawE (qwaw) § enxfaay
wrate
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Improvement of places of Tourist
interest in Ladakh

1882. SHRIMATI PARVATI DEVI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
the details in regard to proposals to
improve places of tourist interest with
the object of developing tourist traffic
to Ladakh?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): It is under-
stood the State Government have takea
steps to clean up Kargil and Leh towns
to make them more presentable to
tourists, ’

The Archaeological Survey of India
have already sent their officialy to
Ladakh to look into the problems ye-
lating to the preservation of Gompas,
Charfens and Mani-walls.
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As for accommodation, a motel has
been constructed by J&K Government
at Leh.. The J&K Tourism Devejop-
ment Corporation proposes to cans-
truct a tourist complex at Kargil
which is to include accommodation as
well. Improvements are being made
by the State Government in the Tou.
rist Bungalows at Kargil, Drass, Khal-
tsi and Leh. Private enterpreneurs
have been encouraged. to enter the
hotel trade and & number of hotels
have come up both in Leh and Kargil,

The J&K Government Transport
Corporation runs deluxe and Super
deluxe buses to carry tourists to

Ladakh. In addition, the State Govern-
ment has been liberal in giving per-
mits to ply taxis to and from Srinagar
and within the district of Ladakh.

According to the State Government
an approximate sum of Rs. 8.00 lakhs
was spent in Ladakh in 1877-78 on
tourism promotion and it ig proposed
to spend Rs, 8.65 lakhs during 1978-79.

The Indian Aliriines have plans jor
the introduction of a twice.weekly air
service between Srinagar & Leh dur-
ing summer months. The actual dJdate
of operation will be decided after cer-
tain civil works are completed.

Development of Ladakh into major
Tourist Attraction

1883. SHRIMAT!I PARVATI DEVI:
Wiil the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
what sgteps Government are proposing
to improve and beautifying the gom-
peos, chartentg and maniwalls and
develop Ladakb into a major tourvist
attraction?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): The Archaeo-
logical Survey of Indla have deputed
their officials to Ladakh fo look into
the preservation aspect of the Gompas,
Chartens and Mana-walls, even theugh
these are yet to be declared as cen-
trally protected monuments. Pending
finalisation of the vrotection, the Sur-
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the work of presemuon and necessary

funds for the works bhave also been .
provided ip .their 1978-79 programme.

The question of beautifying the imy-

mediate environs of the monuments

will be taken up only after the urgeht

repairs have been completed to save

the monuments from further deteriora-

tion,

The Central Government have re-
cently decided to aliow foreign tourists
to visit the Gompas at Gya, Miro,
Rumtse, Tia Timosgam, Rizong, Likir,
Phyang, Taknak and Chemre subject
to certain conditions. The entire Zans-
kar area continues to be open to foreign
touriats for trekking.

No Schemes have been taken up in
the Central Sector for the develop-
ment of tourism in Ladakh as it is the
considered view of the Government
that immediately the need is to pre-
serve the environmental and cultural
characteristics of this area. which are
its main tourist attractions. To ensure
this it has been suggested to the State
Government to draw up a master plen
of tourism development for Ladakh so
that there is no despoliation of its er.-
vironmental and cultural characteristics
while providing tourist facilities.

The Indian Airlines have plans for
the introduction of a twice-weekly air
service between Srinagar & Leh during
summer months. The actual date of
operation will be decided after certain
civil works are completed,

Export of Monkeys

1884, SHRIMATI PARVATI DEVI:

SHRI KACHARULAL HEM-
RAJ JAIN:

Wwill the Minister of COMMERCE.
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that during
the recent visit of the Prime Minister
to the U.SA. the subject of larger
export of monkeys from India n:ured
during the talk;
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(b)vhatm@wmmtm
-dtohketomeﬂ:emonkeys!rom
eountry.

(c) whether Government are aware
of the newspaper reports that in the
name of medical research the mon-
keys are used for various experiments
such ag operation without anesthesia,
crashing the animal at a high speed
car, neutron exposure, shooting
through the head, immersing them in
80°C (194°F) for 15 seconds;

(d) whether monkeys are stitl be-
ing exported to the USA and other
countries; and

(e) if 50, the details thereof country-
wise bresk-up, per year, during the
last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
:ION (SHRI ARIF BEG): (a) No,
ir.

(b) Export of monkeys from India
to USA and all other destinations has
been completely banned already.

(c) Yes, Sir.

(d) No, Sir. There is a complete ban
on the export of monkeys to USA and
other countries,

(e) Does not arise.

Rented Guedt Houses maintained by
L1C.

1885. SHRI BEDABRATA BARUA!
Will ‘the Minister of FINANCE be
pleased to state the total number of
rented guest houses maintained by the
Life Insursnce Corporation of India
in the country and in particular in
principal cities like' Delhi, Bombay,
Cslcytta, Bangalore, Madras and others
with details of the rent paid and the

cost of their maintenance including
turnishing cost?
THE. MINISTER OF FINANCE

(SHRI H. M. PATEL): Most of the
guest houses of the LIC, including

those in the prineipal cities such . as.
Delhi, Bombay, - Calcutta, Bangllore
and Madras, .are located in its own
buildings. - In some mofussil places,
however, one room out of the premi-
ses of the Branch office has been con-
verted into an inspection room and
there are in all 19 such inspection
rooms in the rented premises in the
mofussil places. The LIC does not.
separately pay any rent for these
rooms or incur any cost on their main-
tenance. The total cost incurred by it
for furnishing these rooms during the-
years 1874.75 to 1976-77 was Rs.
28,254

Proposal to Bifurcate Office of Income-
Tax Commissioner, Nagpur

1886, SHRI VASANT SATHE: Will
the Minister of FINANCE be pleasec
to state:

(a) whether there is a proposal to
bifurcate the office of Income Tax
Commissioner, Nagpur by separating
Akola, Buldhang and Marathwara
areas;

{b) if so, the details of the propo--
sals under consideration and decision
taken in this regard;

(c) whether the Government have
received representation from the em-
ployees organisation and other bodies:
in this regard; .

(d) it so, the details thereof; and

(e) what is the reaction of the Gov-
ernment to the suggestions made by
these organisations and the present
stage of implementing the decision
taken in this regard?

THE MINISTER OF STATE IN THE"
MINISTRY OF FINANCE (SHRI ZUL-
FIQUAR ULLAH): (a) and (b). The-
Nagpur and Pune Income-tax charges
were bifurcated and a new charge at-
Nasik was created w.e.f. 1-8-1978. The
newly creuated Nasik charge comprises
of eleven districts including Akola,
Buldhana, Aurangabad, Bhir, Nanded.

Osmanabad and Parbhani districts: -

transferred from Nagpur charge.
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(¢) and (d). Representations have
‘been received in this regard from
Chambers of Commerce, employees
organisationg etc. in which they have
‘resented the bifurcation of the Nagpur
charge.

(e) The representations are undev
<consideration.

Steps taken to resolve Garment
Export Tangle with US.A,

'1887. SHRI C. K. CHANDRAPPAN:
‘Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Government have taken
any step to resolve garment export
tangle with U.S.A.; and

«b) if so, the details thereof?

"THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL, SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Yes.
Sir.

(b) The matter in regard to the cor-
rection of erroneous debits raised
against Group II level in respect of
handloom apparels falling under speci-
filed categories by suitable adjustment
‘has been taken up with the 1J.S. autho-
rities at the highest administrative and
political levels.

Reward given to informants on
Biack Money

1888. SHRI C. K. CHANDRAPPAN-"
Will the Minister of FINANCE b~
pleased to state:

(a) whether it is a policy of the
Government to pay reward to infor-
mants on black money und evasion
of taxes recovered as a result of the
information supplied;

(b) whether a sum of 10 per cent of
the black money ig given as award;

(c) if so, number of people who
~ave information and amount given

. JULY 38, 1078 -

.

to theém as rewsrd during 1078, 1078,
1977; I A
(d) whether it is a fact theat Gov~
ernment recovered more than Rs. 2
crores from Radhakrishna Ruia
(Bombay); ‘

Written Anwwers: '

(e) it s0, the details;

(1) whether any award was given
to informer; and

(g) it not, the reasons?

THE MINISTER OF STATEIN THE
MINISTRY OF FINANCE (SHR!
ZULFIQUAR ULLAH): (a) Yes, Sir.
The Income-tax Department grants io-
wards in suitable cases to informants
who furnish specific information, docu-
ments or other evidence which resuit
in the assessment and collection on
taxes on concealed or undisclosad
income, wealth or estate, or in the ie-
covery of taxes which are otherwise
not recoverable.

(b) The maximum reward is lmitzd
to 10 per cent of the revenue 3Zain
directly attributable to the informa-
tion furnished by the informant,

(c) According to the information
presently available, about Rs. 12.68
lakhs was paid as reward to infor-
mants during the financiel year 1974~

75 and 1975.76, in respect of 374
claims. During the financial year
1976-77, about Rs, 12,18 lakhs was

paid in respect 286 claims;

(d) and (e). No. Sir. As a result of
the searches carried out in 1968. the
additional taxes recoveregd from
Radhakrishna Ruia Group of cases
amount to Rs. 12,26,050.

(f) and (g). Two different informers
had furnished useful information in
the Radhakrishna Ruia Group of cases
Both of them have been paid full and
final rewards, keeping in view the
value of information given by them at
different stages of the enquiry in thesc
cases,
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Pengity Imposed . on Mrs. Vijay Raje
Scindin of Gwalior by Ceniral Excise
Departmont

1889. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of FINANCE
be pieased to state:

() whether the Central Excise De-
partment has imposed a penally of
Rs, 8 lakhs on Mrs, Vijay Raje Scin-
dia of Gwalior; and

(b) it so, what are the details
thereof?

THE MINISTER OF STATEIN THE

INISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) and (b).In
the adjudication proceedings under the
Gold (Controly Act, 1968, Smt. Vijay
Raje Scindia had been charged under
Section 16, 16(4) and 8(1), for non-
declaration of gold articles, not tiling
further declaration in respect of declar-
ed gold articles, and for possesion of
primary gold respectively. The case
has been adjudicated by the Collector
of Central Excise, Indore, who by his
Order dated 8th June, 1978 confiscated
primary gold weighing 49809 gms.
allowing the party the option to re-
deem it on payment of a fine of Rs. 15
lakhs in lieu of confiscation as provided
for under Section 73 of the Gold (Con-
trol) Act. Personal penatly of Rs. 5
lakhs for various contraventions of
the Gold (Control) Act has been im-
posed on Smt. Vijay Raje Scindia under
Section 74 of the Gold (Control) Act.

Share. of Monopoly Houses in Joint
- Ventureg

1890. SHAI C. K. JAFFER SHARIEF:
Will ‘the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA~
TION be pleased to state:

(a) whether the monopoly houses.
have got the lion's shares in joint ven~
tures allowed to be set up abroad;

(b) it so, the names of such houses-
ang the number of units ag well as
the names of countiries in which
Indian experts are being sent; and

(c) the names of the items being
exported through these houses?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL, SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Out
of a total of 193 joint ventures allow-
ed to be set up abroad and in opera-
tion/under implementation, 50 are of
monopoly houses.

(b) A statement is attached.

(c) Investment by these parties in
the joint ventures abroad, is generally
by way of export of plant and machi-
nery and in certain cases by capitalisa~
tion of know-how fees and cash re-
mittance. Joint Ventures in production
also generate additional exports of
plant and machinery, components and
spares and raw materials from India

to these joint ventures.

Statement

Joint pentures belonging to the monapoly houses

Country Birla  Tata  Thapar ahll;:1 lS’:‘:ai- Scindia S}lx;fa;nia Total
Indonesia . . 6 — — 2 — 1 11
Kenya . . 1 — 1 — 2 4
Malaysia . . [} 2 — i —_ — 7
Mauritiua . —_— e —_ 1 - 1 R
Nepiul 2 — - — — — ‘ 2
Nigeria . . 8 - — - T — P




2 s sy

——C'onntry ‘ B}rll Tata.  Thapar g:m :m‘«.‘ Béindh : .'.i;::nh'w .
‘Oman . . . — 1 — -_ — -
Philippines . . . 3 — — — —_— -
Saudi Arabia . . —_ 2 — — —_— —_ '
Seychelles . . — — — — — — 1
Singapore . . —_ 1 — _ — — '
‘Sri Lanka . . - — ’ - — — 1
“Thailand 3 — — —_ — o s
Uganda . . . 1 —_ — — —_— —_ '
UAE . . .8 — - = - = s
‘UK . . . . 1 - — p— _— — M
Zambia . . . —_ ) — — — — ¥
ToraL . . 24 6 ' 5 ' 4 ”;

Import of Rayon and Nylon
Filament ¥Yarn

1891. SHR1 K. RAMAMURTHY: Wil
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether the import of rayon
-and nylon fllament yarn has come to
a grinding halt because the registered
associations and cooperative societies
of handlooms and powerloom owners
ware not treateg as actual users; and

(b) it go, the steps proposed to be
‘taken to rectify this deficlency?

THE MINISTER OF STATE IN THE
‘MINISTRY OF COMMERCE .AND
CIVIL. SUPPLIES AND COOPERA-
"TION (SHRi ARIF BEG): (a) and
(b). Import of Rayan and Nylon Fils-
ment Yarn (Base flat, first quality) can
be made by Actual Users (Industrial)
under Open General Licence. Govern-
ment have no information whether the
import of these items has come to “a
grinding halt”. A suggestion was, how-.
ever, recelved that Co-operative Socie-
‘ties and Asspciations of Actual Users
amay be allowed to import the material

under Open General Licence, on behalf
of their members belonging to the
small scale and cottage industry sec-
tors, After due consideration, orders
have been issued that Co.operative
Societies and Associations of Actual
Users recognised by the concerned
State Director of Industries or recom-
mended by the State Director of Indus-
tries, Textile Comissioner or the
State Drector of Handlooms, may be
allowed to import the materials in
question on behalf of their members,
subject to certain checks at the time
of customs clearance and their proper
distribution thereatter.

Complaints from Members of Parlia-
ment about Corrupt Practices of
Centra] Bank of India

1892. SHR!I DINEN BHATTA-
CHARYA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government hag re-
ceived complaints from Members of
Parliament about the corrupt prac-
tices of the Central Bank of India;
and .
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€b) 1t 20, 4he- action teke by the
Governmeat fn this matter?

~ THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Complaint dated 23rd May, 1977, 6th
July, 1077 and 9th September, 1977
were received from S/8hri  Kishore,
Sanat Kumar Raha and Jyotirmoy
Bosu, M.Ps resepectively regarding
Central Bank of India. Buitable replies
bave been sent {0 all the three Hon’
ble M.Ps.

Detenus under COFEPOSA

1883. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of FINANCE
be pleased to state:

(a) the number of persons still in
jails under COFEPOSA;

(b) the reasons for their detention
without tridl; and

(¢) whep they are likely to be
released?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) As on 15th
July, 1978, there were 179 persons in
detention under the provisions of the
Conservation of Foreign Exchange
and Prevention of Smuggling Activi-
ties Act, 1974.

{b) Out of the 179 persons mentioned
above, 2 persons have been detained
with a view to preventing them from
acting in any manner prejudicial to
the augmentation of foreign exchange
and 177 persons have been detained
with a view to preventing them from
smuggling goods or indulging in other
conpacted activities.

{¢) The detenus will be released on
the expiry ihe period of their deten-
tion or esrlier, if on review of their
case op merits, their continued detea-
tioli is not considered necessary.

- wgw my famew
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Export of Rubber
1865. SHRI D. AMAT: Will the
Minister of COMMERCE, CIVIL

SUPPLIES AND COOPERATION be
pleased to state:

(a) whether Government have de-
cided to stop export of rubber with
immediate effect; and

(b) it so, the reasons therefur?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHR1 KRISHNA
KUMAR GNYAL): (a) and (b).
Due to shortfall in production of
natural rubber in the country, S.T.C.
has been instructed not to make any
further purchases of rubber for
export.

Wage Negotiations by Public Sector
Undertakings with Labour Leaders

1896. SHRI K. A. RAJAN: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Bureau of public
Enterprises hag been entrusted with
the task of evolving a mechanism by
which Public Sector Undertakings
can have wage negotiations with
labour leaders; and

tb) if so, what are the
thereof?

details

THE MINISTER OF FINANCE
(SHR! H. M. PATEL): (a) and (b).
Under the existing practice the pub-
lic sector undertakings negotiate wage
settlements with the workers and
their representatives, but the Bureau
of Public Enterprises coordinates such
negotiations. Government, however,
are considering the question of evolv-
ing a snitable mechanism for con-
sulting trade union organisations in
laying down guidelines for wage
negotiations. -

JULYII,M

 Written dmesers:

mmmhm
Sector Underiakings

1897-5!!1“1(. A RAJAN: wil ‘
the Minister of FINANCE be pleased
to state:

(a) whether Government have
opened negotiations in public sector
undertakings for new wage agree-
ments where the existing aress had
expired, following the agreement
reached between the trade union
organisations and Government recent-
fy; and

(b) it so, the details thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) No, Sir.
Whep the existing wage agreements
in individual public enterprises are
about to expire the concerned manage-
ments and not Government com-
mence negotiations with the workers
towards new wage settlements for
finalising wage agreements. This pro-
cess is continuing without change
even after the discussiong on 26th of
June, 1978 with trade union organi-
sations.

(b) Does not arise.

flw % wd frer syt 9T
o
1898. ot wafw fag witfar
sq1 fawy "5 ag W o gy w4
fw:

(%) war axwT & ¥Ax & g
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fatw «¥; W

() w14 WA ¥ A forcznozer
fadwr i, I ¢ Hw fenat ad g ?
fiew st (Wt Qe qWo wiw) 1
(%) & (). 25-3-1077 & 27-7~
1978 aw *Y awfy & g e A
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Expenditure on Fereign Tours of
Ministers

1900. SHRI JANARDHANA POOJ-
ARY: Will the Minister of FINANCE
be pleased to state:

(a) the names of the Ministers who

visited foreign countries during May-
June, 1978; and

(b) the nameg “of the countries
visited, whether official or non-official
and total expenditure on each visit?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
The information is being collected
and will be laid on the Table of the
House as soon as it is available.

Loan given by Financial Institutions
to Synthetioy and Chemicaly Limited

1801. SHRI SURENDRA BIKRAM:
Will the Minister of FINANCE be
pleased to state:

(a) what were the general and
special termg and conditions for loans
given by the various Government
Financial Institutiong to Synthetics &
Chemicals Ltd. during the last three
years; and ’
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(b) Yes, Sir.
New Placey for Development of
‘Touzism

1902. SHRI SURENDRA. BIKRAM:
Wil the Minister of TOURISM AND
" CIVIL AVIATION be pleased to state:

(a) which new places Government
wants to develop for tourism in the
country;

(b) when these new tourism places
will be ready for visitors; and

(c) how much expenditure will be
incurred on thegy new fourist spots if
being devaloped?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a) to
(c). The development of tourist cen-
tres is a continuous process. Cree-
tion of the necessary infrastructure
to provide facilities for the tourists
is done by the Central Government,
Btate Governments, public sector cor-
porations and private entrepreneurs.

The schemes to be undertaken dur-
ing 1978-79 by the Department of
Tourism and Indla Tourism Develop-
ment Corporation are shown in the
Statement I and Statement II respec-
tively, laid on the Table of the House.
[Placed in Library. Ses No. LT-
2510/78].

TIULY 28, a9

:msamsummnmu
Will the Minister of COMMERCE,
CIVES "BUBSFLING AWD OOCPERA-
TION be plageed. to-dipte: :

e

exported ‘Qaleens’ manufactured by
crafismen of 8hahjshanpur in U.P.?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL, SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) Yes, Sir.

(b) and (c). The important car-
pet producing areas are Mirzapur,
Bhadohi and Agra in the State of
Uttar Pradesh, Jaipur in the State of
Rajasthan, Amritsar in the State of
Punjab and Srinagar in the State of
Jammu and Kashmir. The carpets
are largely shipped from Bombay and
Caleutta ports and airlifted from
Delhi Airport. However, export figu-
res with reference to particular area
are not seperately maintained,

Government have extended assis-
tance by way of granting cash com-
pensatory support, import replenish-
ment and drawbasck duty at appro-
priate rates.
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ixpenditure on Recommendation of

" Bhoothalingam Study Group

1005. SHRT KANWAR LAL GUPTA:

pleased to state what will be the total
xpenditure if all the recommenda-

ions of the Bhoothalingam- Study )

Froup are implemented?

| (@) F97 FCFTE FT oA ZF KAL-

- (7). g7 qends ¥ Aameq aﬁw‘t :

a7 Fr a3 FATA TC JEFLY FT 4L q‘a’t 2

Will the Minister.of- FINANCE be .
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THE, . MINISTER OF. FINANCE
(SHRI H. M, "PATEL):" The Study
Group have not worked out any esti-
mate of expenditure mvolved in the
1mplementatlon of recommendatwns
nor Cap this be done by us without
collecting” detailed - information from
various sources, involving much_ pro-
jéction, niany_ assumptions and con-
siderable’” effort and time. Tt is re-
gretted, therefore, it is not practlcable
to -make . dvailable the information
sought. - =~

- 4 s

Sale of Gold

1906 SHRI KANWAR LAL
GUPTA: -
SHRI Y. P. SHASTRI:

. SHRL, UGRASEN:-
SHRI P. VENKATA. =
SUBBAIAH:

Will - the - Mimster of FINANCE
be pleased to state:

(a) how much gold has been sold by
the Government so far and-how gold
has been dehvered to the buyers

(b) what 15 the impact of sales of
gold on .the prices and on smuggling
of gold; 2%

() Wow much gold Government
propose to -sellin-the future; and

(d) the total gold awailable with
Government, which was confiscated
by it?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): ; (a)-In the
first six auctions so far held, a total
quantity of about 7.92 tonnes of gold
for a price of about Rs. 50.75 crores
has been sold.

The gold is -delivered to the
successful bidders at-Bombay on the
payment of full amount for the quan-
tity of gold bid for and awarded to
them at the rate quoted by them and
on production of the valid gold dea-
ler’s licence or its photostat copy. -
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(D) It 1s t00 early to make any  turmeric powder, turmaric powder
Aisetul - evalustion of ‘e impect of  eng oumln sewd pewder fn onsumer
801d males on the prices and on packs have been allowed. . Thece.is no
smuggling of gold. The sale of gold  domestic demand for alleppey turme-
was coliceived of as an stonomic mes- ric and the export of turmeric powder
sure in eddition 10 preventive mestu- 3 of small quantities. It is, there-
Tes to tackle the evil of smuggling of fore, not expected to result in any
gold. The sale heas discouraged large price rise,
. ‘The gold prie o Tndse e

- ' : have (c) snd (4). There has been 1o
also shown some tendency to fell since  rige in prices so far ag & result of
the commencement of the gold sale allowing export of Alleppey turme-
operations. ric powder and Turmeric powder and

(a) whether Government have
decided to withdraw the ban on the
export of turmeric and cumin seeds;

(b) it so, the details thereof and
reasons therefor;

{c) whether this step has resulted
in an incresse in the prices of these
items; and

(d) if so, what were the priceg of
these commodities (1) at the time the
ban wag imposed, (ii) gt the time the
ban was withdrawn and (ifl) at pre-
sent?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) and (b). Ban on export of cumin
seeds and Turmeric other thsn
“Alleppey Finger” Turmeric variety
is continuing. Export of Alleppey
Finger Turmeric is allowed within &
lirhited ceiling. However, with effect
from Oth June, 1078 export of
Alleppey turmenic splits wnd bulbs
under g Mmited ceiling and Alleppey

1909. SHRI SUKHENDRA BINGH:
SHRI CHHITUBHAI GAMIT:

CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that India’s
share of garments, trousers and jeans
in the world market registered only a
negligible increase in recent years
although the country hasg been in the
forefront of textile manufacture and
export;

(b) whether it is also g fact that
trousers and jeans are today increas-
ingly becoming popular among women
and girls in many parts of the world
as an alternative sports or casual
‘wesr; and

(c) if 30, the names of the countries
which are very much interested in
Indian garments snd the efforts Gov-
ernment have made in this regard to
encourage the Indien garments more
and more popular in foreign countries?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(2) Exports of trousers end jeans to
world markety are increasing over the
years and the demand for - ready-
made garments hag also gone up.
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" Canalisation of' Ewports in Batyies

. 1911. SHRI P. RAJAGOPAL NAI-
DU: Will thg Minister of C€OMs
MERCE, . ¢IVILL, SUFPLIES AND
COOPERQTION ba pleased to state:

(8) whether there ie canaiisation of
exports in Barytee; and

(D) whetharthérg iy any represen=
tatien mads' to 'the¢  Government to
abelish canalisatlgp'i . 5

FME MINISTER OF STATE IN
THE + MINISTRY OF - COMMERCE
AND CIVIL SUPPLIES AND _CO-

OPERATION (SHRI ARIF BEG):
(a) and (b). No, Sir. It has been
decideq that . -exports of barytes

‘(lumps and powder) during 1978-79
will be effected by (i) MMTC and
(ii) ‘Mine-owners ‘holding leases as en
31st March 1978 to an extent not ex-
ceeding théir own _production and
subject to a floér price mechanism.

1

‘.Ttri)‘r EBP', 15978 -

“'teregts were kept In View irhil ; d

DU Wlll the Minister of COMMEE

OPERATION be pleaged to gtate: l-

these cm.mtrles at present’f

_ which our tobacco was exported d
‘ing 1977-78 and also the average uni

: (SUIC0 A KSR
Written Ahswers ' '3

Reureaentatiuns Irom vmou\“

eldmg thc abmrt pohcy. 1 i
: conntmn to which Tobasso ’d.,‘
« & ESDQM y

1812, sﬁnr B RAJAGOPAL"
CE, CIVIL BUPPLIES AND

(a) the countries. to which
tobacco is exported; and

(k) the rate of per Ke. tobaceﬂ‘_

THE MINISTER: OF STATE' \
THE. MINISTRY OF .CO
AND. CIVIL SUPPLIES = AND'
OPERATION (SHRI ARIF BEG):
and (b). A statement is attach’
dicating the names of the count

value realised for our tobacco in ead
coutitry- during that.year: . - . ;.0

i

. Statement. T
SI; No. Name of the country . Average unif val 7‘
o ¥ - realised in Rup
BE. 0 ¢ per kg.
MR e TR WV VL i . = . }5;é3
2 Belgium. * . . . nT . S : 12"03.:” -
. 3 Denmark . . i3 . 12° 40
Hﬁ,: "Ital-'y ~_ . ;” . '.’ ® P 14 65
5 France . . . . . . 316
6 Federal Republic of German ., . P T
7 Irish Republic g w5 7w 4 P ' 20-95°
8 Norway - . . . ; 5 ‘ 1200
';'_g "Neitherlands . ' X . . :o-*:éi
xc;—.“l-’:)rtug.al ‘“ -.-' . . . : -
11 Switzerland . . L. ‘ 27l .
12 -Bulgaria .= . . . 6-65. -
13 Czechoslovakia ; ‘ 1515 :
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w14 HuDGEY .« .. e« . b e o R
15 USSR . . . . . . . . . .
16 GOR . . . . . . . . o .
17 AbuDhabl . .0 . . . . . . .
18 U.A.E. . . . . .

19 Behrin Ireiand . . . . . . . .
20 Cyprus . . . . . .

21 Dubsi . . . ) . . .

22 lraq . . . . . ‘. . . .

a3 S.Yemen P.Rep. . . . . . . .
24 Yemen ArabRep. . . . . - .

23 Kuwait. .
26 Saudi Arsbia . . . . . .

so Singapore . . B . .
st  Malaysia . . . T . . . .
sa Indonesia . . . . . . .

33 Maldives . . . . N . . . .
34 Camaroon . . . . . . . . .
35 West Africa (including Evory Coast, Senegal, Sicrra Leone)




810, to buy Nats’ Tebaoos
1913. SHRI P. RAJAGOPAL NAIDU:
Wil the Minister of COMMERCE

CIVIL SUFPFLIES AND COOPERA-
TION be pleased to state:

(s) whethey Govetnment have or- -

dered 8.T.C. to buy ‘Natu’ Tobadco in
the country; and

(b) it not, the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMBRCE, AND
CIVIL SUPPLIESE AND COOPERA-
TION (6HRI ARIF BEG): (a) No, Sir.

(b) It is intended that the Siate
Governments concerned and the res-
pective State Co-operative Marketing
Federations should come forward to
purchase such tobacco for which they
can be provided appropriate credit
facilities,

Foreign Exchange

1914. S8HRI P. RAJAGOPAL NAIDU:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Government have
spent any amounts from foreign ex-
change thls year; and

(b) if mo, the details of the ex-
penditure?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) Yes, Sir.

() The detaily of expenditure will
become avallable only after the com-
pilation by the Reserve Bank of India
of balance of payments data.

Gadgil Commitiee Report to evaluate
and review the System of Controls on
Prices, Production, Distribation,
Licences ang Imports

1615, SHRIMATL PARVATHY
SHRI '8!, MUY
SHRI DHARM VIR |

VASISHT:

JoLy m, i

tribution etc, and state:
() whether the Gadgil Commmu

submitted its report; and

(b) if s0, the details and Govern-
ment’s decision thereon?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) No, Sir.

(b) Does not arise,

Amount of Debts due to Central
Gevernment from State Governmeats

1816. SHRI SHYAM SUNDAR
GUPTA: Will the Minister of
FINANCE be pleased to state:

{(a) what is the amount of debts as
on 30th June, 1978 due to the Central
Government from each State Govern-
ment; and

(b) what is Central Government's
policy flor giving loans to the State
Governments and manner in which
these loang are repaid?

THE WMINISTER OF FINANCE
@SHRI H. M. PATEL): (a) Govern-
ment accountg are prepared for each
financial year ending on 3lst March.
A statemeng giving the latest available
information is 18id on the Table of the
House.

(b) Loans are given to State Govern-
ments keeping in view the resources
of the Central and State Governments
and their financial  requirements for

developmental and non-dwelopmnm
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with reference to the nature of each
loand ana extended upto 38 yeers.

Statessent

K4

Amount of loan outsntanding

on gr-3-78

8, No. States (Rs. in crores)

t. Andhra Pradesh . . 770

e. Amam 443

* 9. Bihar . . . . 836

4 Gujarat . . . 393

5. Haryana . . . 242

6. Himacha! Pradesh . . 168

7. Jammu and Kashmir . $11

8. Kamataka . . . 486

9. Kerala . . . . 409

;o. Madhya Pradesh . . 483

1. Maharashtra | . . 743

13, Manipur . . . 58

‘ vy, Meghalays . . . 20

14. Nagaland 29

1g. Orisa . - 560

6. Punjab . . . . 253

1;1. Rajmsthan . . . 80

@, Tamil Nadu. . . 48
9. :l‘rl;mn R . 8
o Uttse Pradesh . .« LOT3
ar. West Bengal . e (YL

;o Slwm. L. . . . I_'

T 9,677

, n !—A-Aduoﬁi’ W rgw-'n andh ;%71-78 ‘

mnmumrut

1917. 8HRY K. RAMAMURTHY:
Wil the Minister of FINANCE ‘be
pleased to state:

(a) whether the Government. are
aware of a big robbery of jewels and
precious stoneg and antiquities worth
several crores of rupees alleged to
have been committed in a Jaipur
Jewellerjes at New York said to have
been surreptitiously smuggled out
from Jaipur Palace;

(b) it so, the details thereof; and

{c) whether a senior official of the
Enforcement Directorate was prevent-
ed in probing this matter by trans-
fering him even without the consent
of the parent department?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) and (b).
There have been reports that a robbery
hag been committed in the show room
of a New York firm known as Eminent
Gems Inc. in March thig year. The
robbery ig said to involve precious
stones worth about $ 3 lakhs, accord-
ing to reports. The firm are under-
stood to have claimed $ 30,000/. from
the Insurance company. Reports also
indicate that the functionaries connect- .
ed with New York firm are possibly
related to another jewellery firm in
Jalpur. No information is available
as yot to indicate that the stolen arti-
cleg had been smugggled out of Jai-
pur palace. Further i.nvestlnﬁonl are
being made, -

{¢) No, Sir.

Ropresentations from Trade and
Industry
918. SHRI, _K. .-RAMAMURTHY:

will the Minisier- !O‘« COMMERCE,
CIVIL SUPPLIES AND COOPERA-

TION, be pleased to state: - .

(3" whethdf a Humber of represén-
tations were received from trade and
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industry strengly sleading for-the ¥¢-

movg] of the ban on refining of indi«
genous . groundnut oil of  expeller
origin; '‘angd
(b) if so, the action taken on those
. repréuentations? |

THE MINISTER OE STATE IN THE
MINISTRY or COMMERCE AND
CIVIL SUPPLiS “AND COOPERA-
TION (SHRI, KRISHNA KUMAR

GOYAL). {a). Ves, Bix,

(b) The poinie mads in the repre=
sentations aré bems gﬁg}ﬁlﬂ@d Ag at
present, the ban {s operative till 381
December, 1978, : i

Release of _q;i_(}i_ti()nal quota of
Groundnut extractions for export

1919. SHRI ‘C, K. JAFFER SHA-
RIEF: Will the Minister of COM-
* MERCE CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government have
taken any decisien regarding the re-
lease of additiona]l quota of groundnut
extractions for. export .in the current
year; and . 2B & 5 : 18

(b) -if so0, the details thereof?

'THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
 CIVIL SUPPLIES. AND COOPERA-

TION (SHRI _ ARIF = BEG): (a) Yes,
Slr i

(b) An eddmonal quota of 3 lakh
tonnes of deoiled groundnut cakes has
been released for export ~ during the

. eurrent calendar year thArough Ground-
nut Extractiong Export Development
Association, Bombay. Qut of the
additional quota, specific quantities
have been earmarked for exports by
new uhits' and the ynits in ‘the co-
operative sector,

Disemon with Representatives of
Em in lﬁa’on =

1920. DR, BAPU KALDATE: Will
the Mimster of COMMERCE CIVIL

JULY 28, 1078

‘ - Written Answers 21

SUPPLIES AND COOPERATION i
Pleased o state; ;

(a) whether it ig a fact that
High Cormamissioner. for India in
has had prolonged giscussions N
representative; of EEC, in Londd
recently;

(D) if go, whether these gicgussion
have pesulted in obtaining concession
in respect of export of Indian good
to the EE.C.; and

(c) if so, the detajls therasf?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) No, Sir

(b) and (¢). Do not arise.

Extension of time to nwon-banking
non-financial companies foy refund of
Deposits

1921. DR, BAPU KALDATE: Wil
the Minister of FINANCE be pleased
to state:

(a) whether it ig a fact that Gov-
ernment have been giving extension
of time to non-banking non-financial
companies for refund of deposits;

(b) how many times these daes 7
have been extended so far; and !

(¢) the Teasons thereof? J

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Refund of deposits accepted by nons
banking non-financial companies is t0
be made by them in accordance with
their contract with the depositors,
Government have not given any exten-
sion of time to companies for refund
of deposits accepted by them.

Extension have, however, been given
by the Government to non-banking
financial companies six times to bring



down the - level of - their deposits,
covered by rule 3(2)(i) of the Com-
panies (Acceptance of Deposits) Rules
1975 to 15 per cent of their net owned
funds, as prescribed in these Rules,
The last such extension was given
upto 31-3-1978,

(c). Extensions were given in view
of the financial difficulties faced by
the non-banking non-financial com-
panies.

Alternative proposal for -construction
of cheap and clean Hotels for lIow
income Group

1922. DR. BAPU KALDATE: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the proposal to con-
struct Janata Hotels has been aban-
doned; and

(b) if not, what proposals are be-
ing considered for cheap and clean
hotels for- the low income groups?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b).
No, Sir. The Government has approv-
ed a 1250—bed Janata Hotel (Ashoka
~ Yatri Niwas) in New Delhi, The
- foundation stone was laid on the 4th
~ May 1978. The hotel will be complet-

ed in phases by 1980-81 at an esfimated

cost of Rs. 300 lakhs. The Sixth Five

Year Plan (1978—83) envisages the

construction of similar units at the

metropolitan cities of Bombay, Cal-

cutta and Madrag where suitable plots

of land are in the process of being
identified. Smaller units will be set
up at other important centres to be
identified after a survey ig undertaken
and depending upon availability of
funds,

Violation of FERA py Parle Group of
Companies

1924. SHRI R. L. P. VERMA: Wil
the Minister of FINANCE be pleased
to state:
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(a) whether it is a fact that during
the course of a raid on Parle Group
of Companites, some -~ incriminating
documents were ‘found relating. _1o
Foreign Exchange Regulation Act
violations; ang ; 5

(b) if so, full details thereof and
the action proposed to be taken
against the . Parle. .Group-and. if not,
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY: OF -~ FINANCE (SHRI
SATISH AGRAWAL): (a) On 15-11-
1977 Officers of the Directorate of “En-
forcement searched the premises of
M/s. Bisleri (India) Private Limited,
Bombay and some other connected
premises a result of which some
documents have been selzed

(b) As a result of
made so far:

mvestlgatmns

(i) A Show Cause Notice has been
issued to M/s. Bisleri (India) Pvt.
Ltd., Bombay and itg - Director, S/.
Shn Ramesh J, Chauhan and H. M.
Golwalla on 2-3-1978 for having uti-

-lised foreign exchange.amounting to
£14,336 for a purposes other than
the one for which it “was acquired-
violation of Section 4(3) of the
Foreign Exchange Regulation Act,
1947,

(ii) A Show Cause Notice has been
issued to Shri Ramesh J. Chauhan
on 14-4-1978 for acknowledging a
debt of Rs. 2 lakh thereby creating
a contingent right in favour of Dr.
C. Rossi to receive a payment-viola-
tion of Section 5(1) (f) of Foreign
Exchange Regulation Act, 1947,

(iii) A Show Cause Notice was
issued to Smt, Meenaxi Jasdanwala
on 15-12-1977 for acquiring foreigm
exchange amount to U.A.E, Dirhams
500 without the permission of Re=
serve Bank of India in violation of
Section 8(1) of the Foreign Exchange
Regulation Act, 1978,

Smt. Jasdanwala is understood to
have dieq in an air crash on 1-1-1978.
The proceedings against her, therefore-
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are under adjudication.

Some other investigeations are iv
progress.
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1975-76 1.77 India Confederation of Bank Officers
Organisationg throughout the country,
1976-77 1.82 including officerg of public gector banks-
1977-78 2.86 at Poona, went on a token strike on
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Strike by Bank Officers at Foona

1926. SHR] YADVENDRA DUTT:
Wil} the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that on the
12th Jume, Bank Officers of Pdona
went on strike;

(b) if so, their demands; and

(c) what steps Government
taking to stop such girikes?

are

THE MINISTER OF FINANCE
(SHRI H, M. PATEL): (a) to (c). Yes,

12th June, 1978 to protest against the
implementation of Pillai Committee
Scheme of standardisation of npay
scales, allowanceg and perquisites of
officer of nationalised banks and in
support of their demand that settle-
ment should be brought about through
agreement with the Officers Confed-
eration.

The Confederation of Officers had
been a hearing by the Pillai Committee
before it finaliseq its report.  After
the report was examined by a Group
of Bankers and approved by the Gove
ernment, Indian Banks’ Association,
on behalf of the nationalised banks,
held talks with the representatives of
the Confederation of Officers on the
modalitieg of implementation of the
Pillai Committee Scheme,
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1927, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of

FINANCE be pleased to tate:s

(a) whether he is aware that Cen-
tral Financing Institutions are inter-
fering in the functioning of the var-
fous industrial unity being financed by
such jnstitutions;

(b) it s0, what effective control is
‘being exercised by the Central Fin-
ancing Institutions on the units be-
ing finunced by thedy; '

(c) whether the Directors nomi-
nated as representatives of the Cen-
tral Fimififing Instftutions sttend re-
gularly the meetings of the Board of
‘Directors; and

(d) 1 not, whit are the reasons
theretor?

THE MINISTER OF FINANCE
SHRI H M. PATEL): (a) and (b).
Public Financial Institutions do not in-
terfere in the day to day affairs of the
assisted concerns. However, in the
case of concerns which are mismanag-
ed and/or have defaulted in the mat-
ter of payment of Icans and interest,
the institutions keep a close watch on
the affairs of such concerns in order to
protect their own interest and bring
about improvement in thy performance
of the concerns. Insiitutiong exercise

8, 1078 Wit
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to monitor the progress of assisted
concerns, Institutiong obtain quarterly
progress reports and conduct periodi-

cal inspections, ’

(c) By and large, nominee directors
atteng the Board meetings of assisted
concerng regularly.

(d) Does not arise,
Utilisation of Forelgn Exchange

1828. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of FI-
NANCE be pleased to state: whether
Government are giving top pri-
ority to the import of machi-
nery for the construction of Dams,
digging of canals, major hydroslectric
projects (turbine etc.) and other simi-
lar machines with a view to utilise
foreign exchange reserves and to in-
crease productivity specially in  the
agricultural sector?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): In the Import
Policy for the year 1978-79, special
provision hag been made for calling
global tenders for the import and sup-
ply of machinery required, inter-glia,
by Industries/projects for power ge-
neration, transmission and distribu-
tion, manufacture of fertilizers, pesti-
cides and weedicides. It is also
being considereq to allow import and
use of sophisticated  construction
equipment for irrigation projects. The
import of above machinery items is
being done with a view to reducing
costs, increasing productivity and the

" level of employment in the country.

82,0, M for Bxpoet ol Sugar

1020. BHRI BALASAHEB VIKHE
PATIL: Will the Minister of COM-



M) h thare any back-log of export
qnph‘!rbmth’.pmluum(u): it %0,
‘what are the detalls—quantity-wise

of sugar the prices were, heretofore,
being negotisted with the two Asso-
cistiong of the sugar Factories—ISMA

maximise export of this commodity to
earn foreign exchange?

THE MINISTER OF STATE IN THE

tonnes of sugar during 1978. Out of
this the quantity of 23,000 tonnes has
tlready been exported to United King-
dom. Contracts for export of about %
lakh tonnes have already been con-
cludey and negotiations are in progress
for the balance quantity, The destina-
tions of the gsles generally known only
when the quantity iz shipped.

(b) There is no backlog of export
Quota from the previous years.

{¢) The Covernment sllocates sugar
for export both from the levy and the
levy free quotas. Tor the current
oar, the Government have .decided
that atieast 4 quantity of 5.8 lakh ton-

(e) India’s exports of sugar are res-
tricteq by her quota under the Inter-
national Sugar Agreement. For the
current year the quota is 6.5 lakh
tonnes. It may also be mentioned
that the international prices for sugar
are very low ang as such export of

1930. SHRI BALASAHEB VIKHE
PATIL Will the Minister of FINANCE
be pleased to state:

(a) whether Government are con-
sidering the need of amalgamation of
the overseas offices of all the public
sector undertakings with a view to
improve the image of India in foreign
countries; and

(b) if so, what action has heen
taken by Government in this regard?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) A few Cen-
tral Government enterprises have
overseas offices for business purposes
such as dealing with customers, pro-
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cumm of mlhﬂal, hehnoluical
collaboration etc. There i5 no proposal
for amalgsmating these offices with. a
view to improving the image of India
in foreign courtries, . . . e

(b) Does not arise. h

Programume for Effective Contrel of
Price Indlex

1981, SHRI RAJ KRISHNA DAWN:
Will the Minister

TION be pleased to state:

(a) whether In view of the tremen-
dous rise in prices of daily use com-
modities such as wheat, rice, edible
"ﬂ'-”’l,mle'!mwhu,spicu
, Government have drawn any
prommmtnr effective control of
price index by forming super markets
at various places and thereby supply-
ing goods at competitive prices;

(b) whether facility will extend.
ed to the rural people; and

(¢) whether any target date has
been fixed for completion of the pro-
gramme?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES & COOPERATION
(SHRI KRISHNA KUMAR GOYAL):
(a) The programme formulated by the
Government visualises expansion of
the neiwork of consumer cooperatives
in the urban areas, for ensuring equi-
table distribution of essential consumer
goods at fair prices and thus belp in
measures of price stablisation. Con-
sumer cooperativeg operate through
the network of retaill branches of
varying sizes according to the actual
needs of the consumers in the towns
and cities in which they operate. Co-
operative Department Stores which are
popularly known as Super Markets.
Super Bazars, Janata Bazars, Apna
Bazars etc. are large branches set up
by Consumer Cooperatives in big cities
and towns and generally deal in sall
the basic essential commodities under
one roof, adopting modern retailing
practices such as cleaning, pre.pack-

[
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* (b) In so far as yural aress are con-
cerned, there is no programime o!
establishing cooperative -
stores in view of small population and
the low per-capita income which would
make the units un-economic. How-
ever, in Mandi.towns or taluka level
towns, wherever considered necessary
and found economically viable on the
basis of project formulation, depart-
ment stores can be set up for the bene-
fit of rural population as well. In the
rural areas, besides fair price shops,
agricultural/service cooperatives and
marketing cooperatives are expected-{
to open branches for undertaking
effective distribution of consumer
articles in the rural population.

(c) The targets and the programme
to be undertaken are to be fixed by
the concerned State Governmentg in
the light of the conditions obtaining
in the respective States.

Fallure to persuade .Foreign Alirlines
Touch Down at Calouita Alrport

1932. SHR1 RAJ KRISHNA DAWN:
SHRI SAMAR GUHA:

Will the Minister of TOURIEM AND
CIVIL AVIATION be pleased to state:

(a) whether Government are aware
that the development of Tourism in
West Bengal suffered badly mainly
due to the fallure of the Central Gov-
ernment to persuade larger number of
foreign Airlines to touch down at Cal-
cutta Alrport;

(b) whether Government are pur-
suading foreign Airlines to touch down
at Calcutta;

(¢) i ‘so, the lutesy development;
and )
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. (d) stéps taken by Government for
incregsed utilization of Caleutta Air-
port by foreign airlines?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHR! PURUSHO-
TATM KAUSHIK): (8) to (d). The
development of tourism in any parti-
cular area depends upon a number of
‘factors the facility of air service being
one amongst them. While the number
of International air services which
touch Calcutta is less as compared to
those serving Bombay and Delhi, this
should not deter tourist groups from
geing to West Bengal as many foreign
teurists arriving at Bombay, Madras
or Delhi international airport do visit
West Bengal travelling either by
Indian Airlines flights or by trains.

2. Every possible efforts is being
made by the Government to encourage
foreign alirlines to operate through
Calcutta. Calcutta is invariably offered
as a point of call to foreign airlines
‘while route schedules to bilateral air
services agreements are negotiated.
However, initiative in this regard lies
with the foreign airlines who decide
such matters on purely eommercml
censiderations.

3. The Government of India will
welcome and encourage operation of
scheduled air services by foreign
carriers to/through Calcutta in accor-
dance with their traffic entitlements
and have taken a number of steps to
make Calcutta airport a modern in-
ternational airport in India. Rs. 3.00
crores have been gpent in providing a
new terminal building, an operational
block, approach roads and in moder-
niging radio navigational aids, besides
extending and strengthening runways
and installation of versatile and so-
phisticated radar equipment at Cal-
cutta airport. Apart from this, India
Tourism Development Cooporation
have constructed a hotel at Calcutta
algport at a cost of Rs. 2,60 crores to
sugment facilities for tourists. It ia

Finalisation of dues of Retired Gov-
emmment Employees

1933. SHRI RAJ KRISHNA DAWN:
Will the Minister of FINANCE be
pleased t, state:

(a) whether Government are aware
that though several timey Government
have assured that the dues of retired
Government employees will be fina-
lised immediately after their retire-
ment, it is observed that retired per-
sonsg have to face immense difficulties
and hardships to receive their dues.
and

(b) what effective action Govern-
ment are taking to avoid harassment
to retired Government servants and
delay in the finalisation of their dues?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (bL)
With a view to ensuring the authori-
sation of pension and gratuity on the
dates on which they fall due, a revis-
ed and simplified procedure was in-
troduced in February, 1976. A state-
ment incorporating the salient features
of the revised procedure is laid om
the Table of the House.

Statement

The payment of pension and other
retirement benefits are authorised by
tthe Heads of Offices under the various
Ministeries/Departments scattered all
over the country. To enable them to
authorize the payments of retirement
benefits on the due dates, the prowe-
dur was simplified and streamlined in
February 1976. The salient features of
the procedure are ag follows: —

(1) The payment of superannya-
tion pensions is to commence in all
cages on the first of the month in
which they are due. The payment of
gratuity is authorized immediately
on the retirement of the Governmeat
‘servant. In order to ensure this, a
strict timetable for the work at wves~
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(2) Pension is calculaled on the
averase emsluments af 10 eomplote

months Instead of 86 monthas,

(3) In the aboense of specifie in-

diention to the contrary, interruption
i wskviee  petween  tws spells of
service rendered under the Genbral

Qlevernmant ig {reatae ag  oondoned
and pro-inlorruplivn service coutled
for peneion Similariy, periods of
axtraspdinar, lagua whinh are not
vovered Dby omesills enliien makisg
then nonsqualifying also count for
pangian,

L/l) The raquirainent of an admi=
Aigteativa  panatian ta pancion hag
been digpensed with,

(h) II Tor any reasons. i1 1s nob
‘pogsible ts isgue the Foengion FPays
ment Order Lefsra sna manth of tho
date of retirement of the Csvernment
:servant, provisional pension and
death-cum-retirement  gratuity is
:sanctioned and disbursed by the
Head of Office. The . provisional
‘pension becomes final after a period
0f six months.

(6) (a) In the matter of determin-
ing the dues outstanding against the
Government servant (other than
those pertaining to Government
accommodation), the probe of past
records is confined to a period of
two years before retirement at the
stage of preparation of pension
papers.

(b) The procedure for issue of
‘No Demand Certificate’ for occupa-
tion of Government accommodation
has been simplified.

(7) To keep effective watch for the
preparation and finalization of pen-
sion papars, a Mointoring and Re-
porting system has been introduced
in all the offices.

Whenever instance of delay in the
authorization of the payment of pen-
sion and gratuity are brought to the
notice of the Ministry of Finance, the
matter is taken up immediately with
the administrative Ministry/Depart-
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ment  conicerned in order to snayt

fpeady settlement.

2. Apart from the oteps taken §
SImplify  the pension  procedure,
Qévernment’s  deeisisn to  dopast
mentaiise the accounts would als
faailitata timaly  cottloment a¢ gl
oulslanding claims of relived Qovel
maent egervants. The payment of
bqlanécﬁ in the C.D, Fung and
commuted  value of the amount
poencgion i€ normally  made on  th
dug datas,

3. A scheme for the  payment o
pancgion to Central Governmen
pansisnars  through punlic  secto
banhs haw been introdussd through 8
out the counlry, A pensioner can 6pf)
to receive his pension and othe
ratirement dues from  any branch
of the authorized public sector bank
in a State. Under the scheme pension
payment is automatic; no bill ig
required to be submitted. The
amount of monthly pension i
credited by the paying branch, selet
ted by the pensioner, to his indi
dual savings/current account at the
commencement of the following
month. The difficulities which the
pensioners were experiencing by
drawing their pensions from a
Treasury have been mitigated fo
great extent by introduction of theg
scheme for the drawal of pension
from a branch of the public secto
bank. 1

Ban on Export of Human Skeletons

1934. SHRI ISHWAR CHAUDHRY:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state: :

(a) whether Government have exa-
mined the question of imposing a ban
on the export of human skeletons;

(b) whether Government had re-
ceived complaints from West Bengal
and Bihar regions about the desecra-
tion of grave-yards and cremations in
the rural areas of West Bengal and
Bihar; : :
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(e>whl!hr1th-hon fact that

(d) if so, how much money is being
fetched per human skeleton in the
foreign market?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CQIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) No
such proposal is under consideration.

¢(b) and (c). Complaints received in
this regard have been referred to the
concerned State Governments.

(d) Export prices vary from country
to country and from transaction to
transaction. However, the estimated
average price of a human skeleton is
about Rs. 1112,

Wt & oy ¢ O gAW ¥ wrew
wiyfelf it ooft

1935. WY T WAV am¥ : Wy
wtfore vy sufes gfee it wgwfom
st 7 wer® o) war w3 fr

(%) wur won & owi & frafa
o qwoar & &

(w) war foeely feqa ‘et
(w2 arem ) ¥ 3o sdwfal
ozt ot ¥

() war 2% V7w =fwagt
ot efors Ty B T o R
e

(w) afr 3, &1 ocdeedr u’rer
_wTtErwar & ¢

l!hltmmﬂtgﬁrtﬂ't

m gy ® vow N (W

(¥) g

(W) SR e AT ¥ syawrdy
i § f ﬁmﬁfmrm AT B
¥ gafrfort o weelt 97 on o § WX
T grag # @ a1 #r€ srvardaw o7 wff
faar &1

() T (7). swr adiasy

wRrtiei aet o gro Aew fag
AW ¥ fed dwx

1936. SiY Qo q®o WYY
vy faw 5l wg T & oyar FG
fir:

(%) war wreE oL Gadeiy
Hrr By gw Frevw feg o E
fog dev fzar 491

() = o w=m weo-feafeg
Wi i o @ Fex g ;A

() = g, aF g7 @ ¥ faon
dw oy oy Aifr § o gu qXY H wrew
s qfawTaar g ?

faer st (ot qWo q¥o qiw) 1
(%) iy fort § 7 sl
o v A “Tasfaliarces
(farz) GYan” & awwlar 804,812, 560
pictan it g Al

(@) i @ ¥ gna
T %1 vk fawfa & wq@w” &= %
o s fagredia W7 safa argwd,
frfrar, wrdrwe, afawer, Sare WX
ey ¥ Wt oW @ & s
T adEr

() wahsfw @r F@ g
Y g AOF ¥ DI a1 W ® Wil
fawrquie Wi Y 22 w€, 1978 A%
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R o wigsy # @ arelt Frenfialt #
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dzgfadfnarars et T wgk §
wiea afga o 30 2T A Ay Fr gfem

feur fie & fawer w1 wfwere gdoe

vy gy ¥ ) XAH ¥ Seda qw W
2. 5 w1y wiq qH & gaw Wi an 0
deafaqifrarors: gl &5 & gw &
forAr 31 w0, 1975 N A9 & TN
w12 # 39 fgear 91 ) T At
ifrarens St o7 g@r ANE §
Farq safas dvse Fma o fan Fmgan
forey &% *1 g8 W ® w1 Aoy
T &
otfrafn wegedl w1 e wed A
wreart Y oeaye &6 g
@ wf wgram
1937. st wvrOR WRTAWIN
T faw sal g &= Y gy w4 fr
(%) Shfmfor a=gut w7 9o
Y AT AN FTCATET ¥ AT oy § For
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&% oar Fearr faefa deamii g
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s o firefr st & v
wet T e (W W) o st
Fumnte 30-6-78 ¥ ffir FopEre
thrfrafor wgEni & 20 wrtTro
9% 23, 22 0¥ TR ¥y fer wfper
W oft

(w) & (@) wrehw fork &
¥a9 IT T qFRi & wL § 46 ¥
feremeY fiaror siwmeT & o 1 wOW wd
T gy i i g wor T ST AR
o1 @ § + fasat 1977 ® WO
& areit forredy & Farargor & oY vk avvorr
T & wgar {hfaad wiw faoredt
¥ 72 % ggarr 4 dw o faeliw
wegrd W woi W ot ¥ fad
wrAfadi a7 gary arEET WY ulE
arAE 1 @ F s
aqfaw w=w 431 &1 afe w9 Qwwl
%) wifay: gtz & oo avat o o
&% 9 et w1 graia & fad faadew
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& gafrwioy w1 ) wary wa §

iy vy B o ol W @ we
aook ¥ fog fag g wewm
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darc ot § ; Wt afe g, oY ow dwn
97 firerfr et wd ofy ?

fiew wholt (st qwo qwo q2w) :
(v) fafwer Tt o dw Tog et

(w) wr TR & e awr & ¥ orer ¥ goar€ & fag oftery e
frorr garr  31-3-1978 % WW
wravafy & Yan w&dl@w amfer W1 @ % & 3 ) srerrfir v sofYT TH AT
W IR FITH KT FAT WY wvLEy &
(sra T7q)
1oy T | g fa E1
0y 93 816.74 331.94 1148.68
naw 20. 00 —_— 20.00
LEat] 1225.97 106.17 1332.14
g 612.10 — 612.10
fenross 3w 19. 25 — 19. 25
e 1991. 65 — 1991, 65
FH 2125.04  221.00 2346, 04
weq wqor 1336. 95 — 1336. 95
wErITS: 2755.98 2296.71 5052.69
afngz 61.00 — 61.00
anTroe 42.00 — 42.00
I¥ 276. 46 —_ 276. 46
G 356.61 — 356.61
AT 1531. 41 —_— 1531. 41
afreaarg 2990. 23 — 2990. 23
faqar . . 42.50 — 42,50
; 1154. 38 - 1154, 38

. 17358.27 2955.82 20314.09
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fogr wET ) Xe wTEWW 9T 909
wOy W ad fenn wqar 1w
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=weqy WY dY o
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wefter wwwnw ) : () gt aw dneraee vt
arrw §, fdt fafirer frgor S arwad,
o9 9T waX drw diangew ¥ g AW
# firg wfgwang srwic o drrgqee
wfufiaw, 1962 & wrer 28 (1) &
wevdy wrdy o el § o

¥ SaTerEes g W
warw % wefr Seroryes A,
1944 % figw 129, 191% oWy 191%
# gy saaeay § fie o Prasil & sl
afirgfon qarrapes oy dex T
%1 %t Fratrerwf, frafer & frg &arc
e & frter ¥ sqwer o ww i
et T AT i Yoy gew ¥ e
i Trgy T Crar YWy AT f U

vafor, fatfr wdr sl o1 it
ey weafmdt % e aarar wowe wff §
forgfy wor v an i ragew oy
JETEA O ¥ T 6T WM T T o
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States evinoed interest for constriac-
don of Janain Hebels

1M1. SHRT ‘S. G. MURUGATYAN:
Wil the Minfiter of TOURISM ‘MDD
CIVIL AVIATION be ‘pleased to Stafe:

{a) whetber it is a fact that sewe-
ral ‘Stetes -bavwy evinceg interests for
the construction of Janata Fotels;

(b) it so, the ‘details and Govern-
ment's reaction thereto:

{c) whether Government propose to
encourage private sector also to met
up Janata Hotels; and

(d) if so, in what way and under
what condition? '

THE MINISTER OF TOURISM AND-
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) and (b).
Yes, Sir. The Governments of Jammu
and Kashmir, Karnataka, Kerala and
Unijon Territory of Goa, Daman and
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Diu have evinced interest in setting up
Janata Hotels, This is in addition to
the four metropolitan cities, namely,
Delhi, Bombay, Calcutta and Madras
where the Government of India pro-
pose to set up Janata Hotels. The
State Governments are in the process
of identitying suitable plots of land
for setting up the hotels.

{c) and (d). Yes, Sir. The Govern.
ment is in the procesg of evolving com-
prehensive guidelines for giving incen-
tiveg to public and private entrepre-
neurs for setting up Janata Hotels.
Several private parties have shown
interest in setting up Janata type
Hotels.

.Appointment of .Executive Directors
in Nine Nationalised Banks

1942. SHRI S. G. GURUGAIYAN:
‘Will the Minister of FINANCE be
pleased to state:

(a) whether Government have de-
.cided to appoint executive Directors in
nine nationalised banks; and

(b) if so, the details and objectives
‘thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
For the present, Government have
decided, in consultation with the Re-
serve Bank of Indis, to appoint Execu-
tive Directorg in six nationalised banks
in pursuance of the provisions of
clause 3 of the ‘Nationalisation
Scheme’. The names of such executive
Directors and their respective banks
are as follows:—

(1) Shry B, V. Sonalkar Bank of India

€2) ShriD. C. Gupta Punjab National
Bank

r3) Shri B. M. Shukia Bank of Barods
(a) Shri J. N. Pathak United Com-
mereinl Bank
(5) Shri N. Vaghul Clentral Bank
of India

¢‘6) Shri M. N. Goiporia Dena Bank

'rb nm four m have alvesdy

the bank and will be sharing responsi~
bility with the Managing Director at
the top management level. He will
exercise such powers and discharge
such dutieg as may be delegated to him
by the Board of Directors.

Remunerative price to seed Iac grow-
ery of West Bengal, Bihar and Ovtemm

1943. SHRI CHITTA BASU: Will the
Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether the Government are
aware that the seed lac growers in
West Bengal, Bihar and Orissa do not
get the remunerative prices for their
produces; and

(b) it s0, what steps, the Govern-
ment proposes to take to ensure the
remunerative prices for them?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) The
growers of sticklac in Bihar, West
Bengul ang Orissa are getting higher
price than the procurement price
fixed at Rs. 2.25 per kg. of sticklac
with 50 per cent lac content.

(b) The quesation does not arise.

India’s Trade with East Asia, South
Rast Asia and Pacific Reglons

1944. SHRI CHITTA BASU: WAl
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether there has been & Con-
ference of the Indian Commaercial
Representatives in May, 1078 to re-
view India’s trade ties with the Coun-
tries of East Asia, S.E. Asia and Paci-
fic regions; and
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(b) 12 g0, the review results and the
mm

MMOTSTATEINTHE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
{a) Yes,

{b) The deliberations at the Con-
ference helped to identity areas of
constraints inhibiting the trade between
india and the countries of the region
and locate the possibilities of further
expension of trade in various ways.
Necessary followup action where

has already been initiated
at all levels.

Tanden Committee Report on
Masagemtot . of Marketing
mmu-hm

1945. SHRI CHITTA BASU: Will the
Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pieased to refer to the reply given to
Unstarrod Question No. 5205 on the
B81st March, 1878 regarding compre-
hensive review of the existing system
of Tea Marketing and state:

(a) whether the Committee headed
by Sri Prakash Tandon to go into the
entire management of marketing acti-
vities in tea has since submitted its
report;

(b) it so, essential features of the
reporf and

(¢) action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL, SUPPLIES AND COOPERA-
TION (RHRI KRISHNA KUMAR
GOYAL): (a) No, Sir.

(®) angq (c). Do not arise.

Casual and Ooutract Labourers
against regular and leave vacancles in

1946, SHRY CHITTA BASU: Wil
the Minister of FINANCE be pleased to
state;

(a) whether 1t is & fact that LIC,
employs casunl and contract labour-
ers against regular and leave vacan-
cies;

(b) if go, the number of such crsual

and contract workers and their period
of services;

{c) whether the L.I.C. consider it
desirable to absorb them in the per-
manent cadre; and

(d) it not, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
L.ILC. engages casual labourers as
Badli workerg against leave vacancies.
No contract labour is used for such
appointments. As on 31st March, 1978
the number of persons on the panels
of Badli workers was 1283 in the cate-
gory of peons and 357 in the categories
of watchmen, liftmen sweepers etc.
The information in respect of the
duration of service put in by each and
every Badli workers is not available.
However, 117 Badli workers worked
for more than 180 days in each of the
years 1975, 1978 and 1977 and 182
Badli workers worked for more than
180 days in each of the years 1978
and 1977.

(c¢) and (d). The whole sytem of
Badli appointments and the question
of absorption of Badli workers against
the regular vacancies based on certain
criteria is under consideration of the
L.IC.

Overdrafts by States

1947. SHRI S. R. DAMANI: Wil
the Minister of FINANCE be pleased
to state:

(a) whether the Centre has laid
down norms in regard to overdrafts
made by States with the Reserve
Bank of India; if so, the details there-
of;

(b) whether the overdraft with-
drawals have prior approval of the
Union Finance Ministry wund, if not,
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whatmthnremmhrv{uhﬂmor
ucnunmbythemm.md

(c) what is the Government of
India’s thinking on this matter?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) As a matter
of norm, the States are not expected
to incur any overdrafts.

(b) In the case of States it is not
always possible to maintain an exact
balance between the flow of revenues
and the pace of expenditure. To
accommbodsate the possible excess of
expenditure over the revenues for
short periods, the Reserve Bank of
India has authorised ways and means
lmits which can be availed of by the
State Governments. Since monetary
transactions of the State Governments
take place simultanecusly at numerous
treasuries/sub-treasuries and banks,
overdrafts arise when the disburse.
mrents on account of the State Govern-
ments exceed their receipts and the
authorised ways and means limits. The
Migigtry of Mnance do not spprove
o2 much overdrarts whith are un-
authorised. The State Govermments are
expected to take immediate wteps to
correct the imbalance in thelr ac-

counts.

(c)mcemﬂ Govermhent has
always held that uwtdn!honﬁn
Rewptve Bank of India cannot be
muu.mmwm

‘Governments and has, thevefore,
mmgudbunpmdnguponw
emldtyﬁouvoidncoumto
overdrafts.

snw-do\u n mum cl Med
Edible Olls at Bombsy

(a) whether there hes been much
slow-down in clearance of imported
edible oils st Bombay docks recently
and it so, the details end Teasons
thereof;

SULY 38 1978 | Wiltten -Awsivens

reiyit-
ed in lozses to the S.T.C, ﬂmh
lmnonhmumhm.md

{¢) what action has since ‘béén
taken to expedite eln‘arm ‘of W
commodity?

* (b)" to whitt' extert this

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND <COOPERA-
TION (SHRI' KRISHNA KUMAR
GOYAL): (a) There has been some
slow-down in the clearance of impor-
ted ofls at Bombay docks recently.
This is mainly owing to unprecedenied
arrivals of edible oills in Bombay
port imported both by the STC sind on
private traders’ account.

(b)Y 1t is estimated ®hat- STC may
have to incur demiurrage of US dollars
2.3 lakhg approximately equivalent to
Re. 10 lakhs. This hiss, however, not
resulted in any undue, dislocation of
supplies to consumers.

(¢c) The following actien tuhm
taken:
() Yor ensbling. 4&3‘.{"
imported x

ammmmum
mmﬂanmmm

st Bombay.

(mb*ﬂnme‘wmh :

diverting vessels to portg other Hin

npmbqy, apd private importers have
been similarly adlvised.

mwdmum
‘Aiaek

mnmwn.mm Wijl fhe
v

wm’mmm 'ncm‘b-
pleased to state:
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(c) the circumutmea which led to
_ﬂnmmt proposals?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE .AND
CIVIL SUPPLIES AND COOPERA-

TION (smu ARIF BEG):
8ir.

(b) Yes, Sir. A statement is attach-.

(a) No,

(c) Does not arise.

Statement
Value in Rs. lakhs
Quantity in Thousand Kg*.
8. Dewriptionof item 1975-76 1976-77 77-78
No. p 975°7 - (upm ki '977)
Quantity, Val, Quantity, Val, Quantity, Va
1 2 3 5 6 7 8
1, Carbon  black for
rubber industries . 129 L1} 817 39 3°98
?, Carbon black n.es. . 276 26-67 469 59°' 98 559 45 10
8. P ent  powders and
oober " P peepared
explosives . . 12 6 16-04 1 1-28:
Fuses, Primers and
+ detonators . . 13 X 216 137 4883
5. Pyrotechnical articles 521 28-94 3 6-67 2 1*8g

Oivil Aviation Department Dakota
anmm

wmsma; : A‘fg

the Minisher
Q?IILAVIATIONDQMN
state:

(a) whether it is a fact that a

(b) i so0, the number of persoms
killed and the amount of compensa-
mwatoachvleum'shmﬂy;md

.{e) the details regarding the en-
- quity held, if any?

wzmﬂaﬂ near 'vanl‘l

taining the requisite information is
attached.

craft Rules, 1887. The Report of the
Committee of Inquiry is under exa-
mination,
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| Stuiemant sheawing the details ofSompensation i respes Y erashed gictims of Gunl Amm Wlmhl'

ar Sontpat on 19tk May, 1978.

1. RELIEF PROVIDED TO THE FAMILIES OF THE DECRASED :

A. CREW MEMRERS (Provlded byAirWurh. India; under terms of contract and he
Company is arranging plyment of relief etc.).

1. Shri G. N. Singh, Pilot .

2. Shri S. Bose, Co-Pilot

(not a regular employec of Air Worh)

3. Shri P.V. Polson, Technician .

. Rs. 7

(lnlunnce to be paid 10 the legal heirs).

tia payment which is yet to be
de«;‘l:l.rd wC‘mnpany.

Ras. 25,000° 00 ) i
{Insurance to be paid to the legal heirs).

B. DLEHI SEQURITY PERSONNEL (Amount sanctioned).

Provisional  Provisional! [ G

Pension Gratuity

P.M.

Rs. Rs. Rs.
1. Const. Anang Pal . . 84 00 2,184° 00 5,000° 00
2. Const, Sher Pal . . . 8400 1,n92- 00 5.000 00
§. Const. Veer Pal . . . 84-00 1,092° 00 5,000 00
4. Const. Mchtab Singh . . . H3- 00 1,072° 00 5,0000° 00
5. Const. Daya Nand 8o: 0o 1,033° 50 5.000° 00

Tn addition the families of the deceased constables werc also ;v-rcn a lump-sum aid of Rs. 700- 00
cach from the Dethi Police Mutual Benefit Fund (a regimental fund).

1l. LOSS TO PROPERTY 1

Amount assessed by the Deputy Cuinmisioner, Rs. 4.90u° on

Soncpat toward comp on t of
loss/damage suffered by the residents of village
Badhkhalsa for their property and live stock.

—— -

Foreign Assistance for Sixth Plan

1981. SHRI SARAT KAR: will
the Minister of FINANCE be pleas-
ed to state:

(a) whether it is a fact that increas-
od external assistance will be neces-
sary for the puccess of India’s Sixth
Five Year Phan;

(b) if so, whether any study from
the World Bank side has been made
in this regard and if so, the main
strategy which has been endorsed for
this in Sixth Five Year Plan; and

(e) the details regarding foreign
assistance likely to be granteq during
the 6th Five Year Plant

THE MINISTER OF FINANCE
(SHR1 H. M. PATEL): (a) No,
Sir. The Draft Plan (1078—838) en-
visages net aid as percentage of total
investment at 3.4 per ceént only as
against 8.5 per cent during the Fifth
Five Year Plan (1874—1979),

(b) Studies by the World Bank for
their internal purposes are treated as
confidential. However, the general
strategy of the Draft Pive Yeay Plan
197883 was welcomed by the India
Consortium held recently under the
Chairmanship of th:. Worlg Bank.

(c) The amount of nex zid envisag-
ed in the Draft Five Year Plan (1978
1983) is Rs. 3088 crores. The do-
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only on & year to year basis. At the
‘last India Consortium gross assis-
tance of the order of Rs. 1645 crores
wag pledged.

Recommendsations of Dantwala Com-
mittes on Regional Rural Banks

1952. SHRI VASANT SATHE:
Will the Minister of FINANCE be
pleased to state:

(a) whether Dantwala Committee
set-up by the Government to report
on usefulness of Regional Rural Banks
has submitted its report;

(b) it so, the important recommen-~
detions/observations made by the
Cemmittee; and

() what is the reaction of Govern-
ment thereto and the action taken/
proposed in accepting and implement-
img the recommendations of Dantwala
Penal on working of rural banks?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (¢).
The Dantwala Committee set up by
the Reserve Bank of India to review
the working of the Regional Rural
Banks submitted its report to the
Reserve Bank of India in February,
1978. The recommendations of the
Cemmittee are under examination in
the Reserve Bank.

.World Bank Loan for Maharashira

1953. SHRI VASANT SATHE: Will
the Minister of FINANCE be pleas-
ed to state:

(s) whether it is a fact that the

rery of Maharashira have ap-
proached World Bank through Central

{c) the action taken by the Central
Government for clearance of the pro-
ject; and

(d) detsils regarding present state
of the proposal and the likely time
by which the asgistance will be avail.
able for implementation of the pro-
ject?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (d).
No proposal of this description has
been received in Government of
India from Government of Maha-
rashtra. However, Govt. of Maharash-
tra had submitted t, Government of

India a multisectoral project for
financial assistance from  World
Bank Group for Kalyan-Thane-

Bhiwandi Sub-region in the Bombay
Metropolitan Region. This project
includes Area Development, Sites and
Services, Slum improvement Emp-
loyment generation, Water Supply
and sewerage, public transport and
health -components. After examina-
tion, Government of India have ad-
vised Government of Maharashtra to
submit a revised project report so
ag to comply with the guidelines.
of the Integrated Urban Develop-
ment Programme. The revised pro-
ject report from the State Govern-
ment is awaited: At thig Stage,
therefore, it is not possible to state
when World Bank Group assistance
for such a project will become avail-
able.

Forery wEl T § WEIN W7 AR W
% fol g¥ wadwR &
TqEAT

1954. ¥Mo WEWATOTTY qredy :
g7 e w1t ag O & ogw AW
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(%) wdw w1 I e W)
g WL & W EErT oW & Al woere
T &gy oA sy v oy 8
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introduction of Cemputer System for
Regervations etc. by LA. and AL

1858. S8HRI D. D. DESAI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that the
Indizn Airlines and Air India have
decided to introduce computer systam

switching,
craft maintenance, etc.; and

(b) it 30, how goon the system will

RUSHOTTAM KAUSHIK): (a) Yes,
Sir.

(b) Air-Indis’s System is likely to-
go operstion in 1970-80. As re-
gords Indisn Alrlines, tha
under examingtion

il

§0
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Zaperts of Rice to Gulf Countries by
o SRR T 7:)

1989. SHRI D. D. DESAI: Will the
Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether STC has not been able
to meet the rice requirements of Gulf
States;

(b) whether thig bas led to the
trade being captured by other coun-

tries;

(¢) whether private trade was pre-

pared to export rice to Gull States;
ang

(d) if so, what was the Govern-
ment's views thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) and (b). STC has been supply-
ing Basmati Rice to the Gulf coun-
tries, but could not meet the re-
quirements of those countries for
different varieties of rice as only
Basmati rice is allowed for export
from India.

(¢) Yes, Sir.

(d) Private trade has been allowed
to export Basmati rice,

. -2

New Alrport at Mangalore

1860. SHRI T. A. PAI: WilI the
Minister of TOURISM AND CIVIL
AVIATION be plensed to state:

(a) has the attention of the Gov-
ernment been drawn to the need for
a New airport at Mangalore; and

(b) .what is the decision "ot the
Government on- this?
1048 L8—p

THE MINISTER OF = TOURISM
AND CIVIL AVIATION (SHRj PU-
RUSHOTTAM KAUSHIK): (a) Yes,

Sir.

(b) The airport at Mangalore 1is
adequate for Boeing 737 operations
by Indian Airlines. It is not propo-
sed to construct a new airport.

Guidelines for finalising Boarg of

Directors of Nationalised Banks
]

1961. SHRI T. A. PAl: Will the
Minister of FINANCE be pleased to
state:

(a) has the RBI laid down guide~
lines for the finalising of the ‘Board
of Directors’ of nationalised banks;
and

(b) how many active politicians
have been nominated to these Boards?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and
(b). The criteria of selection of per-
sons for appoinitment as Directors on
the Boards of nationalised bankg are
given in clause 3 of the ‘Nationalisa-
tion Scheme’. These Boards were
reconstituted in accordance with the
above provisiong of the Scheme. Be-
ing an office-bearer or member of a
political party is neither a criterion,
nor g disqualification for appoint-
ment on the board of a nationalised
bank.

Joint Projects started by India
with Bangladesh

1962. SHRI T. A. PAI: Will the
Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) how many joint projects have

been started by India with Bangla--
desh; and

(b) what are the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE

" AND CIVIL SUPPLIES AND CO.



1964. SHRI K. LAKKAPPA: Will the
Minister of FINANCE be pleased to
state:

(a) whether & raid was conducted
by the Income-tax authorities on the
busiess and residential promises of
the Directors of Parle Bottling Com-
pany Private Limited, Bombay during
this year;

(b) whether gome incriminating
documents were found during search,
if so, tull details; and

{c) whether Government propose
to take penal action against the
Directors of the Company for commit-
ing economic offences; and if not, rea-
sons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) to (¢). Re-
ports received indicate that the com-
pany formerly known as Parle Bottl.
ing Company is now named Parles Ex-
ports Pvt. Ltd. No raid has been con-
ducted by the Income-tax Department
in the case of either Parle Exporis
Pvt. 1itd. or its subsidary company.
named Parlp Beverages Pvt. Lid.. or
another allled company M/s. Bisleri
India Pvt. Ltd. The Directorate of
Enforcement searched he premises of
M/s. Bisleri (india) Pvt. Lid., Bombay
and some other connected premises on
15-11-1877 as & result of which some
documents had been seized. On the
basis of the investigations so far the
Directorate has issued:

(1) a show Cause Notice on 2-3-78
to M/s. Bislerl (India) Pvt. Ltd,
Bombay and its Divectors B/Shri
Ramesh J. Cheuhsn and H. M. Gel-
walls, for utillsing $14,336 for @
purpose other than the one for which
the foreign exchange was acquired

" Regulation Act, 1947; . \
(1i) = Show Cyuse Notice hax been

issued on 1441878 to Shri. Ramesh
J. Chauhan, for jointly acknowledg-
ing with his late fathér, Shri J. M.
Chauhan, a debt to the extent of
Rs. 2 lakhs, to Dr. C. Rossi, where-
by a contingent right to receive a
payment was created in favour of
Dr. C. Rossi, in counsideration of or
in association with the reéeipt by the
late Shri J. M. Chauhan of a loan in
Kuwait, in violation of the provi-
sions of Section 5(1) (1) of the
Foreign Exchange Regulation Act,
194%;

(iii) a Show Cause Notice on
15-12-1977 to Smt. Meenaxi Jasdan-
wala for illegal acquisition of UAE
Dirhams 500, in violation of the
provisions of Section 8{(1) of the
Foreign Exchange Regulation Act,

' 1973.

It iz understood that Smt. Jasdanwala
hus since died in an asicrcrash on
1-1-1978. The proceedings against her.
therefore, abate. The other two cases
are pending adjudication.

Incomg Tax Flle of Bhri Kantl Desad

1965, SHRI C. K. CHANbRAPPAN :

SHRI HUKMDEO NARAIN
YADAV:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government’s atten-
tion Rave been drawn fo . the news
item appeared in ‘Blits’ dated 1st July,
1978 captioning Kanti's lost 1.T. Ale;
and . :

(b) it sb, the details and Govern-
ment’s mution_ thereto? :

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE . {(SHRI
ZULFIQUARULLAD): . {a) and; (D)
Government is uware of the article
publishied In the *Blitz’ dated ist July,
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. l"ll m “Ketiti's Lot - LT
- . Fil&", Complete recards of Shri Xanti
Dosal are avallable with the Depart-

duted 34th June, 1978 made a. request
[ tho Commissioner of Income-tax,

CitysI for allowing his repre-
Ientltive to inspect the assessment re-
cords for the period 1962 to 1973 of
Bhri Kanti Desal under section
138(1)(b) of the I!ncomn-hx Act, 1961.
He was informed that this request
could not be mcceded to since inspec-
tion of records does mot fall within the
ambit of the said section. In his letter
dated #th July, 1978, he requested for
information whether the files in ques-
tion are available or not and if avaii-
able to allow .hig representative toin-
spect the records.

. To this a reply was sent by the Com-

missioner of Income-tax on 18th July,
1878 reiterating that inspection of the
1.T. records of an assessee by any other
person is not permissible under the
Income-tax Act, and that as regards
turnishing information u/s 138(1)(b)
of the LT. Act, if an application in
the prescribed form is made, appropri-
ate action will be tuken.

This Ministry has no infoymation
about the other allegations contained
in this report.

Tmport of Dry Wina rom Awstralia
1987. SHRI K. LAKKAPPA: Wil
4he Minister of COMMERCE, CIVIL

SUPPLIES AND COOPERATION be
pleased to stade;

(n wh;&ukham:::,hdy
Tata House is allowed import
gmmm.&u«rﬂumwy.

(b) if 30, whether mich wn import is
toothm md

(@MMW uuousﬂor thil.
uluution :

- ‘TRE MINISTER OF STATE IN THE
m'l OF - COMMERCE AND

0 were fssued
from 1972 to 1978 (except in 1979).to
Bhzi J. J. Bhabha, Chairman, Tata
Services Ltd., Bombay, for the import
of Dry Wine prucrlbed for the treat-
ment of his wite, by Prof. Victor Wynn,
Director, Alexlndor Simpson Labora-
tory of Metabolic Research in London
and gifted by him from hig Witteyurd
in Australia.

A

(b) No such requests were r W
from any other party. Had they been
made, each case would have been de-
cided on merits,

(c) Does not arise.
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PROF. DILIP CHAKRAVARTY
(Calcutta South): I have given notice
of calling attention motions on seve-
ral occasions...*®

MR. SPEAKER: Don't record.

It will be all considered. Shri
Ravi has given me notice.

SHRI VAYALAR RAVI (Chirayin-
kily: I have given notice of an ad-
journment motion regarding the un-
constitutional action of the Tamil
Nadu Governor, Mr. Petwari, in or-
dering an enquiry against g Minister
of tha Pondicherry Government, It
is a very unconstitutional act.

MR. SPEAKER: I have called for
certain facts in the matter. I do not
know the powers of the Lieut.

mafter, . . . S

SHRI V. M. SUDHEERAN (Allep~
pey): 1 would like to raise a very
serious and important matter which
has appeared under a news jtem in
today's Indian KExpress that ten
Adivasi hoys heve been sold in
Punjab.

MR. SPEAKER: No, You have not
given me notice. If you want, you
can make a statement under rule 377.

“SHRI A. BALA PAJANOR (Pondl-
cherry): As far as the other matter
is concerned, it hag created a problem
for my State, this action of the
Governor, because an elected Minis-
try is there, the Chiet Minister is
there.

SHR1 T. BALAKRISHNIAH (Tiru-
pati): About this clash between
Harijang and caste Hindus...®*

MR. SPEAKER: Don't record.

MR. Bala Pajanor, I told you 1 am
examining the matter.

SHRI A. BALA PAJANOR: What I
say is, you take it up an early date.
This is a very, very important
problem.

MR. SPEAKER: The notice was
given this morning. 1 will examine
the Powers of the Lt. Governor, whe-
ther he can do it. That requires a
little time.

SHRI A. BALA PAJANOR: 1 hope
you will take it up early.

SHR! JYOTIRMOY BOSU (Dia-
mong Harbour): There is & very
alarming situstion. The groundnut
manufacturers are mixing castor oil
and linseed oil.

MR. SPEAKER: Why gre you
mixing up things of which you have
not given notice?

PR

**Not recorded.
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amu P. mem
()I'tudyd)"- 1 ‘have given potice
_ m\dgrmlo .

MR. SPEAKER: Ithunder con-

aﬂenﬂm,thatlﬂ.ll.

Mr., Bosu, you have not given me
any notice. I am not gllowing.

SHRI JYOTIRMOY BOSU:
given one notice.

1 have

MR. SPEAKER: That hus been
considered. If I have not permitted
you, I have not permitted.

PROF. DILIP CHAKRAVARTY: I
have given notice.

MR. SPEAKER: What ever I have
selected will come up.

SHRI JYOTIRMOY BOSU: You
must be conzuming Postman ground-
nut oil...

MR. SPEAKER: Do not
anything.

record

SHRI JYOTTIRMOY BOSU:** (In-
terruption)

MR. SPEAKER: It is in your in-
terest to go according to rules.

SHRI JYOTIRMOY BOSU:
permanent invites to the
Committee.

ITam a
Rules

MR. SPEAKER: You are a per-
manent disturbance in the House also.
Mr. Tiwari, I have not gelected it for
today; it will be considered for next
week

N&w. Papers to be laid.

en—————

mv__ma‘c.%mn (SARA)
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12.03 hrs.
PAPIBS LAID ON THE TABLE

CompaNIzs (ACCEPTANCE or DEPOSITS)
FourTH AMDT. RULES, 1978 AND MRTP
CoMMISSION (RECRUITMENT Or MEM-
BERS OF STAFF) AmpT. Ruies, 1978 -

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): I beg
to lay on the Table:—

(1) A copy of the Companjes
(Acceptance of Deposits) Fourth
Amendment Rules, 1978 (Hindi and
English versions) publishedq in
Notification No. G.S.R. 373(E) in
Gazette of India dated the 17th
July, 1878, under sub-section (3) of
section 642 of the Companies Act,
1956. [Placed in Library. See No.
LT-2483/78).

(2) A copy of the Monopolies and
Restrictive Trade Practices Com-
mission (Recruitment of Members
of Staff) Amendment Rules, 1978
(Hindi eand English versions) pub-
lished in Notification No. G.8.R.
3857(E) in Gazette of India dated
the 10th July, 1978, under sub-
section (3) of section 67 of the
Monopolies and Restrictive Trade
Practices Act, 1969. [Placed in
Library. See No. LT-2404/78).

ANNUAL REPORT AND AUDIT REPORT OF
Tza Boarp, CALCUTTA FOR 1976-77 WITH
STATEMENT OF ACCOUNTS

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-

OPERATION (SHRI KRISHNA
KUMAR GOYAL): I beg to lay on
the Table:—

(1) A copy of the Annual Admin-
istration Report (Hindi and English
versions) of the Tea Board, Cal-
cufta, for the year 1976-17.

*eNot racorded.
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(Z)Acopyo!thcAuditMOﬂ'
(Hmd!and!naﬂshwrﬂm)o!m
Tea Board for Hhe' - 1978-TY
along with the statement of Ac-
counts. {Placed in Library. su‘uo.
LTWJ]

GENERAL INBURANCE (RATIONALISATION
or Pay Scargs aAND OTHER CONDITIONS
or Ssavicz or OFFricERs) 2mp AMDY.
ScHeME, 1978 AND NoOTIFICATIONS mmn
Customs Acr, 10682 ‘

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay
on the Table:—

(1) A copy of the General Insu-
rance (Rationmlisation of Pay Scales
and Other Conditions of Service of
Officers) Second Amendment
Scheme, 1978, (Hindi and English
versions) published in Notification
No. 8.0. 2110 in Gazette of India
dated the 15th July, 1878 under
sub-section (8) of section 18 of the
General Insurance Business (Na-
tionalisation) Act, 1972. [Pliced in
Lidbrary. See No. LT—MOO/?O]..

(2) A copy each of the following
Notificationgs (Hindi and English
versions) under section 159 of the
Customs Act, 1962:—

(1) G.8R. 318(E) published in
Gazette of India dated the 9th
Jurie, 1978 together with an ex-
planatory memorandum regarding
exemption from customs duty on
imports against Advance Licences
for export produetim

(ii) G.S.R. 310(¥) and 330(E)
published in Gazette of India
dated the 6th June, 1678 together
with an explanatory memoren-
dum regarding exemption from
eountmeiung duty . on imports
against Advance Licences for ex-
port production, .

(i) GBR. 325(E) m.a
in Gagetle of India dated the 19th

(iv) GSR 226(E) published
in Gazette of Indin dated:the 19th
June, 1078 together with an ex-

v) G.SR. 365(E) published In
Gazette of India dated the 15th
July, 1978 together with an ex-
planatory memorandum regerding
exemption from import duty on
silver powder suspension. -

(vi) GSR. 386(B) published
in Gazette of India dated the 15th
July, 1978 together with an ex-
planatory memorandum regarding
exemption from import duty on
photopolymer fillms.

(vii) G.S.R. 387(E) published
in Gazette of India dated the 15th
July, 1978 together with sn ex-
planatory memorandum regarding
exemption from import duty on
silicon wafers.

(viil) G.S.R. 363(E) published
in Gazetle of Indis dated the 18th
July, 1978 together with an ex-
planatory memorandum Fegard-
ing exemption from import duty
on epoxide resins and lmcom
resins. .

(x) GSR. - 369(%) publ!lhld
in Gazette of India dated the 15th
July, 1978 together with an ex-
planatory memorandum regard-
ing exemption from import duty
on photoresist.

(x) GSR. T8 blished in
Gazette of Indil %ll’l“:l the 15th



" (xi) GSR. 936 publishea in
 Gazette of Indla dated the 22nd

exemption from auxiliary duty
on articles re-imported into India
after repairg from abroed, enjoy-
ing exemption duty pdovma §n
Notification 204-Customs dated the
2ud August,  1976. [Placed in
Library. See No. 1LT-2497/78].

Normmcarions Usper Custosg AcT,
1962

SHR! ZULFIQUARULLAH: 1 beg
to lay on the Table a copy each of the
following  Notifications (Hindi and
English versions) under section 159 of
the Customs Act, 1962:--

(i) Notification No. 142/78-Cus-
toms published in Gazette of India
dateq the 28th July, 1978 together
with an explanatory memorandum
regarding exemption from Dbasic
custom duty on coking coal when
imported.

(ii} Notification No. 143/78-Cus-
toms published in Gezette of India
. dated the 28th July, 1978 together
with an explanatory memorandum
regarding exemption from sauxiliary
duty of customs on coki.ng coal
when imported. [Placed in Library.
See No. LT- 2407-A/78].

‘BHKI VASANT SATHE (Akola):
Rose. _(Interruptions)

MR. SPEAKER: Mr. sm:e. you
wint about Times of India. I have
_ ponpomd it tin Monday.

BEKT JYOTIRMOY BOSU: This
iy @ national menace. .. (Interrup-
tond) -

mee, no menace in the Parliament.
SHRI JYOTIRMOY BOSU: You

" may bramd me anyway you like be-

clusellmow!havcyour'nmtwbhu.
MR. SPEAKER: You are right.

SHRI JYOTIRMOY BOSU: My
questivn is...

MR. SPEAKER: Do not record.
SHR! JYOTIRMOY BOSU:**

12.07 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from
the Secretary-General of Rajya
Sabha:—

(i) T am directed to inform the
Lok Sabha that the Rajya Sabhas,
at jts sitting held on Wednesday,
the 26th July, 1978, passed the en-
closed motion concurring in the re-
commendation of the Lok Sabhe
that the Rmjya Sabha do join in the
Joint Committee of the Houses on
the Khadi and Village Industries
Commission (Amendment)  Bill,
1978. The names of the members
nominated by the Rajya Sabha teo
serve on the said Joint Committee
are get out in the motion.

MOTION

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do join in
the Joint Committee of the Houses
on the Bill further to amend ‘the
Khadi s&nd Village Industries
Commission Act, 1956, and - Te~
golves that the following - hn

**Not recorded.
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Member; of the Rajya Sabha be
neminated to serve on the said
Joint Committee:—

1. Shri Juharlal Banerjee

2. Shrimati Kumudben Mani-
shanker Joshi

3. Shri A. G. Kulkarnj
4. Shri E. R. Krishnan

5. Shri N. P. Chengalraya
Naidu

6. Shri L. R. Naik

7. Shri Ghanshyambhai Oza
8. Shri A. P. Sharma

9. Shri Lakhan Singh

10. Shri R. K. Poddar.”.’

(it) ‘In mccordance with the pro-
visions of sub-rule (8) of rule 186
of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha,
I am directed to return herewith
the Customs Tariff (Amendment)
Bill, 1978, which was passed by the
Lok Sabha at itg sitting held on the
20th July, 1978, and transmitted to
the Rajya Sabha for its recommen-
dations gnd to state that this House
has no recommendations to make
to the Lok Sabha in regards to the
said Bill’

(ili) ‘In accordance with the pro-
visions of rule 111 of the Rules of
Pracedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Employ-
ment of Children (Amendment)
Bill, 1978, which has been passed
by the Rajya Sabha at its sitting
held on the 26th July, 1878.°

(iv) ‘In accordance with the
provisions of rule 111 of the Rules
of Procedure and Conduct of Busi-
ness in the Rajya Sabha, 1 am
directed to enclose a copy of the
Repealing and Amending Bill, 1978,
which has been passed by the Rajya
Sabha at its sitting held on the Mh
July, 1978.

BILLS, A! rAssnn nr"gahm
sAkﬂA’

BECRETARY str..lﬂnlnymthc.
Table of  the House the - following
Bills, as passed by Rajya’ &bhr-—-

(1) The Employment of Children
{Amendment) nm 1978. e

(2) The Repealing and Amarxd-
ing Bill, 1878.

12.09 hrs.

RULING RE: QUESTION OF PRIVI-
LEGE  AGAINST MINISTER OF
STEEL AND MINES

SHRI VAYALAR RAV] (Chirayin-
kil): What about your ruling on the
privilege question?

MR. SPEAKER: On  July 25, 1978
Sarvashri K. P. Unnikrishnan and
Vayalar Ravi gave identical notices of
question of privilege against Shri Biju
Patnaik for misleading the House by-a
statement during the debate in Lok
Sabha on 19th July, 1978 on the MISA
(Repeal) Bill. In their notices they
have stated inter &lia as follows:

“... it you hold that Mr. Patil had
expressed the correct position of the
Government viz.,, the whole issue
was under consideration of the Gov-
ernment, then. Mr. Patnalk was ‘will-
fully and deliberately’ misieading the
House. There are material diffe-
rences in the reply by Mr. Patil and
Mr. Patnaik's announcement.”

The contention of Shri Biju Patnaik is
that in eflect what he informed the
House was that the Cabinet had decid-
ed to constitute a Special Court to try
cases arising out of Shah Commission’s
report 1f the same is permissible unde>
law and in that regard a decision had
been taken to refer the matter to the
Supreme Court to  ascertain its view,
but because of continous interruptions
he was not able to clarify the poaition.

The question monminvmm
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- Sbyi: Patunik - deMberately 'made a
wrong statement before . the House on
19th July, 1078 with a view to mislead
the House, Before a statement made
by & Member of Parliamert can be
considered as giving rise to a charge
of breach of privilege of the House,
it is not sufficient to show that his
statement is incorrect, it must also be
shown that he deliberately made that
statement with & view to misiead the
House. _
1 have gone through the proceedings
of Lok Sabha held on 15th July, 1978.
The observations made by Shri Patnaik
are some what confusing and to some
extent contradictory. The first obser-
vation of Shri Patnaik reads:—

“I do not want to argue. I am
saying it as Government that we
have decided to set up a special court
and we are going to refer the matter
to the Chief Justice of India in due
course.”

He again observed:

“I have said and I repeat for the
members of this House that the Gov-
ernment has decided to set up a
special court. A Bill is being brought
in this House—maybe Mr. Ram Jeth-
malani's Bill (Interruptions)—under
which the Government have decid-
ed to refer it to the Supreme Court.
This is the decision taken by the
Government ™

Again, answering Shri A. C. George,
Shri Patnaik observed:

“... 1 merely conveyed what Gov-
vernment have decided, viz.,, that we
wish to try the cases, as follow-up
action of the Shah Commission's
Report by a special court. And the
Chiet Justice “of the Supreme Court
will be consulted. This is a decision
of the Government

And finally he observed in response
{o certain criticism of Shri A. C.

George:

_*“When I say that the Government
have taken a decision, I am sure the
hon, Members understind-—they have
been Ministers themselves—fhat the
Cabinet has taken a decision, In fact,

it was given as a hand-out by the
Cabinet nearly- 10 - days ago. It it
has not come to his notice, I merely
wanted to remind Mr, Sathe that
such a decision hag taken place, and
in continuation of that decision, and
in pursuance of that decision, the
matter will' be referred to the Chief
Justice of the Supreme Court for his
opinion.”

Shri Patnaik repeatedly mentioned
two things, viz.,, (1) that the Govern-
ment hag decided to set up a Special
Court and (2) they have decided. to
consult the Supreme Court in that re-
gard. If the observations of Shri Pat.
naik are read as a 'whole, as we should,
the inference to be drawn is that
according to him the Government have
decided to set up a Special Court if
the Sup Court upholds the legali-
ty of such a procedure (Shri Patnaik’s
reference to the Chief Justice of India
at some places was evidently intended
as reference to the Supreme Court).

Despite the fact that Shri Patnaik
was mixing up things during his obser-
vations, it cannot be said that he was
deliberately trying to mislead the
House by saying that the Government
has finally decided to set up a Special
Court. His repeated reference to the
consultation with the Supreme Court
or the Chief Justice of India would
have been wholly irrelevant if the
Cabinet haq taken a final decision to
constitute a Special Court. All that
can be said is that Shri Patnaik was
repeatedly putting the cart before the
horse.

Under these circumstances, I am un-
able to hold that Shri Patnaik has
committed any breach of privilege of
the House. The consent asked for
under Rule 222 is accordingly refused.

SHRI VAYALAR RAVI: Please ask
Mr, Biju Patnaik to have gelf-restraint
on himself in future,

MR, SPEAKER: I have done that; I
am sending a copy to him. (Interrup-
tions) The Calling Attention,



- m mmm Am-mm (Pro-
cedure),

ua-.srum: The Celling Atten-
tion,

ot or Fwre v (grefiye) ¢

& e wweaT St A SEv wiger f

pf« e g WA ¥ wr wrew

Mﬁmﬂh%ﬁiﬂ

fety % w2 ¥ foreta foray nay v

m%««m@‘mﬁwma’r

i wgr ar fic 3w ¥ qe o wrew

e er v Wt R,

MR. SPEAKER: That is not a point
of order. Don't record, (Interrup-
tions**) What item is to be selected is
1o be done by ' me, not by you. The
Calling Attention.

ot T feaow TN ;. WO
wfww faar a7 f fe qrea w1 o
it § I Wl & wafaq v i
TEaw em AT @

MR. SPEAKER: 1 have ruled it out.
‘You must conform to the rules.

You could raise that matter after
the Minister of Parliamentary Affairs
makes a statement about the Business
for the next week.

SHRI VASANT SATHE (Akols): Not
that. In today's Calling Attention,
there is nobody's name concerned with
this. That is the point he is making.

MR. SPEAKER: What can I do?
There is a ballot.

oy uw faww wrEw - Wew
fwam g & aff qv I et 3% ) oy
g ¥ o WY # g 4y Rager wree
stwft kL X e ar o Wy gw
ﬁwﬁﬁﬂmimmxﬂi& L ]

!

T wibfy % Wk A% oY s wrer o
gal @ 1 IO R U ogh ey W
warw wiat § i ag =nee s e}
qradi T QO AN ¥ an wIneY S
wifgd

gerw e ¢ sy gl ¥ N
W qUPT R | Yes Mr, Joshi,

oft woit e M g
g wieet At wpn wifgy )

gurer g § fir ofr agdr s ofe
figelr w1 T 7 7w wSwa N
Aw & wiek sy a1 ey wmd oWk
fa gt wtfemr s ag oy dwz &

wran § o wk oe el pwre wff
forar § 1 ngwﬂ L
¥ M T

MR, SPEAKER: 1 cannot do that.

oft Trw fawrer wTewwy o
wgvew, Ay sl o vy 9 oY

gw g

tmurnn mmﬁummﬁ

*¢ Not recorded.
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'-=iﬁww‘ir’ﬁwﬁiqtrt L

~myrw § ¥ o dopw wres Kww

§ ey ey gt wr et iR, gt
& T feowma wTsd )

un,seum This is not a point
of order.

#thﬂn(ﬁn)
wfter wgw & g wifcdadme e
STNT WTEAT § €% ww # 1 ow faw
wifax eiwe dwa ¥ faz ¥ &
T Y AT Uy T W7 fo faw Wy
(ovewa g Tl W e fear
widur 4 A e e wde W
miﬁwmhmrﬁwﬁm

g #& gwr 7w 3O el
dw!&hﬁt fo aff Ta T AW
st § ¢+ faxr Wi & " Wi
w2uy N X QAT X oqk wrw §@
oy R T &

MR. SPEAKER: If you give me a
supplementary notice, I will look into
the matter.

it wiwreare g wiow : @7 £
TRY O o Wy o oS 1w
or foX arm® Wit e O N
m-nimmwm;

aBmA.BALAmANOR {Pondi-
cherry): I want to make myself
cléar because’ ithnsaulereneetomy
statement the otlier day when I said
something in regard to Calling Atten-
tion Motion. I never said: “It is a
question of South India, North Indla
on that occaxion® 1 simply’ stated
_ﬂmoaumdwbocmthotmudﬂ
-'notnhhtothlt Idonotwnntto

netion of - Houth tndia m»routh
in_dh because I am not bf that chau-
cter, So, 1 should rxotbemistakm

mwm.g 5 10 (SAKA) KE C.4.- 278,

(Inmmm)

MR. SPEAKER: If there ig any
mistake, I do not know. You pleage
mmke a complaint and I will look into
the matter.

DR. MURLI MANOHAR JOSHI
(Almora): I call the attention of
the Minister of Home Affairs...

(Interruptions)
ot gow Wi (aamar) @ WA
wWw W wte i fedy @ g

w7z & A7 w7 A0T A wAray § Afaor

forr Wi} ¥ rer § they represent s.c,
also. I come from a reserve’
constituency. 1 represent gene-
ral also. It s all right.

ﬂ'{tﬁmmﬁn«iftmima ot
LR O R twy ? ﬁmnw
¥ fod Ta tama g (vawniy)

SHRI K. GOPAL (Karur): 1 - m
understand the feelings of the Mem:
bers. I was one who was preaent' .t
the time of ballot ye'terdny Thete
were 24 notices. My name wes WO
there.

(lute-rruphom)

We certainly share their feelings who
were not lucky to get their names in
the ballot. In my opinion, it is ‘mbt
practicable to allow all those 24 Mem-
bers to take part in the discussion, .

MR. SPEAKER: I ‘may tell for ﬁa
ihtormation of Menibers that M. Ram
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Dhan vontacted me and hc wanted

tiet the Committee on the welfare
of Sclieduled Castes and Scheduled
Tribes should go there and look into
the matter.: I immediately gave him
consent on the telephone itself go that
the Scheduled Castes Committee may
go there and look into it themselves.
But, so far as ballot in g calling atten-
tion is concerned, there {s no sepa-
rate ballot for South Indiens or
North indians or Scheduled Castes or
non Scheduled Castes. I am sorry,
the ballot has not favoured. 1 would
have preferred it. This ig not absolu-
tely corect that no South Indians
iz there; it is irrelevant, because Mr.
Assithainbi is there. He is a South
Indian.
. (Interruptions)
SHRI VAYALAR RAVI (Chirayin-
kil): It is very unfair to make any

remark.
(Interruptions)

Only Scheduled Castes, are going
there. We are all interested.

MR. SPEAKER: We are all in-
terested.

SHRI VAYALAR RAVI: We are all
fnterested. very unfair remark he has

mhade,

ot vw aorm (7T ad)
SEAW APET, T WL AT qa wAHeMw
g 1 ag e oA ¥ T wiTw
AT myaguw e awe F § s
oy vk Wy v agr € e e andf
¥ g4 7% NqW T ¥ q¥M JuF
wr Wt A A2
MR. SPEAKER: My reading of the
rules does not permit me.

off T oW ¥Te wifaT
&t & wou wwt ¥ gt fear wr
ac Wit dwvm oW w7 qwe
Tz w1 & g g Ot & sy Wit
) X gud A pe TRT &1 wne
o o qgt gT 9t ¥ qe-ge T

be
the Rules Commiﬂee (lmn'upﬂc!u’

Mr, Lnkshminmyumn I have al-
ready told you when you met me: I
will tell Mr. Ram Dhan to take you
also when they go there since you
come from that constituency.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED CLASH BETWEEN CASTR
Hmpus aMp HARIJANS IN VILLU-
rURAM, Tamit. Nabu,

DR. MURLI MANOHAR JOSHI
(Almora): I call the attention of the
Minister of Home Affairs to the fol=
lowing matter of urgent public imp-
ort end request that he may make
a statement thereon:

“The reported clash between cas-
te Hindus and Harijang in villu-
puram, Tamil Nadu, opn the 25th
July, 1978 and slleged death of nine
Harijans.” .

ot whorr wefy (wear)
weqer wiien A saveqy wr wwr § 4
€q woer v WA fprgaTa ¥ swanat
§—sars dar & qre ¢ damw § o
xa forg sare 44 €Y QT ¥F I wWTw
¥y w,fig 7 1 S Ow ey Fur wrar Wy
an Ty & qavs Al ¥ Wy« fu
sz gfcwat 9T qurere far @
# warny  weqT 1 qafeq oW wer
ug @zdiz warw St W W wifgy
=t Trra WY oY Yk o wear wifie
foaefy ar oY wg o Qe whe ¥ wir
air & st gfoarAt o 1 xriv snwrwrct
i ey worgwiy?
wg W o Qe Wie ¥ adt wfy ard
g!
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: Nl MINISTER O:l' 8TATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI 8. D. PATIL): Sir, Government
have learnt with great regret that 12
lives were lost in classes between Hari
jang and caste Hindus at Villupuram
town with about 65,000 population in
Tamil Nadu,

According to information received
from ‘Government of Tamil Nadu, on
the evening of the 23rd July, 1978, one
vegetable vendor, g caste Hindu, was
sllaged to have been assaulted by some
persong from the Harijan Mohalla in
the town for having earlier teased a
girl from that Mohalla, who came {o
buy vegetables. He sustained minor
injuries. A case was regisiered by the
Police that night. The vegetable mer-
chants organised a hartal on the 24th
July, A procession and a public
meeting were organised by them,
After the meeting was over, some of
the people set fire fo a few cycle rick-
shaws and one or two thatched sheds.
:I:y other incident occurred on that

On the early morning of the 25th
July, 1878, situation was reported to
be peaceful. But suddenly at about
8.00 a.m., gome persons in the Harijan
Mohalla organising themselveg into
groupg are alleged to have set fire to
shops and houses in the main bazar
ards., Bimilar arson directed against
Harijan houses came to be reported,
In ‘all, about 200 huts and sixteen
shops were damaged, The total loss
on account of arson is reporteq fo be
around Rs. 10 lakhs, The situation
wag brought under control on the after-
noon of the 25th itsel? by Police rein-
forcements, arriving from Cuddalore.
The situation remained well under
control in the afternoon and later in
the night. On ' the 26th morning, 8
dead bodies were spottey in a tank in
a village (Merudur) at the periphery
of the town.. No clasheg or arson were
reported. before the recovery of the
bodies at the place where the bodies
were found. Of these 9 dead, identity
o!!hyuthbumbuﬂnd. The other
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seven are Harijang aged between 12
and 35, Nome of the dead bodies are
reported to have any burn injuries.
On the 27th morning, three more dead
bodies were found on the outskirtg of
the town. All the three are unidenti~
fied, Two of them, one male and one
female, have burn injuries. A third is
a body of a male aged about 18 with
stab injuries.

According to the Government of
Tamil Nadu, the situation was well
under control and the town wag come
ing back to normalcy on the 27th
July. The Inspectai-General of Police,
the Collector and others were camping
in the town,

DR. MURLI MANOHAR JOSHI: Mr.
Speaker, Sir, this is a very serious
ineident which has happened in this
country and it deserves fullest con-
demnation. As you will see, certain
questiong arise out af the statement
which the hon. Minister has made
before the House. It states that =~
hartal was organised on the 24th July.
Wby was this hartal organised? Was
the police inactive and was no action
taken in order to control the situation?
Then, a procession was allowed fo be
taken out and a meeting was allowed
to be held. Why was all this allow-
ed by the police officers? Why did
they not sense the tentiofi, inood of i+
masse; and mobs and allowed these
things to grow? Ag early as Septem-
ber 1977, a tention was reported in the
newspapers in this town and certain
ralliey were organised. Therefore, the
police authorities should have been
more vigilant, but this statement says
that a meeting was held and proces-
sion was taken and nothing was done.

On the 25th July, all these incidents
which are very serious have taken
place, people were burnt by trying

down to trees, houses were seton fire,

a big market wag set on fire, a big dry
fish market was destroyed and gutted,
a timber market was desiroyed and
gutted, anq a serious losg has oceur



police doing, who were the police offi-
cers, who waz the Sub-Divisional

what wag the Inspector Cieneral. of
police doing? No further went there
and the whole thing went on.

Sir, a worst type of communal fren-
Zy, caste frency is taking place in the
country and the country is going to be
divided—a danger is there at least—
between caste Hindug and non-caste
Hindus and Harijana. Should such a
situation he allowed? Will the Central
Government, or the Minister incharge
assure us and tell us what steps the
Government gre taking in regard
in order to evolve a national conrensus
on this issue 50 that such things do not
happen? We are reminded of Mahat-
ma Gandhi’s efforts, which saved uu-
country from breaking on thig point.
Thig lg a very serious matter which
challenges the very existence of
social fabric in this country. Very
serious soclal consequences are going
to take place. 1If such incidents are
- allowed to continue, these will have
their own rgcoﬂ.ln. effect in other
States and o!per phcel

My question is, whether the responsi-
bility for this incideni is being fixed
and what punishment the Btate Qov-

spot,

As far as the . quewon; ralsed
Shri Joshi regarding barial, the pro-
cession ang the public meeting which

points. However, we will ask for (he
informuation and when it is supplied,
we wilt make it available.

As far ag the geners] question of al-
rocities on the Harijunsis concerned,
1t {3 a matter which is geriously engag-
ing the attention of the Goversasnt
and all efforty gre being. made. A
conference of the Chie? Ministers is
also now being called and all eiforis
snd ceoperation of the varioug parfies
18 also being sought. This Is the sotton
bdn:umbymcm

*mmﬂ {awwge) :
qower wEvew, dror et w7 e § e
wifly udws ey fear wrar §, 4w
tmummmt . vak
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THE PRIME MINISTER (SHRI
MORARJI DESAI): Whatever Infor-
mations we have, has been given, Fur-
ther information is being obtained and
we want to see that such things do not
happen, but I see here that there is
retaliation and counter-retaliation,

it is true that the Folice should have
taken preventive action when they
knew that something had happened on
the 24th and the 25th. That is why I
am drawing the attention of the Chisf
Minister of Tamil Nadu {o go into it
tully amd punish those who are ves-
ponsible for it.

MR, SPEAKER: This is a matter
where I must also express to you my
difficulty. On. question of thig charac-
ter, it I delay, naturally there will be
agitation in the House. If I do wot
delay, because the primary responsibi-
Uity is that of the State Government,
the Central Government will not get all
fbe information immediately and so
it is between the two that I am placed.
L myself had e little difficulty in select-
Ing it and I thought that this could be
taken up a few days later. But from
past experience I knew that if I delay
it ﬂum will be a lot of agitation.

Mr. Basu.
o witer vt : oy & o
i & o $ ag wrer gy e ARy

oY wid, syt aw Iher g

MR. SPEAKER: Mr. Basu.

. ol epirew Wit : wre wrch
& s W gl §, 2efrnr & ey w
g ww aw fier ¥ arvdarey
.“mﬂlﬁt!
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SHR!I CHITTA ﬁasu (ﬁinﬁt_):
‘Mr. Speaker, Hir. .

dmm:mhw
woec wry Wi ot vt & 7wy
W orarw § 7

SHRI K, P, UNIIKRISHNAN (Bads:
gara): He has not yieldeg and what he
sayg should not go on record, -

ot wirem ot ;oW s
fiir weik § oY, mfeww, i wOr § oY
Aferw 1 Ty J&d gaTE I ATAWE,.
efrer & A qaT ww wwar g P

MR SPEAKER: I have caller Mr.
Basu. .

SHRI JYOTIRMOY BOSU: (Daim-
ond Harbour): I am here, Six_'.

MR. SPEAKER: 1 have not callad
you. I have called Mr, Chitta Basu,

SHRL CHITTA BASU You are not
Chitta Basu who has been called,

it gevw worw ()
o are g AT fr @ g

MR, SPEAKER: I have called Mr.
Chitta Basu. Your question ig not
answered.

u\mnmn-

MR, SPEAKER: I have called . H:.
Chitta  Basu. Please do not
Only those members. whose names nD-
pear on the list are mned.

SHRI CHITTA BASU: The issue. is
very sensitive and my purpose is not
to arouse passion or unrest{ amony
any members of any communily. But
i want to highlight certain banis
questiong and in . this connection I
would, like that the Prime Minister
should make it clear whether it is not
a fact that he, in a conference of the
leaders of the Opposition snd of the -

"Hoc morded
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(Shri Chitta Basu.)

other Gmpl, made a cntuoricsl state-
ment that a situation like this where
atrocities are committed on Harijans
or a situation of this nature should be
properly dealt with. And, to begin
with, an sll-Party parliamentary team
should visit the place so that the puo-
ple of the area can understand the rea!

attitude of the Parliament and of all.

the Partiegs concerned.

In this case, I would only want to
mention that the Prime Minister—I do
not know why he has made that com-
ment—said that it is a matter of an
offensive or counter-offensive or in his
words, retaliation or counter-retalia-
tion. It has prejudicegq the cause of
certain communities and 1 am forced
to make this comment, It would have
been better for the Prime Minister not
to make such comments at thig stage.

Therefore, my first point is: whether
the government propose, in tune with
the commitment made by the Prime
Minister, to send a parliamentary team
to the particular town to go into the
whole affair, That is No, 1...

SHRI A. BALA PAJANOR (Pondi-
cherry): 1t is unnecessary, Sir. In the
conference. ...

MR, SPEAKER: He will answer i,

SHRI CHITTA BASU:There seemsto
be some misunderstanding in the mind
of my hon. friend. It is not my pui-
pose to comment on the activities of
the AIADMK government or of any
government for that matter. It is not
my purpose {o comment on the Tan-
Nadu Government. My purpose iz and
I think that the Prime Minister has
also made that point that there will
be an all-party approsch to the
problem of this nature. It must
not be the problem to be look-
ed after only by the State Government
or the Central Government. It is a
matter which needs proper assess-
ment of the gitustion and gli parties
efforts are needed to mut the situa-
tion,

JULY - 83, 978
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this incident. I quote “The Hindu" of
the 27th .m, on this subject: "

“The vlcle:me in thz tmr wn
sparked by sn incident on ‘Sunday
when a Hatijan girl was allegedly
teased by a Caste Hindu In a velm-
able shop”.

To-day there is an lmpoﬂmt report
in the Statesman,

in The Statesman. I quote the rele-
vant portion of it:

“Apparently, a large section of
Business community expects the
Harijans to treat such incidentz as
a fact of life.”

Here lieg the crux oY the problem.
And this is the question of social
attitude to women, particularly Hari-
jan women, Harijans should not treat
this incident, which concerns their
sense of self respect and particularly
the respect for their women folk, like
that because Harijan women are also
women, They are also mothers and
they are also sisters. Attitude of dis~

and sometimes of contempt
towards the Harijans or non-Harijans
caste should be condemend by the
House as a whole, 1 want that the
Prime Minister should join me in con-
demning this attitude of any caste
towards the womanhood of Harljans,

There are certain incidenty of grue-

" some nature: I mention from the

Statesman of to-day:

“12 year old Shakti, a Harijan boy
and 4 others were caught, tied to a
tree and beaten to dealth, Their

bodies were demped into ponds”

“A 19 year old Marijan youth was
strangled to death.”

“A body of 20 ynr old Harifan
woman and 23 year oid Harljan man
‘'was charred beyond recognition.”

“In the main Harljan colesiy near-
Iy 500 dwellingg have been delt"oy
ed in fire,*
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ment of ‘Tamilnadu to make a proper
probe into the whole affair so that the
real culprits can be brought to book.

May I also know from the hon, Minis-
ter whethey the Government would
advise the Government of Tamilnadu
to immediately suspend the police offi-
cers for their utter faflure in taking
preventive measures,

From the statement made by the
Minister of State in Ministry of Home
Affairg it {s clear that tension had beep
huilding up for a few days. The
police officerg failed to take proper
steps.

Lastly, may I also request the Gov-
ernment of India to offer relief and
succour to the victims who had lost
their lives, who had lost their dwelling
houses and who had suffered in any
way. With these words I want that the
Prime Minister should make a catego-
rical announcement in this House.

SHRI MORARJI DESAI 1 would
not only advise but expect the Tamil-
nady Government to find out the
persons respongible and punish them
severely. On that gcore I have no
~doubt. And {f the representativeg of
Opposition from every. party want to
£o there and enquire, I shall certain-
ly have no objechon because I have
agreed to it. But there Is a Par-
llamentary Committee for the Sche-
duled Castes and Scheduled Tribes
which hag representatives of all par-
ties. If that goes, it will go on behalf
of Parliament. That can go, or this
can go.

- MR. SPEAKER: I have already
permitied them to go, I have already
permitied the Scheduled Castes Com-
tnittee to go.

SHRI MORARJI DESAI: Certain-
ly there has been some negligence on
the part of officers, (Interruptions)

1848 1810
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MR, SPEAKER: & is & Parliamen-
tes.

SHRI MORARJ] DESAI: There is
already a Parliamentary Committee
which can go and which should go.
But I certainly want every incident
to be probed into fully and all those
respongible for such incidents to be
punished very severely, o that they
do not recur again.

SHRI T. BALAKRISHNIAH (Tiru-
pathi): Mr. Speaker, Sir, I rise on a
point of order. It hag been pointed
out by the hon. Prime Minister in
this august House that he has written
to all the Chief Ministers, There is
a responsibility. (Interruptions) Please
listen to me,

MR. SPEAKER:
of order.

SHRI T. BALAKRISHNIAH: I am
one of the Members of the Commit-
tee. On behalf of the Committee of
Scheduled Castes and Scheduled Tri-
bes, recently I visited Madras where
the 1.G. of Police, all the Secretaries
and other people were assembled (In-
terruptions;, Please listen. 1 asked
them a specific question:

" “Did you receive any letter from
the Prime Minister in this connec-
tion, in regard to the fixing of res-
ponsibility on the District Magis-
trate or the higher officers, in the
case of atrocities on Harijans?’

There is no point

They just denied that they hag not
received any letter from the Prime
Minister. How can you trust that
the Prime Minister can do justice to
Harijans in writing to the Tamil Nadu
Government? How do you feel that
this Parliament or thig Central Gov-
ermmment can do justice?

MR. SPEAKER: This is not a polnt
of order.

SHRI T. BALAKRISHNIAH: There
must be some assurance by the hon,
Prime Minister that he will do justice
to the Harijans. .
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SHRI MORARJI DESALI: If any
officerg in Madras have not received
instructions, that cannot be my fault.
I have written to the Chief Ministers
about these things and also regues-
ted them to tell gll the officers con-
cerned in this matter. If it has not
been conveyed to them, it is not my
fault. But I ghall certainly request
the Chief Minister of Tamil Nadu to
let me know whether this is true.

MR. SPEAKER: One other gques-
tion was asked: Could any compensa-
tion be provided for the families of
those who have suffered?

SHRI MORARJ!I DESAI: Really
speaking, those who are responsible
for this arson gught to be made to
pay for thjy loss, and not the Govern-
ment. Therefore, there should be
heavy fineg levied on the locality; this
is the only way; otherwise Govern-
ment will be brought in every time,

(Interruptions)

MR. SPEAKER: Don’t record.
(Interruptions) **

*SHR1I A. V. P. ASAITHAMBI
{Madras North): Mr Speaker, Sir,
at the very outset, I would like to
commend the constant efforts of the
hon. Members of this House who, in
the recent past, have been frequently
and passionately pleading for protec-
tion to the life and property of the
Adidravidas on the floor of thiz august
House.

1 wish to stres; here that the unfor-
tunate incident in Villupuram in which
the Adidravidas have been subjec-
ted to violent attack cannot and should
not be compared with such atroci-
ties being perpettrated on them in the
northern partg of our country. In
Tamil Nadu, I bave no hesitation in

JULY" 18, 1878
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saying that there iy np custe- “animo-~
sity or hatred among caste-Hindus and’
Adidravidas, This is mainly due to
the untiring efforts of Perivar Rama-
swamy Naicker and Arignar Anna
who have broken the barriers of cuta
and communities,

The incident in Villupuram has not
occurred all of a sudden, Two our
three times earlier such incidents
have taken place. The Lok Sabha
might not have had the opportunity to
discusg or know about them because
of the Emergency or the President’s
Rule in Tamil Nadu. Thig latest in-
cident is one in the chain of events
that have occurred there. It is repor-
ted that the cause of thisg ig the teas-
ing of a Harijan girl by a caste-
Hindu. I is clear that this is the
handiwork of some anti-social ele-
ments and alsg unseemly exhibition of
group rivalry. Caste feelings or caste
animosity should not be given impor-
tance in this episode.

Here, I would like to state that this
serioug happening could have been
averted if the Police Administration
had taken prompt stepy to control the
situation. As pointed out by mv hon.
friend, Dr. Joshi, the mover of this
Calling Attention Notice, the Police
has pnot acted promptly and effective-
ly. The incident took place on 23rd,
and there were repetition of sucn
ugly happenings on 24th, 25th and
26th and yet there was no scent of
Police there. One begins to wonder
whether there is a Police Department
in Tamil Nadu, whether there is Home
Minister there and whether there iy 2
worthwhile Government ihere, I have
to reiterate regretfully that because
of the ineptitude of the Police during
the past year or so such incidents are
recurring, culminating in the grue-
some murder of 50 many innocent
people.

**Not recorded.

*The original speech was delivered in Tamil.
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Here I would also like to point out
that in Tamil Nadu cases are institu-
ted just the heck of it. Where
_cases are necessarily to be instituted,
they are brushed aside, A case has
been instituted against me alleging
that I tried to murder Shrimati Indira
Gandhi. I should gay that the Police
ig being misused there. The Pclice
by themselves are not functionirg
effectively. The Police in Tamil Nadu
are also trigger-happy. In the recent
Farmers' Agitation many deaths—in
fact 10 people were killed—had “aken
place. In the Fisherman's Agitation
similarly, murders had been commit-
ted. In this case, just because the
‘Harijans and caste-Hindus were in-
volved, and alsp because the news-
papers flashed the happenings, we
fhave had the opportunity to discues
about this here.

‘When thig incident took place, the
entire Police Department was behind
the Chief Minister in Madurai be-
cause of the Corporation Elections
‘there. Naturally they could not rush
to Villupuram to the aid of the vic-
tims. Cuddalore js half-an-hour dis-
tance by car from Villupuram. The
Police from Cuddalore should lave
come to Villupuram. Vellore ig al<o
half-an-hour distance by car from Vi}-
fupuram; yet the Police fraom Veliore
did not come to Villupuram. Madras it-
xelf is one-and-half hour distance by
car and the Police from Madras could
have come to Villupuram, The Police
«ould have come to Villupuram on the
23rd {tself, Till Wednesday, the Police
was conspicously absent. Looting, ar-
son, murdur continued merrily for four
‘dayg and the Police was nowhere nenr
the ares of conflict. The Police pei-
sonnel responsible for this criminnl
negligence must be proceeded against
and they must be removed from ser-
wice at once. An impartial judicial
inquiry must be instituted forthwith,
The hon. Speaker mentioned that the
Beheduleg Castey; Committee is visit.
ting Villupuram shortly, That is not
enough.. I would suggest that, instead
of sending all-Party M.Ps, a delega-
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tion of all-caste. M.Ps must be asked
to visit Villupuram. Today morning

I heard over the Radio that the Chief

Minister of Tamil Nadu, who usually
takes shelter for any event under the
plea of political institution, who im-
putes political motivation for any
unseemly law and order problem, has
this time stated that he would be
constituting shortly an all-party Com-
mittee to go into this question..

SHRI A. BALA PAJANOR. Sir, I
object to that. He cannot discuss
about Tamilnadu. It is irrelevant;
This is g State gubject. I appreciated
the hon. Member's feelings about the
eradication of caste-Hindu feelings in
my area. For him to discusg about
the Chief Minister and to speak about
the law and order has he got a mes-
sage from the Home Minister? Is he
the man concerned to speak about it?
(Interruptions) 1 object to his talking
about the Chief Minister very se-
riously, 1 have got the material
This morning I talked to the Chief
Minister. As g responsible man 1
have got the materials from the Chief
Minister. He has sent two Ministers;
he hag deputed two Ministers to go
there. 1 can understand the feel-
ings for them_. (Interruptiong) Al
right. Go on, I {ollow you. Don't
try to ston me by your barbaric
methods.

SHR1 A. V. P. ASAITHAMBI; An
All-Party Committee should visit this
area and should create a climate of
peace. ...

SHRI A. BALA PAJANOR: In the
Madurai incident, they got a rebuff.
Even when the Statesman reported
about that in their papers, I kept
quiet. It is a prejudice unnecessarily
created and will not gerve any pur-
pose. We are for the harijans; we are
working for them. We will not tole-
rate such things to happen. What-
ever may be the rules, I will not tole-
rate guch a thing to happen in this
House, You kmow pretty well we are
fighting for their cause in this coun-
try. Out of enthusiasm, out of poli-
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(Bhri A, Bala Pajanot)
tical ‘prejudite, do not unnecessarily
make the baselésy allegations. ThLis
ig not a matter to be raised here. Let

" ug not peoliticalise jt.

SHRI A, P, ASAITHAMBI: I am
not saying anything against him,

SHRI A. BALA PAJANOR: Mak-
ing use of MISA Shri XKarunanidhi
sent every one to prison. Let him not
pretend. In Madurai Mrs. Gandhi
and these people were together.

MR. SPEAKER: Sg far as the ad-
mission of the questioy is concerned, I
called a meeting of the Leaders. You
were alsy present there. And il of
you agreed that in the matter of Sche.
duled Castes and Scheduled Tribea,
even if it was & State subject, we
should give an opportunity.

So far ag commentg about the Gov-
ernment or the Minister are concern-
ed, it may be right or it mey be
wrong: it may be wholly false. But,
he has got a right to make that.

SHRI A. BALA PAJANOR: To
make a statement thay the police
danced behind the Chier Minister is
certainly defamatory. Can I say that
tomorrow?

MR. SPEAKER: This is a political
statement and not a defamatory state-
meng_

SHRI A. BALA PAJANOR: Thatl
cannot tolerate, I have my own res-
ponsibility to discharge here. That is
why I am here. The party which
cannot send more than one to this
House cannot say that they are repre-
senting all the people,

SHRI A, V. P. ASAITHAMBI:
welcome the statement of the Chief
Minister of Tamil Nadu that hg would
be soon constituting an all-party Com-
mittee which would go to the area
and endeavour to establish an atmos-
phere of amity and understanding, I
suggest t_hi. this Committee should
compromise of all caste-representa-
tives. The hon. Minister of Btate for
Home Affairs. said that the death
toll was 12. But the Newspapers say

MI-'! 28, 1978 . Wm,w*-_

that ithabou% 14, ¥ ae i
famities of clllh-tqu. st - hu ‘F :
on oomponntion imb.

the newspapers we find that ‘they hm-re
lost their hearths and. homes;. they
are on the roadside. They are starv-
ing. But go far nothing ha. been
done to give them succour. The suf-
fering families must be ahlltand in
the nearby choultries of temples for
the time being. They should be fed
and given clothes to cover themselves.
A delegation of all-caste M.Ps must
visit and find out the basic caise of
this conflict. Mr, Bala Pajanor was
getting wild. I feel strongly that the
failure of the administrators has led
to this calamity. The Police Admi-
nistration in the State has not been
functioning effectively for the past
one year in Tamil Nadu, ending in
this grievous consequence. This should
alsg be looked into.

SHR1I MORARJI DESAIL: Sir, it is
possible that the concerned police
officials may not have acted promptly
but that is no fault of the Chief Mi-
nister. Tt is nog right to bring in the
Chief Minister in thig manner. Chiel
Minister {8 very serioug in this matter
and he wants to see that proper re-
medies are found.

SHR] A. BALA PAJANOR: T am
grateful to the Prime Minister,

SHRI MORARJI DESAIL: He has
aiready calied an all<party conference.
1 am quite sure that necessary reliel
will be .iven. On that score I have
no doubt: I will certainly be in com-
munication with ‘the Chief - Minister
and try to find cut what is being done.
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W fawr F i g€ f 1 o W W
faaw o wei efr § wr aw wroiy O
waEat ¥ vF ¥ ywe fivar wrar § W
qeTT ¥ G & ofr sy fred
wrg & fie sgsr fegr omoar e oy

w®T< oY wiAre weard wiew 7 g 1

afgoarg ¥ 2425 arde ¥ & wzard
Y oY & uiT s ww oW Agt &
weArd wicw gt oy & 1wty w¥
Y mar froumo o i arniiy wawdl
Y A wuw ¥ Wiz qg Y afesr W
gtw for we agt 9 faops warsrer
& & forw & wroor gfroat o o
el & oo o wk & wenk ok §
Hfewr gfae & sy wwre &7 gl
aff fear, 7 @t & Aix 7 &
feft ot wwre &7 sriad &
Foa a7 av S=ar & favare Y wrAT
qer gy + fagre ¥ forw gwg g9 wwIT
#Y wzaT 92 O A yEt ¥ oqEw waEr
ATA WTATGT LAY, T AT
¥ oYz fams i 7 & g9 giw-Tie
wwr &t qurawr fear war e &
wAar wrgar € B agi et wowrv A ew
wore 3 o At Fpur 7 ga@ fama ¥
& srerTer et oft & OFY g warrerar wT wrd-
wre ot qeary gu §, A wrger §

gt 9T Few frra o fm & &
waarg wr ot § 1 24-25 ardw
¥ % weATet & wek & mwqz N &
mmﬁﬁﬁwm%
“grer xgt T ok e 2y Wl
Wofr wk, wrghoe v & S 6 geTd
¥ uf § dfier balra o & 7 4% o
wragrarew § 7 ogd 9wy Rear
arfie Aot gar gt & o

Tl ¥ qair WY frer & f owae
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dxg WM AR W § W yE W T §
WK ok mY § ury o g ST ey
% el aff w et & &
Iy wrgar § 5 oo aw Wy )
w1 BAa g agi SN ?

Tl A & gy WY StAAr wgEr §
wE-HAT & fn s fagre ¥ =T wiw
Tl g7 At agt ¥ ¥o uFe dro WIT
wifiwr wwfal w1 goo iy
w7 faar a1 av agi o7 §4r feqfa ¥
form fore siaemTfeaY & felt ot et
w FTEATEr w4 & A nrw v 9w
faars 2@ Fwre A7 wrdard; wi agf
rafy ?

gt aw qEry & aw §, ag Srw
% fe saraar wra av Gf) fear &
g% wars & wguesn fow s,
fga ot st vk ¥, Forar afire
az war § fax wiafed w1 R
oz war §, WrETe 3% faqg § ¥ &v
waa S5TF Wy ?

st W4T &.qavar 5 gEY P
Hfaat &7 20 ardrE B FEATT AT HL
so gFr &1 fegma 4 o1, dfew
fgrmﬁ?ﬂ:ﬂzm 9T 19 ¥ YT
I5TF 04 § A ATTCH qEATH} & AT
%, wg ¥ s wgan § 7

& wra et § f free wfess &
T THTOR weArd w4 w34, vak fag
FYq T WIE FTCIC w2 FSTaAT A

st quwe WMo m&-c_r: wfa
waer ¥ oY 9ACH I3H &, W QRE
fuit &, aw%mﬁ'qwmit(m_
o FEARAAF AT F g 978 ORI
RAUTR @ E T WA H AT A Y
TAHT FF | U A% ML T WY

rprima urk & wg 27 ¥ orE § wRd
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[t qwo Wro wifew]
wertoe w1 fos Al § 0 o arw
ard §, g wnr T § S A g g
firar & gftrer % ATl &, ag gt aw gy
3% wrrar §, wwer wrday s £
W FON WN  wUWIW : nsug
ngrEa, '
o T v dvwr (2w : waw
g,
MR. SPEAKER: I have callad Dr
Ramji Singh. Do not record.
(Interruptions)**

PROF. P. G. MAVALANKAR
(Gandhinagar): Sir, I want to know
from you whether what Mr. Kachwai
said repeatedly in loud voice has gone
on record.

MR. SPEAKER: No. It has not
gone on record, Do not record,
(Interruptions)**

o ity (WOTErY) © W
wg1zY, 48 Fwim wi faun § e @ w2w
wyow are farg ghor & et gu awn-
AT & g A sqrATRdw SRy 9%
foare sAT 97 Wy &t

1= 0% ATE P 14 gfor
my oY § AT 500 ThA ¥ wiwfant
arer ak & o g sy AT gt yaee
¥ 2 f1o ogo fro v ¥, 3 vadwex
¥x ¥ oiYT o s foord ont & wrdy
arqer gg & 1 W § fe oo gw
st ®Y & ardy Ao & o ¥ gy
w1 afy alrer Iy ux oF e mff gur
¥ waerd ¥ o foid wrk &, oy
iy o foid &, oo W § —

“A tense situation prevailed in
the town for some time™.
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_ “A ban order under Bection 144
Cr. P.C. hag been promulgated in
the town_". ’ . '

“Even at this stage, the
failed to intervene effectively™.

police

13 hrs.
waare ¥ 7y fY wr §
“Encouraged by this, the twa
groups went berserk after dusk and
indulged in large-scale arson and
loot”

qgwT w7 ag wesy § -
“This is inept bhandling of the

situation”.

tHoaswen ¥ agw o a axq
s o€ §, afew & agw famon & @
TN W §—wr g W e oag
qar § or off—fv wqy 9 WAz 91T
FUG T aTH HAW AP &7 o &

**Not recorded.
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ot we weehr § i ot gt o
wear Y, wig wg felr WY T ¥ @,
o1} 39 OW ¥ 5wy fo Qo ®o
ore; 1, Wi wig e fo qwe AT
T adt gwver %, Ag IR
qifipe e wevawrl O wifgy o
& aveia sarw dot & ag qoAT gt
E fir wqr goere oy feary s
v T § e QX warel o e
atew swer ¥y oY

T W WY vE g qraier g wwl
3, afiwr dur fie &3 ager o wgT 9,
o aw O gWTET 9T @Fd g af
€iy, aw aw gfesr e wo o §

Wyt qwaw § wwA T fr Wt oW

Tar A o aar o gear ¥ O
gt ¥ a%g & argfew gay w1 wan
&Y, agr AW Fraw @ g ?

s § warw sl f ¥ owwow W
wrs & awat § i 9% ST §T q%ar
¥ 5 wg 14 s safienl & afcardd sy
T Ul & Y ¥ 5o T 5O X ¥T
wepeh sz & oAl #1 giar Wi
die & ?

a-aYfr wzar o agw o Al
Romh & auyr g i fis feelt
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and Harijans 302
clash (C.A.)

§ % faare ur 12 g
fierrargr & 1 o s g
dqeil W wrT-geTT A W 8, W
Ta XA GO T wfEwTT W ar
T , oY o aw dwarr ¥ frg T
¥ v A I AHR 3w A% g
?mﬂa@f@mt 1

¥ famagds w owell & 9w
g |

SHRI 8. D. PATIL: As far as ¢is-
tribution of lang is concerned, only
this morning I contacted the Lt. Gov-
ernor and requested him to give pro-
per attention to that problem, which
is very sensitive. Ag far as the death
toll is concerned, it is only 12 as far
ag the authentic information of the
Government is concerned. (Inter-
ruptions). Regarding burning of huts,
only 200 huts have been burnt, not
200 buts were burnt, not 500.

AN HON. MEMBER: Only 2007

MR. SPEAKER: Sometimes you in-
vite trouble by using wrong expres.
sions,

SHRI 8. D. PATIL: I am sorry.
200 huts were burnit, not 500.
ot Wl TR WY ey AEEY,
& frgw 376 & Wt O Qe wy
¥ ISTAT AT §

MR. SPEAKER: The House stands
adjourned till 2 P.M. for lunch.
13.05 hrs.

The Lok Sabhq adjourned for unch
till Fourteen of the clock.
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The Lok Subhn nmmbhd. after
Lunch, at six minutes put Fom'tcen
of ‘the Colek.

[Mr. DeruTy-SrEAxer in the Chair]
STATEMENT RE.: IMPORT POLICY

MR. DEPUTY-SPEAKER: Mr.
Mohan Dharia.

THE MINISTER OF COMMERCE,
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): 8ir, thig statement rung to
more than six pages. May I, wilh
your permission, lay it on the Table
of the House?

MR. DEPUTY-SPEAKER: Yes.
However, a couple of Members wan-
ted some clarifications.

SHRI MOHAN DHARIA: Sir, i
lay the Statement regarding the Im-
port Policy for 1978-79 on the Table
of the House.

Statement

While placing on the Table of the
House on the 3drd April 1978, the
Foreign Trade policy for 1978-79, 1
had stated that the Committee under
the Chairmanship of Secretary (Tech-
nical Development) would receive
during the period April—June 1978
suggestions and representationg; made
in regarq to the new policy and make
its recommendations to Government,
on the basis of which modifications
could be made. A wide cross gection
of persons in industry and trade, in-
cluding the principal Chambers of
Commerce and Industry and other As-
sociations availeq of this opportunity.
The Review Committee hag already
completed the bulk of it3 work and
would by the end of this month be dis-
posing of all requests and sugges-
tions made uptp the middie of July;
1978.

2. After considerinig the recommen-
dations made by the Review Commit«
tee in the above manner, it has been

mmn.xm

the
Table of the Hou,- m of tus
Public Notice. As goon &5 the Com-
mittee has completed its work, an-
other Public Notice will be issued,
covering amendments to the axisting
policy in the nature of inter-s¢ ad-
justments among the banned, restric-
ted and other lsts of  items included
in the Import Policy.

3. For the benefit of the House, I
wish t0 summarise hereunder the
principal contents of the Public No-
tice being issued today:—

ACTUAL USERS:

(1) The definition of “spares” and
“camponents” has been enlarged to
include accessories and attachments

(ii) The policy does not permit
the import of “consumables” by in-
dustrial uysers under Open Genersl
Licence., To give them relief in this
regard, an addition 1o the automa-
tic licences granted to them wouid
be made to the extent of 10 per cent
of the value of such liceuces, to en~
able them to import the consum-
ables needed by them.

(iii) There are industries which
are still passing through the phased
development programme in our
country. Suitable provision  had
been made in the earlier policy to
take care of such programme, but
the connected procedures were like-
1y to result in difficulties and de-
lays especislly at the time of Cus-
toms clearance. This has been ru-
tionalised in the new approach con-
tained in the Public Notice. .

Whﬂe doin' lo the. number of -
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av)hth-eunotmwtoohmd
‘muessuring instruments, the
:puqmndmlhrmw
- tefal wsers to use their automatic

has been ubmlhod baving due re-
gard to the present statug of Indian
industry. (A similar facility has
beey, extended to exporters of en-
gineering goods against their rep-
lenishment licences). .

(v) Items included in the restric-
ted list could not be imported as
“permissible” spares in the earlier
policy, that iy to say under Open
General Licence, by the concerned
Actual Users. Thig has been now
provided.

The demand for ball. roller and
other bearings of internal diameter
of 10 mm to 50 mm is more than
what can be supplied by indigenous
producers. Hence all such items of
and above 10 mm diameter have
been placed in the restricted list.

{vi) Various types of capital goods
have been allowed for jmport under
Open General Licence. Their com-
ponents could also be imported by
these, who are in a position either
to assemble them or even make @
modest contribution tg their Indisn
manufacture; savings in packing
and freight can also be had there-
by. This enabling provision Thas
been made fully clear in the amend-
ment now made to the relevant
entry No. 487.

{vil) Various amendments have
been made to permit easier flow of
components ang materialg required
by electronic industrial units, so as
"% give a boost to their indigenous
production and also exports. This
‘has been done by identifying speci-
fic componerits, which are made in-
-digenously and ledving the rest for
impm under Open Genperal ucence
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(vill) Among the itemss under Open

_ General Licence, X-ray filmg and
- other photographic films, of the type
that gre not being made indigenous-
ly have been now allowed for im-
port by all persons. The earlier
provision limiting this facilty to
Actual Users created difficulties to
professionals and hospitals in get-
ting their requirements,

(ix) The crude drugs required to
be imported for Unani and Ayur-
vedic purposes have been enumera-
ted, to make their imports more

convenient at the time of Customs
clearance.

(x) The list of family planning
items allowed for import under
Open General Licence hag been cn-
larged to include al litems as have
been approved by the Drugs Con-
troller, but are not produced indi-
genously.

(xi) Small scale industries requir-
ring automatic licences for value
less than Rs. 50,000/- gre granted
such licenceg on a “repeat” basis. It
has been decided that in such cases
there need be no sub-division of the
total value among iron and steel
items, non-iron and steel items and
apares. They can utilise the licen~
ceg as besy as they like, for main-
taining their registered industrin:
activities.

REGISTERED EXPORTERS:

(i) Exports of spares and Compa
nentg of Maching Tools, Internal
Combustion Engines, Pumps and
Compressors, Industrial Machinery,
Motor Vehicles and Automobile
Ancillaries, and Railway Equip-
ments will be eligible to import re-
plenishment at the same rate asg that
applicable to the respective parent
product.

(ii) Certain export products had
been omitted for import replenish-
ment purposes in the earlier poliey.
A claoser examination justified their
restoration, including adjustments in
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the rates already announced in some
cases.

Both the above provisions will be
applicable to the exports made from
18t April, 1978 onwards.

I would like to add that the list
oi export products qualifying for
import replenishment is open to
additions and alterations in the

course of the year, depending upon
the progress made in our export
ottorts vis-a-vis our industrial aeve-
lopment.

(iii) Appropriate
ducts have been made eligible for the
import of wool waste and synthetic
waste as well.

{iv) The list of items included
in the Appendix 26 to the policy is
not avaifable to the Export Houses
for the utilisation of their addi
tional licences. It has been reviewed
several items have been deleted and
a few items added.

(v) In view of the practical
difficulties in the operation of the
scheme and the price to be paid for
uneconomic purchases, the limit of
Rs. 1 lakh per item in the Restricted
List applicable to Export Houses.
for utilisation of their aditional lic-
cences, has been raised to Rs. 2 lakhs.

JULY 28, 1078

woollen pro-

Immpoucuw) 39;

trial Devalopmant, will gnalisg its
report shortly, on the basis of Gov-
ernment'y 'l’dxﬁle Policy. In - the
meantime, it has been decidsd ‘to
permit the eligible Actual Users to
register with the State Trading
Corparation of India Limited, their
requirementg of Polyester Filament
Yarn for one more quarter.

(iti) A review has been undertak-
en of the scheme of Advance (in-
cluding Imprest) licences with or
without duty exemption benefits, so
as to facilitate our export produc-
tion efforis. It will be brought into
operation goon.

(iv) Imports of second-hand ma-
chinery have posed problems at
all times. After satisfactory veri-
fication of the nature of the items and
their residual life, it is no doubt de-
sirable to permit their import, how-
ever, caution ig required in judging
individual cases. A Committee,
under the Chairmanship of the
Secretary, Technical Developaient,
is making a study of the subj~ct ta
lay down appropriate guidelines.

{(v) On the basis of the represen-
tations received, it has been decil-
ed that the officeg of the Chiif Con-
trolier of Imports and Export3 loca~
ted at Rajkot, Visakhapatnam, and
Pondicherry will continue g func-
tion as before during 1978-79, on the

4. There are a few other matters
relating to our foreign trade of
which 1 would like to inform the
House : —

(i) The scheme for the export ni
Gold Jewellery against replenish-
ment of their gold content has been
finalised and will be brought into

understanding that they will ve
closed down thereafter uniess there
is a substantial incresge in the im-
port/export  activities handled
through them in the current year.

5. With the amendments thus made
to the Policy, on the basiy of the re-
force shortly. This will, T hope, go commendations made by the Review
a long way to increase our export Committee headed by Secretary, Tech-
earnings and provide jobs for thou- nical Development, our Foreign
sandg of our Goldsmiths and Skilled Trade Policy has been further re-
artisans. oriented gnd simplified. These mea-
Sures are based on varioug recom-
mendations and exercises made by the
Ministry and I am sure the new For-
eign Trade Policy alongwith these

(ii) In the cage of Man-::iade
Fibreg and Filament Yarn, the Com-
mittee headed by Secretary, Indus-
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nmandmnnt, wﬂl provide a stable
base for the future. 1 would like 10
utilise this opportunity to expresg the
appreciations of the Government for
prompt work done by the Committee.

MR. DEPUTY-SPEAKER: Now
Mr. Sudheeran.

SHRI V. M. SUDHEERAN (Allep-
pey): The Minister has now placed
before the House the Import Policy;
and I would like to seek a clarifica-
tion from him. When commodities
are available and they are surplus in
our own country, is it fair on the
part of the Government to import
those items? (Interruptions). 1 would
like to point ot one important mat-
ter, as far as Kerala is concerned.

MR. DEPUTY-SPEAKER: You can
only ask for clarifications.

SHRI V. M. SUDHEERAN: 1 am
coming to the question. The recent
decision of the Union Government to
import natural rubber, hag created a
scare in Kerala, because Kerala con-
tributegs 94 per cent of the total pro-
duction of natural rubber. More than
3 lakhs of people are involved in it.
Majority of rubber-growers are very
small holders. Because of the rainy
season, less tapping ig taking place in
Kerala. 8o, there was a little bit of
rise in prices. But it is purely a tem-
porary phenomenon. How can Gov-
ermment take a decision, based on a
temporary phenomenon? If Govern-
meng decided to import rubber, natu-
rally it will take 3 to 4 months to
implement the decision. By that time,
the rainly season will be over, and
the country will be self-sufficient in
rubber.

We are told—and it is a fact—that
within 8 to 4 months there will be
an abundance of rubber, and that we
will ba surplug in it. This reported
decision of the Union Government is
really meant to help big industrial
houses engaged In the rubber indus-
try. The price of rubber has fallen

terribly in the coumtry. Yesterday,.
the Keralg Assembly hag unanimous-.
ly passed a resolution urging upon.
the Union Government to revoke and
reconsider its decision to import na-
tural rubber. On behsalf of the poor
people who have been engaged in.
rubber plantations viz., small holders,
I would appeal to the hon. Minister
to reconsider and revoke the policy-
of importing natural rubber into the

' country.

SHRI VAYALAR RAVI (Chirayin-.
kil): I am seeking a clarification from,
the hon. Minister because he has plac-
ed the Import Policy on the Table. Ac-
cording to Press reports—and reliable
reports—the trade deficit may go up»
to Rs. 1200 crores thig year. If so,
what is the policy of the Government.
regarding the import o¢ agricultural
ckommoditieg which are available in
the country itself? It ig a very basic:
question. Moreover, the internation-
al price of thig agricultural commo-
dity, viz., rubber is Rs. 900/- to Rs.
1.000/-. The total cost, including-
other duties when it reaches Indie,
will be Rs. 1200/-. Then there is no.
benefit by the import of rubber, it
you consider the price prevailing in.
the international market. All these
factors have to be taken intg account
when you consider the import policy.
Do the Government have any policy
in the matter? Basically, the import-
is for fulfilling the gap of deficit in-
the commodity whereas if you pay
increased price for the local rubber the.
benefit goes to the ordinary farmers;
Shri Sudheeran has elaborately ex-
plained the situation. 95 per cent of:
the rubber is produced in Kerala.
Now there is a temporary deficit be-.
cause of the rainy geason as tapping
is very much les; during the mon-
soon. As soon as the monsoan is over-
and the production is in full swing,
according to the present estimutu,
the production will be about 1,65,000
tonnes which will actually erelte a-
surplus, after meeting the require«.
ments of the country. In that back-.
ground, is it the policy of the Gov-.
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-ernment to work: animt the interests

of the small farmers, whose number
is 1.83 lakhs, gnd 1.5 lakhs of work-
.ers, by allowing the import of natu-
ral rubber from abroad, which coste
.almast the same here?

SHRI MOHAN DHARIA: 1 do ap-
preciate the concern of the hon. Mem-
bers. I hope the hon. Members may
be aware of the measures taken by
me so that....

SHR1 VAYALAR RAVI: We are
gratetul to you for that,

SHRI MOHAN DHARIA:.... so
that due protection could be given to
the producers. It is the policy of the
Government to see that the producers
of all commodities, including plante-
-tions, get a remunerative price. To
that extent, there ig no question of
diluting that policy.

It so happened that the prices,
which were at the level of Rs. 750 to
800, started firming up. Even when
they went to Rs. 1,000 or even Rs.
1,100 we did not take any decision.
But when they crossed Rs. 1.200, na-
turally we felt that gome action was
called for. Because, it affected seve-
ral industrial units manufacturing dif-
ferent varities of rubber. It is wrong
to say that we acted because of pres-
sure from monopoly houses. There
are so many small units, particularly
in Punjab, Haryana, Gujarat, Maha-
rashira, Bengal, and in fact all over
the country and they have been affec-
ted. Therefore, Government had to
take a decision to import rubber to
the tune of Rs. 15,000 tonnes.

However, 1 would like to assure
my hon. friends that I am prepared to
have discussions with them, or the
Chie? Minister of Kerala, or other
Jinisters or officers, and i thg prices
could be immediately brought gown,
even though the decision has been
taken to import rubber, if the prices

g
3
g
i
i
g
:

dustries are nho_ru_n.

SHR] JYOTIRMOY BOSU (Dia-
mond Harbour): How does the price
of imported rubber compare with the
local price that was prevalent two
months ago?

SHRI MOHAN DHARIA: We have
to look at the economoic situation.
While the Government has to take
care of the producers or growers,
simulaneously, they have to take care

" of the industries where thousands of

people are employed. Naturally, the
Government have to take a balanced
view of the whole question.

AN HON. MEMBER: What about
the consumers?

SHRI MOHAN DHARIA: Of course,
the consumers also. Under these cir-
cumstances, I would request my
friends from Kerala State, let them
take appropriate measures so that the
existing prices are immediately
brought down. If there are any po-
wers in my hands which they want
me to exercise, I am prepared to be
with them, to co-operate with them;
there is no difficulty. But the prices
must come down. If they come down,
the Government will be prepared to
revise the decision. Otherwise, Gov-
ernment will be forced to import rub-

.

SHR1 V. M. SUDHEERAN: The
Minister is under a wrong impression.

MR. DEPUTY-SPEAKER: You
cannot have a discussion. Even the
clarification was allowed as & specml
case,



BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(BHRI RAVINDRA VARMA): With
your permisgion, Sir, I rise to an-
nounce that Government Business in
this House during the week com-
mencing the 3Ist July, 1878 will
consist of:—

(1) Consideration of any item of
Government Business carried over
from the List of Businesg for today.

(2) Consideration and passing of
the following Bills:—

(a) The Water (Prevention
and Control of Poliution) Amend-
ment Bill, 1978.

(b) The Britannia Engineering
Company Limited (Mokameh
Unit) and the Arthur Butler and
Company (Muzafarpore) Limited
(Acquisition and Transfer of Un-
dertakings) Bill, 1978,

(c) The Supprestiiop of Immo-
ral Traffic jn Women and Qirls
(Amendment) Bill 1878.

1 addition, it is also proposed to
--ovide: LX 3

(a) Further discussion on the Mo-
tion moved by Shri Kenwarlal
Gupta regarding student unrest at
4 pam. on Monday, the 31lst July,
1878.

{b) Discussion on the Motion by
Bhri Vasant Sathe and others re-
gurding Language Policy from 2
‘pm. to 8 p.m. on Tunday. the 1st
August, 1978,

(¢) Discussion on the Motion by
Shri Shysmasndan Mishra regerd-
-ing Shah Commigsion Reports on
‘Thursday, the 3rd August, 1978
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SHRI P. ' VENKATASUBBAIAM.
(Nandyal): While these items were-
dicussed and finalised in the Business
Advisory Committee, I raised the:
point of Shri Vasant Sathe’s resolu-
tion....

MR. DEPUTY-SPEAKER: It has
been included.

SHRI P. VENKATASUBBAIAH: It
is a different motion under rule 184
in regarg to the exchange of letters
between the Prime Minister and the
ex-Home Minister. The hon, Speaker-
was pleased to say that this matter-
alsp would be taken into considera-:
tion. 1 would like to know from the-
hon. Minister of Parliamentary Af-
fairs whether any time is going to be
allotted to this motion, if so, what
is the time allotted and when this is
going to be taken up.

PROF. P. G, MAVALANKAR.
(Gandhinagar): I must respectfully
but very strongly make this point at
the beginning that the hon. Minister
of Parliamentary Affairs is not ho-
nouring his word. Last week, on
Friday, when 1 requested him zbout
the Anti-Defection Bill, he said he
would do it as early as possible
next week, but he has not mentioned in
his statement today at all whether
the introduction of the Bill is coming
or not. I hope he does not go on tel~
ling us like this next week, next
week. The whole session is only for
six weeks, He has promised, but he
hag not done it. At least he should.
have promised us today that Govern-
ment would introduce the Bill next
week for discussion and passing.

My main subniission today is on a
different topic. I am surprise to find. ..

SHRI VAYALAR RAVI (Chirayin-
kil): Defection has still to be comp-
leted. :
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SHRI A. BALA PAJANOR (Pondi-
cherry): He is a rosming Member,
-a defecting Member.

MR. DEPUTY-SPEAKER: You
‘cannot be a mobile Member,

PROP. P. G. MAVALANKAR: I am
surprised to find that the gtatement
‘of Government business for next week
does not include an important policy
-statement from his colieague, the Mi-
nister of Petroleum and Fertilisers,
Bahugunaji.- Last Sunday in Ahme-
dabad. my home city and constituen-
cy, a “Convention on Bombay-High and
Gujarat” was held under the auspi-
«ces of an institute called Public Opi-
-nion Forum, and the Minister of In-
-dustries of the Gujarat Government
.attended the Convention as the Chief
-Guest. I was participating in that
myself and 1 even made a speech there.
We passed a resoulution. That I am
not going to read out today. My only
point is that that Convention with re-
gard to Bombay-High said this, and I
.am quoting from the message of the
-Chief Minister of Gujarat,

MR. DEPUTY.SPEAKER: No quo-
tation.

PROF. P. G. MAVALANKAR: It
is only a short one. Here is what it
-said.

“We have been assured by the
‘Government of India at the highest
level that Bombay High/Bassein as-
sociated and natural gas will be

piped to a point in Gujarat and
preliminary work in this direction
has been completed. Feasibility re-

ports for the pipeline are under sub-
mission to the Government of India.
Government of Gujarat proposes to
ensure that landfall for this pipeline
is in Gujarat and in foreseeable fu-
ture, it is linked with a gas grid in
Gujarat so as to sustain and stimu.
late integrated development.”

Today's Financial Express says....
‘MR. DEPUTY-SPEAKER: No, no.
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PROF. P. G. MAVALANKAR: 1 will
@nish {n half & minute. ' '

MR. DEPUTY-SPEAKER: You can
only mske a submission in regard to
next week’s business.

PROF. P. G. MAVALANKAR: I will
not take more time. It says:

“The Gujarat Government has
written to the Union Petroleum Mi-
nistry to complete the construction
of the gas pipeline from Bombay
High-Bassein flelds to a shore.point
in Gujarat on schedule by the middle
of pext year.”

All I wanted to say is that the people
of Gujarat are deeply concerned about
the year-long and even more delay and
hesitation on the part of ONGC and
Government of India regarding the
supply of Bombay High gas—natural
and associated—to Gujarat in the sti-
pulated time of May-June, 1979. 1
want the Minister of Parliamentary
Affairs to tell his colleague to come
forward with a statement on this in
the next week as part of Government
business.

it wmaew frardt (maranr) ¢
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SHRI SOMNATH CHATTERJEE
(Jadavpur): What about the Consti-
tution Amendment Bill?

MR. DEPUTY-SPEAKER: You must
write in auvance if you want to raise
something,

SHRI RAVINDRA VARMA: Mr. De.
puty-Speaker, Sir, my only answer
o my hon. friend opposite, Mr. Ven-
ketsubbiah, who raised the question
-about time for discussing a motion of
Mr. Bathe, is that the Business Advi-
sory (ommittee’'s decision in this re-
gard was that the question may be
considered some time later. There was
no decision in the Business Advisory
Committee that the discussion should
1ake place during this week.

Secondly, my hon. friend, Mr. Mava
lankar, is as regular on Fridays as
any person who is true in his faith
shoyld be; any one of the faithful
should be. He does not allow any
Friday to pass, therefore, without haw
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ing his say. (Interruptions) I was not
more specific becaule I wanted to be
secular.

He referred to the Anti-Defection
Bill. I did not say categorically last
time that it will be introduced this
week. I only said “as early as possis
ble, if it is possible the next week”.
Therefore, 1 do not think, his remark
that I have not honoured my word,
was guite warranted. But anything
that comes from a good friend like
Mr Mavalankar ig always laken as a
Ccompliment. 1 do not, therefore, take
umbrage at what he said.

Then he referred to the concern of
the people of Gujarat. He gaid: “All
I wanted to say is that the people of
Gujarat are deeply concerned...”So,
1 thought, he would stop with the sen-
tence, * All that I wanted to say”. But
he want on and added another sentence
too, in which he asked me to convey
his suggestion to my distinguished col-
league, the Minister of Petroleum and
Chemicals. I shall do so.

Then, my hon. friend, Shri Brij
Bhushan Tiwary. He was very much
concerned about the condition in uni-
versities. He was not here perhaps
during the latter part of my statement.
If he were present here, he would have
noticed “Further discussion on the
motion moved by Shri Kanwar Lal
Gupta on student unrest.” Then, I
went on to (b) and (c). Perhaps, he
entered the House after (a) was over.
Otherwise, he would have heard that
there is to be a discussion on student
unrest.

MR. DEPUTY-SPEAKER: He had
given notice before he heard you.

SHRI RAVINDRA VARMA: 1 can
only say then that his anticipation led
to an abortion!

On the question of floods, the hon.
Member suggested that a statement
should be made. 1 shall convey his
suggestion to my colleague, Mr. Bar.
nala.
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14.27 hrs.
BRITANNIA ENGINEERING COM-
PANY LIMITED (MOKAMEH

UNIT) AND THE ARTHUR BUT-
LER AND COMPANY (MUZAFFAR-

PORE) LIMITED (ACQUISITION
AND TRANSFER OF UNDERTAK-
ING) BILL.*

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): I beg to
move for leave to introduce a Bill to
provide for the acquisition and trans-
fer of the right, title and interest of
the undertakings of Britannia Engi-
neering Company in relation to the
Mokameh unit owned by it and the
right, title and interest of Arthur But-
ler and Company in relation to the
undertakings owned by it, with a view
to ensuring the continued manufac-
ture of railway wagons and other goods
essential to the needs of the country
in general and the Railways in parti-
cular, and for matters connected there-
with or incidental thereto.

MR. DEPUTY-SPEAKER: The ques-

tion is:

“That leave be granted to intro-
duce a Bill to provide for the acqui-
sition and transfer of the right, title
and interest of the undertakings of
Britannia Engineering Company in
relation to the Mokameh unit owned
by it and the right, title and inter-

JULY 28, 1978
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est of Arthur Butler and Compan
relation to the undertakingg 0
by it, with a view to ensuring
continued manufacture of
wagons and other goods essent
the needs of the country in genen
and the Railways in particular,
for matters connected therewith 7_
incidental thereto.” )

The motion was aqdopted.

SHRIMATI ABHA MAITL: I infr
duce} the Bill ' '

14.29 hrs.

SUPPRESSION OF IMMORAL !
FFIC IN WOMEN AND (
(AMENDMENT) Bill*

SOCIAL WELFARE AND CULTUI
(DR. PRATAP CHANDRA CHU.
DER): I beg to move for leave
introduce a Bil] to amend the Sup-
pression of Immoral Traffic in Wome'né
and Girls Act, 1956. I

MR. DEPUTY-SPEAKER: The

question is: s A il
o o

"R _12~ "
“That leave be granted to intro-
duce a Bill to amend the Suppres- .
sion of Immoral Traffic in Women .

and Girls Act 1956.” i

P

The motion was gdopted. 3

3

DR. PRATAP CHANDRA CHUN-
DER: I introduce the Bill. -

—

- »;

Published in Gazetted of India Ex- traordinary, Part II, section 2, dated

28th July 1978.

tIntroduce with the recommendationof the President,




Thm!uuhlybobemrineuja-
‘rat jn. connection with- the slow pro-
oesg of starting . supply of associated
and naturel gas from Bombay High.
The reason for the same is that while,
a8 per their assurance, the Govern-
ment has started supply of associated
and natural gas from' Bombay High
16 ‘Maharashtra, the assurance given
"to Gujarat of sterting the work as per
schedule has not been kept. The
Minister should assure the House that
implementation of the assurance given
by Government to Gujarat will be
taken up immediately.

(ii) REPORTED INTENTION OF THE GOV-
ERNMENT. 70 PURCHASE NOMAD amr-
CRAFT

SHRT JYOTIRMOY BOSU (Dia-
mongd Harbour): Mr. Deputy-Spea-
ker, Sir, with your permission under
‘rule 877 of the Rules of Procedure
and Conduct of Business, - I wish to

".raise the following m'ath:r'

In the name of running a third
level feeder air service, I gather the
Government ix taking 3 decision about
. the purchase of aircraft and ancil-
. larise worth about Rs. 30 crores to

' m ‘Wnd maintain certéin wir services

m m ‘so-calleg  inaccessible areas.

Afrlines . Corporation,
reparted, has already declined

the price quoteq included the. Ialihn -
- +Agents’ commission. Since then the
agency heg been terminated. ond ‘the
distributor has now its own repressn~ .
tative in Delhi. Thus the .Ageunts’
.commission has been saved. Howewver, -
in place of reduction, the price has

escalated by six lakhs per aircraft
and an aircraft that has found no
overseas buyers, is offered to this
Government for its third level ser-
vice, at g marked up price,

The aircraft is only a 18 seator one
and when toilet is put in the nuriber
of seats, it will be reduced to 2/3rd. =
However the actual cost of 20 air- -
crafts (number contemplated to buy)
iz Rs. 10.5 croves. Be:ides thera are |
spares ete. that are to be taken into:
account and thus another oné crore
will be involved. The spares will .
cost aizout five erores for. these, S

To operate the 3rd level. ieedgr :
srvice for o fow government officials
and affuent businessmen who. do pob
have to pav from their pocket, every
year crores will go down the: drain., -
Before initiating action this should be’
borne in mind.

“Third level air service may on!y .
considered provided -they FT ‘ﬂl_
undermentioned. conditium:-—-"-

(i)!‘l’ocmtotanymmre i T
betuWedtofallto wm
exchnmu&-. ; '

to by Ho-

E m.tmicmneteu-meﬂm
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easy reach 30 s to eture that such
airerafis operatey  for at least 2000
hours a year.

The price of the afrceraft NOMAD
25A—the ong I am talking about—
seems t0 have risen between February
‘78 and March, ‘78 from $613304 to
$638000. The present 1.A. fare-struc-
ture showed cost of passenger at 40
paise per K. M. The passenger fares of
‘NOMAD’ would be about 60 paise per
kilometer. The third level air ser-
vice is a commuter service and there
will be no cshin service, toilet and
baggage carrying provisions.

The alrcraft is hardly Australian.

American only. ) The sheet metal
work is made in Australia only. India

could Nave easily built guch an sir-
craft, if ot all this type of aircraft
is needed. 1 am alarmed to hear, Sir,
that there are serious allegations of
taking bribe.

MR. DEPUTY-SPEAKER: No, no.

SHR{ JYOTIRMOY BOSU: They
are demanding bribe.

MR. DEPUTY-SPEAKER: What
you wanted to say is over now.

SHRI JYOTIRMOY BOSU: This is
what I have heard. But the Minister
is here. He may make a statement
if he wants to. It js a very sericus
matter. Rs. 2 crore is being demand-
ed as bribe. Rs. 2 crore has been
oftered. That is why a mark up of
price is there.

MR. DEPUTY-SPEAKER: 1f you
keep on persisting like this, it will
not go on record.

widen WX wrre feaery shit (olt
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mv a; un
.Mmt’
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*ﬂi‘ v wiff 33T & 1 wYwTT T
wpfier € & wre g Wik oF A1
nfirn w4Ar warin. ovv wozT
-t wgrn ®. W gIORIYT TS
g0, ® grgr o gfee & it wa e
w1 g oie fggears wr w ¥y &
g gina g, ga 39 ITHTHT &
forq writ o cafry & ever weY W
wgar wigm g fr qradiy wrey w7 1
wreiwr §, 3wET i wrare w4 2
T ¢ Iy ¥ [ ety gET wify
Fs wa wiY ax Frvar Ay Fry, Ot
WETE LT ArqAr, AT IW F fwAT ATy
1 62 drr g w7 {orew g WAy
wrex vy afl & 1

{iii) REPORTED ACITATION DY THE WOR-
KERE AT VARIOUS DEPOTS OF THE
Foop CORPORATION Or INDIA,

SHRI BALDEV SINGH JASRO-
TIA (Jammu): Since I made a state-
ment on the floor of parliament on
24-4-78 with regard to the food handl-
ing workers of FCI depotg and their
peaceful agitational movement at
Jammu and New Delhi, situations at
wverious places have. further deterior-
ated which will be evident from the
following: —

1. One satyargrahi worker of Fari-
dabad Depot was shot dead on 3-5-78
and the work at the depot has been
stopped from 1-4-78 and workers’
due wages have not yet been paid by
¥CL

IT. At Silliguri depots in West Ben-
#al, FCI reinstated 398 emergency vic-
tims workmen out of 484 on 15-2-78,
. but after four months, ie. from

18-6-78, FCI suddenly ntopped work
a8 the depols and is now trying to

?m W ,m o

mmm ﬂt-wm

“induct eoatmw. ubou:tnm' :
" place. lvenworhen‘wlduduedﬁu‘

13-2-78 have not yet been paid. Prior
to the above; !’C!ltoppedworklt
Ashoknagar Depot in West Bengwl. ™

L. In Jammu, lathi charge by Po-
lice on peaceful sdtyagrahi workers
and their arrest and stoppage of work
by FCI deliberately to victimise the
workers and to break their move-
ment have been started since May
last and, lastly on 21-7-76 the Police
demolished the Pandals and seized
the belonging of the Satyagrahi wor-
kers with g view to stop the satya-
griha movement. )

IV. In Orient Jute Mill depot in
West Bengal, FCI hag stopped work
from 1-4-78 and workers due wages is
yet to be paid.

Thus FCI has adopted a new techni-
que, i.e. stopping the work at the de-
pots to thweart the peaceful movements
of the workers over their demands.
As a result losses have become colos-
sal due to the reasons that in the
aforesaid depots, 2000 staff, watch-
men, peons and officerg  are being
paid wages for doing no work, and
the foodgrains stored there are
being damaged. There is another
invigsible loss to FCI due to the
reasons that as a result of closure of
the above the dealers have been ad-
vised to draw their goods from the
far flung godowns, for example dealers
of Okhla depot now drawing goods
from Naraina Depot and as a result
FCI is paying Rs. 2/- to Rs. 3|- extra
per bag to the dealers.

What for is the FCI taking such
vindictive action on the poor workers
on whose toil it depends? These
workers are the mainstay of FCI and,
in fact, they are the FCIL. So, if the
workers are not allowed to do work,
then the entire 70,000 staff and officers
have no work to do. It ig totally un-
fair and unjust that these 70,000 staff
and officers of FCI have the right to
enjoy the fruits, but not the workers,
though the latter are doing the most
hazardous, heavy and hard work of
loading, unloading and welshin. 100



T8hri Baldev Singh Ju'nthl' ]
Kg. by head-load, Wg ialk of smell-
. arution -of the unorgeinsed. Mbourers,
but.it.will be sad'if these worken are
" cowed down by repressive actions
- whep they will raise their Hieads over
thelr demands for bare subsistence.
s ulctlymelmthltmumw
doing to supreéss the workers' move-
ments for abolition of contract fabour
system, a system which has ‘lready
enten the vitals ol FCI's economy and
has caused sxtreme exploitation to
workers. The contract labour (Regu-
lation & Abolition) Act 1970 has been
enacted but the benefit of it has been
denied to these poor workers.

Thue a vicioug  situation prevails
due to the wrong, malafide and vin-
dictive getion of the FCI. So I would
urge the Government to immediately
intervene in thg matter and see thet
workers' demands for abolition of con~
tract labour system is met forthwith,
otherwise situation will be drifted
from bad to worse and the workers
will be forced to launch a bigger
movement and I may have to stage
Dharna before the Parliament along
‘with others after waiting for ten
.:days from today.

.{iv) ReroRTED CrOSURE OF KAILASH
. Mii, KANPUR .FOR THE Lasr 20
MONTHS,
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' SHRI CHITTA BASU {Barasat):
Mr. Deputy-Speaker, Sir, under Rule
377, T would like to mention the fol.
Iowing matter of urgent pubhc
importance.

The workers of the Government of
India Presg at Minto Road New Delhi
have been agitating for ihe speedy
redressai of their grievances - since
some time past. The Union workers
met the Minister of Works and Hous-
ing and apprized him of their grie-
vances in April, 1078. There were
discussions over the charter of, de-
mands und the Minister essured’ ‘that
some of the legitimate demands of
the - workmen would be secedad to.
Butf the manageraent of the  Minto
Road press have rejected afl. the de-
mands straightway, This Hag ‘caused
resantment among -the 3000 woikmen
of the press at Minto Road. ' A peace-
ful dharng has been an on, since

‘ITth July,” 1973 Shfi ‘Banwari L,
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m;vum BAVL (Chirayla-

| Clause 2 (Amendment of Section 5)

MR. DEPUTY-SPEAKER: We
would now take up further clause-by-
clause consideration of the Bill to
amend’thg Passport Act, 1067.

. Shri Vayslar Ravi

SHRI VAYALAR RAVI (Chirayin-
kil): Mr. Deputy-Speaker, Sir, I

FE
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‘be for dma'lnt ressons. We X Qnt B
thauhe-ppuuﬂcumthemn; '
passports should be disposed of with-
in a particular period. I bave, there-
fore, moved my amendment that sich
applications should be dhpond ot )
within a maximum period of . six .

weeks, The Minister has already given .

an assurance that these applications . -
will be dealt with expeditiously, but

-~ if.a statutory provision is there, your
_ offices—of course, they are responsi-

ble—would be more careful to see .
that these applications are dealt wl& :
expeditiously.

SHRI V. M.. SUDHEERAN: Mr.
Deputy-Speaker, Sir, I have already
moved my amendments to clause 2 I
join Shri Vayalar Ravl in sayng that
the fee for a passport application
must be reduced. I want that this
should be reduced to Rs. 15. This is
because the number of passport ap-
plications has increased and the fee
could be conveniently reduced to
Rs 15,

lwe!mmeunstepstakenby-the' :
hon. Minister to liberalise the proce- -
dure for issuing of passports. I would
nketolppealtohhntomakeitme
liberal. In that connection, as I have
seﬂedallMLAs.theChairmdf

the Municipal Councils and = the

Panchayat Board Presidents must’ be

re-empowered to provide the verif. - "
_ cation certificate. That will libersiise -

the whole system and the poor m:‘ s
ple can easily approach the local bu-
dies people because nowadayf it ol
very dificult and we feel it very diff~

cult as In Kerala we face a problem.
I myself have signed about a Teiieh
of passport application formg oiit' @
which ahout 40,000 ‘might have -beén
issued. So I appesl to the mw
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SHRI V. M, SUDKEERAN (Alle-
PPBy): Ancther vpoint I would like
to highlight is the need for an expe-
ditious disposal of the passport forms.
Now, a lot of time has been taken.
In the Cochin Office, as the Minister
has rightly pointed out, there is a
big queue; a mile-long queue is there.
My request is that all the applica-
tions should be disposed of within 3
weeks. This is another request 1 make
to the Minister and I am very thank-
ful to the Minister because he is’ do-
ing a very good job and he under-
stands the feelings of the people. I
alsp request that the fee should be
reduced and he should take necessary
steps to issue the passport within 3
weeks.

PROF. P. G. MAVALANKAR
(Ahmedabad): I have already moved
my amendments and all 1 want to say
briefly 50 far as the amendments are
goncerned js this,

I do not want to repeat what I have
#said in my main gpeech. Let me now
explain why I want to make the pass-
port fee to be Rs. 4D instead of Rs. §0.
well see the point that people
w to go abroad may jolly-
well pay Rs. 50 and get the passport.
X can also understand the government's
point about the increased cost of issu-
ing a passport. But my point is that
this Parliament should not have been
taken for ted. The Minister and
the govermment have no business to
fncrease the fee and start charging
Il we have a look at it and give
our approval, 8o, to register my
protest, this amendment 1 have
brought. I want to make it more
stringent but it, will go against you

:

son, then he shouid be toid within 40

days. You should not keep him
in suspense. The passport may bde
issued within 4 days or 5 days or a
week or ten days, Do it expeditious-
ly and judiciousiy. But if you want.
to dispose of any application in terms
of advers comments and you do not
want to jssue the passport, don't go
beyond 40 days so that he may know
where he stands. These are my am-
endments,

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL A¥F-

FAIRS (SHRI SAMARENDRA
KUNDU): Yesterday on these points
1 have replied,

So far as costing is concerned, 3
want to take this House into confi-
dence. Ag I said, if you want effici-
ency, you shQuld be kindly prepared
to pay a little more and the people
are ready to pay more. Why I am
suaying this is that if you ever pay a
visit to the new passport office in
Bombay, you will xee the difference'
between the old passport office and
the new passport office. People
come there at 10 O’clock or @t
10.30 or at 11 in hundreds if not in
thousands. Now they bhave a sitting
place, there are fans and there is
provision of drinking water and for
all these we are paying more than one
Iakh of rupees every ‘month.

SHRI DINEN BHATTACHARYA
(Serampore): What are you doin. in
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smu smnumn KUNDU:

then the issue of pessport was res-
tricted. Now we have allowed people
to go

from the officers, At least they re-
quire some place to sit til] somebody
comes and tells them what js the in-
) reg '

for t their passport.

‘Therefore, 1 do not want to take
the time of the House. But I can say
that since there is so much of differ-
ence between Rs. 15 as suggested by
Mr. Sudheeran und Rs. 23 of Mr.
Vayalar Ravi and Rs. 40 of Mr, Ma-
wvalankar and when certainly the
hon. Member said it should be Rs.
18, perhaps it was not to be taken
seriously and perhsps he has glven
the amendment because he wanted o
give one. I give you this break-up.
You kindly see to it. This break-up
has been worked out thoroughly bdy
a group of officers. 1 can tell you in
confidence that the total cost is Rs.
46.425. But we did not accept. We
put it at Rs. 45,00. The tota]l cost of
maintaining Regional Psssport Office
per one passport is Rs. 43 including
th-conotmortbookletwhich is

Rs. 6.30.

SHRI VAYALAR RAVI: For only
Rs, 6.30 they want to charge Rs. 50.

SHRI SAMARENDRA KUNDU: Do
wyou think that we charge Rs. 50 for
this booklet? Postage charges would
be absorbed in the revised fees, cost
of application forms, improvements to

booklets, additional reimbur-
sed cost, consular charges, Headquar-
ters cost, payments of agency charges

" to State Government all these Hhave.
lmnnlcuhudmda comes to Rs, -
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46.42. We do not accept it and we put
it at Rs. 45.90. .

If you add Rs. 3.50 to this Ra, 45.00
it comes to Rs. 48.50. The surplus is.
a matter of hardly Rs. 1.50.

In one year the pricuand:mhl
w!ugoup-nditwma-oumw.oo

On this point, I think Members will
not very much insist and I would re-
quest them to withdraw amendm_ents.

About the amendment that the
passport should be given in a certain
time, I would be inclined to accept
Shri Mavalankar’s amendment which
gives a little more time than what I
promised. I said 35 days. He said 40
days. Shri Mavalankar comes to my
rescue as he is a good friend and
sometimes generous also.

But T am not inclined to accept his
amendment because if we fix some-
thing statutorily, perbaps, it may be
felt, Parliament has fixed 40 days,
why do you want it in 35 days?
Therefore, I am not in favour of keep-
ing any fixed period in this statute.
Let us try and see how best we can
cut it down.

Some people say, why do you not
get passport in ten or tweive days?
It is no use talking. Let us try to
achieve something and then go ahead.

On this point I would request the
hon. members to withdraw the amend-
ments,

SHR] VAYALAR RAVI: Will you
make arrangement to clear the ar-
rears? o

MR, DEPUTY-SPEAKER: Mr. Ravi,
are you pressing the amendments? -

SHRI VAYALAR RAVL: I with.
draw my amendments. S

Amendments Nos. 7 and 8 were by
leave, withdraum. -

MR, DEPUTY-SPEAKER: . Shri
Muu&omdrounathm! put
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Mr. Deputy-Speaker] ‘
his emendment to the vote of the
House.

Amendment No, 10 was put and

negatived,

SHRI V. M. SUDHEERAN: I want
to withdraw my amendments.

Amendments Nos. 13 and 14 were
by leave, withdrawn,

PROF. P. G. MAVALANKAR: I
want to press my amendment,

MR. DEPUTY-SPEAKER:
the amendment to the vote of
House.

The question is:
“Page 1, line 12,—
for ‘“rupees Afty"
“rupees forty” (19).

Those in favour, may say ‘Aye’.
SOME HON. MEMBERS: Aye.

MR, DEPUTY-SPEAKER: Those
who are against, may say ‘No’.

SOME HON. MEMBERS: No.

MR. DEPUTY.SPEAKER: 1 think
Noes have it.

PROF. P. G. MAVALANKAR: Ayes
have it.

I put
the

.substitute

They cannot take our approval for
granted.

MR. DEPUTY-SPEAKER: You can
rise in your seats,

PROF. P. G. MAVALANKAR: How
can they take our approval for grant-
ed and charge from so many citizens
of thig country in advance Rs. 50. It
is a matter of principle. Parliament
must assert their right. You cannot
take everything for granted like this.

SHRI SAMARENDRA KXKUNDU:
Would you give me a chance to ex-
plain it?  Yesterday also you raised
it. You are rightly agitated. I do
not deny it, But kindly bear with me
for a minute. The moment people
come to know that frum a tertain
date the Bill will be passed and Rs. 50

4

wm be ebnged, ‘there’ vrm B w
great on rush of applications pqym )
Rs. 25. ‘There will be complaints : all. .
round and friends Itka you ‘would
come and sit on our neck and ask,
what is the Government doing. There-
fore this arrangement has been done
and it is very practical.

MR. DEPUTY-SPEAKER: Prot.
Mavalankar, do you insist?

PROF. P. G. MAVALANKAR: I
still insist on a division. You can't
anticipate Parliament's approval and
start charging enhanced fees. What
are we sitting here for?

SHRI SAMARENDRA KUNDU:
Let me explain,

MR, DEPUTY-SPEAKER: I don*t
think any amount of your explanation
is going to satisfy him, as far as I
can see, Don't waste time on that...

SHRI DINEN BHATTACHARYA:
Do you agree in principle?

SHRI A. BALA PAJANOR (Pondi.
cherry): They have incurred enro-
moug expenditure. In principle it is
all right. He is conceding.

15 hrs.

MR. DEPUTY-SPEAKER: But £
he insists on division. we will have
division.

PROF. P. G. MAVALANKAR: It
the Minister says he will not do it
again, I can accept it, But he is not
doing it.

MR, DEPUTY-SPEAKER: Which
one do you want to be put to vote Mr.
Mavalankar?

*"Amendment No, 19 or No, 20?

PROYF. P. G. MAVALANKAR: N
19, :

MR: DEPUTY-SPEAKER: Let the
lobby be cleared—Lobbles are cloar-.
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o, Bﬂo.rc!putthenmmdmenttu*

vote I wish the hon. Members to be

dn theif own seats and press the but-

ton properly. Mr. Mavalankar, do you
~want to press for a division?

PROF. P. G. MAVALANKAR: Yes,
8ir, )
MR. DEPUTY-SPEAKER: - The
Question is;
Page 1, line 12,—
for “rupees fifty” substitutz “ru.
pees forty"”
The Lok Sabha divided:
Division No. 2;
AYES

"1501 hre
Ahmed Hussain, Shri
Barman, Shri Palas
Bhagat Ram, Shri
Bhattacharya, Shri Dinen
Boddepalli, Shri Rejagopala Rao
Chandrappan, Shri C. K.
Deo, Shri V. Kishore Chandra S.
‘Gotkhinde, Shri Annasaheb
Halder, Shri Krishna Chandra
Haren Bhumji, Shri
Jeyalakshmi, Shrimati V.

" Kasar, Shri Amrut
Kisku, Shri Jadunath
Laskar, Shri Nihar

Mathew, "Shri- George -
Mavalankar, Prof. P, G.
Pradhan, Shri Amar Roy
Rachaiah, Shri B. -
Reddy, 8hri G. Narsimha
‘Reddy, Shri K. Vijaya Bhaskara
Roy, Shri A, K.

‘Saha, Shri A. K.

Sathe, Shri Vasant

“Tulsitam, Shri V.
“Venkataraman, Shri R.

. Wenkatasubbaiah, Shri P,

NOES' B
Amat, Shri D.
Amin, Prof, R, K,
Balbir Singh, Chowdhry

Barnala, Shri Surjit Singh
Charan Narzary, Shri

Chavda, Shri K. 8.
Chowhan, Shri Bharat Singh
Danwe, Shri Pundalik Hari
Das, Shri S. 8,

Dawn, Shri Raj Krishna
Desai, Shri Morarji
Digvijoy Narain Singh, Shri
Dutt, Shri Asoke Krishna
Kachwal, Shri Hukam Chand
*Kodiyan, Shri P. K,
Krishan Kant, Shri

Kureel, Shri R, L,

Mallick, Shri Rama Chandra
Mathur, Shri Jagdish Prasad
Mehta, Shri Prasannbhai

Mritunjay Prasad, Shri
Nahata, Shri Amrit
Nathwani, Shri Narendra P.
Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Patwary, Shri H. L,

Pradhan, Shri Pabitra Mohan
Rai, S8hri Narmada Prasad
Raj Keshar Singh, Shri

Ram Kinkar, Shri

Ramji Singh,Dr.

Ranjit Singh, Shri

Sahoo, Shri Ainthu

Sharma, Shri Rajendra. Kumar
Shukla, Shri Madan Lal
Sikander Bakht, Shri
Suman, Shri Ramji Lal
Surendra Bikram, Shri
Tiwary, Shri Madan

Yadava, Shri Roop Nath Singh
‘Yadvendra Dutte, Shri

*Wrongly voted for NOES.
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MR. nmm.smxm The re-
sult* of the division is: Ayes: 26;

Noes: 41
The motion was negatived.

MR. DEPUTY SPEAKER: Mr. Mava-
Jankar, do you want to withdraw your
amendment No. 20?

PROF. P. G. MAVALANKAR: Yes,
Sir. 1 seek leave of the House to
withdraw my amendment No. 20.

MR. DEPUTY-SPEAKER: Is it the
pleasure of the House to grant him
leave to withdraw hig amendment?

SEVERAL HON, MEMBERS: Yes.

Amendment No. 20 was, by leave,

withdrawn,

MR, DEPUTY-SPEAKER: 1 shall
now put amendment No. 21 moved by
Shri Lakshmi Narain Naik.

Amendment No. 21 was put and

negatived.,

MR. DEPUTY-SPEAKER: Now; I
will put clause 2 to the vote of the
House.

The question is:

“That Clause 2 stand part of the

BiD”,

The motion was adopted.
Clause 2 was addeg to the Bill.
MR. DEPUTY-SPEAKER: Now, we

will take up Clauses 3 to 7.

The question is:

“Thet Clauses 3 to 7 stand part of
the Bill.”

The motion was adopted,

PMB; Comm, Rept g4

Clause -3, the Enacting ' WM
thc'rm.weumwmm

SHRI -SAMARENDRA - xmmu.
bex to move: ‘ o
“That the Bill be passed,” ‘
MR. Dmmm: The Ques~
tion is:
“Thay the Bill be passed”.

The motion was adopted,

———

15.03 brs.

COMMITYEE ON PRIVATE MEM-,
BERS' JILLS AND RESOLUTIONS
TWENTY.FIRST REPORT
MR. DBEPUTY-SPEAKER: Now, we

take up Private Members Business.

SHR! VINODHBHAI B, SHETH: 1
beg to move:

“That this House do agree with
the Twenty-first Report of the Com-
mittee on Private Members’ and Re-
solutions presenied to the House on
the 26th July, 1878
MR. DEFUTY-SP!AKER:_T&. ques-

tion is:

“That this House B0 agreafwith
the Twenty-first Report of the Com-
mittee on Private Members’ and Re-
solutions presented to the House on
the 26th July, 1878

*The following Members also recarded there votes:
AYES: Shrimati Thilya P, Rangne kar, Sarvashri M, N. Govindan Nais,

V. M. Sudheeran, Nanasahib Bonde, P.

Rathawa and P. K. Kodiyan;

Rajagopal ~ Naidu, = Amarsinh

NOES: Serv. Shri Samdrendra Kundu, Yuvraj, Birendra, P
M HL

Sinha, Vinodbhal B. Sheth, Chandra

Singh, Baldev Singh J: nno-

ta, Ram Dheri Shastrl, Gaurd Shanker Rai and mvnumnm



md:.uriou‘ RE: ABOLITION OF

LIGISLA'I‘IVE LCOUNCIL—contd. .

MR, DEPUTY-BPEAKKR We will
.now take up further discussion ~f the
following Resolution moved by Shri
Ramji Lal Suman on 28th April,
1078:—

“Thig House is of the opinion that
the Upper Houses (Legislative
Councils) in the States have not
serveq any useful purpose and in the
procesg of 1e¢mation they are prov-
ing to t2 v beate shd 2Y o G T

expensive and therefore, the Consti-
tution should be suatably amended to
abolish them as soon as pussible.”

Now, Mr. Shanti Bhushay may con-
tinue,

THE MINISTER OF LAW, JUSTIMY
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): Mr. Deputy-
Speaker, Sir, on the last occasion, I had
said that perhaps the maln purpase of
bringing this Resolution, which the
hion. Member who brought thig Resolu-
tion had got in mind, had already been
served. ] think the main purpose in
moving thi; Resolution was to high-
Jght the question, g question which has
been a controversial question from the
very beginning, because even in the
Constituent Assembly there was &
difference of opinion as to whether in
Indiag we should have a unicameral
Jegislature or have a bicameral legies-
lature. This question had agitated the
mindy of the Members of the Consti~
tuent Assembly, Ultimately a com-
promise formula had been brought in
ang the then Law Minister Dr. Ambed-
kar gaid that it was deing adopted as
an experimental measure, namely, the

" provisions which were put in the
Constitution provided that so far as
the Centre was concerned, it would be
bicameral; there would be Lok Sabha
and the Rajya Sabha and so far as the
states were concerned, it was in a sense

~made optional. Legislative assemblies
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" will ‘have freedom, the legislative as-

sembly could pass a resolution that the.
state wanted to have a legislative coun-
cil and thereafter power wag givea 'to
Parliament fo epact the necessary
legislation, similarly, if there wag &
counci] already, then also the legisla-
tive assembly could pasg a resolution
that they did not want to have the
upper chamber and in that case it
would again be competent for f’arlia-
ment to enact necessary legislation, so
that even today as the speeches uf the
hon, Members who had spoken o this
resolution would show the controversy
persists. There are two views. ‘There
are peoply who think that the upuer
house does not serve any useful pur-
pose, it is only those who are directly
elected by the people that serve a uise-
ful purpose. There is the other view:
nobody is infallible except God and
since it ig not possible to elect God to
either of the two Houses....

PROF. P. G. MAVALANKAR (Gan~-
dhinagar): You mean to say that only
devilg are glected?

SHRI SHANTI BHUSHAN: Between
devil and God there are plenty of peo~
ple with g little of each, to which ex-
tent—that differs from man to man.
So all being human beiugs, they are
not infallible. Inspite of such distin-
guished members being there in the
Lok Sabha or in the Rajya Sabha, ins-
pite of the very deep thought which
Members gave to subjecty when they
spoke in the House, inspite of the very
exhaustive research which the hon.
Memberg carried out and the benefit
of their experience and wisdom which
they give to the whole House through
their speeches, inspite of that it may
happen that gomething might pe lost
sight of, there may be some aversight.
Or perhap; it may be that it is only
after the Bill emerges from the lower
House more attention is bestowed with
the benefit of the debate that has gone
on. Sometimes even though import-
ang poinis ape made by hon. Members,
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‘of the moment because af their eperi- .
ence and. deep insight ‘and so on, it Js -
possibly to contemplate that a pDew.

paint is brought 'nio the debate, pet-
" .haps certain other aspects of the mat-
Jter did not occuy to the  other hon,
Memberg on either side and perhaps
something whichk might have bteen
-added, which might have gheq further
light on the problem, which has not
emerged then, comes up after realising
that the Bill had already been passed
by one of the two Houses and uther
minds gei exercised that brings out
-something new. Perhaps there niay
be & xunntion that perhaps there
“were certain aspects which had bwen
~overiooked. That in one of the main
functions which the upper House per-
forms, namely, cautioning, those mat-
fers can be taken into comsiderition,

amendments can be introduced and the

‘Bil} in itz amended form can be sent
"back to the lower House and so on.
“There is no denying the fact that the
functions of the lower House gre very
much more important in money Rills.

is only resposible {0 the
Tower Heuse at the Centre ag well 2a
in the gtates. - There is no denying the
fact that the lower House represents

"pects where the upper House can play
2 useful role,

In that connection ¥ should like to
‘mention ariother aspect also which 14

finding increasing mention in vecent .

years when we talk of - electoral re-
formg and so on. It is suggesind, not
formuuonbctbrdlmmnfn-
sons, that at Jeast partly it -\wuu

As sy present, this function 15 also
performed by the Rajya Sabha at the

they are public functionaries. Yef,
temeramentally and so on ‘hey find it
not possible to face the rough :.mi
tumble of direct de»:ﬂl‘m '
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'-.:or%o!!oumatm(:entre. It the

‘ mmmamweruolutwn
'I.puﬂudtuiu iogical . conclusion
.thagﬂlamﬂouuhmmﬂym
- a. democracy, one will have to think of
abolishing the Rajya Sabhs also, which
uthoumruouaga“hecmm

SHRI P, VENKATASUBBAIAH:
Mya Sabla is there ln a different
-contexff

BHRI SHANTI BHUSHAN: But
somg distinguished members did men-
tion that the Rajya Sabha, the upper
House at the Centre, more or less
performs the samg role as the legislas
tive councily are supposed to perform
at the State lovel. I say ‘more or less

" because there maybe some little shadey
of distinction. If on principle it is
stated that having an upper House
anywhere amountg to soma extent a
_negatlon of democracy because it is v

" relic of the past and it is just copying
the British, the mext question that
would arise is, ihat principle would
have to b applied not merely to the
Btates but to lhe Centre also. Is It
possitle to coptemplate ii? Even the
function of amending the Cunstitution
has been given not (o this Iouse alone
but to bath the Houszes, It is not even
both the Houses sitting in a Joint Sit-
fing. I a JoInt Sitting was possible
for a Constitutional amendment, then

. mhm it the lower House wag unni-

" rnioxig. about it, it can teke the view

" ‘thag, whatever the upper House might
think, we - will go ashead with this

7. Clnstitutionsl. amendment. But. the
<founding fatherg of the Constitution
mm;ma checks and
bmnm M belisved that untrams

WMMM

-Rajya Sabha, but there shoilld bo

“should not exist Aany-

.- mot have untram-: -
8o, u», concelved of ..

oed;thppoweto!'amdluthl‘

Constitution to the Lok Sablid’ ;:m

Not only they wanteq that
should be the seal of approval by

both Houses before a stual:-
amendment can be made. Therefofe,.
this suggestion, namely, that there’
should not be hicameral legluatum ’
and thig should be achieved by a
constitutional amendment becauge the:
only way of doing it would be by a
constitutional amendment, presupposes.
that even the Rajya Sabha by 2/3iis-
majority would subscribe to this doc-
tring that so far as the Upper House is
concerned, it is an anomaly, it is @
negation of democracy, it is a relic cf
the past, it doeg not perform a useful
role and g0 on, with the result ihat it
woulq be completely impraclical,
whatever might be saig for the two
views g0 far as the merits are congarne~
ed, {o concede that so far as the Cexnt-
ral level is concerned, such g .thing
can happen. Now, the question i
whether (his can be a feasible iqes
that the fwo Houses of Parlinment °
enact a constituticnal amendment and
say. while at the Centfral level the
Uprer House is ahsolutely necgssary,
it parformg a veory importanpt funclion, |
so far a; the Stateg are concerned, the
Upper Houses have no meaning and
they must be aboliched -whethar the
States like 1{ or not, That ig why the
scheme of things which had been enact-
ed in the Constitution was o leave it
to the States. If the Centre can decide.-
for iiself, there it is not the unitted
will ¢ the joint wil of the -Lower .

House and the Upper House which will - .

not determine as to whether the Upper .
House should exist or ndt It has been -

sald that the members directly elected .
. by the people shoulq be competent {o ..

declde it. But that is precisely. what':

. has been said by the Conatitution evesi .
In regard to States that the Members-
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of the Legislative Assembly~—and 1
suppose they are as distinguished and
as efficlent as Members of the Lok
Sabha—do not sufter in comparison.
It cannot oe sald that merely because
they are electeq to the Legislative As-
sembly of their State, there is any
process in their election which is in-
ferior to the process of election of a
Member of the Lok Sabha. They are
also directly elected people. So if this
power has been conceded by the
Constitution to  those who are
«irectly elected by the people,
namely, they will determine, then
if those directly elected Members
of the Legislative Assembly feel the
necessity of an Upper House, if they
feel that the Upper House is serving a
useful purpose and performing an im-
portant function, why would it be
proper or desirable for other directly
elected Members of the Lok Sabha to
say that so far as they are concerned,
they cannot be trusted to performing
their job or assessing the requirements
of the State properly? 1f, therefore,
the Constitution gives the function of
determining as to whether a Legisla-
tive Council is necessary in the Btate
or not to the Legislative Assembly and
it is competent to pass a proper resolu-
tion one way or the other esither for
the creation of the Legislative Council
or for the abolition of the Legislative
Council and thereafter that resolution
-empowers the Parliament to enact the
necessary law, then in such a scheme
of constitutional arrangement, how
can it be said to infringe any princi-
ple of democracy because the power
has been vested in those who are
directly elected by the people, not in
‘those who are indirecily elected by the
people? On the other hand, it such a
problem wag sought to be tackled by a
constitutional amendment, then it
would be said that the power would
be exercised not by the people who
are directly elected by the people be-
«cause the function would be performed
not merely by the Lok Sshbha sitting

single, but by the Lok Sabba and the.

. lative Assembly Memibers. periaps: m

Dnghte

some. justification- could eay.- that Jere
those who are not directly electad by -
the people are participating in the pro:.

cess to deprive the Members who are
directly elected by the people of their
rightful function which has been’vested
in them by the Constitution. So, I
would submit that the main purpose
in highlighting this problem—the en-
tire country must have benefited by the
discussion which has taken place in
this House on this.issue—has been
achieved. But beyond that, if I may
say so with the greatest respect to the
hon. mover of thig Resolution, perhaps
even he did not intend that this power
which the Constitution has vested in
the direct representatives of the peo-
ple, namely, the Members of the Legis-
lative Assembly, should be deprived of
by the voice of some directly elected
people and some indirectly elected peo-
ple. Of course. I do not wish to com-
pare the so-called indirectly—elected
people with the directly—elected peo-
ple. Of course, even the President. the
highest and the most august function-
ary in the country, is not directly elect-
ed by the people, in that sense. But
the question is that those who are in-
directly elected, command the confid-
ence of the directly elected people.
Therefore, how can we say that those
who are indirectly elected, will not be
the proper persons or that they have
come in by any kind of back-door? It
is the decision of the directly-elected
people. Therefore, it must be regarded
as a wise decision. Any person who
gets elected to the Rajya Sabha is
obviously elected by directly—people
and the local bodies’ constituency,
graduates’ constituency, teachers’' con-
stituency and so on elect members to
the Legislative Council. For instance,
when MLAs elect & Member of the
Rajys Sabha—of course I might be
a totally undistinguished, .missrable
illusteation; but the exceptionis make
the rule—if one non-deserving person
had happened to get elected; it does
not prove that, by and large—generally.




‘piiey’ 1o+ thh “Relva Babla must: ‘be
regarded as & sort of people who are
there by sullerance. Thevitere, 1 sob-
it that even the indirectly—elected
'poople dre the result of an set by the
Very -wise people, Therefore, no kind
of disqualificition etc. can attach to
‘them, because if anything is said in
that direction, it would only reflect on
the directly—elected people.

It was also said that the Upper
Houses are the links between the dif.
ferent levels of democracy. I would
like to give another reason which might
Justify the Upper House: because of the
manner in which the Upper House is
constituted and the manner in which
its composition changes from time to
‘time—i.e. every 2 years one-third of
the members of the Upper House retire
and fresh people are elected in their
place—it is always existing.

1523 hrs.

[SHm: DHIDENDRANATH Basu  in the
Chair}.

So far as the Rajya Sabhg is con-
cerned, it has one advantage., It is
ever present, unlike the Lok Sabha
which has a period of eclipse—after
the dissolution of one Lok Sabha and
before the new Lok Sabha is elected,
«there is no Lok Sabha. And if the
Upper House is not there, there would
be periods when there will be no Par-
lament. At least the Rajya BSabha
should be there when the Lok Sabha
is not there.

1 am reminded of a bill brought for-
ward in the other House, by a private
Member, during the Private Members’
Business. What was suggested in that
bill was that no person who is not a
Member of Parliament should he a
Minister even for a single day. The
present provision is that such a person
can be a Minister for six months. I
became a Minister first and then a
Member of Parliament. That is the
provision so -far. A Constitution
(Amendment) Bill was brought by a
private Member to say, “No; only a
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person who is a ‘Meifiber. of Parila-
ment should be a Minister. A person
who 'is not ' Member of Parliament
shiduld nét be 4 Minister even for a
single day” When I stdod to reply to
that bill, I said; “Perhaps this dis-
tinguished Member of the Rajya Sabha
might have conceived it for men like
me.” Because what happens when the
Lok Sabha is dissolved shortly before
the new elections are to take place?
Obviously, members of the Cormeil
of Ministers belonging to the Lok
Sabha will have to go out and cease
to be Ministers or Prime Ministers;
and it is only the Members of the
Rajya Satha who would be competent
to be Ministers and Prime Ministers
during that period, if such a provision
was brought about. So, I thought that
perhaps the distinguished Member who
introduced the bill, wanted that at
least during that period, only Members
of the Rajya Sabha can become com-
petent to bhecome Ministers or Prime
Minister. During that period also, the
advantage is that the legislatures do
represent the people. There is no time
when the legislature is completely non-
existent; and that {s why the scheme
of election to the Upper House has
been conceived, to provide this con-
tinuity. Even if one-third of the Mem-
bers might retire. two-thirds of the
members would continue, so that there
is continuity. That ig also one of the
parliamentary institutions, which Js
supposed to represent the will of the
people. Whether directly elected or
indirectly elected, it ultimately does
represent the will ot the people, so
that it has that important function,

Apart from that, as I said, it is a
link between the different Legislatures.
India is a vast country and we have
democracy at various levels, at the
Central, State and local level; we have
local self-government where we have
elected representatives, either to the
Jilla parishad, panchayat board or
municipal  corporation and so on
These are different levels of demo-.
cracy, and it is undesirable that there-
is no link at all between theye different -
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lavels of demoerasy, Tostitutions geyld
even be g¥¢ated, which gsyld provido
semig hind of Unl, Some contnot, seme
harmony at different 1evels, gome kind
of Batler understanding  arrangomont
and 30 on. This system of having an
upper Héygg, which will glsg partiei-
pate aul the highs; level, but bging
clected By {hose who fuletign, who
are direclly elootad Ly {he peopla at
the Tower 1avel, namely, the State level.
that prevides tho 1Bk Lelween (he
Stales and tha Centyg, {he runctisning
between thae Glales and the Cenlre.
That i why in the compsgition of the
Legislulive couneils alsg, {( has bosn
Hi‘UV}'ﬂﬁll [hnt 88¥¢ mgimbera nre alast.
ol by tha mambery gf (he Inoal Badics,
They ftushith {he link botwesn {hg
adminigteatioy a( (he Stata level, or
rathas the lgginlative oroan at the Slale
laval and {hg lerislaliva swgans g (Le
lowa# level pamelv, tho loval of {he
Jilna pamshad gop municipal eo¥psration
cle. ¥a that this 5y another  gssd
feature. an iMporlqul feature, which
provides a link gt didferent levels of
democraey,

These are the various things which
can be said for it. There are cer-

hich can be said against

Bot the

D0Ln ac

There-

blic opi

are very essential things in a

All these thoughts will go out, they
will educate the people and ultimately
public opinion will assert itself. And
when public opinion asserts itself, then
the Legislative Assemblies of the States
which have been charged with this
function of deciding  whether there
would be an Upper House or not, are
bound to take due notice of the public
opinion, because the elected people
cannot afford to ignore public opinicn;
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otherwise, they would not he olsated,
The very geasen for providing directi
aleeted people 1z that they may not
able to afford {o {gnore the pressure
of puklic opinion; enlightcned publi
gpinion; o5 that, a verv imps#tant
function has been performed by  this
Regolution. Now that the function hg
already begs performed, I wauld appeal
8 the hon. Member tg withdraw the
Resolution. '

SHRI B, VENKATASUBBAIAH
(Nandyal): I want somae elarification
trom the hon. Minister about com:
positlon of the Legislalive Couneil
While in come Sfales the logiclatuze
Is unieamaral, in some othar  Stgles
it 1s bi—éamq;gi. which ig a lgq“n g
Spoesndly, in the compseitien of thE
Lagitlaliyg Council, ng the Layw Minis
tar wag saying, reprosentation s glvem
te the logal bodiec o that there ls a
linle botyeen (he adminigtration gad
tha patchayaly gr jilla parighads. But
in toma States there are constituan
cleg for graduales and teachers. AL
times it happens that a teacher, being:
a graduate, has two votes. He willi
vota for the teachers and also for the
graduates. So, this anomaly exists.

Then, when vyou have sectional’
repre on in the Legislative Coungg
cil, why not extend it further and
give sectional representation fo traded
and industry, even agriculture. In the
Madras Legislative, under the Govern-
ment of India Act, 1935, there was
representation for trade and commerce.’
The hon. Member, Shri T. T. Krishna-=
machari, was elected on behalf of
commerce. He represented commerce
in the Madras Assembly. There are
certain matters which have to be
gone into by the hon. Law Minister
who is himself a distinguisheg lawyer
and advocate. 3

Firstly, if you can bring uniformity |
with regard to the functioning of the'

to the composition of the Councils .



lmmedlntcly accommodated (n the
Upper House. There cannot be a
constitutional - stipulation that this

ghould not be dopme. but would you
agree with me that this is a bad con-
vention and a kind of corrupt political
practice? To what extent do you think,
in so fur as the Upper Houses which
.ave jn existence are concerned, this
politically.  corrupt _practice can be
avoided or stopped? '
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forward to India trom’ m:y

"mtltumciu and . gradustes’ eotigths
tuencies are slgo there -and thevefore

& person gets mcbmua!nmw_ :
both from teachers and  gradustes, ' -
and therefore this is not gquite eon-"
sistent. with the scheme . of things, In

fact, T would say that some representa. .
tions on this score have been. roceived |
from more than one State. Poophm .
highlighting this problem., so that. it
heeds examination as to whether any
changs has taken. place, wheiher it
was wrongly conceived, because
possibly the idea was—] am omly
speculating so far as the intention of
the Constitution-makers is concerned-—
that in thisg country, and in every
country for that matter, teachers and
the educated youth are a very imper-
tant segment of the society, whose in-
fluence on the futurg of the country is
perhaps immeasurably more than that
of any other section of the loeﬁety

SHRI K. VIJAYA BHASKARA. f‘
REDDY (Kuraool): Did you make asy
assessment?

SHRI SHANTI BHUSHAN M
ment has been made. 1am lpncuhﬁm ’
that, perhaps might have = been. the
thing that this country has really. to.

become great—in fact, not. fo . bm
great but to regain its lost m a

hecause this was a country vhtehm_ :
the greatest of all the countries, which '
could boast of its kinds of philosophy,
its civilisation, its mast: developed ‘
perity and 5o on.” People used.to loo

view—its philosophy, ihbcndg
vio!ence its religidus p
80 oh. Peoplaamlcome'to__‘
.Bven in the last. slection whes




: euuﬁtry ke lndh asserted so #rongly
for .its Ireedoms. They fes! that per-
haps, it was something in’ the old civi-

. lsation and culture which commitied
50 strorigly 1o the democracy and free-
dom that it agaserted itwelf in such a
unique way. Such was the greatness
of this country. Of course, historical
avents took place and we are not as
great as we used {o be. but we are not
ashamexi of it. We are looking forward
to that greatness.

If the country has again to hecome
great, tlien the teachers and the edu-
cated youth will have to play a very
important part, so that in formulating
a policy at the legislative level, the
teachers’ voite and the voice of the
educatect youth. namely, the graduate’s
constituency, must be felt there. How
their minds are functioning, how their
pulse is behaving, that should be known
to those who are charged by the peo-
ple of this country with formulating
policies, programmes and administer-
ing the country and framing laws.

Well, something has beren spid that
this reqiires review. As I have siated,
from some other States also such
views hive Leen received. But eviden-
tly, thene are delicate, difficult and
complex matters. In fact, I am one of
those whp believe that whatever was
done by the Constitution-makers at
that time with such delibsration, with
such detailed exercise, whenever we
want to touch it, we have 10 be care-
ful. We have to take into consideration
all the aspects as deeply as they did.
That is why, in a Constitution amend-
ment, the principle of discussion,
consensus and so on should not be a
party affalr. 1 have always believed
In that so that these aspects should be
considered and considered carefully,
and it Government has any proposal,
that proposal should be brought for
discussion with othey parties and so

on and finally before the House,.

mr P. MKATMUBBAIAB
Wil you t-hun oﬂnlun ott!u
Btates?

Byl
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Yeachers’. comstituency, Particilarly .
‘the’ teachers’ from Temil

Nedu. There were certain views. In
Iact, there were two kinds of viaws.
One was that the teachers’ cotstitiinn. -
cies should be abolished and ‘ancther

was that even the primary’ téhchers

should be assimilated in these tes.

chers’ constituencies and it ashould

not confine to tescherg of a particular

level. Evidently, in a complex wmat-

ter of this kind, it mqu.ru vm de-

tailed consideration.

SHRI P. VENKATASUBBAIANH:
Did you hold a dislogue with the Sta-
tes?

SHR1 SHANTI BHUSHAN: There
was some dislogue with the States
and they were consulted. That was
quite some time back ond not during
the time cf thiy Government.

Evidently, no meature can be
brought forward unless there is dia-
logue with the States because it pri-
marily concerns the States.

SHRI P. VENKATASUBBAIAH:
Whether this Government will plek/
up the thread and continue the dia-

logue,

SHRI SHANTI BHUSHAN: Yes, it
will be sidered, .} t say that

the dialogue would be continued. be-
cause that will depend upon the result
of the ‘exercise that we have to
make first. It ultimately it is !mnd




direct election and so on. This prin-
ciple of having a few nominated mem-
bers was perhaps conceived from that
point of view.

PROF. P, G. MAVALANKAR: The
history of nominations is very unfor-
tunate.

SHRI SHANTI BHUSHAN: Some.
times that happens. A provision is
conceived with a certain philosophy,
with a certain belief and in a certain
context. But when it is actually
worked by those who have to work
ity it may not really be according to
that. That is a different matter. It
does happen. So, all the time, the
effort hag to be, should be and ought
fo be that when you exercise any
power under a particular provision,
you must {try to understand the
philosophy behind that provision
why that provision was enact-
ed, what was the philosophy be.
hind . it, what was the guiding prin-
ciple behind it, what was the objec~
tive which was to be served by in-

corporating it and you must try to
be ag true to that philosophy and the

background ang the gulding principle

@s you humanly can. If anybody
dm:otdo!t.ltha!lﬂm

sums BACH.AIAK (Chnnua'»
Jsnagar):- Iﬁthaﬂm!mm

Tribes have been given a ‘reseivation.
But in the Upper Houses, the same
reservation hag not: been maintained,
As a result of that, their representa..
tion is very meagre in.all the State
Legislative Councils and even .in the
Rajya Sabha also. Will the hon.
Minister kindly examine thig and see
that apn smendment iz made in the
Constitution so that they get a propu'
representation in all these bodies?

SHRI SHANTI BHUSHAN: A
point was made by Bhri Chandrap-
pan that his experience wag that the
Upper House is really meant for de-
feated candidates, that is, anybody
who gets defeated in an election to
the Lower House is elected to the
Upper House. PFirstly, I would like
to say that, of course, there could be
an extreme view that once defeated,
alwayg defeated, that .is, once you
have been defeated, some kind of an
untouchability has been acquired
and, therefore, you have no right to
be elected by any other constituency.
also. Even those who are electeg to
the Upper House, they are also elec-
ted. They do command the confl-
dence of the people other than
the members of their constity-
encies. We have. seen in  this
country how so many distinguished
persons defeated in a direct election
have subsequently been elected with .
more massive majorities, sometimes,
may be, immediately also. For in.
stance, in the 1871, Lok Sabha eleg-
tions, many people were defeated,.
But some of thogse who were daﬂuﬁe&
in the 1971 Lok Sabha elections were
elected by very big majorities in the
1977 Lok Ssbha elections. 'I‘Iut s
not the only thing.

" PROF. P. G, MAVALANKAR: A
person who has been defeated at he'
Lok Sabha poll is getting into Reja -




iProf: Ry G um} b
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vﬂ‘lhj.n a matter ot 'months..

I SHANTI BHUSHAN: The
'ﬁ:sﬁon is that even in a by-ejection,
m!nht take place soon thereaﬁer
Let us not discuss it from a theoreti-
cal sngle. Let us be practical that
when election takes place, it is not
merely the personality or the deeds
ot the qualitieg of a candidate alone
which count, but there are various
other !actors nllo

SHRIMATI AHILYA P, RANGNE-
KAR (Bombay North.Central): It
they do not come to Rajva Sabha,
they become Governors.

SHRI SHANTiI BHUSHAN: So, it
i3 better that they sre made Mem-
bers of the Rajya Sabha. It must be
recognised that the mere fact that a
person has lost an election, does not
mean that he cannot be elected in
other places. Of course, one could
say it would be possible to conceive of
a provision that all right a defeat
does not mean merely a defeat but
also means a disqualification for a
particular period; it could be 2 years,
3 years, 4 years, 5 years, whatever it
was six years or ten years. If the idea
is that all right immediately they
should not be capable of being elec-
ted, it should not be mixed up that an
election to the Upper House is not a
nomination, then we are introducing a
practical thing. If we are introduc.
ing a practical thing, then let us also
accept that in a direct election also
a person may be wvery popular; hs
may be in a position to win an elec-
tion the very next day from a differ-

ent constituency; may be something

happened after all, the electorate

ig also moody.

SHRI A. BALA PAJANOR (Pondi-
cherry): 1 appreciate Law Minis-
ter's principle and philogsophy behind
this which - is. very eloquent on the

subjéct. But we are concerned about.

the. spplication, part . of: it

It ‘you say thnt a-

been defeated at the pou must not be
elected to the Rajya Sabha howso-
ever much oonfidence he might com-
mand of his constituency, namely, the
MLASs, if 100 per cent MLAs are with

cal proposition beca.use even this
question arose in connection with
private members or somebody sug-
gested that there should be a right of
recall. Right of recall has been in
the air. It ig being discussed, There
is a lot in it. The idea of a right of
recall, again is a complex igsue. Now
it was said in a right of recall, if
the right of recall is conceded in its
entirity--I am not expressing my:
view; I am only saying that features
which were brought out by a person
when he was talking about right of
recall—he said: “1f right to recall is
concedeg as such, it would mean that
elected Member of this House would
become only the representative of the
people of his constituency and would"
cease to represent the country as
such. What is the true role of a
Member of the Lok Sabha? 1Is his
real role to represent only the views
of the members of his constituency or
is his true role correct role to do
what he is supposeq to do? Must he
represent the national feelings? Must
he represent what iy right in the na-
tional context in spite of the fact that
he has been elected by a particular
territory or must he represent only
the views of his constituency? These
are the two compot.in. tbou[_hh"

Now, may I take a concrete exam-
ple? The member of a conatituency .
wants a pacticulnr fertiliser Wkﬂ'
to be located in his constitpency. He
tells the lhmb-n of the Lok’ ﬁfhh!.
well, these are our feelings, ablolute-



a different cmﬁtuency What

wéuld e Ms duty a5 a -Mem-
Bét of Parliathent? Would |his
duty be to highlight the hational pers-
pective, nathely, irrespective of what
the views of hig constituency are.
Bug what he considers 1o be right in
the natiorial perspective, must he
highlight that or must he represent
hig comstituency? Of cbidrse. this
was what was said. If right of recall
is applied in that wiay, theén wWhat
would Happen is for sayihg the right
thing, for representing the right
thing. What the entire country ex-
pects from Him, he will have to be re-
ealled and only that person will have
to come who js prépared to say the
wrong things even againgt his convic-
tion. Well, there are wviews and
views. So, these are all complex
matters. We know that there had
been occasions in the past where a
persen might have lost from a parti-
cular constituency due to the various
factors which might be operating.
That is why we find that a person
wanty a ticket from one constituency
avd not the other constituency. It
the result wag that, irrespective of
the constituency, his chances of ‘get-
ting eletced or defeated are the same,
then all this trouble would not arise
where he wants the constituency
changed. Even minor changes in the
constituency are supposed to reflect on
the electoral fortunes of candidates.
That ig why it is saig that nobody
should have the power.... (Interrup.
tions) and therefore the power hag
been faken away.

So, the jdea is that democracy does
not mean, ,..0f course the popularity
of a candidete, hiz character, his im-
age, his priuclple- and »o mmany other
quslities sB6ut Rim, the PFarty te
~which I:e ‘beiongs and so on, the pro-

Crmplyrerghu-img Mg
jecting - at the

the party st that time, all these 18l
reflect upon.the elecioral fortuties ih
a particular constituency und  the
mere fact that he has lost from [
constituency—why should it prevaiit
his election either from another cons-
tituency or from a different kind of
constituency; namely a constitueriey
which represents the whole State? A
person who get elected fo the Rajva
Sabba from the Gujarat Legislative
Assembly is supposed to command the
onfid of the people of the whale
State, unilke Members of the Lok
Sabha. (Interruptions).

FROF. P. G. MAVALANKAR: You
are only préving that you are a comi-
petent Jawyer,

SHRI SHANTI BHUSHAN: This is
supposed to be a reflection on me, fo
say that wnat I am saying ig wrong!
(Interruptions).

SHRI K. GOPAL (Karur): What-
ever our diiferences, we have always
heid you in high eiteem as a com-
petent lawyer.

SHRI SHANTI BHUSHAN: That is
very kind of you. '

PROF. P. G. MAVALANKAR: It is
an honest compliment. (Interrup-
tions).

SHRI SHANTI BHUSHAN Shri
Patwari made a point about five years
and six years. 1 would like to. say
just one or two things. He said that’
of course at present it is six years
for both—namely, for Rajya Sabha it
is six years and for Lok Sabha it is
gix years today. It is true. What he
hed in mind. was the Constitutional
Amendment Bill that. has alresdy
been introduced in this House which
seeks to restore the oly term of- five
years for Mémbers of the :1lok Sehba,
Now, one thisig be was m/iuing wes



Mnhnogmdythohmhum
period or tenure Ahit is given to ohe,
‘whiich s important. Perhaps if the
‘tenure was only one yesr, if it were
‘practicable—ot course it would mean

a lot of expenditure and so we cannct

make it gix months—a sense of impor-
tance would weigh on the Member.
He goes for renewal: it is like having
your representative cheracter renew-
ed. So, we would like to have an en-
dorsement from the constituency as
quickly es possible; consistent with
practicality and so on. So, I thought
that the sentiment would be other-
wise. Why should we work on an
antiquated delegation, an antiquated
representation and so on? Many peo-
ple might have forgotten; many peo-
ple might have gied, or people might
say ‘we do not remember that we
elected you or that we reposed con-
fidence in you.” So, periodically, and
fairly quickly, it would be in the in-
terest of these people to get an en-
dorsement of their representative cha-
racter by going to the people. In fact,
if this period was made too long—I
am quite sure that if somebody
thought of making thig period very
long-—such a provision would have
been found to be in coaflict with a
basic feature of the Constitution,
namely democracy itself. Because,
democracy does not merely mean that
you enjoyed the confidence of the peo-
ple at some time: you must continue
10 command the confidence of the
people, which requireg that you must
periodically have your confidence re-
newed; and flve years was considered
as a proper period for direct repre-
sentatives of the people. For those
who are poor martyrs like the in-
directly elected people, perhaps this
idea of representative character can
be diluted to some extent—in the
Bajya Sabha. They are elders: why
trouble elders? The other day 1
wag telling Shri Advanl "You are the
Leader of the Xlders ang Morerii
Bhai is the Leader of the youngsters.
He {s the Leader of the Upper House
and Moraril Bhai s Lamder of this
House, whersas the for

s just

Desal is concerned! It was suggested,
why not we have five years’ tenure
inthelbjyn Sabha. In that case, we

tire periodically; five vears have to
be divided by three; it would not be
a round figure. Perhaps, we need npot
quarrel about five and six years; the
difference is very little,

The last but not the least point was
about giving representation to the
scheduled castes and scheduled tri-
bes. I need not repeat it; it is so well
known that this matter of untoucha-
bility—what a shame it was for this
country and what great service was
réndered by people lke Mahatma
Gandhj snd others when they led a
crusade against this untouchability.
It is a matter of great happiness—it iz,
of course, qualified happiness because
things are not as we would like
them to be—but yet things have
come a very long way from what
they werc. Was it possible to con-
ceive that a member of the schedu-
led castes, the so-called untouchables,
would be considered for adorning the
highest court in the land namely

the Supreme Court. I have had the
honou: and pleasure of informing this
Houst: some time eatlier that a mem-




. leh!dinql
ourt,, p umma ﬂkﬂd.'l
m tlme. he woula havé been

:Paople have comie a long way.

: Wq have s0 many distinguished Mem-
bers from the scheduled castes in
this Hous and what beautiful spee-
chés they make and what important
contributiong . they make to the deli-
berations of this House. It js a mat-
ter of grest happiriess and satisfac-
tion that things have changed a lot
from what they were earlier. Thanks
to.the crusade of Mahatma Gandhi
and go many othér leaders. But, as I
sald, we are not happy even with the
Present situation. We would like to
change it to a great extent. Now
about the modality. Modality is a
very delicate matter. 1 would not
like to express an aopinion either way
on the suggestion which has been
made unless on such delicate matters
full thought has been given in the
proper forums ete. and pros and cons
have been established. Many a time,
I know from my limiteg experience,
that a proposition which looks attrac.-
tive on its face, sometimes, ultimately
when it is examined in depth, is foung
to be counter-productive. It does not
serve the purpose for which it s
conceived. So. sometimes, it happens.

SHRI B. RACHAIAH: In the State
Legislative councils, there is reserva-
tion for graduates and teachers, put it
is not so in the case of scheduled cas:
tes. In the Rajys Sabha, there are
a few Members belonging to the Sche-
duled Castes. Is it not a just case for
amending the constitution to provide
for reservation of seats to SC and ST.?

SHRI SHANTI BHUSHAN: In any
case, 1 have not said anything agun:t
the prcponl -

“Many thﬂu. I have found - that
many suggestions have been ~ made
with ‘a-particular objective, but later

.mwbmtbm-mnuummlm.

"those 2

'me&m’m counter-

produgtive. L am not min: anything
about this proposal, A proposal ke
this’ requires an examination in dnpth_ :
at the proper forums and in pfoper
spirit. Of course, the ultimate objec-
tive of every exercise has to be that
casteism has to be removed and abo-
lished lock, stock and barrel from this
country. We would like that sfter a
few years we have the India of gur
dreams, when one would require ‘&
very big research scholar to find out
as to which caste a person belongs; it
would be a forgotten thing, a thing of
the past, nobody would even know
except by doing a lot of research asz
to what is the caste of a particular
person. Many suggestions have
been made in that direction because
the idea is that so far as poverty - is
concerned, it is a common. thing. Po-
verty may be more in certain castes,
and less in certain castes, etc. Pover-
ty, disease, ignorance and so on—
these are things which are not
completely identified with any caste.
So. they have to go. But what is also
to go is this feeling of casteism name-
ly, that people will forget as to what
their caste was.

18 hrs,

So all these measures will have to
be taken. This will abolish the caste
from this country lock, stock and bar-
rel so that nobody will be able to
know to what caste he belonged.
Then, in that case it will be an ideal.
society. What are the different roads
and which read is better to reach that
end.—these are controversial matters
and matterg of great deliberation and
of very careful exercise, ete. So, all
I can say at this stage is that I am
not in a  position. to say mythlng
positive or negntive ’

SHRI DINEN 'BEIATTACEABYA:
You have to go back to the .. Vedic
days. From that ﬁme we are hw-..
!nl the caste, -
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ver-niol 10 press his resolution and be
good enough tp withdraw it because
it hag already served the very impor-
tant purpeose for which he has brouaM
i, :
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MR. CHAIRMAN: Now I will put
the Resolution moved by Shri Ramji
Lal Suman to the vote of the House.

The question is:

“This House is of the opinion that
the Upper House (Legislatlve Coun-
cils) in the States have not served
any useful purpose and in the pro-
cess of legislation they are proving
to be cumbersome and avoidably
expensive and, therefore, the Cons-
titution should be suitably amended
to abolish them as soon as possible.”

The motion was negatived,

16.15 brs.

RESOLUTION RE PUBLIC DISTKI
BUTION SYSTEM TO CHECK RiS-
ING PRICES

SHRIMAT! AHILYA P. RANGNE.
KAR (Bombay North-Central); .Sir, .
I am moving my Renolution 1 begto
move:

. "Thunquuexmmm xme‘-
concern at the steep rise In the .
" prices of ‘a1l ‘essentjel” eommndiﬂlui



. Hikg pulses, edible olis, milk, cloth.
‘fodtwent, sodp, etc. and fall in ‘the
praves of all cominedeial crops like
sugarcene, cotton, tobacco etc. and
récbmimends that, with a view "o
protect the primary producers as

well as the consumers, all essential.

commudities be procured through
the State Governments at fair price
from the producers and distributed
to the consumersg through an effec-
tive public distribution system su-
pervised by People’s Committees to
be set up for this purpose.”
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MR, CHAIRMAN: Now Mr. Yuvraj
is to move an amendment. He can

speak later.

SHRI YUVRAJ (Katihar): 1 beg

to move:

That in the resolution,—
(1) after “soap” insert “cement”
(ii) after “tobacco” ingert “jute”
(iii) add &t the end—

“and action be taken against mal-
practices and corruption in the dis-
tribution system on the basis of the
reports received in this regard”
(1). !

MR, CHAIRMAN: Mr. Anant Dave
is not present.

. SHRI RAM VILAS PASWAN (Ha-
jipur): I beg to move:
That in the resolution,—
add at the end..
.“and parity be maintsined in the

prices of industrial products and
agricultural commodities.” (3).

SHR] V. M, SUDHEERAN (Allep-
pey): I rise to support the resolution
ﬁ:ﬂd by Shrimati Ahilya Rangne-

very cleverly, very beautifully prices
have kept up their rise. Some of the

tial dities are not even
available these deys. The prices of
puises, edible oils, rice, wheat, fresh
vegetables, kerosene, cement and all
the essentia]l articles have risen, and
some of them are not even available
in the market.

It is widely reported that hoarding
and blackmarketing are taking place

stated earlier that now there is free-
dom from fesr, but it is very clesrly
indicated that now the hoarders,
blackmarketeers and the antl.social
‘alements are free from fear. They
are taking advantage of the situstion
prevailing in the country. No ade-
quate checks are there to prevent
them from indulging i anti-social

While the prices of iIndustrisl com-
modities are very high, agricultuvists
and cultivators are not getting a re-
munerative price for their produce.
The paddy cultivators Shwoughout the
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ed to be the most important issue con-

ment, Ths problem of cultivation in
5,000 acres of Kariland cultivation in
my constituency near Alleppey, and
the preblem of the cultivation of the
Kole land in Trichur have to be at-
tanded to.

The Kerala ~QGovernment is very
- %een {0 'solve all the problems, but
the present financlal position of the
State Governméft 'is  fot sound
enough to meet thé just demands of

the. paddy cultivdfors of Kuttanad.

way, the Kerala Govérnment hes
deciated'® sapport prics for peddy.

- tobacco cultivators, the sugarcane cul-

tivators are not getting suficient or

It is the evil influence of the mono-
poly houses on this Government, it
is the evil influence of the traders and
big businessmen on this Government
that has led to the worst situation
which is prevailing in the country. Y
am very sorry to say this, that the
present Government is patronising
the blackmarketeers, the hoarders, the
monopolists that is why this situation
Bas been created. So, I request the
hon. Minister, through you, to take
appropriate steps to check blackmar-
keting, hoarding and all this type of
anti-social  evils, and introduce an
effective public distribution system.

Our Ministers have talked about in-
troducing an efficient and = effective
public distribution system, but it has
not been introduced so far. It is only
a statement in the papers. What ia
this, Sir. 1Is it fair on the part of the
Government to say something only in
the papers and not implement it to
meet the needs of the people? The
people of this country are keenly
watching what this Government s
doing. It they sre honést arid sincere
endugh, they should take ' effective:
steps .against huarders, black.maricete.
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h tima that this . Gwermnt

lhould take anu in this direction. . .

With" thede _ s, I'mp‘bm-.t ‘the
Resolution' moved by Smt, Ahilya
Rlngnekar

]!R cmammn

to speak on this Resolition. T there-
fore, reqbest th«h not to take mdre
thun 1 minitites,

Silll ZD!N!N BHATTACHA‘RYA
(Serampore): I request you t6 kindly
suspend the Rules z0 that I may be
able to move my Resolution.

MR. CRATRMAN: You move it at
5.30,

5331 BALWANT SINGH RAMOO-
WALIA . (Faridkot): The Resolution
whlchhu ‘been moved by an  hon.
Member of the H
attention. It should be taken very
seriously. The situation on the price
front in_this country is getting wor-
sened dey by dey. The Hoarders and
black-marketeers are . having their
heyday. J will humbly request that
nothing 'will be gaimed by putting
blame on thix side:or thet side. If
this House and the Members of this
House are really loyal to their voters,
loyal to the piéople tn this country, to
the podr péciile, Kiburis, low-iacome
groups, fixed’ ficomé groups, to' thi
people who were hard, to those ¢hik
dren who dfe- working, we shduld
take & bBld stand unibedly agalnst
these hoiirdéds shd BlSSkiminriterrad
as we foke-d' uﬂitd! stimd agaitist the
foreign fiivaders, who me o‘ur e

ﬂ%ry.

Y

Congsess, brothers:  bave
bwu:m the.jaydny ia.thess hosrders.
They haye: teught them how: {0 pene-

gons” snd, on the othef hatd’ the
Energy Minister says, “ we are surp-
lug in coal” but the reason given by
the Goveininent fol cancelling  the
trains is, “We are ocancelliNy e
trains because the coal is not there,
the coel is in shortage™. Otie is asto-
nished at that. The Energy Ministef
in this House says,’ the coal is in
abundance; the Rallway Minister in
the Rajya Sabha says, the wagons are’
in abundance. But the trains are beirig
cancelled because the cosal is not dbe-

ing suppled. This is the position of
the QGovernment. The Govermment
must take the resporsibility in this
matter,

1 would like to bring to the notiee
of this august House that in Punjsb
ones good thing hss beén done. In
Punjab, the State . Government hes

-3




otnmltchboxbylp but reduced
the nnngbcr of mutch sticks from 60
to 40 in the match box. Very clever-
ly, They say that they have reduce
the price by 2 p. but the actual loss

to the consumer is 6 p. The trader,
the manufacturer, the industrialist, is
a very clever person, a cheat. a pro-
fessional person, who knows how to
cheat, how to deprive the consumer
of his money.

All emphasis is being given on
packaging. The things inside are of very
inferior quality. Inferior quality things
are packed in very good packages
They are sold at high prices. The
Government should issue strict orders
saying : that the packaging shouid de
very simple, At least the advertise-

ment cost should not be mcluded m
the mamrhctunng cost.

Lnstlm in my;. constituency, the
American tton growerg are b g
fleeced. In Faridkot, Jaitu, Malo
Bhatinda, Mukatsar, Rampurnphul
Rama, etc., in -{hose areas of Punjab
the Amerjcan. cotion is. produced. .Ia
1877, the. price of American «otton
in these mandis was Rs. 500. This
year, it was Rs, 280.

17 brs
“The’ textlis” owhers ‘are destroying

the pobindudc - of thé: peod pEatanys.
The poor peasants are at the -mercy

' Diiatributies -

System (Res.)
of these = umbly
request the vmmantwgn Rs,
200 csores intasest time to thé Puifib

mrmqt 10 qnlbh them to Mart
own cottan t;gn that
Pusjab’ Cotton, Corplration’ may come

to the zescue of mm péa-
sa.ntl.

In the pnd. I wzu humbly ro.un
thh House—I hope ‘everbody  will
support me very seriously—that 'this
House should tell the Government
to appaint a commission consisting of
Members of Parliament—not Shah
Commission or any other - commission
—and that commission should go into
details, They should compare the
inerease in prices between the agricul-
tural commodities and the industrial
output. In my opinion, in the last
eight years, the prices of agricultu-
ral commodities have rizen 20 per
cent whereas the prices of industrial
products like tractors, tube-wells,

‘ machinery, pesticides and fertilisers,

have ‘risen by 300 per cent. With
these few words, I conclude my
speech. I am thankful to you.

"n’tm«w (fa |7x) ¢
I WENEd, S SenE @eT ¥ S

¥ 3awT faara w7 § § qada wear
z,m‘r&ga}mwﬁawmm
- fr ol & wrar ot T wifed | A
aft Y Fw aw qc et wfgd,
XFH SR A T o | 0T ueY

- Wi & 3wl o 9 9 ey <h

& wfi= wfget S W agar wdt ¥ =g
off o 5 Zw SRR waw - seee &
W §, O &R fadr go 8 Wi
W0 TR v Fad g 1 SRy
g A¥ w0 Foagr wga varer-g
& .97 warar wrgar § fn aeg-feafy
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‘ﬁnnmw& wwiq
e 2.3 qele oW gt 1 1978 ®
T e sigolt ¥ g ki 1. 6 TaE WY
gimsranemag § s 78 & v WY
e ag § € vhw wOw ok @} €
Iy wEX %7 I Joww gy At § e e
wyk wifglt 1 orfer o et T e
§ i et & wraw A,y O v ¥
- gro waw §, g wHAT AW R XY,
e wfY &1 oy wra ol W owy awd
§ 1 gewrt ¥ aff w7t o
o amasrli ofY &4

o A adk fadw o wr st fawr
W wiw I afwt X gart agt 1.6
qede srew i gl ww A ey
fis §vde & fomh gf ofar & feat
gt ot wifowr # frely w7

I went to Russia. There is an open
market in Moscow: otherwise it is all
controlled by the Government. There
is only one open market the vege-
table market, in Moscow. 1 returned
only three weeks back: there the pri-
ces of tomato was Rs. 28- a kilo and
similar is the case with onions. Even
for ordinary vegetables, 1 was told,
prices have gone up by three to four
times in Moscow. If I am wrong, I
am prepared to take the responsibi-
lity snd give a public apology. But
the fact remains. You may go to
England, America or any other coun.
try; the speed of rise in prices is
much more than in India.

g wrwrww oy Mt g e yu
g & wg firegor crereofrewer g gy ot
wwit gue o farswadt § rqere
durkw & W wgy § 1 dhww
¥ gaTk arw @ wrd agew wwedt {1 QR
TR WHT T Wi § | gl xw ey oY
favery wft & fir srore srorrer o et ol
ot wgt ¥ sronr ) gArt qvw 17-18
fafoam zn ware £ 1 o oft wre gt

;. Swtem (Re) T
" 4T Q% pee gl o § umsm
mwﬁwmtamm'ﬁw
o srerer ey & Y wer v oY ey Pl
v awk f ot & wn W gen.
BT YEE w5 Wt § o oo iy
ghaardt & iy go ot mt fir
qTeTT W ST Uty iR
wifgy | v @ o ot §

¥ o) et § wwid oww aft
guirﬁngm W § & A W
ez miw § izt g, S &)
i o ¥ f qafafosdwy wY oy a7
TIEEW T %Y wwy £ 1 & ow sdar
wor wrgar ¥ |
The supply of statements by the Mi-
nister is much more. It should be re-

duced and supply of commaodities
should be more.

#dfaqt & Hede g o g
nfgd wiv gt swer + wror Wi
Y gort yu e fifeaet sw {0 &
ay WY W et fi W ogd At
ot s ey ag ki
ag¥ Wiy wzite ¥ W § Afer e F
wy Wy g Y gt § 1 xEwT Ve
awe wff gyar &1 & sod faren off
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AN HON. MEMBER: This Gov-
ernment is repesting the mistakes of
the earlier Government, .

Wt wwT W X oxw Toered

¥ Wt erf Ty waw ¥ ¥ o
amiwim‘ﬁm ¥ &t o a3
g, dfes ow e 3 s
ar? F oY § ulx oy 7% § fe g EE
¥ any # for oY A wwfer ) oY
I 9T ¥9 Wi vgwar §y ag qud
m_qut,vxu’t#w“tw@wﬁ
T & vk $0w N verd drohoung
YA, T AT ! g
& Wk ¥ v ¥ wrar oy ? e
Fowre whe arfefeod @ fyme wry-

off fear WIAT, WE AW Ug Wy
ofY gy i «

m&wﬂwmﬂmmm
feemr fawt-areedf wrgwr &1 geere
t‘tw-mﬁmmmﬁr
e, AW, vy, ww wfe oy
8, 10 Tafwww wwifedre ¢, & fawr-
m«m%wﬁﬁuﬁrﬁwm
Cwwc it dhowrg g Wiy, g
ﬁmmﬂmmﬂmﬁ
% oy wrdor, M o et & v
ot e wmiy : :
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et ¥ g e e
wraw A% €, awT gy ey v @
wC i om0t wif e ) e ¢
afer Wt wiw fewdt gred oo &
e forg et gt gy Wi
e § @ s, S e
qfeat g ar fawn, dw % < wog S
e sfedfly ow cfegmzans
T ahar & Wi | e P o
w§ o, afew = Wit o & NT
Y art o< i), g any W) aTeR
ot o :

AR dw ¥ W aw o dwaeis
& T &, T waTer Hrowr WY &
arY ® frer @y & 1 e wiw &
cwfee @ ot § wiad w @
agi IEET ITWT WA § 1 AT Y
wifgfest 9T 200 ¥O¥ TF g™
7 wre g § 1 v vy & pdfre 9T
Wt & sy Ter w o @
ore & 1 gu¥ ram fewwr gur § 7
B Wi, Wi g, o1 franit
* vawT wrae Y gt §, Wi v ey
wefeefmt =1 rewre wa@ § /i ar
fawl a¥ Sdyady ¥ P AT BEAT
€T § 1 wied wonT W kew wifgd
fi i of. T modt ¥ o Fwmwiie T
§ sowr wrww NY Yok ¥
aw Wt W a6 FEr el fer
WFRTY, e o T T T A ) e
£ S AT anravre W wwwr W
wriy, waeT WIE v Wi vy

& ot wifiear #Y gw fezd) faelt
B g8 W1t § qgir Ay wai gf -
fs TAOfaw a1 faerr o g
wr Wy fgarw & wegqEe W sfrwi
arely i ar of ww owgar § ? AR
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2’3‘«#&"*!‘“ Mk e
A0fern & g @t Toc ok, Weer
AR TT ¥ WTACLTN & Wy
' 1 BR wholy 31 o o farer w1
1 ¥ qre Dt wrfeewy feansiz
g ur wiff 7 o3 uwl wrien  faardde
A Wy o Wil o ewT -
SRTCTN of TTF W qFT & WA -
BT wewt Walf & ars wgr awe § &1
QUwT ot AT wiigy Wi geert war
foredft arfgy 1 & wivw woon § fir g QS
¥aga gy, FObEN, fERaT W
et & Wa qT Wfan g7 wifez
aw wen wigr

g a1t g1 Wi s oz 1 @
g N Wl furel T WX & ow af
TRt AT X AxAT § T Wt T -
Aafas & s = wy dfoq ovedy
aret g1 fx%, Sreadad 7wy Qo
fRad & w51 025 1 17 7o T al4
wier g ¢ aka gqr wfwg W7
wifedn i aife wgt faaar wr-Hifam
uv.maimg‘r.muﬁﬂ LAt
v iy - o varar sy A oA
=f¥ Farady wifegg

% W T famr ¥ wm § wg Y
¥ fir ol wemrk g Xw & wga W
& wgogr § 1 ooy wxg & 0w oA
aft w3 e SIWr WAL W ITRC
a1 AR g7 BT OF TR W
gree woon § o & ol gure foew &
mgT Fr dvwwr sfredar o, won ey
wrreyez § 1T g ey B A AWM
gz ¥ | 3eir oy T wgned A
a1 eerAfae fofadly & g9 . ow
waifeter gie gl - qeiwfme®
ﬁﬂ‘#i?ri?aﬁ whrerif v 3 arw vy
mriwuﬂ'ﬁ!u Hefaair Few

W%m FRGEI .&mw%jﬂ : %{:

#r atq Wt 91T #i"! A5 o e
& ﬁnr wiger i, togt o Winr ¢
uft r e m W T :; ‘
'y fe ﬁt&r T ud
:Mm 1 agt & s fafvee
ignmm th{m‘Ifm{ '
Then don't accuse the Janata Pn.rty
for ‘God's sake. You invite these big
indastrialists ‘snd give thm all faci-
litley ang yet you accuse us. .
Even in Kerala it is the same. What
action have you taken? After all
public distribution is the work of the
State  Government. What specific
steps have you taken in Kerala? Prac-
tically nothing and you only accuse
us and gay, '‘Give us money and we
will distribute’ That is a very easy
thing. Why don’t you produce mo-
ney?.... '
SHRI V. M. SUDHEERAN: We are
producing rubber, tea, cardamom and
30 many other things and we ®arn a

substantial foreign exchange for the
country.

SHRI KANWAR LAL GUPTA: You
have not levied any tax on big land-
lords. 1 accuse you.....

SHRI V. M. SUDHEERAN: Guptaji
ig ignorant of Kerals. Kerala is the
first State to implement land reforms.
I invite Mr. Gupta to come to Kerala
and study Kerala.

SHRI KANWAR LAL GUFTA; 1
will come.

R v g f o R B
oy & T wrs dfiws Ft&;qua ferew
Wy e oftT rdr efieq, am-ﬂsmﬂ
o EF afeons @izt F o m\:w i
swareraTy afns LR Brak
#Y - qfvm T RN WY idd
o e gl ot B R

oy it CoWEATa S g W

o vy Wk srewredy & ¥R
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wea WX QAT | ww Af wEA 1 WA
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ag § fs g% 3o wed woq WY 3BT
¥, Iai otz pewiiz X7 ey T
# wft wflaw & wgfnr e wry ofY faeT-
qEdl agd ¥ @ § 3k feg
aredr fefan e adft Sma ® s
X oe ¥V ER ) qEY wug qn ag W
i %7 T oW W W@FT 0 @
favars & aq & gawt fagrd =v
g wadw w@r g o

SHRI P. RAJAGOPAL NAIDU
(Chittéor): Shrimati Ahilya P
Rangnekar has brought a timely re-
solutiof which will help the govern-
ment to kndw where it stands, ig it
wants o know. From the gpeeches
of my friends it is c¢learly stated that
the consumer prices are going up.
The producers’ price.. are coming low

and ' the trlders ‘and the middlemen,

are exploitinig the ‘nation. If it is so,
then “thiz’’ should be carrected by the
Govmmm : i

With ‘régard to’ paaunts I want to
tell’ certain things, ' Kftér ‘the advent
of Janata "Peitty -almost all e prices
of agricultura} ities gre going
dowri" It 1s Bechuse this Government
prohibited the' exports of agricultural
commodities, even the vegetables.

dowh

A

mwmm 150/~ per quinfal’ bal’

That’ ‘ﬁ‘w‘hy ihe ?mq are coing,

s ﬁhit is happtm '
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fore Janata “Pirty " came to power.
Now. it - is :Rs. 80/~ per. guintal.
Thersfore, it is-alightly .mepe . than

‘What about Coriander? It was Rs.
300/- per bag. Now it is :Rs. ' -80
per bag. What about tobacco? It -was
selling at .Rs. 10/- per kg. Now it is
Rs. 3/- to Bs. 4/-. What about paddy?
What about .wheat? Support prices are
declared. Whether they are remunera-
tive .ar not the agricultural Price Com-
mission declared support prices. But
whether the surpulses are purchased
or not is the question? Where are the
surpluseg of wheat and paddy in our
country? Shri Mohan Dharia hirself
has stated that there are surpluses in
Andhra Pradesh and -there. are
deficits in other States. That means
that the procurement and distribu-
tion system js not perfect in this
country according to the Minister’s
statement. Therefore, is jt not neces-
sary to correct that?- Now when the
prices of agricultural commodities
are going down can the Govern-
ment keep quiet? My friend here has
said that in Kerala where there is
deficit in.food grains the agricultural
producers are suffering very . much
especially the paddy growers. - 'What
happened in Andhra Pradesh? | When
cyclone came the paddy growers suf-
fered very much, but the Central
Government refused to purchase pad-
dy. Even there, as in Kerala, the
State Government hms. to bear the:
brunt of purchasing paddy. Why .is
this. Government shedding responsi-
bility of protecting the agriculturists
in: -Btates? It is its responsibility to
purchase these things and to stabilise
the prices. Thereftire, theie . muit he
a. zoluthm. Whnt il the nluﬂon?

ot

Thera s the Agr:icultu.ral Price
Cbmmisslon in mlr country. . It . has.
been constituted in 1065.. Till now. it
is not mcongﬁmted .and,, tbereiwe r 8
reques the hon., Minishr 10 .gee. M
i‘t’ is reconitituted q,mmodiaﬁd.yq Agriey
eultural prieg , Commisgion, ; - Iy
havlng proper representation og the:



[Shri P. Rajagopal Naitu]
uumm Thexe is-only one rep~

resentative~~ie., from wheat zome.:
There is no repumtnuve at all for’

paddy-—which iz the largest growing
arss in our country. Therefore, when
it is reconstituted, it must have pro-
per representation of the producers
50 that remunerative prices are fixed.

They say, support prices are being-

paid, Well, what ig the support price
which the Agricultural Prices Com-
mission is fixing? This i3 my ques-
tion. What is the basis? There must
be a basis for these things. The basis
for the fixation of the support price
must be that the price must be remu-
nerative to the farmers. It is not re-
munerative at all. The APC should
be asked not to fix up any unremune.
rative price. This s my submis-
sion. They should fix up only remu-
nerative price.

Then, my next point is this. All
the surpluse; must be bought by the
Government. There must be suitable
machinery provided for thigs purpose.
There must be enough number of go-
downs also. There must be a compre-
hensive plan for this purpose. Where
is the plan for 1#t? There is nothing
in this regard in the fifth plan or the
sixth plan. The Jansta Government
is boasting that it is for the rural
people, it is for the kisans and 20 on
and the agricultural people. But
what is happening here? What is be-
ing done is nothing but depring the
agricultural classes of their dues. I
the Government in reslly and sincere-
ly interested in coming tp the res~
cue of the agriculturists, then, I sub-
mit, Sfr, that they must reconstitute
the Agricultural Prices Commission
end they must buy all their surplus.
This i my respectful submission.

Bir, we are becoming surplus in
wheat. We are becoming surplus ‘o

C-SUEY 8890 7 Dletribusi
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8iF, Iwulalﬁotomel
mmtbnmu,nmun
move my Resolution. which is No:§ in
the LM..._.(Mcrwﬁan). e

MR. CHAIRMAN: Oréder ‘please.
You are a senior Parlismentarian,-Ms,
Dinen Bhattacharya. You know_ the
Rules of Business very well ~ This
discussion wil] eontinue = upto -5-30.
Then we have Half-an-hour discus-
sion after that. Your Resolution is
there and that will be taken up on
the next day allotted for the Private
Members’ Resolutions.

SHRI DINEN BHATTACHARYA: I
will just move my Resolution. I will

not speak.

MR. CHAIRMAN: Mr. Dinen
Bhattacharya, you understand all
these things. You are a senior Mem-
ber; you are a s¢nior Pariamentarian.

SHRI P. RAJAGOPAL NAIDU:
With regard to the distribution of es.
sential commodities, what is the Gov-
ernment doing? The Government s
always very particular about the or-
ganised classey and about the town
peaple, and about the white-collared
people. It is not at all caring for the
small farmers, the agriculturists or
the small artisans. It is not caring
for these poor people in the viliages

SHRI DINEN BHATTACHARYA:
8ir, in the case of Mr. Samar Guba’s
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. MR mm It s Rajagopal
Naldu. you will continus on the bext
day, allotted for Privatc lhmlnn
Business. .

wemmhmwiM'

SHRI DINEN BHATTACHARYA:
wulyoupnmltmclommmy!tuo-
lution, S8ir?

MR CHAIRMAN: You know the
rules, You know everything. You
are t{eaching many Parliamentarians.
Pleage don’t break the rule.

SHRI DINEN BHATTACHARYA:
You can suspend the Rule....

MR. CHAIRMAN: Please resume
your seat, Mr. Dinen Bh.ttuchuya 1
appeal to you.

Now, we will go to the next jtem.

RE: CORRESPONDENCE BETWEEN
THE PRIME MINISTER AND THE
FORMER HOME MINISTER

PROF. P, G. MAVALANKAR
(Gandhinagar): Before ybu go to the
next item, I would like to make my
submission on 8 Point of Order.

We have just come tg understand
that something has been decided ab-
out the between the
Prime Minister and the Yormer Home
Minister.

1 hope you know that there was a
lot of discussion in this House. Now
information has reached us—it is for
you to contradict it if it is wrong.
But, it has reached us that several
honourable

llwlmtwhwmmnh
& fact. It so, vunt to- raise an

" bitween PM- 406
and Ex-Home Minister
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the knowledge of the House by the
hon. Speaker about the whole posi-
tion, ig it in order? This is my point
number one. Secondly, how ig it that
only some sre invited? I do not
know why I have not been asked for
it. In the other House, some Inde.
pendents have been invited. In the
other House some Independents have
also been asked to see it. I have not
got any information. All I am saying
is, this is a point on which I stand an
principle.

No announcement was made. T
have no jnformation; I have no imti-
mation. Apert from that, my main
point is that the House has not heen
kept informed about this at ell; the
House hag not been taken into confi-
dence; nor has the Spesker given us
any decision. And if something hap-
pens without al] thig in the Speaker's
Committee Room, I may sorry; I mult
raise my voice of protest.

I want your guidance from you.



“And even gt this point time, 'T
would ‘very ‘much Implore It to can-
vey the feelings of this House that
that is not done and it must not be
doné, Whitever the procedure or what-
ever the decision that has been taken,
that decision must be conveyed to the
House and then glone that decision
should be in the process of implemen-
tation.

.SSHRI P. - RAJAGOPAL NAIDU: I
want to know whether the papers have
been placed in the Chamber of the
fpeaker and they are being perused.
Is it q fact? That must be first
known.

SHRI! C. K. CHANDRAPPAN (Can-
nanore): I would like to make a
submission. (Interryptions). in .this
House we had series of discussions
about this matter and the entire Op-
position express>d itg view that either
the letters sho .4 be placed on the
table of the .Huuse or the letters
should be shown to the Leaders of
various Parties. . And it was left to
the Speaker for a decision, You may
recal] that the Speaker himself mpde
an observation that this House is not
bound to go by the decision of the
other House. .Now, , in. pews-
papers, we fead.the decision of the
other House. It rnight have satisfied
the Members there.

But, according to:- the assurppee
glven by the: Spnku' that day, in
th. d Of thG ,Pnlml thtﬂ‘-
it. ig thp uty., Of\
and it is the duty, ih‘msn” (;i"r Phﬂ?
also, to tell -the, House in .regard. to
this House, how are ,they going to
de‘l with‘,tﬁi; matter. Now, we came

to know in the, Lobhy that the Lea-

~ Home Minister e
idqrs Wt ivarices maﬁ%'ﬁ L4
to- mm-wm

MR. CHAIRMAN’ Not.ll.

SHRI . .C. . CHANDRBAPPAN:
Some people are told to 8o there at
5.3 -2.M.; and sse- the letters. ..Now,
in ﬂ,\a-ﬂlw.,ﬁoun 4 :you.go by ithat
procedure, Shri Mavalankar has avery
right to protest because he is an Inde-
pendent. Mr. Om Mehta is an inde-
pendent and that Independent member
has been asked to see the letters, Here
he has two objections—one, the House
is kept in darkness about the whole
business; the assurance given by the
Chalr end the assurance given by
the Government totally stand violat.

ed and the right of the Memberg has
Deen curtailed. Therefore, my sug-
gestion js that you may direct the
Government to make a statement
about it immediately.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): What was the assurance
by Government? ;

(!nterruptiom)
MR. CHAIRMAN: Let ug find oul.

PROF. P. G. MAVALANKAR: That
decision has not come to us. That is
the point.

S8HRI C. K. CHANDRAPPAN: Mr.
Chairman, the -assurance given to this
House that duy was that the Speaker
has every right to decide, in consulta-
tion with the leaders of the H , the
modality by ilifch the Govemment
will come ¢ this ‘House with ttp
That -is" left to the * Speaker’ nnd thb
Ln’dbh of the !{ouse

'mnt mumu Das. mt\ h-en lub
ﬂ_n-d Sq.my awquest {s.Abat you. may
disect .the Government ito make <4
stajement .gbout it fmmediatelx. - -

MR. CRAIRMAN: I will conv;y’tbe
noipts.raind, by, the -hontble Memisers
1o, tha: Kpesker: -3 have already eent
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T e e earare ot
aware
rnything it 1 odtie dikk hite,

SHRI C. K. CHANDRAPPAN: Can
wé"ekpect ‘that I thhy Wive suibid the
leaders. without the. kn of the
House will you pléase lie thnt it is
mmnﬂ.

k¥ o . .

MB: CHAIRMAN 'I'he mamr n with
the Speaker, Undoubhdly I’ am sure
whithe * link told he  will do it atd
abide hy -his decision,

PROF. P. G. MAVALANKAR® By
that time it will be too lste. -

SHRI C. K. CHANDRAPPAN: They
are being' showr to thém without the
knowledge of the House.. The House
bas been kept in darkness.

MR. CHATRMAN: Since the matter
is with the Speaker I cannot tell
anything now but 1 have sent one
officer. ’ g

SHRI P, RAJAGOPAL I\AIDU'
This information you may give whether
Speakér with other leaders is perus-
ing the letters. (Interruptionsq.

MR. CHAIRMAN' 1 am enquiring.

SHRI SHYAMNANDAN MISHRA
Sir, probably the decision is best in
the circumstances but whatever the
decision the Speaker should have con-
veyed it to the House. We are not
quarreling with the decision but we
are only expressing our dis-satisfac-
tion that the decision has not beén
coriveyed t8 the House.

MR. CHAIRMAN: 1 believe that the
decision - hus not yet been taken.

SHRi SHYAMNANDAN MISHRA:
1t i in the process of implementa-
tion. .

SHRI C. K. CHANDRAPPAN: That
means ‘the Chair is also in darkness:
MR. .CﬁA‘ IRMAN ; ‘Whatever you
say, 1 will donvey ~the views of the

ond Ex-Home Minister it
hon’ble Members to the Shékiilt
belitve; " Bié Biidakir Will  fiot %' any-
thing aginst ﬂn wishon ot /the honthk..
convey to you evetytb.ln‘ in time, I
bave already sent a. message: -

FPROF. P. ‘G- MAVALAMIGAR:  Sir,.
the Minister of Purliamseritary ‘Affairs
bas come. He may lilketo say some--
thing. (Interruptionsy;

SHRI C. K. CHANDRAPPAN My
other suggestion is, i you, the Chmr,
is kept in darkness about ft, !et us
adjourn and you inform the Spenker
about the feelings of the House and
we will méet “again.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Mr.
Chairman, Sir, as far aa I understand
a question has been raised about the
decision of the Speaker on a certain
question and, I understand, that you
have been pleased to say that you are
making engquiries Jkom the hogx‘ble
Speaker. Therefore, ‘ye can await the
answer from the hod'tle Speaker, and
the business of the House can go on in
the memwhlle (Interruptwm)

MR. CHAIRMAN: Yes, I will convey
all these points to the Speaker.

SHRI C. K. CHANDRAPPAN: What
is your ruling about the point that
the House as well as the Chalr have
been kept in darkness.

‘MR. CHAIRMAN: Bince the.matter
is with the Speaker I am not giving
any ruing. (Interruptions).
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agars): On & point of m lta ‘We
have raised a very seripus maer, The
Hause should kiow before it adjousns.
THeré is bardly any time. We should
get a reply. You say that the Heuse
wants 3 reply before ¢ o'clock. Please
convey this.

MR. CHAIRMAN: The matter is
with the Speaker. ] am . sure you will
know .in time.

SHRI K. P. UNNIKRISHNAN: Not
on Monday. We understand: something
is going in. (Imterruptions).

MR. CHAIRMAN: That is your
assumaption,

SHRI K. P. UNNIRRISHNAN: No,

it ig not assumption. It fx a fact.
(Interruptions),

ot qwew  (wfigre) @ mamafa
wfiea, AT OF AT 91% EHE
Qﬁnumimwax .
MR. CHAIRMAN: Ring tlu_ bell

There {8 no ‘quorum. Se, the House
stands adjourned till. 1} am. on 8lst
July. Lo

1758 -hre.

The Lok Sabha then adjourned Hil
Eleven of the Clock ot Mfm‘ﬁﬁ. J‘IW
n, rmlsfmuc 9, 1900 (sam



